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RAJYA SABHA

Tuesday, the 20th April, 2010/30th Chaitra, 1932 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
<9 # @ ver | famae
*341. it 3 viewv we : R ey SR URaR wwmr A 7' IAN @ Fur HA 5
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(@) 3R (@) 39 |y H IT/HG IY &F] gRT ST BT T 99 2008 P TH dAGDH
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IRETRIE W IS HRl 71 39 @rel yaTef &l arqd o &) fparfafimi ofRk gar o= deh Aifew
S @R & IR | W Ul $I eawer Bl Y AfE & e Amel & @Rd faed & forg
srfRrfrotar Y ufehaTd o 3% 1 TS B

Adulteration of food items in the country

%341, SHRI RAVI SHANKAR PRASAD : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether Government has obtained any information on adulterated food items available in

the country;
(b) if so, the percentage of adulterated food items likely to be found in the country;

(c) whether additional steps have been taken at National level to maintain the availability of

unadulterated food items in the country; and
(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a) to (d)

A Statement is laid on the Table of the House.
Statement

(a) and (b) According to the latest report available for the year 2008 from the States/UTs in
these regards, adulteration in food items on the basis of samples collected was found to be 7.21%

on the average.

(c) and (d) The implementation of Prevention of Food Adulteration Act (PFA), 1954 and PFA
Rules, 1955 is entrusted to Food (Health) Authorities of the States/Union Territories. Considering the
need for a comprehensive approach to food safety in the country, the Parliament has passed the
"Food Safety and Standards Act, 2006", integrating the multiplicity of provisions under various food
related laws and inter alia regulating the food safety standards, uniform licensing, etc. in the country.
The new law will replace the existing food laws including the PFA Act/Rules in a phased manner.
Further, under the provisions of the new Act, the Government has constituted the Food Safety and
Standards Authority of India to carry out the purposes of the said Act. The new Act aims to ensure
safe, hygienic and wholesome food for the citizens of the country. It also bestows responsibility

on the Food Manufacturers, Traders etc. to manufacture and supply safe, hygienic and wholesome

t Original notice of the question was received in Hindi.



food. It also bestows responsibility on the Food Manufacturers, Traders etc. to manufacture and
supply safe, hygienic and wholesome food, It also provides provisions regarding food recall
procedures and improvement notices. Adjudication process have also been introduced for speedy

disposal of cases under the new Act.
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SHRI GHULAM NABI AZAD : Sir, | think, this is the most important and pertinent question which
the hon. Member has raised and this is the apprehension of most of the hon. Member of Parliament
that since the new legislation has come into vogue and in spite of that nothing has been done. But, |
would like to tell the hon. Member and this august House that the new Act is still not in vogue. So,

what has happened Sir, in so far as this legislation is..
7} I 3iR oIS - ¥ 1 3iR Al IR v @ f =R ATl 9 ¥ Yae =l ) 8l gall 81

SHRI GHULAM NABI AZAD : Let me complete. The new comprehensive legislation which
consolidates the laws relating to food was enacted by the Parliament and the new Act, namely, the
Food Safety and Standards Act, 2006 with an aim to establish Food Safety and Standards Authority
of India of laying down science-based standards for food particles and to regular their manufacture,
storage, sale and to ensure availability of safe and wholesome food for human consumption.

Now, what has happened over a period of time is, and that is most important, Sir, Notification in the



Gazette took place in 2006 but when this legislation came before the House, this particular subject
was not with the Health Ministry. It was with the Food Processing Ministry. So, in September 2007,
this was transferred to health Ministry and what Health Ministry has done is, immediately in November
2007 it was transferred to the Ministry and the Health Ministry established by Notification food
authority, selection of Chairperson and members of the Authority, functions of the executive officers,
powers of the Central Government to make rules, power to remove difficulties and the most
important thing is, before this law came into being, there were a number of subjects which were
administered by other Ministries or departments like Animal Husbandary, Food and Civil Supplies,
Health, Food Processing Industries, etc. So, all these had to be brought under one ambit and all
employees had to be transferred to the new Food Authority under the Ministry of Health and Family
Welfare. So, this is a very, very big legislation. Sir, so far as earlier Act of 1954 is concerned, that
contains only 21 Sections. But, this Act has 101 Sections and you will be happy to know that in the

first two months...
MR. CHAIRMAN : Could we have shorter answers, please?

SHRI GHULAM NABI AZAD : ... in 2008-09, 43 Sections were notified and now, within the next
month, the remaining 68 Sections will be notified. In the meanwhile, the rules have been framed and
after that these were sent to the State Governments and the stakeholders concerned. Now, about a
week ago, we have received feedback on rules from the State Governments and other stakeholders.
We are going to forward to the Law Ministry and after it concurs, | am sure, within the next three

months this will become law and will be in vogue.

fY Xfa vy TNIe Y, 319 $9 UX discussion DXISUI ...(AdHT)... It is a very important issue.

So, you allow Half-an-Hour discussion on this.
MR. CHAIRMAN : All right. Fine. You give notice for that.

#hrht frga S1gR « A=, H A HA S BT STad GAT g2 Bel b TAT Act 3T FEIH
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B & A1 9 39 GHIERI Bl harass P & Al (9= BH A ST U AT AT & ST 5B IR
T gOT SITdT A1 3% 9T H1E ot vaRr T foram Sirar 21 9.t R 7o €, 9 Tia & IR
g el g9 afeds 9 1 8% 4 B 31 &, {5l B3 3 & 31 &, SATIY 3R BIS sample el BIT §
AT ST el BIT B1 39 I b [T FAT 9 Act § BIS WA & AT AT A1 Sl 305 IR H $B
HrT?
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TH ARG $YY | B 10 ARG YUY A BT penalty RN A8 TH.S1.TH. el $T adjucating officer
%W%‘Tﬁwwaﬁ?penaltyﬂﬁ@m
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fd S food adulteration 8IS 2, Cﬁ@gﬂﬁ mixing AT €T # mixing BTN €, H}IEWWQWEBTE‘W
T TR VR A b 3SR SR &1 WTa1 U< 81 MR I8 TTeld 7Iel 89 Sl &l el (el ?

Y T[T A 31ToTTE : TR, § UEel &) g1 1 STATd < G g1 T§ 1 AT Food Safety Act B, SHH
HY 51 ygot g9 b A formalities aﬂéaﬁwwgﬁé%lwﬁmaﬂ?
fEuTeied # fawRT gaim 1, 319 $HD! U head H <17 T & AR o1 IRT IS b 3Tl T-aR
HE A T 3 H T SN $IH 6 FEI | DR IF B B A BI provision &l

it e T st ;- A, H Suds "eEs | AT w9 @' g arear g 5 o
AT A3 Sff 7 3roe SR A 971 5 R <91 3 N Arel § BT 85000-87000 Fe fodl W 3R
adulteration % HTHI 1 TR 7000-8000...

it T i 31reTIS : <N ATt T2, v e

3ft TR T 3MGT : SN &, NI UH-USH ATel, 2006 3R 2008, 37 < ATl STeTT-37e17 ey
AT 21 ST B AT e Fraed fordl 3 3iR ST 9 e adulterated Fael? g sa®! Terd
AT, Fifh e TaHed & U A9 B AfhT & AU 9 dERES g, STa checking
capacity 3+ &9 & % R7em Svuew forg omar 8, 379 & gfewa | 25-30 e & Refee o 2,
qT! YT T8 Uh-Udh AT 0 UFST TS W& &1 S ao18 4 U] I HIS[&l Vae &, 98 Fel
TP A B el PR I8T 81 AR 59 I Pl el AT Y a1 HA1 Sff P75 WRPR B TR A 141 7
Ut 3R ofeq wenfid &A1 A1feh ST adulterated food &1 AFTel folam STUT, S Wl 9T TR I AR
foram SITg SiR 31TveT &1 Sl A AT 81 Wb AT adulterated ol a1 U= e o7 A ?

i AT T IMS[OTCTE : AR, AT H 72 & B food testing laboratories &1 FH 341 9 A1 BT
Rrerad 7 fireft 2 o fra-fra Re H 3 o9 21 39 M erR A o9 € A1 3 50 BRI & <iefiH 2
g IS SMAHR &5 H 3771 B f5 I T laboratories TYI ST AF Fw1d AIHR BT WY T, TAR
U X appellate laboratories gl mwmmwﬁwwm%%a—géﬁnmm



BT 8 3R S WX faare 81 @) S Central laboratories & WS ST Aebell 21 $H® 77 o1 TRPR &b
Y appellate laboratories & FHRT BTH $hdeT Tal ¥l 3P [T SATT laboratories W 6T BT 15T
TRORI BT B ..(FGLT)...

MR. CHAIRMAN : Question 342 ..... (Interruptions)
it g ot : WX ..(maEm). .
3} T[T T 3OS : AT 37 A el gl e A fpfi Tga S T e M A TR PR F@G?

Y IETH STaTe : WA HEIS Y, H T e 91 X1 § dfeth MU had SR IR I g fh
g AT &1 Al F91 TR © SR 396 SR I8 49 91 Anfey fF fremae & Raams an
T ...(FAUM)... TE TS T8I o1 IET 2. (FIE)....

it GUTARY : T ORI N BT § ...(GETH)... T, el AT AR IS .. (FAE)...

sft IFIETH 3ET : S IR 3fSHT A =l B AR (FFE)....

it wumafar : amuet procedure HI[H %, 319 discussion %ﬁﬂ’ ifesa aﬁﬂfl ..(IIHT ).
Shipping potential in the country

*342. DR. K. MALAISAMY : Will the Minister of SHIPPING be pleased to state:

(a) whether any study has been undertaken to identify potential areas for shipping Business

along the long Coast Line of more than 7500 KMs available in the country;

(b) whether it is a fact that 90 per cent world trade depends either directly or indirectly on

shipping business;

(c) whether it is also a fact that the facilities available for R & D in the area of Shipping and Sea

Coast are marginal and negligble;; and
(d) if so, the measures taken or being taken to improve such areas?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN) : (a) to (d) A Statement is laid on the Table.
Statement

(a) Yes, Sir. A report has been submitted by M/s Tata Consultancy Services in December,
2003.

(b) Yes, Sir.

(c) and (d) National Ship Design Research Centre (NSDRC) was set up under the aegis of
Ministry of Shipping in 1989 with the objective to promote and design research activities for shipping

and ship building. In order to facilitate and promote maritime studies and research, the Indian



Maritime University (IMU) has been established in Chennai with its campuses at Kolkata, Mumbai

and Visakhapatnam in 2008. NSDRC has been merged with IMU.

DR. K. MALAISAMY : Sir, | am able to get a reply from the hon. Minister who is known for his
brevity and relevancy. It has been stated by the hon. Minister, in his reply, that ninety per cent of the
world business depends on shipping. Therefore, the shipping route business has tremendous
potentially in India because our country has a long coastline of about 7,500 kms. Sir, according to

me...(Interruptions)...
MR. CHAIRMAN : Please put the question.

DR. K. MALAISAMY : Okay, Sir. According to me, a good deal of the tremedous potentiality,

which is available here, has not been exploited. It is my first observation.
MR. CHAIRMAN : No observations, only question please.

DR. K. MALAISAMY : Sir, coming to the first supplementary, the hon. Minister, in his brief reply,
has stated that the report had been submitted by the That Consultancy in 2003. Will the hon. Minister
explain the various kinds of recommendations therein, and the action taken on these
recommendations? What is the observation of the hon. Minister, whether these

recommendations... (Interruptions)..
MR. CHAIRMAN : You have put three questions.

DR. K. MALAISAMY : Are the measures taken on these recommendations adequate and

effective?

MR. CHAIRMAN : Please be brief. | think we are taking too much time over individual questions

and supplementaries.

SHRI G.K. VASAN : Sir, it is true that almost 95 per cent by volume and 70 per cent by value of
India's global merchandise trade is carried through the sea route. As for the TCS recommendations,
it has recommended development of certain minor ports for the promotion of coastal shipping. The
responsibility for developing non-major ports rests with the respective State Governments. Still, with
a view to developing and promoting coastal shipping, two schemes have been recommended by the
Government, a shipping development fund for soft lending for purpose of acquisition of coastal
vessels and centrally-sponsored schemes for development of coastal shipping infrastructure, which

have been proposed under the National Maritime Development Programme of our Ministry.

DR. K. MALAISAMY : Sir, my second supplementary..



MR. CHAIRMAN : Please put a shorter question.
DR. K. MALAISAMY : Sir, | have a lot of questions but...
MR. CHAIRMAN : No, no. Please follow the procedure.

DR. K. MALAISAMY : Sir, they had set up the National Ship Design and Research Centre,
NSDRC, as early as in 1989. Nearly 20 years have passed after its establishment. They could have
done a lot of work. What are the achievements that they have made in these 20 years because of
research activities? It has been said that these activities would be merged with the Maritime
University, which is a new development. What would happen after merging these activities with the

Maritime University? Sir, their research establishment should have done some work.
MR. CHAIRMAN : Mr. Malaisamy, please ask the question. Don't speculate.
DR. K. MALAISAMY : What has been achieved by the research?

MR. CHAIRMAN : You have asked the question.
DR. K. MALAISAMY : What would happen after it is merged with the University ?

SHRI G.K. VASAN : Sir, the NSDRC, the National Ship Design and Research Centre, was
established at Visakhapatnam in 1989 and it existed till March 2009 in line with the R & D institution
concept to render service to shipping and the shipping industry. The NSDRC functioned as an
autonomous society under the administrative control of Ministry of Shipping up to November 2008,
whereafter the same was subsumed to the Indian Maritime University through an Act of Parliament.
The major achievements of the NSDRC which the hon. Member wished to know are, preparation of
design and supervision of construction of 100 pax vessels, 400 passenger-cum-100 ton cargo
vessels for Kalighat, 500 pax vessels for Andaman and Nicobar administration, coastal vessels for
Department of Ocean Development, ocean thermal energy conversion, e-governance for DG,
Shipping and hauling of submarines at Visakhapatnam. | would also like to tell the hon. Member that
the IMU, Visakhapatnam Campus is to have a school of maritime design and research, which would

continue all the work of the National Ship Design and Research Centre.

i g WISTHTS FUTe : A1 FHTaRT Sff, # ofrads J1ed | A w41 ot 9 98 e
7T § 3 ORI # W ¢ BT [H-IRT 1600 fHARTCR el 5, WIS 954 & ol THaT a¢ oK
P U & 3R S QR 2 BT UK BT GRIST B BT &, ST H 40% PRIAR ORI & UIes I 81 <&
21 1 9 FHTET BT W Y A A A1 Sff A SI1 918l § o TR 9 maritime university &1
AT & oY 75 TRBR F A7 A DI IR I 8T T, 311U S IR H T step o I3 ¢ A1 39D foIQ
PO AT 132 & 01 T8 T Bl FUT S ? AR Vadinar &I BT ST AT I 8T 2, SHDT WY
B IS WRBR B 3R F 3R AR A5 St | R TR 32 7, IGF IR H W WHR Bl HRATS DI
AT BT HE B ?




SHRI G.K. VASAN : Sir, the hon. Member has been regularly interacting with me for setting up a
campus of IMU in Gujarat. Gujarat is a major maritime State in the country. There is a growing need
for trained manpower in the maritime sector. However, requirement of more universities could
depend on the experience gained from establishing the IMU and enabling factors like availability of
land, resources, etc. Regarding the proposal for allotting an IMU Campus to Gujarat, | would say that
in a meeting held on 7.11.2009, the Kandla Port Trust has granted in principle approval for setting up
a Marine Engineering College at Kandla by the IMU, for which the Kandla Port Trust has to allot
approximately 12.5 acres of land. To proposal was subsequently approved by the Board of Trustees.
A proposal to allot 12.5 acres for 30 years to IMU for setting up a Marine Engineering College and to
run the college through a private developer on a competitive selection process is under
consideration. | would like to inform the Member that the KPT has been requested to consider
allotting land to the private developer selected on competitive basis as per guidelines in force and
may seek inputs from the IMU. Given the constraint of resources, the Government wanted affiliation

of new campuses developed by private players with IMU who meet the requisite standards.

On the second part of the hon. Member's question, there is also a need for developing new ports
to cope up with the growing need of the shipping sector. Regarding the Vadinar port which the hon.
Member stated, the Government to develop the Vadinar port as a joint venture. This is the request
from the State Government. Since the Vadinar port falls under the jurisdiction of the Kandla Port
Trust, it has been decided that development of Vadinar Port should be taken up by the Kandla Port

Trust itself.

PROF. P.J. KURIEN : Sir, this question relates to tapping the benefits of potential areas of
shipping business. Sir, the coast of Kerala is very close to international navigational route, and there
is a lot of potential to be tapped. It is with this in view, the Government has sanctioned an
International Container Trans-shipment Terminal at Vallarpadam near Cochin. | have only a simple
question. What is the present status of that project? What is the total investment? By what time, it

can be completed ?

SHRI G. K. VASAN : Sir, the ICTT project at Vallarpadam, Cochin, envisages development of
facilities for handling mother container ship with 8,000-plus TEU capacities. The Licence Agreement
contemplates the development of a terminal in phases. The project will be completed by the end of
August, 2010. A substantial portion of the country's container traffic can be handled through this
trans-shipment terminal, which is presently trans shipped through Colombo, Salalah, Dubai and

Singapore.
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SHRI SHYAMAL CHAKRABORTY : Sir, Kolkata Marine Engineering College is the oldest marine
engineering college in our country. When the proposal for IMU was being mooted and discussions
were going on, we appealed to the Government to consider this college also though it was not
accepted by the then Ministry. But, we were assured that it would be updated to a full-fledged

university. Where does the Government stand now on this issue ? My supplementary question is..
MR. CHAIRMAN : Only one question please.

SHRI G.K. VASAN : Sir, the Government established the Indian Maritime University on 14.11.2008
at Chennai with campuses at Kolkata, Visakhapatnam and Mumbai. | would like to inform the
Member that IMU would focus on high end course like MBA, M.Sc. and doctorate programmes. It
will also collaborate with reputed Institutes abraod and in India. Not only the Kolkata campus but in all

the other campuses... (Interruptions)...
SHRI SHYAM CHAKRABORTY : What about the university?...(/m‘errupz‘/'ons)...
MR. CHAIRMAN : Please... (Interruptions)...
SHRI G.K. VASAN : Sir, the best facilities, which are available, will be given...(/nterrupﬁons)...
SHRI SHYAMAL CHAKRABORTY : Sir, an assurance was ... (Interruptions)...
MR. CHAIRMAN : Please don't interrupt... (Interruptions )...Q.No. 343.
it SR TIfYT : TR, ST & FIRE FT ST8T I FaATA 2. (FALT)....
sft wwmafr : 9fdn ST, Fu Sy 98 TS, .. (FaUH). .

oY Sg=TRIIOT 91fYT : I fhaT ST 81 RET § ...(@dH™)... IRIEIT BT fIh BRIST, 981 TR 1w
ST Q9 .(aET). ..

sft gy : 91 SN, HuT 96 SISV ..(HaE). .

2} BEARTIT qIfoy : *

MR. CHAIRMAN : This is not going on record... (Interruptions)... Yes, please.
IWMP in Andhra Pradesh

*343. SHRI PENUMALLI MADHU : Will the Minister of RURAL DEVELOPMENT be pleased to

state:

(a) the districts in Andhra Pradesh in which Drought Prone Area programme (DPAP) is being

implemented;

*Not recorded
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(b) whether it is a fact that DPAP and other programmes have been merged and formed into a

new programme called Integrated Watershed Management programme (IWMP),-
(c) if so, the aims and objectives of IWMP; and

(d) the details of projects being implemented in Andhra Pradesh under IWMP during last three

years, year-wise and district-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN) : (a) The Drought Prone Areas Programme (DPAP) is being implemented in Adilabad,
Chittoor, Cuddapah, Kurnool, Khammam, Medak, Mehboob Nagar, Nalgonda, Prakasam, Ranga

Reddy and Srikakulam District in Andhra Pradesh.

(b) and (c) Yes Sir. The Drought Prone Areas Programme (DPAP), Integrated Watelands
Development Programme (IWDP) and Desert Development Programme (DDP) of the Department of
Land Resources, Ministry of Rural Development have been merged into a single programme /.e.
Integrated Watershed Management Programme (IWMP) with effect from 26.02.2009. The aims and
objectives of IWMP are harnessing, conserving and developing degraded natural resources such as
soil, vegetative cover and water; prevention of soil run-off; rain water harvesting and recharging of
the ground water table; increasing the productivity of crops; introduction of multi-cropping and

diverse agro-based activities; promoting sustainable livelihoods.

(d) The projects under IWMP are being sanctioned from 2009-10 only. The district-wise details

of projects sanctioned under IWMP during 2009-10 in Andhra Pradesh are as below.

District No. of projects Area (ha) Total project Central funds
cost (Rs. in crores) released

(Rs. in crores)

1 2 3 4 5
Adilabad 9 36000 43.20 2.33
Anantapur 15 59205 71.05 3.84
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Chittoor 9 38025 45.63 2.47
Kadapa 7 28000 33.60 1.81

Khammam 2 10000 12.00 0.65
Kurnool 13 63010 75.61 4.08
Mehaboobnagar 16 64150 76.98 4.16
Medak 5 25300 30.36 1.64
Nalgonda 9 34500 41.40 2.24
Prakasam 14 67600 81.12 4.38
Ranga Reddy 7 28143 33.77 1.82

Srikakulam 4 19508 23.41 1.26
TOTAL 110 473441 568.13 30.68

SHRI PENUMALLI MADHU : Sir, the per capita availability of agricultural land is getting declined
these days. The main objective of the Integrated Wastelands Development Programme, the IWDP, is
to add more areas or agricultural areas under irrigation. So, Sir, through you, | would like to ask the
Minister whether any assessment, in this regard, has been done after the implementation of this

programme. What is the extent of land that has come under agriculture?

it S 99 : AT FETART FRISE, TS YR <% F SfER I e a1 fawg 8 5 S oy 351 g
2, SHS! ST BT I AT 3R IHF oY IRA AR 7 T e F forg, dor qfiy sk
T4 faer & forg, A9 riHa gam 3R S 91 FRIFAT 1 g /1 791 HR & T 2
STt TS 73-74 | IR g, TSI A1 77-78 | TR 8 MR ATsSeS Ul IS 89-90 I
TR §3 51 I TR N AT B S a4 T 3R &, I8 Y 81 ¥ a2 H HiY F fog gfH 3
ST <RE %, il geographical area g, 98 328.7 AferaT g ® 3R Cultivated area 142 fafera=
TRCIR B SHH S 3MTheT fhT T RAIfP regular base TR SN YR ARBR I ATSHTY ST &, ST
implementation XToT ARG BT HRAT TS 31 SHH IS 99 W S8 37.8 o= gaear ot

fics fear gl
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SHRI PENUMALLI MADHU : Sir, the ratio between the Centre and the States with regard to the
area for implementing this scheme has come down. Sir, not only the ratio but the allotted works also
have come down from 85 per cent to 75 per cent. What is the reason behind it? What is the objective

of the Government behind reducing the allotted works from 85 per cent to 75 per cent:?

3 7t S : AT AT AR, § ST HTEH | GRI 9e < Pl adrT aredi g & g
I A aiRra B e a1 8, afed S|l g 81 Sief 89 SHdiedl A1 ok SISt Ao §
R ARBR I 75 TRYUC <l U, T8I 89 ATsSgSl, Sl A 89-90 W Y B1 ofl, ITH 92 WA
FHYM 3R SoR SHF & faerd & forg AomTg Fens Skl off iR 6T review & & fow &
FHHST TS TS oft, A ToRud= yrefareft 91 3R Y AT IWMP FH 26 THRER, 2009 BT AR
DI T, AP 3R WRA WHR 90 TRIT 47 M| T I8 dHe & fh v ukrera & fovar, safe
T IS IGIIT B 3R IHET S99 B I8 2 b fTa it ART uncultivated land 2, a8 X7 faes e
81, 98 9Te oK YA &1, a1 HHY(H &1, 918 ...( ).

SHRI PENUMALLI MADHU : They reduced it from 92 per cent to 90 per cent... (Interruptions)...

PROF. M.S. SWAMINATHAN : Thank you, Sir. My question relates to part 'b' and part 'c' of the
question. The hon. Minister has stated that the Desert Development Programme has been merged
with the integrated Watershed Management Programme. We have the hot desert of Rajasthan and
cold desert of Leh & Ladakh and Lahaul & Spiti. | don't want to take time, but the development
there is very different. | would request the Minister to explain the rationale of this merging of Desert

Development Programme with the Integrated Watershed Management Programme.

SHRI C.P. JOSHI : Sir, in the year 2005, the Parthasarathy Committee had recommended certain
things. In the National Advisory Committee the same issued was raised. There was overlapping of
watershed by diffrent Ministries. So, after having the advice of the National Advisory Council and
Parthasarthy Committee, we came to the conclusion that there should not be overlapping by this

watershed programme by different Ministries. That is why we have integrated it into one.

SHRI TAPAN KUMAR SEN : Sir, the question is very different...(Interruptions)... Why desert

management programme and ... (Interruptions)...
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MR. CHAIRMAN : It is not your turn, please... (Interruptions)...

SHRI TAPAN KUMAR SEN : These are two different things...(Interruptions)... We need your

protection, Sir...(Interruptions)...
MR. CHAIRMAN : It is not your turn... (Interruptions)...

SHRI PENUMALLI MADHU : The Minister is not answering the direct question,

Sir.... (Interruptions). ..

MR. CHAIRMAN : You did not ask the question...(Interruptions)... No, you didn't ask the

question...(Interruptions)...

#Y Midera anfees : FUIly 7eed, § sMad wead | A #31 Sff | g ared § 6 a8
GTW%,H%@EHW%IH%W@W%@WﬁW@%Gﬁ?Wimplementationé‘ﬂ
R H BT B 37K $B WHAI Bl Bl ©, A1 I8 UIIM satisfactory T - UA1 89 Hg, Al ITH Bl &l A
TE B 39 I P [ § TRBR Bl g=gare W a1 g ...

st guafy : FaTed 7B o

sft Mfdew anfes : =W <) FTdwH! B UF 1 7, AT 3HH T leaH el B f 59
TS YR TS H AT ST 2, TT Y TS AT SICHTS fhaT ST 2 iR 39+ it ot TR
STHIF §, ST & HUR 59 Ao BT BrAad= BIdT &, offh+ Th qTexeIS | RPN STHT & aRIER
W%ﬁWW%WW%WﬁWWimpIementH‘Eﬁﬂﬂ'ﬁ%‘l%ﬁﬂﬁﬂ@ﬁ
$% AXBR DI I8 19 &A1 8 5 S &9 ARBR] SHI TR 39 U1 Bl 38 H o €, I TRE 4
ST Y UTSde ofs S a1exeS R 3N &, S W W 3 BrishH B fhamad= 8191 18T, 37 89T
Y| AT ARPR 39 IR H PO (AR PR A7 BT AT 812

sft 9dig 99 : AR FETaRT ARG, H STOd A1 | A GG B I Aredl § (6 I8
S AT B, I8 $ad RGN STHN Bl faafid o= & foy 71 8, Fife 39 Siees Mvide Rale
T ® 3R W dael TR SLNA 3P monitoring BT 81 TG technical experts B4 &, 4 S
Iees Hoge RUIE @t 91 &R 21 IR 91 & & 918, Jife it W g9t &7 g 8, STai u” 797
G B, S8 IR U B ATl B &, T8 & qH DI &H AHT 8, A1 9l I1exers &4 fEsieg avd &,
Sk eH Bl TRAN] 59 Tl of 1 ST ofrreft %, ST small marginal farmers %m catchment area &
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Modernisation of Dhubri Port
*344. SHRI TARINI KANTA ROY : Will the Minister of SHIPPING be pleased to state:
(a) whether there is a demand for modernization of Dhubri Port; and
(b) if so, what is being done for the said port's modernization?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN) : (a) and (b) A Statement is laid on the

Table of the House.
Statement

(a) and (b) Yes, Sir. A temporary terminal with a steel pontoon and bamboo approach jetty
already exists at Dhubri which is being maintained for berthing of vessels and unloading and loading
of cargo. For developing a permanent terminal with shore facilities, a study was conducted by IIT,
Guwabhati for selecting a suitable location at Dhubri. Based on the said study, location for the
permanent terminal has been identified. Land acquisition process at the selected location is

underway through the Government of Assam.

SHRI TARINI KANTA ROY : Sir, before coming to my supplementary question, | would like to
make a submission. | put my question in four points. Out of these, first two points had been struck
off. I do not know the cause behind it. It pertains to the Brahmaputra waterways and modernization

of the Dhubri Port. | don't know why first two parts were struck off. This is my submission to you, Sir.

MR. CHAIRMAN : Because the question on the other two points had already been answered.
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SHRI TARINI KANT ROY : Okay, Sir.

Sir, my first supplementary in this. The Dhubri Port is a very important port because it is situated
before the Brahmaputra enters Bangladesh. My question was about the steps to be taken by the
Government for modernization of the port. But in the answer, they have only told that the location for
the permanent terminal has been identified. | want to know about the modernization of the Dhubri

Port.

SHRI G.K. VASAN : Sir, | would like to tell the hon. Member, through you, that the Dhubri Port is
one of the identified locations for setting up the IWT terminal terminal where cargo like jute products,
coal, etc., are expected to be handled. Vessels have to be berthed at the Dhubri Port for customs
clearance and completing necessary formalities. Presently, a temporary terminal with a steel pontoon
and bamboo approach jetty is being maintained by the authorities at the Dhubri Port. For developing
a permanent terminal with shore facilities, as the hon. Member has mentioned, a study was
conducted by the IIT, Guwahati, for selecting a suitable location and Panchughat was selected for
that purpose. It is being developed. Since the Dhubri Port is connected with the Kolkata and the
Haldia Ports, | am sure Sir, the Government of Assam has issued a notification for acquisition of land.

And it being a very important destination, this would be done at the earliest.

SHRI TARINI KANTA ROY : Sir, my second supplementary is this. In its first part | want to know
this. Do you have any timeframe for modernization of the Dhubri Port? What steps have been taken
by the Government to upgrade the Brahmaputra waterways ? It can serve not only the North-Eastern
States of India and the northern part of Bengal, but it can also serve our neighbouring countries,
namely, Myanmar, Thailand, Sri Lanka, Bhutan, etc. These waterways should be of international

standard. What steps have been taken by the Government so far?

SHRI G. K. VASAN : Sir, regarding development of the Brahmaputra waterways, there is already
an existing IWT protocol on inland water transit and trade between India and Bangladesh for passage
of goods between two places. Sir, from time to time, by protocol, the validity is being maintained. |
would also like to inform the Member that because of the international waters, there are four ports of
call in each country, Bangladesh and India. And recently, Sir, we have given a call to the Bangladesh

Government that two ports, one from India and one from Bangladesh should be taken as port of call.

DR. (SHRIMATI) NAJMA A. HEPTULLA : Sir, | would to tell the hon. Minister that India is having
a very long coastline and very many rivers. There have been ports which were used before. It's not

only that you are going to upgrade the new ports or make new ports. But, what about the old ports?
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For example, we can take the Ratnagiri port which was very useful and active during Shivaji's time.
Due to siltation, it is not being used now. For export purpose also, these ports can be used. Is there

any comprehensive programme with the Government to improve our minor and major ports ?

SHRI G. K. VASAN : Sir, as | mentioned in the earlier question, both the major ports and the
non-major ports in the country play a very vital role. As | told you, 78 per cent of the traffic goes
through major ports and 22 per cent through minor ports. In the same manner, 515 tonnes are
handled by major ports and around 200-odd tonnes are handled by minor ports in the country. The
respected Member has posed a question about ports which should be used. As | mentioned earlier,
functioning of the non-major ports rests with the State Governments. But, the Ministry of Shipping
will take active interest in the ports which have not been used and we will try to see that those ports

become active in future.

SHRI BHUBANESWAR KALITA : Sir, Dhubri is one of the strategically important river ports in the
North-Eastern Region. In fact, river route is the only route or channel of development for the North-
Eastern Region. In the pre-Independence days, there was no rail or road on air route. So, Dhubri
port is very important. Earlier, we had the Chhittagong connection and we used that seaport. But,
now, we have only the Kolkata port which can be connected by river route through Brahmaputra.
Now, the modernization of Dhubri port has been taken up and | congratulate the Government. This
was a long standing demand now, the basic thing for modernization and setting up of the port is,
acquisition of land. Whether acquisition of land for the terminal of Dhumri has been done or not. Sir,
we want to know what is the approximate cost of modernization and what is the time frame

commissioning the port. These are three minor questions.
MR. CHAIRMAN : Please ask one questions.

SHRI G.K. VASAN : Sir, the process for acquisition of land measuring about two acres in this
location through the Government of Assam has been started. The Government of Assam, as |
mentioned in the previous question, has issued notification for acquisition of land. Sir, | would also
say that on demand of the State Government, an amount ofaround Rs. 2.80 crore has been
deposited with the State Government for acquisition of terminal land measuring1.79 hectares in
Septemer 2009. The process of handing over of land to IWA for development activities is yet to be
completed. though the project report for setting up this terminal isyet to be made, the approximate

cost of this terminal shall be of the order of Rs. 30 crore to Rs. 35 crores. Sir, regarding thetime
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frame, which Shri Tarini Kanta Roy mentioned and now, Shri Kalita has also mentioned, | would like
to tell both the Members that it shall take about three years for construction of the terminal from the

date of sanction of the project and the award of the work to the contractor.

SHRI BIRENDRA PRASAD BAISHYA : Sir, this is very good thing that the Government has taken
up modernization of Dubri port and as suggested by IIT Guwahati, they have identified new location
for the new terminal building in Dhubri. But the Government of India has already sanctioned a few
crores of rupees a few years back, but not a single penny has been utilized till today. This is very
important. Although we are speaking about the modernization of port, and the Government of India
has sanctioned the money, but not a single paisa was utilized till today. Sir, the National Waterways
can play an important and vital role for the cargo transport in our country. What type of cargo can be
transported in the National Waterways and what are the steps being taken by the Government of
India to increase cargo transportation in the Indian Waterways and whether the Government is going

to provide the same facilities to the North-Eastern region in respect of the Dhubri port ?

SHRI G.K. VASAN : Sir, transportation of bulk materials such as coal, cement, foodgrains, tea
containers is as usual. | would also like to inform the hon. Member that when it is difficult to move the
cargo by rail or road, it is transported on the Waterways regularly. Several steps have been taken by
the Government to increase the cargo transportation in the National Waterways. One or two which |
could mention now include a provision of assured fairway with two meter depth, day navigational
route for round the year operations, night navigational facilities in the phased manner, specially,

floating of permanent terminal facilities at various locations. Thank you.
Replacement of expatriate pilots
*345. SHRI B.S. GNANADESIKAN : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the DGCA has asked all the airlines to replace foreign pilots by 31st July, 2010 as

the slowdown in the sector had rendered several domestic pilot jobless;

(b) whether Air India and other private flight operators have asked the aviation regulator, the
Directorate General of Civil Aviation (DGCA), to extend the deadline for replacing expatriate pilots

and they want at least two more years to carry out hte change; and

(c) if s0, the details thereof and the stance of Government in this regard ?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)

to (c) A Statement is laid on the Table of the House.
Statement

(a) to (c) The existing policy for validation of foreign licences is valid upto 31/07/2010.
Directorate General of Civil Aviation (DGCA) had requested Airline Operators to submit their plan for
phasing out expatriate pilots alongwith net requirement of expat pilots beyond 31/7/2010. In response
to the same, Air India and other scheduled operators have submitted their requests for extension of
time for replacing expatriate pilots beyond 31/07/2010. The government has approved extension for

one year beyond 31//7/2010.

SHRI B.S. GNANDESIKAN : Sir, as per the reply given by the Minister, one year extension has
been granted for the continuance of the foreign pilots as per the request of the Air India and other
scheduled operators. Sir, my question will be, through you, Sir, what was the reason stated by Air
India and other scheduled operators seeking for extension of a period of foreign pilots when so many
Indian pilots are waiting to be employed? Is it a fact many reports appearing in the media that Indian
pilots are not capable of flying during monsoon and winter fall? If it is not a fact, then why extension
has been granted? If it is a fact, is there any plan with the Ministry to update the training of the Indian

pilots so that they will replace foreign pilots when this period of extension experies ?

SHRI PRAFUL PATEL : Sir, | will answer the second part of his question first which is about
whether Indian pilots are capable of flying under any weather conditions. Let me assure him, through
you, Sir, that Indian pilots are trained and qualified and comparable to the best anywhere in the
world. In fact, every pilot who qualifies has to go through a certain procedure as stipulated, and as
everybody knows, flying has to be 100 per cent safe, nothing is 99.9 per cent in aviation. In terms of
why pilots from overseas are allowed to fly in India, Sir, while there was, | world say, a stagnation in
the aviation industry in the early part of up to 2004-05 because of the global recession then,
subsequently, there was a boom in the Indian skies, and as a result of which the aviation sector
required far many pilots than what were available. And as all of us would appreciate that pilots have
to be segregated into two categories. One is the pilots who sits on the right, who is normally known
as co-pilot in common parlance, and the other is the pilot in command, who is the captain of the

aircraft, and a captain of an aircraft would be commander who would require much more experience
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in terms of flying hours and also being trained on a particular type of aircraft. This is also an important
aspect of flying. Therefore, while aviation grew very rapidly, the pilots, and specially pilots in
command were in short supply, and that is why, to maintain the momentum and to make sure that
airlines are able to fly without any shortage of pilots, foreign pilots were allowed, and as has been
mentioned in the answer, airlines were asked that what is their programme of induction of Indian

pilots and moving them from the right side, that is co-pilot to be pilot in command.

They have indicated a phased programme. The DGCA has examined all these aspects and
undertaken a programme of phased reduction. In fact, just for the information of the hon. Member,
as well as, the House the number of pilots 2008-09 was 944, including all airlines. The status in 2009~
10 was 686 and now, in January, 2010, it was 562. | am sure, from then to now, the number would
have come down further. So, it is a fact that foreign pilots were allowed, but it is also a fact that, as
and when our young cadres get trained and move from the right side to the left side, the number of

foreign pilots will progressively come down.
MR. CHAIRMAN : Second supplementary.
SHRI B.S. GNANADESIKAN : No second supplementary, Sir. Thank you.

MR. CHAIRMAN : All right. Mr. Rudy you not ask a question on this. You forgo it so that other

can ask questions.

SHRI RAJIV PRATAP RUDY : Sir, just a small clarification. It will educate the House. It has

nothing to do...(/nterrupz‘/'ons)... There is no clash of interest, Sir.

Apart from being pilot, | am also a lecture in economics. So, | can't put questions to the Human
Resource Development. | am also a lawyer. So, | can't put questions to the Law

Department... (Interruptions)...

MR. CHAIRMAN : Please go ahead. We are short of time...(Interruptions)... Go

ahead...(Interruptions)...

SHRI RAJIV PRATAP RUDY : Sir, | am a commercial pilot. But it is without salary. The basic
question here, today, is why this concern is coming up again. The reason is that there are 4,000
pilots who are unemployed. These are low-time pilots who can't get employed because they don't
have the actual training. Today, there are about 4,000 pilots, including commanders and co-pilots. In

the next five years, with the growth, the expectation is that ... we have about 200 commercial aircraft
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and the number would go up to 450 -- we will be requiring another 4,000 pilots. My simple point is
that for a pilot to move from a co-pilot's seat to a commander's seat, it requires an expenditure of
Rs. 70-80 lakhs. That is a huge investment which the airlines don't want to do because they are in a
loss. My question is very simple. In the present situation you don't allow the expats to come and fly
because none of the airlines would agree and every year you would be extending it. So, this would
become a frivolous question that you ask every year. We have to find a solution to it and a solution
can take place only when there is incentive to the Indian pilots in the airlines in India. You should give
incentives to them and there should be disincentives to those who are coming from outside. My only
point here is, as far as the cost of training is concerned, this. Will the Government think of giving any
incentives to the Indian aviation so that more pilots who are unemployed are shifted from the co-
pilot's seat to the commander's seat? How much incentives can the Government give for training the
pilots, whether it is Air India or the private airlines, so that we can have more commanders in time
and the unemployment of these 4,000 pilots which is becoming a matter of concern today is taken

care of?

SHRI PRAFUL PATEL : Sir, in a lighter vein, first, Mr. Rudy has taken away the job of one
aspiring pilot. He should have chosen to fly at this age, at least . Or, he should have, at least,

vacated his seat so that one more person gets a chance to come here.
SHRI VIJAY JAWAHARLAL DARDA : What do you mean by "at this age" ?

SHRI PRAFUL PATEL : "At this age" means a young pilot. Anyway, Sir, | do understand the
sentiments which Mr. Rudy has expressed. It is a fact that there are many young pilots who have no
jobs at the moment, and | do experience it from the number of requests which we keep receiving on a
daily basis. They are well-trained and qualified and not getting jobs. | assure the House that things
are getting better in the aviation sector not only in India but also worldwide. In between we had a
very bad phase in 2008-09. That is the reason. Mr. Rudy will appreicate it more than the others that
there has been a slow down. That has been the reason why suddenly the number of pilots who have
been enrolled by the airlines has come down. Unfortunately, again, the incidents of the last few days
are not very encouraging because of the loss the airlines will face. But, notwithstanding that, as far
as giving incentives is concerned, it is an actively. It is in personal capacity people choose to become
pilots. If you look at it, in our country, in an equitable way | don't think anybody is going to subsidise
or the Government, at this moment, is in a mood to subsidise a few thousand students for their future
career. But, at the same time, the growth of the sector will, | am sure, ensure that more and more

students get absorbed in the Airlines.

MR. CHAIRMAN : Question Hour is over.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Assessment of rural development scheme

1t *346. SHRI RAJ MOHINDER SINGH MAJITHA : Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether it is a fact that the Centrally Sponsored Schemes being run for the development of

rural areas in the country are not giving desired benefits due to corruption;

(b) if so, whether Government has also made an assessment of the benefits obtained from the

implementation of these schemes; and
(c) if so, the details of the said assessment?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI) : (a) to (c) The Ministry of
Rural Development implements major schemes namely the Mahatma Gandhi National Rural
Employment Guaratnee Scheme (MGNREGS) for wage employment, Swarnjayanti Gram Swarojgar
Yojana (SGSY) for self-employment, Pradhan Mantri Gram Sadak Yojana (PMGSY) for rural
connectivity, Indira Awaas Yojana (IAY) for shelter, Integrated Watershed Management Programmes
(IWMP) for area development, National Rural Drinking Water Programme (NRDWP) for safe drinking
water, Total Sanitation Campaign (TSC) for sanitation in rural areas of the country through State

Governments and Union Territory (UT) Administrations.

The assessments of the above schemes are made on a continuous basis. The Ministry inter-alia
relies upon the assessment made by the State Governments and the reports submitted by them. In
addition, the Ministry also gets evaluation and impact assessment studies made through third party
research agencies, training and research institutions. Besides the Ministry has its own system of

monitoring the implementation of the programmes.

Receipts of complaints including those relating to cases of corruptions are taken up with state

governments which implement the programmes.
Pharma Zones at Airports

1%347. SHRI KAPTAN SINGH SOLANKI : Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether it is a fact that the quality of medicines transported through air routes is getting

affected due to lack of proper storage system at airports;

T Original notice of the question was received in Hindi.
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(b) if so, the details thereof;
(c) whether Government has worked out any plan to deal with this situation;

(d) whether Government is preparing any scheme to simplify this procedure and to set up

pharma zones; and
(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a) to (e)
Drugs when not stored at recommended temperature whether transported through air route or any
other mode of transport can deteriorate due to extreme temperatures, both high and low. Facilities
for storage of drugs, including drugs requiring special storage conditions, are available at some of the
airports. Where such facilities are not available because of space constraints or other reasons the
consignments requiring special storage conditions are released on priority basis to avoid any
deterioration in the quality. These storage facilities are either maintained by the airport authorities or
the airlines. Efforts are afoot by some of these agencies to augment their facilities. Mumbai
International Airport Pvt Ltd (MIAL) has already created four new cold rooms for pharma products.
The Delhi International Airport Limited (DIAL) has also planned to create 3700 square meters of
additional cold room facilities for pharma products when the new cargo terminal becomes

operational.
Role of private insurance companies
*348. SHRI KUMAR DEEPAK DAS : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the private insurance companies have not played any role in

extending social security to the common people of the coutnry;

(b) the details of outstanding claim ratio of the private insurance companies in comparison to

the public sector insurance companies in India; and

(c) the nature of investment of the private insurance companies and global insurance

companies in Indian economy ?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE) : (a) Section 32(b) and 32(c) of
the Insurance Act, 1938 prescribes that every insurer shall undertake a prescribed percentage of Life
Insurance business and General Insurance business in the rural or social sector as specified by the

Insurance Regulatory and Development Authority (IRDA). Accordingly, IRDA (Obligations of insurers
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to rural or social sectors) Regulations, 2002 have been notified prescribing the obligations of the
insurers for operation in the above two sectors in the initial five years. Subsequently, during 2007-08,

IRDA notified further obligations beyond the initial five year period of operations.

In the year 2008-09, among the 21 private sector life insurance companies, all except one have

fulfilled the Rural Sector Obligations and all 21 of them fulfilled the Social Sector Obligations.

During the same period, among the 15 private sector non-life insurance companies, all except

two have meet their Rural Sector and Social Sector Obligations.

(b) IRDA has intimated that life insurance companies settle death claims under individual
policies and under group policies. The outstanding number of death claims, as on 31st March, 2009,
as a percentage of total number of claims intimated to the companies in the year 2008-09 plus claims
outstanding at the beginning of the financial year 2008-09 for individual policies and group policies is

as under for private and public sector life insurance companies:

Individual policies Group policies
Private Sector 7.75 3.93
Public Sector (LIC) 2.21 0.24
TOTAL 2.64 0.81

(c) Investment by all insurers is governed by the provisions of Sections 27A, 27B, 27C and 27D
of the Insurance Act, 1938 and Insurance Regulatory and Development Authority (Investment)
Regulations 2000 as amended from time to time. These provisions are equally applicable to both
public sector and private sector insurance companies in India. The total investments made by private

sector life and non-life insurance companies as on 31st March, 2008 and 31st March, 2009 are as

under :-
(Rs.in crore)
Insurer Life Non-Life Total
2008 2009 2008 2009 2008 2009
Private 87567 116772 9064 N 96630 127883

These investments are made by the Companies in Central Government Securities, other
approved securities, infrastructure and social sector investments, housing and loans to State

Governments as per IRDA (Investment) Regulations, 2000 as amended from time to time.
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Slapping of fines by IRDA on insurers
*349. DR. T. SUBBARAMI REDDY : Will the Minister of FINANCE be pleased to state:

(a) whether the Insurance Regulatory and Development Authority (IRDA) has slapped fines on

well known insurers for violation of its regulations;

(b) if so, the details of violations and firms that have been fined and to what extent they have

violated the norms set for them; and
(c) what action Government proposes to take to check such violation in future ?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE) : (a) and (b) The Insurance Act,
1938 (Sections 102 to 105C) empowers the Insurance Regulatory and Development Authroity (IRDA)
to impose penalities on insurance companies for violation of various provisions of the said Act The
details of the penalties imposed by IRDA on the insurance companies along with the violation
committed by them for the financial year 2008-09 and 2009-10 are given in the Statement (See

below).

(c) As informed by IRDA the following are the specific steps being taken by them to check

violations of the statute by the instance companies:

1. Before imposing a penalty on insurance companies, a specific confirmation is obtained from the
companies about their taking corrective action and also to put in place, robust systems and

controls to ensure that such violations do not recur.

2. Periodic information is obtained from all insurance companies, which help the Authority to
analyze, review and conduct off-site scrutiny to ensure compliance of the provisions of the

Insurance Act and various regulations issued by the Authority from time to time.

3 .The Authority carries out regular inspections of insurers to monitor compliance of the guidelines

of IRDA. Further off-site monitoring of financial/operational data is done on quartely basis.

4. A detailed inspection manual has been devised for the guidance inspectors who conduct

periodic on site inspections of insurance companies.
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Statement

Details of the penalties imposed by IRDA on insurance companies along with the violation committed
by then for the financial year 2008-09 and 2009~ 10

SI.No. Name of Insurance Company Brief particular of the
violation committed

01. Max New York Life Insurance Co. Ltd. Penalty charged under section
102 (b) for violating directions
issued by the Authority in
respect of Unit Linked
Insurance Policy (ULIP)

02. ICICI Lombard General Insurance Co. Ltd. Violation of File & Use
Guidelines in case of Pravasai
Bhartiya Bima Yojana

03. National Insurance Co. Ltd. (NICL) Penalty imposed on 2nd May,
2008 on NICL on account of
Indian Oil Corporation Limited
in respect of large risk policy.
Variations of terms quoted to
client were different from terms
offered by the reinsurers.

04. United India Insurance Co. Ltd. (UICL) Penalty imposed on 2nd May,
2008 to UIICL on account of
Indian Oil Corporation Limited
in respect of large risk policy.
The terms quoted to client
were different from terms
offered by the reinsurers.

05. New India Assurances Co. Ltd. (NIACL) Penalty imposed on 2nd May,
2008 on NIACL on account of
Indian Oil Corporation Limited
in respect of large risk policy.
The terms quoted to client
were different from terms

offered by the reinsurers.

06. New India Assurance Co. Ltd. Due to not filling the quarterly
financial and solvency
statement in time.
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07. Apollo Munich Health Insurance Company Non achievement of targets

Limited under IRDA (Obligations of
Insurers to Rural or Social

Sectors) Regulation, 2002.

08 Life Insurance Corporation of India Non achievement of targets
under IRDA (Obligations of
Insurers to Rural or Social
Sectors) Regulation, 2002.

09. HDFC Standard Life Insurance Co. Ltd. Non achievement of targets
under IRDA (Obligations of
Insurance to Rural or Social
Sectors) Regulation, 2002.

10. Reliance General Insurance Co. Ltd. Violation of File and use
Guidelines in respect of
Reliance Health Policy as the
insurer carried out change in
the product without filing the
same with Authority.

11. General Insurance Corporation of Shortfall in investment in
India Limited Central Government Securities
continuing since December,
2008

Lack of heatlh services in rural areas

+%350. SHRI BHAGWATI SINGH : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether it is a fact that 75 per cent population of the country resides in rural areas but only

10 per cent of health services are available for them;
(b) if so, whether Government is preparing any action plan for rural health; and
(c) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a) to (c)
The primary health care facilities are provided in the rural areas through a network of Sub-Centres
(SCs) Primary Health Centres (PHCs) and Community Health Centres (CHCs). As per the Bulletin

t Original notice of the question was received in Hindi.
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on Rural Health Statistics in India (updated up to March, 2008), there are 1,46,036 sub-centres,
23,458 PHCs and 4,276 CHCs providing health care to the vulnerable sections of the society. Though
health is a State subject, Government of India had launched the National Rural Health Mission
(NRHM) in 2005 to support the State Governments in improving health services has been taken up
through improvement of physical infrastructure, provision of human resources, equipment, drugs and
emergency transport, etc. so as to ensure adequate health care/medical facilities to the rural

population.
Allocation of Gas From KG Basin

*351. SHRI SANJAY RAUT : Will the Minister of PETROLEUM AND NATURAL GAS be pleased to

state:

(a) whether Government has received any proposal for the allocation of gas from the KG

(Krishna Godavari) basin particularly for the small and medium enterprises;

(b) if so, the details of the proposals received, particularly from Maharashtra and Government's

response thereto; and

(c) what are the strategies/policies of Government for allocation of gas from KG basin in the

country?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA) : (a) and (b)
Empowered Group of Minister (EGoM) in its meeting held on 27.10.2009 has decided that allocation
of 2 mmscmd (million standard cubic meter per day) of KG D6 made on fallback basis to City Gas
Distribution (CGD) entities for supply to their industrial and commercial customers, whose total
consumption of natural gas (including KG Dé gas) does not exceed 50,000 scmd (standard cubic
meters per day). Many cities, including cities located in Maharashtra, are having City Gas Distribution

Networks. The said 2 mmscmd KG Dé gas has been allotted to various CGD entities.

Maharashtra Natural Gas Limited, a Joint Venture of GAIL (India) Ltd. & Bharat Petroleum
Corporation Ltd. (BPCL) operating CGD network in Pune including Pimpri-Chinchwad, has been

allocated 200,000 scmd for supply to its industrial and commercial customers.

(c) Allocation of natural gas from KG D6 field is being decided by Empowered Group of
Ministers (EGOM) constituted to decide issues pertaining to, inter-alia, commercial utilization of gas
under NELP. Since the demand to meet the shortfall of existing assets in different sectors is more
than the available gas, EGoM has decided that KG Dé gas will be firstly allocated to existing plants
and that there will be no reservation of gas, namely, fertilizers, power, LPG, City Gas Distribution,
steel, petrochemicals, refineries and captive power. KG Dé gas is being supplied to meet the existing

shortfall in these sectors.
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Amendment of Bombay Port Trust Act, 1879
*352. SHRI BHARAT KUMAR RAUT : Will the Minister of SHIPPING be pleased to state:

(a) whether Government is aware that the State Government of Maharashtra has submitted a

proposal for amendments to the Bombay Port Trust Act, 1879;

(b) whether it is also a fact that the property tax amended under the Mumbai Municipal
Corporation Act, 1888 by the Maharashtra State Government will be levied in Mumbai only after the

amendments are made to the Bombay Port Trust Act by the Central Government; and

(c) what early action Government will take to make necessary amendments to the Bombay
Port Trust Act, 18797

THE MINISTER OF SHIPPING (SHRI G. K. VASAN) : (a) Yes, Sir.

(b) The State Government of Maharashtra has informed that some State Acts as also the
Bombay Port Trust Act, 1879 would have to be amended in order to bring in to force the amendment
made in the Mumbai Municipal Corporation Act for providing an option to the Municipal Corporation
of Greater Mumbai for levying property tax either on the basis of the capital value of properties or their

rateable value.
(c) The proposal is under consideration.
Allocation of CBM block to RIL

*353. SHRI AMAR SINGH : Will the Minister of PETROLEUM AND NATURAL GAS be pleased to

state:

(a) whether the Directorate General of Hydrocarbons has accorded its awarded for allocation
of an additional 80 Sq. Km, if adjacent area in the Coal Bed Methane (CBM) block SP(W)-CBM-
2001/1 to M/s Reliance Industries Ltd. (RIL) without going in for an auction under the forthcoming
CBM round;

(b) if so, the details thereof, and the reasons therefor;
(c) the officials involved in approving the allocation of block to RIL without going in for auction;

(d) whether Government intends to scrap the proposal of allocation of block to RIL without

inviting bids for auction; and

(e) ifnot, reasons therefor?
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THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA)) : (a) No, Sir.
(b) to (e) Do not arise.

Investment of CPF by NSDL
*354. SHRIMATI KUSUM RAI : Will the Minister of FINANCE be pleased to state:

(a) the details of the amount collected by National Securities Depository, Limited (NSDL) as
Contribution Pension Fund (CPF) from Government employees since its inception in 2004 till date,

year-wise;

(b) the amount and percentage of CPF money, NSDL has invested in market linked pension

schemes;

(c) the details of NAV per unit at which CPF of Government employees has been invested in

market and allocated to CPF beneficiaries, scheme-wise; and
(d) the price/NAV at which employees may redeem their accumulated units ?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE) : (a) The amount received under

the defined contribution from Central Government employees since its inception in 2004 to 10.4.2010

is as below:
Upto 31.3.2008 - Rs. 740.29 crores
Upto 31.3.2009 - Rs. 2032.29 crores
Upto 31.3.2010 - Rs. 3961.52 crores
Upto 10.4.2010 - Rs. 4066.56 crores

(b) The contributions collected from Government employees are transferred to Pension Fund

Managers (PFMs) for investment as per the investment pattern given below:-

Categories of financial instruments Percentage of
investment
1 2
Government securities and other specified and mutual funds Upto 55%
ii. Specified debt securities, Term Deposit Receipts and Rupee Bonds Upto 40%
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1 2

iii.  Money market instruments including units of money market Upto 5%

mutual funds

iv. Shares of companies on which derivatives are available Upto 15%
in Bombay Stock Exchange or National Stock Exchange or
equity linked schemes of mutual funds regulated by the

Securities and Exchange Board of India.

(c) The pension fund of Government employees is invested on the basis of daily NAV declared
by Pension Fund Managers. The investment of the pension fund of the Central Government

employees is being done on a pooled basis.

(d) The NAVs on April 9, 2010 for various schemes managed by approved Pension Fund

Managers are as under -

Scheme Name NAV (Rs.)

SBI Pension Funds Pvt. Ltd.-SBI 12.7769

Pension Fund Scheme - Central Government

UTI Retirement Solutions Limited - UTI Retirement 12.3468

Solutions Pension Fund Scheme-Central Government

LIC Pension Fund Limited-LIC 12.3894

Pension Fund Scheme-Central Government

The employees may redeem their accumulated units at the NAV prevailing on the date of

redemption.
Recommendations of CAG on NRHM

*355. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL : Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of steps taken on the recommendations of the Comptroller and Auditor General
(CAG) in its report for the year 2009-10 that the new heatlh centres should be established in the
underserve areas, health infrastructure at CHCs and PHCs must be made functional with all
infrastructure, equipment and manpower to ensure improvement in quality of healthcare in rural areas

at an affordable cost under National Rural Health Mission (NRHM); and

(b) what are the changes/steps envisaged for designing a shorter MBBS Course for catering to

the needs of rural health infrastructure ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a) Under
National Rural Health Mission (NRHM), funds are provided to State/UTs to strengthen their health
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infrastructure, improve the availability of human resource and improve the service delivery. NRHM
gives special focus to 18 States including eight NE States, which have weak public health indicators
and/or weak infrastructure. Besides 140 backward districts based on ranking on 13 DLHS Il
indicators, districts having considerable population of SC/ST and 33 highly left wing affected,
districts as prepared by Ministry of Home Affairs were selected for high focused planning. The
State/UT Governments were asked to take up activities for such districts on priority and incorporate
the same under their annual Programme Implementation Plan (PIPs) for the financial year 2010-11.
Funds are released to all States/UT Governments as per the approval of the PIPs by the National

Programme Coordination Committee (NPCC) for utilization.

(b) Medical Council of India (MCI) had forwarded a proposal for introducing Short-Term Rural
Medical Course to this Ministry on 26th February, 2010. This Ministry has suggested changes in the
proposal after discussions held with MCI on 12th April, 2010.

Relaxation in PMGSY guidelines
*356. SHRI K.E. ISMAIL : Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that under the guidelines of Pradhan Mantri Gram Sadak Yojana

(PMGSY) a uniform width of 8 metres is required for roads to be constructed under the scheme;

(b) if so, whether the State Government of Kerala has requested the Centre to allow relaxation
in the PMGSY guidelines with regard to the width requirements, as such width of roads in certain

areas, particularly hilly and difficult areas as in Idukki districts in the State, is not required; and
(c) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI) : (a) As per Rural Roads
Manual IRC SP 20 2002, the normal carriage way width is 3.75m, roadway width is 7.5m and road
land width is normally more than 12.0m as per the terrain. However, as per the code, when the traffic
expected to ply on the road is less than 100 motorized vehicles per day, the carriageway width and
road way width will be 3m and ém respectively. The road land width will be reduced accordingly. It
implies that the minimum width of PMGSY roads shall not be less than 3m carriageway width and ém

roadway irrespective of the terrain.

(b) and (c¢) The Government of Kerala has suggested relaxation of norms with regard to

permissible road width and gradient. The State Government of Kerala has been intimated that the
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roadway width of six metres can be permitted when there are constraints on availability of land and
the projected traffic is less than 100 motorized vehicles per day. As regards gradient, an exceptional
gradient has been permitted upto 10% for rural road as per the recommendations of an Expert
Committee constituted by Ministry of Rural Development. However, this exceptional gradient should
be limited to 100 metres at a stretch and should be used sparingly. In ghat sections, the

recommendations limiting gradient is 7% and the exceptional gradient remains at 10%.
Central Council for employment

+%356. SHRI SHREEGOPAL VYAS : Will the Minister of RURAL DEVELOPMENT be pleased to

state:
(a) whether any Central Council has been formed under the Employment Act;
(b) whether this Council has identified problems;
(c) if so, what are the details thereof;
(d) whether the Council holds its meetings regularly; and
(e) the date on which the last meeting was held along with the decisions taken therein?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI) : (a) Yes, Sir. In accordance
with Section 10 (1) of Mahatma Gandhi National Rural Employment Guarantee Act, 2005, the Central
Government constituted a Council called the Central Employment Guaratnee Council vide notification
dated 22nd September, 2006.

(b) and (c) While performing the duties and discharging the functions assigned to it under
Section 11 of the Mahatma Gandhi NREG Act, 2005, members of the Central Employment Guarantee
Council have identified areas have also made suggestions for improvements in implementation of the
Act such as planning and execution of works; wages to the workers; transparency and
accountability; capacity building; specific needs of certain category of workers and works to be taken
up on individual lands of workers. Members of the Central Council also undertake visits to districts to

oversee the implementation of the Act.

(d) In accordance with Rule 6 of the Mahatma Gandhi National Rural Employment Guarantee
(Central Counoil) Rules, 2006, the Central Council shall meet at least two times in a year or more
frequently as it may consider necessary, provided that six months shall not intervene between two

consecutive meetings of the Council. So far 11 meetings of the Central Council have been held.

t Original notice of the question was received in Hindi.
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(e) The last meeting of the Central Employment Guarantee Council was held on 22nd February,
2010. During this meeting, it was decided to constitute different Working Groups to recommend

measures for strengthening the implementation of the Mahatma Gandhi NREGA.
Utilisation of special taxes for rural roads

*358. SHRI E.M. SUDARSANA NATCHIAPPAN : Will the Minister of RURAL DEVELOPMENT be

pleased to state:

(a) whether Government proposes to utilise the special taxes collected for infrastructure for

rural roads;
(b) if so, how much of the same is spent in every State; and
(c) ifnot, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI C.P. JOSHI) : (a) Fifty percent of the Cess

leived on High Speed Diesel (HSD) is allocated for development of rural roads in the country.

(b) Amount released to the States under Pradhan Mantri Gram Sadak Yojana (PMGSY) since
beginning of the programme is given in the Statement (See below). The funds released to the States
include the funds made available for the programme from different sources /.e. share of cess on High
Speed Diesel (HSD), Plan Assistance, loan from the World Bank. Asian Development Bank and

National Bank for Agriculture and Rural Development (NABARD)).
(c) Does not arise.
Statement

Amount released to the States Under PMGSY

Rs. in crore)
Sl.No. State Total Release
1 2 3
1 Andhra Pradesh 2,836.50
2 Arunachal Pradesh 728.20
3 Assam 3,869.99
4 Bihar 4,685.79
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1 2 3
5 Chhattisgarh 4,263.54
6 Goa 10.15
7 Gujarat 973.35
8 Haryana 1,102.53
9 Himachal Pradesh 1,343.39
10 Jammu & Kashmir 783.39
il Jharkhand 1,193.36
12 Karnataka 2,233.09
13 Kerala 346.74
14 Madhya Pradesh 8,658.91
15 Maharashtra 3,250.45
16 Manipur 352.62
17 Meghalaya 159.61
18 Mizoram 386.06
19 Nagaland 326.77
20 Orissa 5,219.37
21 Punjab 1,210.14
22 Rajasthan 6,987.92
23 Sikkim 450.62
24 Tamil Nadu 1,198.55
25 Tripura 864.63
26 Uttar Pradesh 8,297.10
27 Uttarakhand 590.36
28 West Bengal 2,895.81
TOTAL 65,218.94
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Loans for SHGs in Jharkhand
*359. SHRI DHIRAJ PRASAD SAHU : Will the Minister of FINANCE be pleased to state:

(a) the amount of loans sanctioned and given to Self Help Groups (SHGs) by the banks in

Jharkhand in the last three years;
(b) how many women SHGs have been provided these loans; and
(c) what are the steps being taken to encourage women SHGs?

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE) : (a) As reported by State Level
Bankers' Committee (SLBC), Jharkhand, the details of loans disbursed by banks to Self Help

Groups (SHGs) in Jharkhand in the last three years are as under:

(Amt. in crore)

2006-07 2007-08 2008-09 2009-10 (up to Dec.)
No. of Amt. No. of Amt. No. of Amt. No. of Amt.
SHG Disbursed SHG Disbursed SHG Disbursed SHG Disbursed
11714 61.72 7125 41.65 17776 120.25 12347 103.05

(b) The details of loans disbursed by banks women SHGs in Jharkhand during the same period

are as under :

(Amt. in crore)

2006-07 2007-08 2008-09 2009-10 (up to Dec.)
No. of Amt. No. of Amt. No. of Amt. No. of Amt.
SHG Disbursed SHG Disbursed SHG Disbursed SHG Disbursed
7820 43.79 5486 30.17 12798 83.12 9013 75.22

(c) The following steps are being taken to encourage SHGs including women SHGs:

(i) To give an impetus to microfinance the RBI has categorised microfinance under priority

sector lending.

(i) RBI has permitted banks to use the services of Non-Governmental Organisations
(NGOs)/SHGs, Micro Finance Institutions (MFIs) and other Civil Society Organisations as
intermediaries in providing financial and banking service through Business Facilitator (BF) and
Business Correspondent (BC) models. The authorised functionaries of well run SHGs can be

appointed as BCs of banks.

37



(iit) Reserve Bank of India (RBI) has advised banks to provide adequate incentives to their

branches for financing SHGs.

(iv) The National Bank for Agriculture and Rural Development (NABARD) has introduced
training and capacity building of SHGs/grading of SHGs, etc.

Besides, the above steps, the State Level Bankers Committee (SLBC), Jharkhand has taken

following to encourage women SHGs:-

(i) Capacity building & skill development programme of the members of women SHG is being
run in R-Setis of the State set up by various banks. Several NGOs are also entrusted with the job of

skill development of women SHGs.

(i) The Government of Jharkhand is promoting women SHGs and linking-them with credit
under the Swarnjayanti Gram Swarojgar Yojana (SGSY) Scheme. A Lady Extension Officer is

engaged in formation of women SHGs at the Bank level.

(i) SLBC Jharkhand, decided that rural Branch Managers of various Banks operating in
Jharkhand will form 5-10 SHGs, particularly women SHGs and link them with credit.

(iv) There is a regular agenda in the SLBC meetings to review the SHG-Bank linkage

programme.
Gaps in primary healthcare needs

*360. SHRIMATI MOHSINA KIDWAI : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether Government is aware of the fact that inadequate health infrastructure and shortage

of trained personnel have resulted in huge gaps in health coverage particularly in rural areas;

(b) if so, whether there is huge shortage of Sub-centres, Primary Health Centres and

Community Health Centres in the country;
(c) if so, the details thereof; and

(d) the corrective steps Government proposes to take to bridge the gaps in the primary

healthcare needs?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a) to (c)
The primary health care facilities are available in rural areas to serve the vulnerable section of the

society, through a network of 146036 Sub-centres (SC), 23458 Primary Health Centres (PHC) and
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4276 Community Health Centres (CHS) as per the Bulletin on Rural Health Statistics in India
[Updated upto March, 2008]. There is, however, a shortfall of 20486 Sub-centres, 4477 Primary
Health Centres and 2337 Community Heatlh Statistics in India [Updated upto March 2008] against
the 2001 population norms.

(d) National Rural Health Mission [NRHM] provides for strengthening primary health care in
rural areas. This includes consolidation of existing facilities and expansion wherever required on the
basis of population, case/work load and distance.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Sanganer Airport at Jaipur
12600. DR. GYAN PRAKASH PILANIA :
SHRI LALIT KISHORE CHATURVEDI :
Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether the Sanganer airport at Jaipur has the status of international airport;

(b) if so, the airlines operating the international flights and the destinations
thereof from the airport;

(c) whether Jaipur made its presence on international aviation map, merely on the basis of two
or three flights;

(d) whether the maintenance and upkeep of the airport has not been upto mark;
(e) if so, whether its international status can be cancelled as a result of it; and
(f)  the action being taken to retain its status as an international airport?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
Yes, Sir.

(b) At present, various airlines operators have scheduled international flights through Jaipur
airport, such as Air India which operates daily/flights in the sector Jaipur-Delhi-Dubai and vice versa,
Air India Express operating 3 flights per week in the sector Dubai-Jaipur-Dubai, Oman Air operating 6
flights per week in the sector Muscat-Jaipur-Muscat and Air Arabia operating daily flights in the
sector Sharjah-Jaipur-Sharjah.

(¢) No, Sir.
(d) No, Sir. The maintenance and upkeep of this airport is upto the mark.

(e) and (f) Do not arise.

T Original notice of the question was received in Hindi.
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Scheme of social security for labourers

2601. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether Government provides social security schemes for labourers working at different

airports across the country;
(b) if so, the details thereof; and
(c) if not, the rationale behind this decision?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
and (b) The various Social Security Schemes formulated under various Labour Laws by the
Government of India are applicable to the labourers engaged for various jobs at different airports. The

labourers engaged are covered under:

(i) Provident Fund Act and Employees State Insurance (ESI) Act, (i) Payment of Minimum

Wages Act and (iii) Payment of Compensation under Workmen Compensation Act.
(c) Does not arise.
Security Breach at IGI Airport
12602. SHRI BRIJ BHUSHAN TIWARI : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that two persons had entered the campus of Indira Gandhi International

(IGI) Airport New Delhi by breaking the security cordon; and
(b) if so, the action taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
Yes, Sir.

(b) In high level meetings all concerned Governments and other agencies have been asked to
implement standard instructions issued on Aviation Security by Bureau of Civil Aviation Security
(BCAS) which is the regulatory body of this Ministry. The inspection of perimeter wall has been
carried out by the committee consisting of officials from BCAS, Central Industrial Security Force
(CISF), Delni International Airport Limited (DIAL) and the Air Force. The observations regarding
improvement in in perimeter security have been brought to the notice of the concerned agencies.
DIAL has been asked to expedite installation of PIDS (Perimeter Instrusion Detection System) and

CISF has been asked to intensify perimeter patrolling.

T Original notice of the question was received in Hindi.
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Airport express rail link in Hyderabad

2603. SHRI K.V. P. RAMACHANDRA RAO : Will the Minister of CIVIL AVIATION be pleased to

state :

(a) whether any proposal has been received to develop a dedicated airport express rail link

from the Begumpet airport at Hyderabad to the new airport at Shamshabad;
(b) if so, the details thereof;

(c) whether any request has been received from the State Government to accord approval for
leasing land at the existing Begumpet airport on a long term basis and for taking steps to implement

the project; and
(d) if so, the action taken on the proposal?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
and (b) A proposal was received from the State Government of Andhra Pradesh (GoAP) to
construct a dedicated airport Express Rail Link from Begumpet Airport to the newly constructed
Greenfield Airport at Shamshabad. The proposal was examined and it was decided that the GoAP
would get a Detailed Project Report (DPR) prepared and designate one of its entities as a nodal
agency for the implementation of the Rail Express Link Project. Thereafter, a specific proposal would
be submitted by the GoAP for the consideration of the Government and Airports Authority of India
(AAD) to assess the amount of land that can be spared by it at Begumpet airport for the project in
consultation with Delhi Metro Rail Corporation (DMRC)).

(c) and (d) Infrastructure Corporation of Andhra Pradesh Limited (INCAP) requested AAI to
spare 27 acres of AAl's land for implementing the project. The matter was considered by AAl and it
was decided to hand over 27 acres of land to INCAP on lease basis for a period of 30 years subjects

to some terms & conditions on signing of an Memorandum of Understanding (MoU).

Subsequently, the proposal was not found viable by the GoAP in view of huge cost involved and
also not convenient to the public. Therefore, the GoAP has decided to go for a comprehensive rail
network for the city of Hyderabad including airport at Shamshabad in place of proposed Express Rail
Link.

Pilot Training Academies

2604. SHRI PARVEZ HASHMI : Will the Minister of CIVIL AVIATION be pleased to state:
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(a) the details of Pilot Training Academies under Government and Private Sector in the country;
(b) the number of students who got training in these academies during the year 2008-09;

(c) the structure of fees in these academies under both sectors;

(d) whether there is any difference in the fee structure of academies in both sectors;

(e) if so, the details thereof; and

(f) whether there is any proposal to increase the number of Government's Pilot Training

Academies?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)

List of flying clubs is encloased as Statement | and Il (See below).

(b) During the year 2008 and 2009, 473 and 457 students respectively were trained in these

institutes.
(c) to (e) Fee structure of these pilot training institutes is not regulated by the Government.
() No, Sir.
Statement-/

List of Government/Public Sector Flying Clubs/ Schools / Institutes

SI.No. Name of Flying Club State
1 2 3
1. Andhra Pradesh Aviation Academy, Hyderabad Old Andhra Pradesh

Airport, Hyderabad
2. Amritsar Aviation Club, P.O. Rajasansi Airport, Amritsar Punjab

3. Bihar Flying Institute, Government of Bihar, Cabinet Bihar

Secretariat, Civil Aviation Directorate, Patna Airport, Patna

4. Bombay Flying Club, Juhu Airport, Santacruz (West), Maharashtra

Mumbai
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1 2 3
5 Gujarat Flying Club, Civil Aerodrome, Harni Road, Vadodara Guijarat
6 Govt. Aviation Training Institute, Directorate of Aviation, Orissa
Orissa, Civil Aerodrome, Bhubaneshwar
7 Haryana Institute of Civil Aviation, Civil Aerodrome, Haryana
Karnal Branch, Karnal
8. Haryana Institute of Civil Aviation, Hissar Branch, Hissar Haryana
9 Haryana Institute of Civil Aviation, Pinjore Branch, Pinjore Haryana,
Under revival
10 Madhya Pradesh Flying Club, Civil Aerodrome, Indore Madhya Pradesh
1 Madhya Pradesh Flying Club, Raja Bhoj Airport, Bhopal Madhya Pradesh
12 Madras Flying Club, Chennai Airport Chennai Tamil Nadu
13 Patiala Aviation Club, Civil Aerodrome, Patiala-147001 Punjab
14 Rajiv Gandhi Academy for Aviation Technology, Kerala
Radhasree, Trivandrum, Thiruvananthapuram
15 Banasthali Vidyapith Gliding and Flying Club, Banasthali Rajasthan
16 Nagpur Flying Club, Nagpur Maharashtra
17 Indira Gandhi Rashtriya Uran Academy Fursatganj, Uttar Pradesh
Raebarelly (IGRUA) (Autonomous Body)
Statement-1/
List of Private Flying Training Institute/Schools Clubs
Sl.No. Name of Flying Club State
1 2 3
1 Ahmedabad Aviation & Aeronautics Ltd., AAA Hanger, Guijarat
Old Terminal Airport, Ahmedabad
2. Academy of Carver Aviation, Plot-P50, MIDC Airport, Maharasthra
Baramati-413133, Pune (Maharashtra)
3 Flytech Aviation Academy, A1-Kauser, Plot No. 295, Andhra Pradesh

Road No. 10, West Bengal Maredpally, Secunderabad
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21

22

Garg Aviation Ltd., Hanger No. 3, Civil Aerodrome,
Cantt, Kanpur

HAL Rotary Wing Academy, Hindustan Aeronautics
Ltd.., Helicopter Division, P.B. No. 1790, Bangalore

Orient Flight School, P.B. No. 1306, 40 GST Road,
Pondicherry

Wings Aviation Pvt. Ltd., 7-8-277, SB Plaza, Old Airport
Road, Goutam Nagar, Bowenpally, Secunderabad-500011

M/s Yash Air Ltd., Datana Airfield, Dewas Road,
Ujiain (M.P.)

M/s Amber Aviation, 38 Vasant Vihar, Phase-ll,
Pant Nagar (Uttaranchal)

Alchemist Aviation Pvt. Ltd., Sonari Aerodrame, Jamshedpur

Sai Flytech Aviation Pvt. Ltd., Chakrabhata Airpot, Bilaspur
(Chhattisgarh)

M/s Chimes Aviation, 61, Sector 44, Gurgaon-122003

Birmi Flying Academy Pvt. Ltd., Hanger No. 2,
Civil Airport, Patiala

Chetak Aviation Academy, Milestone 10, NH-91, Aligarh
Airstrip (Dhanipur) Post Panethi, Aligarh (UP)-202001

Ambitions Flying Club Pvt. Ltd., Milestone 10, NH-91,
Aligarh Airstrip (Dhanipur) Post Panethi, Aligarh (UP)-202001

Ambitions Flying Club, Milestone 10, NH-91 Aligarh
Airstrip (Dhanipur) Post Panethi, Aligarh (UP)-202001

Sha-Shib Flying Academy, Guna, M.P.

Harshita Aeronautical Foundation, Khargone, M.P.
(Pilot Training College)

Saraswati Aviation Academy, Amhat Airfield, NH-56,
Sultanpur (UP)-228001

National Flying Training Institute, Gondia, Maharashtra
SVKM, Shirpur

Rainbow Flying Academy, Surat

Uttar Pradesh

Karnataka

(UT)  Pondicherry

Andhra Pradesh

Madhya Pradesh

Uttaranchal

Jharkhand

Chhattisgarh

Madhya Pradesh

Punjab

Uttar Pradesh

Uttar Pradesh

Uttar Pradesh

Madhya Pradesh

Madhya Pradesh

Uttar Pradesh

Maharashtra
Maharasthra

Guijarat
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Madurai airport as customs airport
2605. SHRI T.T.V. DHINAKARAN : Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether it is proposed to declare Madurai airport as a Customs Airport;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
to (c¢) Madurai airport is a domestic airport for operation upto AB-320 class of aircraft. At present
there is no proposal to declare this airport as Custom Airport due to space and capacity constraints.
However, the New Integrated Terminal under construction will have the facility for international

operations.
International Airport in Himachal Pradesh
2606. SHRIMATI VIPLOVE THAKUR : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government proposes to set up an international airport in Himachal Pradesh under

Public Private Partnership (PPP) mode to give a boost to tourism in the State;
(b) if so, the details thereof;
(c) by when international airport is likely to set up in the State;

(d) whether it is a fact that the proposal to extend the runway at the Shimla airport is still lying

pending; and
(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
At present, there is no proposal for setting up Greenfield airport in Himachal Pradesh under Public

Private Partnership.
(b) and (c) Do not arise.

(d) and (e) The extension of runway at Shimla airport requires modification in the scope of work
as it involves extensive cutting of hillock and filling the available cut earth in valley portion for the safe

operation.
Engagement of private security guards at airports

2607. SHRIMATI SHOBHANA BHARTIA : Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether the task of screening check-in cargo has been assigned to private security

agencies at most of the airports in the country;

(b) if so, whether the CISF has warned against security lapses following the engagement of

private security guards for screening cargo at airports;

(c) if so, whether in view of the recent discovery of a crude bomb aboard a Kingfisher Airlines

plane, Government proposes to plug such security loopholes at airports; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
No, Sir. The screening of cargo has been assigned to concerned aircraft operators and Regulated
Agents approved by Government of India. The Regulated Agents are approved after following the

prescribed procedure laid down for such approvals.
(b) Does not arise.
(c) Yes, Sir. Action has been taken in view of Kingfisher Airlines incident.

(d) Instructions on frisking/searching of ground personnel before entry to aircraft has been

reiterated to all concerned.
Difficulties of passengers at Chennai Airport
2608. DR. K. MALAISAMY : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether many of the major Aircrafts in India are like a crowded Bus Stand with lack of
Infrastructural facilities, toilet, sitting accommodation for waiting passngers, screening and security

facilities;

(b) whether for want of adequate C.I.S.F. personnel at the screening and security zone at
Chennai Domestic Airport, the screening and security operations, through facilities available could

not be undertaken resulting in long queues of waiting passengers;

(c) whether the C.I.S.F. Security personnel are indifferent, impolite and lethargic in their tasks

making the passengers wait unnecessarily ; and
(d) what is the mechanism available to supervise their functions and behaviours?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
No, Sir. Basic facilities like toilet, sitting accommodation for waiting passengers etc. are available at

all major airports. Adequate screening facilities and security facilities have also been provided.
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(b) NoSir.

(c) Nosir.

(d) Regular monitoring/inspection are carried out to supervise their functions and behaviours.
Security check of employees at airports

2609. SHRI P. RAJEEVE : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether there exists any legal mechanism to check the antecedents and links of

employees, both permanent and contractual employed at airports in India;

(b) if so, whether his ministry had formulated any guideline for periodic review of the same due

to constant terror threats;

(c) whether the comprehensive document on civil aviation requirement is constantly revised for

meeting such emergencies; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
and (b) Yes, Sir.

(c) and (d) Yes, Sir. Civil Aviation Requirements (CAR) are issued by Directorate General of
Civil Aviation (DGCA) in line with the standards and Recommended Practice contained in the various

Annexures of International Civil Aviation Organization (ICAO).
Indigenously/Foreign made aeroplanes and helicopters
12610. SHRI BRIJLAL KHABRI : Will the Minister of CIVIL AVIATION be pleased to state:

(a) the total number of indigenously as well as foreign made aeroplanes and helicopters in the
country alongwith the names of the concerned manufacturing companies and the companies which

operate them;

(b) whether most of the helicopters and aeroplanes owned by private companies are 10 to 25

years old;
(c) if so, the number of helicopters presently engaged in air services;

(d) whether the Directorate General of Civil Aviation has prescribed any rules for operation of

helicopters;

T Original notice of the question was received in Hindi.
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(e) if so, whether the concerned Directorate and helicopter companies comply with the rules;

and
(f) if not, the action taken by Government against the defaulting parties ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
The total number of indigenously as well as foreign made aero planes and helicopters in the country
are 1362. The manufacturing companies include Boeing, Airbus, Hawker Beech craft, Bombardier,
ATR, Cessna, Bell Helicopters, Euro copter, Agusta west land, Robinson, Dassault etc. These aero
planes and Helicopters are operated by 14 Scheduled Airlines, 117 Non Scheduled operators and

Private Cateogry operators.

(b) Yes, Sir. Many helicopters and aero planes owned by private companies are 10 to 25 years
old.

(c) 206 helicopters are presently engaged in air services.

(d) Yes, Sir. Directorate General of Civil Aviation (DGCA) has laid down regulation for

operation of helicopters.

(e) The concerned Directorates of State Government and helicopter operators are complying

with the requirements laid down by DGCA.

(f) Suitable action is taken in accordance with Enforcement Procedures established by DGCA.
Such action ranges from warnings, withdrawal of approvals, suspension of licenses/operating

permits etc.
Revenue spent on safety norms
2611. SHRI B.K. HARIPRASAD : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether under the norms 65 percent of the reveue derived from collections of passengers
security fund from customers is mandated to be spent on security component comprising of payment
of salaries and allowances to CISF personnel deployed at the airport and on safety infrastructure as

specified by the Bureau of Civil Aviation Safety;

(b) whether Government has found that Delhi International Airport Ltd. is deviating from the

above norms; and

(c) if so, a summary of Government findings and corrective steps being taken to enforce

stricker fiscal discipline on the part of DIAL?
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THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
Yes, Sir.

(b) and (c) There has been no such observation by the Government.
Increase in flights from Delhi to Dharamsala
2612. SHRIMATI VIPLOVE THAKUR : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether only one 40- seater Kindfisher airlines aircraft is operating daily between Delhi to

Dharamsala and back which is unable to accommodate all the passengers;

(b) if so, whether Government has received request from Kangra Valley Travel Agents'
Association to operate additional flights on the Delhi-Dharamshala circuit to facilitate the inflow of

tourists to Kangara, Hamirpur and Chamba areas of Himachal Pradesh;

(c) if so, whether Government proposes to operate additional flights on Delhi-Dharamsala

circuit in view of coming tourist season; and
(d) if so, by when these flights are likely to be started ?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
At present, amongst scheduled domestic airlines, only Kingfisher Airlines is operating daily air
services on Delhi-Dharamshala-Delhi route with ATR 42 aircraft having 48 seats. On Delhi-
Dharamshala route there is no load restriction. However, on Dharamshala-Delhi route, there is a load

restriction due to non-availability of refueling facility at Dharamshala airport.
(b) NoSir.

(c) and (d) The Government has laid down Route Dispersal Guidelines with a view to achieve
better regulation of air transport services taking into account the need for air transport services of
different regions of the coutnry including North-East region. The airlines provide air sevices to specific
places depending upon the traffic demand and commercial viability while complying with Route

Dispersal Guidelines.
Demerger of Air India and Indina Airlines
2613. SHRI'S. ANBALAGAN : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether any proposal is under consideration to separate Air India and Indian Airlines as they

were earlier;
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(b) if so, the details thereof and the time by which the demerger likely to take place;
(c) whether there are allegations that the merge helped in thriving of private airlines; and

(d) if so, the details thereof and the action taken/being taken against those responsibilities

therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)
No, Sir.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.
Aircraft crashes in the country
2614. MS. SUSHILA TIRIYA : Will the Minister of CIVIL AVIATION be pleased to state:
(a) the number of aircraft crashes in the country during the last three years;
(b) the number of pilots died in these crashes during the last three years;

(c) whether the aircraft used for flights have become too old and outdated for such services;

and
(d) if so, the steps being taken to replace the outstand aircrafts?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI PRAFUL PATEL) : (a)

There were 16 accidents to Indian Civil Registered aircraft during the last three years.
(b) Total 15 number of pilot and co-pilot died in these crashes during the last three years.
(c) No, Sir. Aircraft are maintained as per laid down requirements.
(d) Does not arise.
Bilateral investment treaties

2615. SHRI PRAKASH JAVADEKAR : Will the Minister of FINANCE be pleased to state:
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(a) whether India has entered into Bilateral Investment Treateis (BITs) with other countries;
(b) if so, how many BITs are there in effect with other countries;

(c) the names of countries with whom India has BITs and the date and year of ratification of

these treaties;

(d) whether investment is also a subject matter of negotiation in the Free Trade Agreement
(FTA) negotiations with EU, EFTA and Japan; and

(e) if so, what are the advantage and disadvantages of negotiating investment under FTAs?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
to (c) Yes Sir. 68 Bilateral Investment Promotion Agreements (BIPAs) with other countries are
enforced. The list containing the date and year of ratification along with the names of these 68

countries is enclosed as Statement (See below).
(d) Yes, Sir.

(e) The negotiation on investment is conducted as part of overall negotiations on Free Trade
Agreement (FTA)/Comprehensive Economic Co-operation Agreements (CECAs)/Comprehensive
Economic Partnership Agreements (CEPAs) with EU, EFTA and Japan. They aim at providing foreign
investors with a level of legal assurance regarding the protection of their investments, as also with

specific and transparent commitment on the levels of market access available to them.
Statement

List of countries with which Bilateral Investment Promotion and Protection Agreements are in force

(ranked in alphabetical order)

SI.No. Country Date of ratification/enforcement
1 2 3

1 Argentina 12th August 2002

2 Armenia 30th May 2006

3 Australia 4th May 2000

4 Austria 1st May 2001
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20

21

22

23

24

25

26

27

28

Bahrain

Belarus

Belgium

Bosnia & Herzegovina
Brunei Darussalam
Bulguria

China

Croatia

Cyprus

Czech Republic
Denmark

Egypt

Finland

France

Germany

Hellenic Republic (Greece)

Hungary
Iceland
Indonesia
Israel

Italy

Jordan
Kazakhstan

Kuwait

5th December 2007
23rd November 2003
8th January 2001
14th February 2008
18th January 2009
23rd September 2003
1st August 2007

19th January 2002
12th January 2004
6th February 1998
28th August 1996
22nd November 2000
9th April 2003

17 May 2000

13 July 1998

12th April 2008

2nd January 2006

18 December 2008
22nd January 2004
18th February 1997
26th March 1998
22nd January 2009
26 July 2001

28th June 2003




29

30

31.

32.

33.

34

35

36

37

38

39.

40

1

42

43

44

45

46

47

48

49

50

51

52

Kyrgyz Republic
Lao PDR

Libya
Macedonia
Malaysia
Mauritius
Mexico
Mongolia
Morocco
Mozambique
Myanmar
Netherlands
Oman
Philippines
Poland

Portugal

Qatar

Romania
Russian Federation
Saudi Arabia
Senegal

Serbia (Yugoslavia)
Slovak Republic

South Korea

12th May 2000

5th January 2003
25th March 2009
17th October 2008
12th April 1997

20th June 2000

23rd February 2008
29th April, 2002
22nd February 2001
23rd September, 2009
8th February, 2009
1st December, 1996
13th October 2000
29th January 2001
31st December 1997
19th July 2002

15th December 1999
9th December, 1999
5th August 1996
20th May 2008

17th October, 2009
24th February 2009
16th June 2007

7th May1996




1 2 3

53 Spain 16th October 1998
54 Sri Lanka 13th February 1998
55 Swedan 1st April, 2001

56 Switzerland 16th February 2000
57 Syrian Arab Republic 22nd January 2009
58 Taiwan 25th Febuary 2005
59 Tajikistan 14th November 2003
60 Thailand 13th July 2001

61 Trinidad & Tobago 7th September 2008
62 Turkey 18th October 2007
63 Turkmenistan 27th February 2006
64 Ukraine 12th August 2003

65 United Kingdom 6th January 1995

66 Uzbekistan 28th July 2000

67 Vietnam st December 1999
68 Yemen 10th February 2004

state:

companies from 10 years to 5 years, for IPOs and has written to the Insurance Regulatory and

Development Authority (IRDA)) to this effect;

to complete 5 years of operation; and

Lock-in periods of Insurance Companies

reducing the period to 5 years?
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2616. SHRI M.V. MYSURA REDDY : Will the Minister of URBAN DEVELOPMENT be pleased to

(a) whether it is a fact that Government is planning to reduce the lock-in period of insurance

(b) if so, whether it is only to help one particular insurance company which is very soon going

(c) the reasons for moving this proposal by IRDA at this juncture and the justification for



THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
to (¢) The issue of reducing the lock-in period of Insurance Companies Public Offer (IPOs) is under
examination in consultation with the Insurance Regulatory and Development Authority (IRDA) and

other stake holders. A final view has not yet emerged.
Fees for statutory auditors
2617. SHRI A. ELAVARASAN : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the comptroller and Auditor General has proposed to increase fees

paid to statutory auditors of all Government companies;

(b) whether the high inflation is leading to auditing cost escalation and incresed compliance

burden on auditors;
(c) if so, the details thereof;

(d) whether Government auditors are being paid substantially lower fees as compared to

Chartered Accountants (CAs) working in private sectors;
(e) whether CAG's proposal will help to enhance the quality of audit in Public Sector Units; and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
to (¢) As informed by the office of the Comptroller & Auditor General of India (C & AG), as per
section 224(8)(aa) of Companies Act, 1956, the remuneration of auditors appointed under section
619 of the said Act by the C & AG, shall be fixed by the company in general meeting or in such
manner as the company in general meeting or in such manner as the company in general meeting
may determine. The C&AG's office has not made any specific proposal this regard but has

requested all PSUs to review/revise the audit fee appropriately considering various relevant factors.
(d) Comparative data of this nature is not maintained centrally.

(e) and (f) As per the office of the C & AG, it may not be possible to comment on the

enhancement in quality of audit due to the revision of audit fees.
Launching of unit linked insurance policies

2618. SHRIMATI BRINDA KARAT : Will the Minister of FINANCE be pleased to state:
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(a) whether Government has any information regarding launching of unit linked (Stock market

linked) insurance policies by the private insurance companies; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) The Insurance Regulatory and Development Authority (IRDA) has reported that every life
insurance company registered under the IRDA (Registration of Indian Insurance Companies)
Regulations, 2000, can transact life insurance business which includes 'linked business'. After
clearance from IRDA, the insurance companies must launch the products within three months from
the date of clearance. The number of new products cleared by the IRDA during the financial year

2009-10 in respect of private insurance companies was 236.
Credit limits and voting power in IMF
2619. SHRI MANOHAR JOSHI : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the structure and policy orientations promoted by richer countries in
respect of International Monetary Fund (IMF) Quotas have remained uncharged during the last 60

years;
(b) if so, the details thereof and the reasons therefor;

(c) whether it is also a fact that growing economies like China and India are contributing 50 per

cent to the world growth; and

(d) if so, the steps being taken in the matter to review the policy and structure in respect of

credit limits and voting powers in view of the contribution of India?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) The Quota at International Monetary Fund (IMF) is reviewed periodically at intervals of not
more than five years through General Review of Quotas which allows the IMF to assess the adequacy
of quota in terms of its own ability to help meet the financing needs of member countries and to
reflect changes in member's relative position in the world economy. Ad hoc Quota increases outside

general reviews do not occur often.

The details of the thirteen General reviews conducted so far and Ad hoc quota increase are

available on the website of IMF (i.e. www.imf.org).

(c) As per IMF's World Economic Outlook (WEO) database, share of India and China in world
growth during 2008 was 8.6 per cent and 24.0 per cent respectively. Thus, together they accounted

for 32.6 per cent of world growth.
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(d) The voting power at IMF as well as amount of financing a member country can obtain from

the IMF (i.e. its access limit) is based on its Quota.

The Group of Twenty (G-20) Leaders' Summit of April 2009 recommended completing the
Fourteenth General Quota Review (originally scheduled to be completed in 2013) by January 2011.
The G-20 Leaders' Summit of Septebmer 2009 called for a shift in quota share to dynamic emerging
markets and developing countries of at least 5% from over-represented countries to under-
represented countries using the current Quota formula as the basis to work from. These were

endorsed by the International Monetary and Financial Committee (IMFC) of IMF in October 2009.

The consequent work and discussions on realigning the Quota shares of member countries in

underway at the IMF.
Interest on outstanding arrear
2620. SHRI MANGALA KISAN : Will the Minister of FINANCE be pleased to state:

(a) the details of Government/autonomous organizations where 60 per cent arrears of the Sixth

Central Pay Commission have not been paid till 31st March, 2010;

(b) the details of such organizations which have surrendered the budget allocated in this

regard;

(c) whether Government would compensate the employees by paying interest on their dues;

and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) Disbursement of 60% arrears on account of implementation of Sixth Central Pay
Commission's recommendations is to be done by individual Ministries/Departments. No data is

centrally maintained in this regard.
(c) and (d) There is no such proposal.
GST for Tobacco Product
2621. SHRI THOMAS SANGMA : Will the Minister of FINANCE be pleased to state:

(a) whether the Good and Service Tax (GST) will be implemented from next year on all

products and Government has taken steps to bring tobacco products under the purview of the GST;
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(b) if so, which are these products, along with the details of the proposed rate;
(c) whether it is a fact that tobacco fall under the demerit goods/sinful goods; and

(d) if so, the details thereof along with how much additional duties/cess are being proposed to

be levied over and above the GST?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) and (b) Union Finance Minister in his Budget Speech for 2010-11 has stated that it will be his
earnest endeavour to introduce GST with effect from 1st April, 2011. There is a broad understanding

between the Centre and States to bring tobacco products under the purview of GST.
(c) Yes,Sir.
(d) Details have not been worked out.
Renegotiating of DTAA
2622. SHRI B.K. HARIPRASAD : Will the Minister of FINANCE be pleased to state:

(a) whether India is in the process of renegotiating Double Taxation Avoidance Agreement

(DTAA) with many countries;

(b) if so, whether India has been pushing for removal of the existing confidentially clause
alongwith a fresh agreement of information and assistance in collection of information in the

agreements;

(c) whether many countries with whom India has DTAA have declined India's request for
exclusion of confidentiality clause as it may violate the current international norms under the

Organisation of Economic Cooperation and Development (OECD) model convention; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) Yes Sir.

(b) Yes, Sir.

(c) and (d) The response of various countries to our request for renegotiation of existing DTAAs

cannot be disclosed as these DTAAs are under renegotiation.
Group 'C' and 'D' employees

2623. SHRI GOVINDRAO WAMANRAO ADIK : Will the Minister of FINANCE be pleased to state:
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(a) the number of Group 'C" and 'D' employees in Government departments in the year 2008

and as on date;
(b) whether the number of Group 'C' and 'D' employees is gradually declining;;;
(c) ifso, the details thereof and the reasons therefor;

(d) whether this declining trend has made any impact on the administration at the time when

the workload is increasing regularly ; and

(e) the steps taken or proposed to be taken to ensure that no adverse impact occur on

Government functioning and administration ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
to (e) As per the information available, the estimated number of Group-C & D, regular Central

Government civilian employees (including UTs) during the last three years is as follows:

Year Group-C Group-D
2007-08 21,31,284 8,23,317
2006-07 21,15,048 8,31,188
2005-06 21,11,024 8,33,868

All Ministries/Departments are required to review their vacancies vis-a-vis the workload regularly
and necessary steps in the light of such reviews. There is provision for filling up vacancies by
Government Departments as per their requirements subject to extant guidelines and rules on the

matter.
Vaidyanathan Committee
2624. SHRI Y.P. TRIVEDI : Will the Minister of FINANCE be pleased to state:

(a) whether the State Government of Maharasthra has submitted to the Central Government
the report of Professor Vaidyanathan Committee constituted to revamp Government credit

institutions and whether the same has been received by the Central Government;
(b) if so, whether Government has accepted the recommendations of the committee;
(c) if so, when and the details major recommendation accepted out of these; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) The Government of India had in 2004 constituted a Task Force under the Chairmanship of
Prof. A. Vaidyanathan for suggesting an implementable action plan for revival of cooperative credit
institutions in the country, including legal measures for facilitating the process. The Task Force
submitted its report to the Central Government on 4th February, 2005. The Government, after due
consideration, accepted the recommmendations in principle and formulated a revail package spelling
out financial, legal and institutional measures for reviatilization of the Short Term Cooperative Credit
Structure (STCCS) in January 2006. 25 States including Maharashtra have been implementing the
revial package, accounting for 96% of the Primary Agriculture Credit Society (PACS) and

cooperative banks in the country.

(c) and (d) The key recommendations of the Vaidyanathan Committee in respect of Short Term

Cooperative Credit Societies (STCCS) are as under :-

— The approach for financial restructuring should be contingent on commitment to and

implementation of legal and institutional reforms.

— Assistance should be available for wiping out accumulated losses, covering invoked but unpaid
guarantees given by the State Governments, increasing the capital to a specified minimum level,

retiring government share capital and technical assistance.

— Accumulated losses may cover losses on account of non-repayment of loans given to members,
losses on account of non-credit business, non-repayment of loans issued under invoked
Government guarantees, non-payment of other dues from Governments and losses due to high

management and administrative costs, frauds etc.

— Assistance necessary to bring all cooperatives, including Primary Agriculture Co-operative
Society (PACS), to a minimum CRAR of 7% may be provided and cooperatives then may be

asked to increase it to 12% within five years from their internal resources.
— All cooperatives need to take steps to return the share capital of State Governments forthwith.

— Suitable amendments are to be made in the relevant Acts such as Cooperative Societies Acts of

States, Banking Regulation Act, 1949, NABARD Act etc.

— There should be a qualitative improvement in personnel in all tiers and at all levels in the
cooperative structure including appointment of professionally qualified Chief Executive Officers
(CEOs) in cooperative banks, abolishing the cadre system for all appointed by the cooperatives

themselves.
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— National Bank for Agriculture and Rural Development (NABARD) be designated as the
implementing agency for the scheme. However, for guiding and monitoring the implementation of
the scheme, Implementing and Monitoring, Committees be constituted at National, state and

district levels.
GST compensation package
2625. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of FINANCE be pleased to state:

(a) whether Rs. 50,000 crore compensation package evolved by the 13th Finance Commission
will result in introduction of Goods and Services Tax (GST) from April, 2010 as it will be a great

booster for our economy and growth;

(b) if so, whether the Empowered Group of State' Finance Ministers in insisting on any
"Convergence" formula to be made before final ok for GST introduction is given by State

Governments; and

(c) whether this package of Rs. 50,000 crores would suffice for the purpose or the State
Governments may resort to levying additional state taxes for recouping their anticipated reduction in

collection of their revenue?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) to (c) The design of Goods and Services Tax (GST) including that of compensation package is
under discussion between the Centre and the Empowered Committee of State Finance Ministers.
Union Finance Minister in his Budget Speech for 2010-11 has stated that it will be his earnest

endeavour to introduce GST with effect from 1st April 2011.
Recovery of loans from big and small borrowers
12626. SHRI NARESH CHANDRA AGRAWAL : Will the Minister of FINANCE be pleased to state:

(a) the names of 20 major borrowers from country's nationalized banks that are not repaying

their loans for the last 10 years or more;

(b) whether it is a fact that due to their access to high level no action has been taken against

them while punitive action is being taken against small rural borrowers by banks;

(c) whether Government is working on any plan to prevent the harassment of small farmers;

and

T Original notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
Pursuant to then Finance Minister's Budget Speech made in Parliament on 28th February 1994, in
order to alert the banks and Financial Institutions (Fis) and put them on guard against the defaulters
to other lending institutions, the Reserve Bank of India (RBI) has put in place scheme to collect
details about borrowers of banks and Fls with outstanding aggregating Rs. 1 crore and above which
are classified as 'Doubtful' or 'Loss' or where suits are filed, as on 31st March and 30th September
each year. In February 1999, Reserve Bank of India had also introduced a scheme for collection and
dissemination of information on cases of willful default of borrowers with outstanding balance of Rs.
25 lakh and above. At present, RBI disseminates list of above-said non-suit filed 'doubtful’ and 'loss'
borrowal accounts of Rs. 1 crore and above on half-yearly basis (i.e. as on March 31 and September
30) to banks and Fls for their 'confidential use'. The list of non-suit filed accounts of wilful defaults of
Rs. 25 lakh and above is also disseminated on quarterly basis to banks and Fls for their 'confidential
use'. Section 45 E of the Reserve Bank of India Act, 1934 prohibits the Reserve Bank from disclosing

'credit information' except in the manner provided therein.

(b) to (d) There is no specific report of any punitive action being taken against the small rural
borrowers by banks. The banks, in general, follow a uniform policy towards recovery of loans from all
kinds of borrowers, including small rural borrowers or farmers. Besides this, the banks have a robust
grievance redressal system to address any kind of genuine grievance received from aggrieved

borrowers, including the small rural borrowers or farmers.
Tax rebates to corporates
2627. SHRI N.R. GOVINDARAJAR : Will the Minister of FINANCE be pleased to state:

(a) the loss incurred by Government for giving tax rebates and exemption in financial taxes or
other kinds of assistance to the corporate and non-corporate firms respectively during the financial
year 2008-09;

(b) whether similar concessions were given during 2007-08, 2006-07 and 2005-06;

(c) if so, the details thereof along with the breakup of shortfall registered in revenue collection

as a result thereof by Government during the said periods; and

(d) the assessment of benefits accrued out of said concession?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) Indirect taxes are imposed on specified goods and services and not imposed on individuals or
corporates. Hence, exemptions/concessions from indirect taxes normally apply to goods and

services and not to any particular corporate/non-corporate.

As regards direct taxes, the loss incurred by the Government for giving tax rebates and
exemption in financial taxes or other kinds of assistance to the corporate and non-corporate firms

during the financial year 2008-09 is estimated at Rs. 66,901 crores and Rs. 4,354 crores respectively.
(b) Yes, Sir. Similar concessions were given during 2007-08, 2006-07 and 2005-06.

(c) The details of estimates of direct taxes revenue foregone during 2007-08, 2006-07 and
2005-06 are as under :-

Financial Year Estimated revenue foregone w.r.t. direct taxes (Rs. in crore)
2007-08 1,00,256

2006-07 77,177

2005-06 49,800

The Budget Estimates, Revised Estimates and Actual Collection of Direct Taxes for the year
2005-06 to 2008-09 are as below :-

(Rs. in crore)

Financial Year Budget Estimates Revised Estimates Actual Collection
2005-06 177077 170077 165208
2006-07 210684 229272 230181
2007-08 267490 304760 312213
2008-09 365000 345000 333828

(d) The various exemptions and deductions, relate to infrastructure development, regional
development, promotion of exports, promotion of certain industries etc. Deduction and exemptions
to individuals are given for savings in specified financial instruments, for maintenance of persons with
disabilities, for payment of medical insurance premia, to promote higher education, to encourage

donations for charitable work etc. It is assessed that the desired objectives are fulfilled.
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High level committee for probing price rise

12628. SHRI RAJ MOHINDER SINGH MAJITHA :
SHRI RAVI SHANKAR PRASAD :
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Government has decided to constitute a high-powered committee
in the beginning of March, 2010 to probe the causes behind price hike in the country and to get

recommendations to tackle the situation;
(b) if so, the details thereof; and
(c) the composition of the committee and by when its report is likely to be received ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
Yes, Sir. A Core Group of Chief Ministers and concerned Central Ministers has been constituted on
156th March, 2010 to discuss issued related to prices of essential commodities with Department of

Agriculture and Cooperation, Ministry of Agriculture as nodal agency.
(b) The terms of reference of the Core Group is to deliberate on and recommend mesures to :

— Increase agriculture production and productivity (including long term policies for sustained

agricultural growth)
— Reduce the gap betwen farm-gate prices and retail prices;
— Better implementation of and amendment to the Essential Commodities act.

— Ensure better and effective delivery of essential commodities to the vulnerable sections of

society;
— Augmentation of warehousing and storage capacity (including cold chain); and
— Issues relating to inputs viz. seeds/fertilisers etc.

(c) The composition of core group, as approved, comprise the Finance Minister; Agriculture
Minister; Chief Ministers of Andhra Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, Haryana,
Maharashtra, Punjab, Tamil Nadu and West Bengal; Dy. Chairman Planning Commission; Chairman,
Economic Advisory Council to the Prime Minister. First meeting of the core group was held on
08.04.2010, chaired by Prime Minister. It was decided that following three working groups will be

constituted;

T Original notice of the question was received in Hindi.
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Group on Agriculture Production chaired by Chief Minister of Haryana and Chief Ministers of
Punjab, West Bengal and Bihar as members.

ii.  Group on Consumer Affairs chaired by Chief Minister of Gujarat and Chief Ministers of
Andhra Pradesh, Maharashtra and Tamil Nadu as members.

iii.  Group on Food and Public Distribution chaired by Deputy Chairman, Planning Commission
and Chief Ministers of Chhattisgarh, Assam and Chairman, Economic Advisory Council to
Prime Minister as members.

The working group will be serviced by the Departments concerned and would present their
recommendations to the Core Group in two months.

Putting pan under scrutiny
2629. PROF. ALKA BALRAM KSHATRIYA : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Income Tax Returns filed by Executive Apartment Pvt. Ltd. with
PAN No. AAACESH184E for the years 2002 onwards to 2006 have been put under scrutiny by the
Income Tax authorities Circle I, New Delhi-2;

(b) the details of expenditure incurred that have been disclosed before the Assessing
Authorities by the said Company in refurbishing the Sarva Priya Club;

(c) whether the Commissioner, CIC on 2nd June, 2009 during the hearing of RTIl proceedings
on the said issue had also given certain directions to the Dy. Commissioner Income Tax; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) Yes Sir. Income tax returns for AY 2004-05 & 2005-06 filed by Executive Apartment Pvt. Ltd.
have been the subject matter of scrutiny by the Income Tax Department.

(b) The detail of amount spent on Sarva Priya Club as per reply submitted by Executive
Apartment Pvt. Ltd. are as under :

AY 2004-05 2005-06
(a) Operation expenses Rs. 1,24,90,011.97/- Rs. 257,50,035/-
(b)  Furnishing & Interior Rs. 2,06,69,105/- Rs. 12,23,812/-
(c) Equipment/Electrical equipment Rs. 1,66,83,312.17/- Rs. 60,14,230/-
(d) Furnishing & Fixture Rs. 21,31,201/-
(e) Crockery & Cutlery Rs. 4,19,042.48 Rs. 3,90,425/-
TOTAL Rs. 5,02,61,471.62 Rs. 3,55,09,705/-
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(c) YesSir.
(d) The direction given by the Hon'ble Commissioner, CIC are as under :

"The CPIO is hereby directed to inform the appellant about the broad

outcome of the investigation after the conclusion thereof."
Co-operative Banks

2630. SHRIMATI T. RATNA BAI :
SHRI MOHD. ALI KHAN :
Will the Minister of FINANCE be pleased to state:

(a) whether the Co-operative banks have vital role in financial inclusion;
(b) if so, the details thereof; and
(c) the views of the States in this regard for the remaining Eleventh Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
to (c) As per the Committee on Financial Inclusion (Dr. Rangarajan Committee) the short term
cooperative credit structure has nearly 1.25 lakh outlets spread throughout the lenght and breadth of
the country. Located in rural areas, these units have a better knowledge of their existing and potential

clients. Further, Know of Your Customer (KYC), guidelines will be easier to comply with.

As per the recommendations of Rangarajan Committee report, Reserve Bank of India has issued
instructions that Primary Agricultural Credit Societies (PACS) can be appointed as Business
Correspondents by banks for promoting financial inclusion. Besides, Cooperatives can adopt group
approach for financing excluded groups in which community based organisations such as joint
liability groups will provide some degree of mutual guarantee to enable its members to access credit.
National Bank for Agriculture and Rural Development (NABARD) has already circulated the

guidelines on Self Help Groups to the Cooperatives.

Based on the recommendations of the report of the Committee on Financial Inclusion,
Government of India created the Financial Inclusion Fund and Financial Inclusion Technology Fund in
NABARD. The Cooperative Banks have been advised that they are eligible institutions to access

these funds for financial inclusion.
Multiple mortgaging of property by builders

2631. SHRI KAMAL AKHTAR :
SHRI NAND KISHORE YADAV :
Will the Minister of FINANCE be pleased to state:
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(a) whether Government is aware that a number of builders in the National Capital Region
(NCR) have mortgaged the same property twice and thrice to different banks especially PSU Banks
like HUDCO, SBI, Corporation Bank etc. by submitting fraudulent papers in connivance with local

bank authorities;

(b) whether maximum number of such economic offences have been reported to be committed

by M/s Supertech and M/s. Assotech Ltd. in its township at metropolis, Rudrapur and in NCR; and

(c) if so, the details of action Government proposes to influence banks to avoid giving loans on

properties being sold by M/s Supertech?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
HUDCO has reported that they have been sanctioning and disbursing loans to builders on the
security of Equitable Mortgage created on the basis of original title documents of the project property

and after carrying out the Title Investigation with due diligence report.

SBI has reported that they have not exposure to builders where the same property has been
mortgaged to another bank, except in case of consortium/Multiple Banking Arrangement (MBA)
financing, where the charge by way or mortgage are shared by all the member banks. Corporation
Bank has reported that although the Bank has credit exposures to builders in NCR, the Bank has not

come across any frauds mentioned.

(b) SBI has further reported that they do not have exposure on M/s Supertech Assotech Ltd.
Corporation Bank has reported that it has independently as well as through consortium with PNB,
extended credit to Supertech. The bank has duly conducted the Legal Audit of documents and no
deficiency is observed in documentation/title deeds etc. The bank has also ensured compliance of
Supertech with regard to obtention of requisite license/permission/clearances/approval from

competent authorities and no fraud has been committed in respect of their lendings.

HUDCO has reported that it has sanctioned one project with a loan amount of Rs. 100 crores to
M/s Assotech Supertech Joint Ventures for construction of residential flats "Metropolis City" at
Pantnagar, Rudrapur, Uttarakhand. HUDCO has further reported that it had also sanctioned one
project with loan amount of Rs. 100 crores to M/s Supertech Ltd. for their housing project
"Supertech Emerald Court" at Sector- 93A, Noida and Rs. 84.68 crores were disbursed, M/s
Supertech Ltd. has prepaid the entire loan along with interest to HUDCO in the month of February,
2010.

(c) RBI has advised the banks vide Circular dated 27.08.2009, that while granting finance to

specific housing/development project, to stipulate as a part of terms and conditions that:
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(i) the builder/developer would disclose the names of the banks to which the property is

mortgaged.
(i) the builder/developer publish the same in the advertisement of the scheme/project.

(i) the builder/developer would provide NOC/permission of the mortgagee bank for sale of the

property, if required.
Donation to Clinton Foundation
2632. SHRI JAI PRAKASH NARAYAN SINGH : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that a large number of individuals have donated more than $5 million to

Clinton Foundation;

(b) if so, the details of donations made by individuals with their name(s) and donations made

to the Foundation;
(c) whether these individuals have shown these donations in their income-tax returns; and
(d) if not, the action taken against them under relevant Act?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) As per the information available with the Income Tax Department, there is no assessee by the
name of 'Clinton Foundation'. However, there is an assessee by the name of 'Clinton Foundation-
HIV/AIDS Initiative Inc. India Liasion Officie" (PAN:AACCC624IL). As per the Income tax returns filed
no individual or any other person has donated any sum to the Clinton Foundation HIV/AIDs Initiative
Inc. India Liasion Office. However following remittances have been received by the assessee from its
Head Office :-

A.Y. Remittances (in Rs.)
2006-07 Rs. 25975016/~
2007-08 Rs. 56130690/ -
2008-09 Rs. 113161116/ -

(b) to (d) In view of (a) above, the question does not arise.
Foreign debt accessed by NHAI

2633. SHRI B.S. GNANADESIKAN : Will the Minister of FINANCE be pleased to state:

68



(a) whether Government has provided sovereign guarantee for foreign debt accessed by the
National Highways Authority of India (NHAI) for 11700 kms road project and the project requires

huge investment;
(b) if so, the details thereof;
(c) whether the NHAI have to pay a guarantee fee for such debt; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
No Sir.

(b) Does not arise. However, Government of India has provided guarantee for US$ 180 million
for an ADB loan (loan availed US$ 149.75 million) to NHAI for their Surat -Manor Project for 175
Kms. in 2001.

(c) and (d) Details of Guarantee Fee paid by NHAI for the loan of US$ 149.75 million is enclosed

as Statement.
Statement

Details of guarantee fee paid by NHAI for the ADB Loan of
US$ 149.75 million from 2001-2002 to 2008-2009

(Rs. in crore)

Year Amount of Guarantee fee
2001-02 0.30
2002-03 0.69
2003-04 1.1
2004-05 1.42
2005-06 1.79
2006-07 1.59
2007-08 1.43
2008-09 1.80

National Maritime Development Programme

2634. SHRI SHANTARAM LAXMAN NAIK : Will the Minister of SHIPPING be pleased to state:
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(a) whether the National Maritime Development Programme has become operational;
(b) if so, the essential features of this programme;

(c) whether the programme is being implemented in Goa; and

(d) if so, the details thereof including expenditure made, finances allocated etc.?

THE MINISTER OF SHIPPING (SHRI G.V. VASAN) : (a) and (b) The National Maritime
Development Programme (NMDP) has become operational and covers all projects which are under
implementation as on 1.4.2005 or are likely to start till 31.3.2012. Under NMDP, the projects relating
to constructions of berths, mechanization, upgradation of equipments, deepening of channels and
projects related to port connectivity etc. are taken up to modernize Port infrastructure in India to

benchmark the performance of Ports to international standards.

(c) and (d) The NMDP is also being implemented in Mormugao Port in Goa. A total of 12

projects are envisaged for Mormugao Port under NMDP at a cost of Rs. 808 crores.
Manpower at IRDA
2635. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of FINANCE be pleased to state:

(a) the details of all officer cadres, including members and Chairpersons except class IV
employees/steno typist and PS/PPS etc. of Insurance Regulatory and Development Authroity
(IRDA)/AppeIIate Tribunal since their inception with names of Ministry/Department from which them

officers were deputed;

(b) the officers who have already left IRDA/Appellate Tribunal, with details companies/
Department/Ministry they have joined/retired after completing their terms with IRDA/Appellate

Tribunal; and

(c) the steps Government is taking to ensure that the IRDA/Appellate Tribunal and independent

of Government ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)

to (¢) The information is being collected and will be laid on the Table of the House.
Rising Inflation
2636. SHRI RAMDAS AGARWAL : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that inflation zoomed towards double mark at 9.89 per cent in February

which is the highest in last 16 months;
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(b) whether the Global Financial Services Firms such as Goldman Sachs, Citi and Nomura also

saw inflation toping 10 per cent in March;
(c) if so, what are the reasons therefor indicating the current inflation rate; and

(d) what remedial steps Government has taken till date to control the inflationary pressure

particularly on food and fuel items which is causing acute hardship to the common man?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) Yes, Sir. The year-on-year inflation based on Wholesale Price Index (WPI) was 9.89 per
cent in February, 2010 which is the highest since November, 2008. The year-on-year inflation based

on WP is 9.90 per cent (provisional) in March, 2010.

(c) The increase in headline inflation was largely due to rising food prices and increase in price

in fuel group.
(d) The Government has taken several measures to control inflation, which include:

(i) Reducing import duties to zero-for rice, wheat, pulses, edible oils (crude) and

sugar.
(i)  Reducing import duties on refined & hydrogenated oils & vegetable oils.

(i) Allowed import of raw sugar at zero duty under open general licence (OGL). This has

since been extended upto 31.12.10.
(iv) Levy obligation removed in respect of all imported raw sugar and white/refined sugar.
(v) Banned export of non-basmati rice, edible oils and pulses (except kabuli chana).

(vi) Imposed stock limit orders in the case of paddy, rice, pulses, sugar, edible oils and

edible oilseeds.

In addition, a Core Group of Chief Ministers and concerned Central Ministers has been
constituted on 15th March, 2010 to discuss issues related to prices of essential commodities with

Ministry of Agriculture as nodal agency.

An can be seen from the above, several anti inflationary measures will continue during 2010-11.
Further, as a result of these measures inflation in food has declined to 17.66 per cent in March, 2010

from its peak of 20.47 per cent in December, 2009.
Banking facility in Rural India

2637. SHRI MANOHAR JOSHI : Will the Minister of FINANCE be pleased to state:
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(a) whether the Census 2001 has revealed that out of 192 million households, only 69 million

households availed banking services;

(b) if so, the details of the banking outreach both commercial and cooperative banks in the

rural sector;

(c) whether Government is aware that out of 138 million households only 42 million households

which is only 30 per cent have access to banking service; and

(d) if so, the what steps are being taken by Government to make banking service accessible to

entire rural India?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
to (d) Financial Inclusion is an important priority of the Government as only 37.6% of bank branches
of Scheduled Commercial Banks are in rural areas and approximately only 40% of the country's
population has bank accounts. During the last year, the Reserve Bank of India and the Government
of India have announced various measures to increase the reach of banking services to the excluded
population of the country. The Reserve Bank of India has recently permitted all Scheduled
Commercial Banks excluding Regional Rural Banks to open branches in Tier-lll to Tier-VI Centers
(with a population upto 49,999 as per 2001 census), without having to take permission from the
Reserve Bank of India. Further, 5.63 crores "No Frill Accounts™ have been opened by banks upto
December 31st, 2009. The Business Correspondent Model has been reviewed and certain additional
entities such as individual Kirana/Medical/Fair Price Shop owners/PCO operators, agents of small
savings/insurance companies, owners of Petrol Pumps, retired teachers and authorised
functionaries of well run Self Help Group linked to banks have been allowed to engaged as Business

Correspondents.
Grant for Arogyasri Scheme
2638. SHRI K.V.P. RAMACHANDRA RAO : Will the Minister of FINANCE be pleased to state:

(a) whether the State Government of Andhra Pradesh has requested the Central Government

to give special grant for its prestigious scheme of Arogyasri; and
(b) if so, the amount of special grant given during the last two years and current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) Yes, Sir. On the request of the Government of Andhra Pradesh for providing financial
support to the Arogyasri Scheme, a Committee has been constituted under the Chairmanship of
Prof. Abhijit Sen, Member, Planning Commission to make an assessment of the scheme and give

suggestions for further course of action.
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New Saral-Il form
2639. SHRIMATI T. RATNABAI : Will the Minister of FINANCE be pleased to state:
(a) whether Government is bringing out new Saral-Il form soon;
(b) if so, the details thereof; and
(c) how it would be beneficial to the tax-payers?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) to (c) Yes Sir, the Government is bringing out new, two page annexure-less Saral-Il form. Being

simple, it would be easy for tax-payers to fill-up the form.
Mobile Banking Facility
2640.SHRI TARIQ ANWAR : Will the Minister of FINANCE to be pleased to state:
(a) whether it is a fact that banks have started facility of mobile banks;
(b) if so, the details thereof; and
(c) what are the security steps, banks will take to prevent fraud through this facility ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
to (b) Yes Sir. 32 banks have given approval to provide mobile banking facility in the country by the

Reserve Bank of India. 21 banks have started providing these services.

(c) Mobile banking is a secure application, which takes care of end-to-end encryption of data
in transit to offer banking information and transactions. Customer is forced to change the activation
code and mPIN sent to him at the time of registration. He is also drive to decide a password to log-in
to the application. Customer also has a choice to change the mPIN, log-in password at any point of

time.

Banks are now permitted to offer this service to their customers subject to a daily cap of Rs.
50,000/~ per customer for both funds transfer and transactions involving purchase of
goods/services. Transactions up to Rs. 1,000/- can be facilitated by banks without end-to-end
encryption. The risk aspects involved in such transactions are addressed by the banks through

adequate security measures.
Service Tax on IPOs

2641. PROF. ANIL KUMAR SAHANI : Will the Minister of FINANCE be pleased to state:
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(a) whether a number of companies raised a sum of Rs. 45,137 crore during 2007 through the

issues of IPOs and paid commission to stock broking firms for marketing IPOs;
(b) whether those stock broking firs are not paying service tax;
(c) if so, the action taken to recover service tax from them; and

(d) the quantum of service tax due against stock broking firms indicating the names/addresses

of the firms against whom service tax worth more than Rs. 10 lakhs and above are pending?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
Securities and Exchange Board of India has informed that during January 01, 2007 to December 31,
2007, 101 companies have raised amount of Rs. 33951.48 crore through issue of Initial Public

Offerings (IPO) and paid commission to stock broking firms for marketing the said IPOs.
(b) to (d) Information is being collected and will be laid on the Table of the house.
Safety measures in banks
2642. SHRI BHARATKUMAR RAUT : Will the Minister of FINANCE be pleased to state:

(a) whether there are complaints that the money deposited in the banks and also valuables

kept in the vaults of the banks are not safe as they are the favourite targets of criminals;

(b) whether Government is aware that in metropolitan cities some ATMs were looted and in

some, ATM machines were stolen by the miscreants;

(c) what security measures are being proposed where the cases of loots and murders in front

of various banks in the country have happened recently; and

(d) what steps Government has taken or proposed to be taken to curb the rising crimes of

loots and murders in and around banks in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
No, Sir.

(b) Reserve Bank of India (RBI) has reported that during the calendar year 2007, 2008 and
2009 Banks have reported 32,39 and 42 incidents of theft//robberies at ATMs, respectively.
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(c) and (d) In order to strengthen the security arranagements at banks, circulars have been
issued by RBI from time to time advising them to be more vigilant, tighten security arrangements and
take preventive action against robberies/dacoities in their branches. The Fraud Monitoring Cell of
Department Banking Supervision has also issued circular to all scheduled commercial banks to take
all suitable measures for enhancing the security arrangements at ATMs. These guidelines, inter-alia,
stipulate that every ATM should have separate dial lock keys, instructions on the process of opening
of ATM and loading of money should be followed strictly, the recording of camera installed in the
ATM room should be examined frequently by banks, the credentials of private security guards
deployed at ATM room should be examined frequently by banks, the credentials of private security
guards deployed at ATMs should be verified, every ATM room should have a sound alarm system and
bank should ensure surprise check of the ATMs and laxity on the part of security guard/security
related aspects should be dealt with firmly, ATMs located at relatively less populated/deserted areas
should remain closed at night or shifted elsewhere or should have sufficient number of security
guards.

Revenue collection in Gujarat
2643. SHRI PARIMAL NATHWANI : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that Gujarat accounts for contributing maximum revenue by way of
Customs Duty, Excise, Service Tax and Income Tax;

(b) the revenue received from Guijarat by way of Custom Duty, Excise, Service Tax and Income
Tax in the last three years; and

(c) what has been the share of Gujarat allocated by the Central Government out of these
revenues for its infrastructure development in the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) and (b) Since Central taxes like Income tax, Customs duty, Central Excise duty, Service Tax
etc. are collected by different offices of the concerned Department irrespective of the State where the
transaction which occasioned the tax liability took place, it is not possible to give State wise details of
Central taxes.

(c) The details of the share of Gujarat in Union Taxes and Duties during the last three years are

as under :-
Rs. in Crore
2007-08 2008-09 2009-10
5426.09 5725.86 5890.92

These funds are available to the States as part of their general pool of resources and are not
earmarked by the Centre for any specific purpose or sector.
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Waiving off loans to farmers by Bank of India
2644. SHRI NATUJI HALAJI THAKOR : Will the Minister of FINANCE be pleased to state:

(a) whether the Bank of India (BOI) has waived off 25 per cent of the farmers having land
holding upto two hectares in the country including Surat, Amreli, Mehsana, Bharauch and Rajkot of

Gujarat;
(b) if so, the details thereof Zone-wise;

(c) the total number of BOI and SBI branches functioning in the country, zone-wise as

agriculture mode banking;

(d) whether some of branches located in Gujarat have deprived the farmers from the said

benefits; and

(e) if so, the steps taken by the Government against such banks and compensate the deprived

farmers of Gujarat ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) Government of India during the Budget 2008 announced the Agricultural Debt Waiver and
Debt Relief Scheme, 2008, in terms of which agricultural loans disbursed by Public Sector
Commercial Banks, Cooperative Banks including Urban Cooperative Banks Local Area banks and
Regional Rural banks between 01 April 1997 to 31 March 2007 to farmers, overdue as on 31 December
2007 and remaining unpaid upto 28 February, 2008 were eligible for Debt Wavier/Debt Relief. While
Small and Marginal farmers holding land upto 2 hectares were entitled for complete waiver of
overdue agriculture loans, the other Farmers holding agricultural land of more than 2 hectares were
eligible for a One Time Settlement (OTS)/Relief of 25% subject to these farmers remitting 75% of

the overdue loans.

Bank of India has reported that the farmers having land holding upto two hectares were eligible
for 100 per cent waiver of the loan as per the provisions of Agriculture Debt Waiver and Debt Relief
Scheme 2008. The zone wise details of such farmers who received benefit under Debt Waiver

Scheme from Bank of India is given in the enclosed Statement-I (See below).

(c) The zone-wize details of the branches of Bank of India functioning as Agriculture mode
banking as on 31.3.2010 is given in the enclosed Statement-Il (See below). The details of State Bank

of India (SBI) branches are being collected.

(d) Bank of India has reported that no branch in Guijarat has deprived the farmers of the said

benefit.

(e) Does not arise.
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Statement-I

Zone wise details of the farmers below 2 hectares who
received benefit under Debt Waiver Scheme from Bank of India

Sl.No. Zones Debt Waiver
Accounts Amount

1 2 3 4

1 Hyderabad 2737 63138566.00
2 Visakhapatnam 10199 258443078.09
3 Patna 8529 123974502.00
4 Bhagalpur 5082 73756218.00
5 Muzaffarpur 7643 117390381.70
6 Ranchi 20027 276314138.51
7 Jamshedpur 6737 51195356.64
8 Dhanbad 1732 27192691.11
9 Hazaribagh 17000 235475534.24
10 Giridih 7368 106953234.00
1 Kolkata 14365 231895727.00
12 Howrah 5170 72993567.00
13 Siliguri 5668 72160683.88
*14 Ahmedabad 636 17598183.00
*15 Vadodara 1289 28373775.00
*16 Gandhinagar 672 16576000.00
*17 Rajkot 1740 40258757.00
18 Indore 3461 120310888.03
19 Khandwa 7332 134484928.00
20 Ujjain 4219 107665599.00
21 Bhopal 1950 60305304.00
22 Raipur 1216 31278249.03
23 Mumbai South 0 0.00
24 Mumbai CBB 0 0.00
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1 2 3 4
25 Mumbai North 0 0.00
26 Raigad-Thane 2441 25163280.00
27 Ratnagiri 1034 19822417.31
28 Pune 3700 144634924.00
29 Nagpur (1) 12718 185498651.00
30 Nagpur (11 9021 145059328.00
31 Kohlapur 16252 268611545.00
32 Solapur 3656 128026105.00
33 Kerala 4221 93652552.34
34 Ludhina 802 16829756.00
35 Chandigarh 771 38991807.00
36 Bhubaneshwar 11190 208693903.50
37 Keonjhar 27968 289158747.00
38 Chennai 7773 168807592.00
39 Coimbatore 14984 291855055.00
40 Ghaziabad 2944 85292909.00
1 Agra 21881 618032782.00
42 Kanpur 7765 150434624.00
43 Lucknow 44986 971634510.00
44 Varanasi 1049 24274240.00
45 Karnataka 8719 192838735.00
46 New Delhi 0 0.00
47 Rajasthan 2235 56648093.00
48 Goa 34 489026.38
TOTAL 339916 6392185943.76

*Zones in the State of Gujarat

Statement-1/

Source : Bank of India

Details of Branches Functioning as Agriculture Mode Banking on 31.03.2010

Name of Zone S/uU R. Total
1 2 3 4

Ahmedabad LHO

Ahmedabad 9 12 21

Gandhinagar 13 25 38

Rajkot 22 28 50
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1 2 3 4
Vadodara 23 25 48
TOTAL 67 90 157
Bhopal LHO
Bhopal 19 24 43
Indore M 22 23
Khandwa M 43 54
Nagpur-| 13 45 58
Nagpur-Il 21 46 67
Rajpur 17 9 26
Ujjain 17 34 51
TOTAL 109 223 332
Chennai LHO
Chennai 1 23 34
Coimbatore 35 34 69
Hyderabad 5 5 10
Karnataka 13 20 33
Kerala 53 5 58
Visakhapatnam 19 13 32
TOTAL 136 100 236
Kolkata LHO
Bhubaneshwar 12 29 1
Howrah 15 47 62
Keonjhar 9 55 64
Kolkata 10 35 45
Silliguri 6 29 35
TOTAL 52 195 247
Lucknow LHO
Agra 19 26 45
Ghaziabad 16 10 26
Kanpur 6 19 25
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1 2 3 4
Lucknow 16 43 59
Varanasi 9 7 16
TOTAL 66 105 171
Patna LHO
Bhagalpur 19 29 48
Dhanbad 14 27 1
Giridih 13 40 53
Hazaribagh 10 46 56
Jamshedpur 8 43 51
Muzaffarpur 21 37 58
Patna 20 33 53
Ranchi 12 40 52
TOTAL 17 295 412
Pune LHO
Goa 27 10 37
Kolhapur 25 57 82
Pune 21 18 39
Raigad - Thane 13 39 52
Ratnagiri 13 56 69
Solapur 14 33 47
TOTAL 13 213 326
Chandigarh 8 8 16
Ludhiana 27 22 49
New Delhi 0 2 2
Rajasthan 6 18 24
TOTAL Branches 701 1271 1972

Source-Bank of India
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Unpaid and unclaimed dividend
2645. SHRI'Y.P. TRIVEDI : Will the Minister of FINANCE be pleased to state:

(a) whether all limited companies have to deposit unpaid and/or unclaimed dividends with

Government for investors'. education and protection fund;
(b) how much amount is accumulated in the said fund;

(c) how much amount Government has spent out of the same for investors', education and

protection; and
(d) ifthe amount spent is less than accumulated the reasons for the same?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
Unpaid/unclaimed dividends are required to be deposited with the Investor Education and Protection
Fund (IEPF) established under section 205C of the Companies Act, 1956 and administered by the
Ministry of Corporate Affairs (MCA).

(b) As per the information received by MCA from Registrars of Companies, an amount of Rs.
463,44,01.232 had been deposited in the said fund till 31.12.2009.

(c) The amount deposited by the companies under IEPF goes to the Consolidated Fund of
India. A budgetary allocation is made by the Parliament each year to meet the expenditure on the
activities undertaken by the Ministry of Corporate Affairs in the field of investor education. In the FY
2009-10, an amount of Rs. 5 crore allocated have been spent in full, for the purpose, as reported by
MCA.

(d) Does not arise in view of the reply to part (c) as above.
Bringing down interest rate
2646. SHRI PRABHAT JHA : Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the efforts being made by the Reserve Bank of India (RBI) to bring

down interest rate during last one year have made no impact on private banks;
(b) if s0, the details thereof;

(c) whether any fresh initiative is likely to be taken by his Ministry to influence private sector

banks to reduce interest rate; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) With effect from October, 1994, the Reserve Bank of India (RBI) had deregulated interest
rates on advances and these are determined by individual banks with the approval of their Boards
subject to relevant guidelines. Beginning October, 2008, RBI effected substantial reduction in Repo
Rate, Reserve Repo Rate and Cash Reserve Ratio (CCR) in several stages. In response to this there
was a softening of Benchmark Prime Lending Rates of scheduled commercial banks including private
sector banks. The BPLRs of private sector banks which were in the range of 13.0-16.50%
percentage in March, 2008 reduced to 12.50-16.75% in March, 2010.

(c) No,Sir.
(d) Does not arise.
Non-payment of compensation to States

2647. SHRI M.P. ACHUTHAN :
SHRI D. RAJA :
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that the State Governments have not received compensation for the
revenue loss suffered by them due to the slashing of Central Sales Tax (CST) as a prerequisite to
implement Goods and Service Tax (GST); and

(b) if so, the details of the compensation due to different States and the reasons for delay in
payment?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) An amount of Rs. 12854.06 has been released so far to State Governments for the revenue loss
suffered by them due to reduction in rate of Central Sales Tax.

(b) In addition to the amount of Rs. 12854.06 crore already released, Central Sales Tax (CST)
related compensation of Rs. 1102 crore has been found admissible to some of the State Governments
as per details enclosed Statemetn (See below). This amount could not be released in financial year
2009-10 as the consultation with Empowered Committee of States Finance Ministers to finalize CST
compensation formula for financial year 2009-10 took some time.

Statement

States/UT wise admissible CST compensation amount on 19.04.2010

S.No. State/UT Admissible Amount (in Rs. Crore)
1 2 8
1 Jharkhand 123.04
2. West Bengal 145.33
3 Andhra Pradesh 283
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4 Orissa 47.74
5 Chhattisgarh 68.29
6. Guijarat 265.52
7. Delhi 169.1

TOTAL 1102.02

Waiver of loans of bell metal industry workers
2648. SHRI KUMAR DEEPAK DAS : Will the Minister of FINANCE be pleased to state:

(a) the amount of loans outstanding with different banks of the bell metal industry workers of

Santhebari in Assam; and

(b) whether Government plans to waive the loans due to the poor condition of this particular

cottage industry as well as for the revival of this cottage industry in the North Eastern Region?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
The Data Reporting System of the Reserve Bank of India does not collect the desired information in

the manner asked.

(b) As of now there is no proposal before the Government to waive the loans of the bell industry

or cottage industry.
Visit of members of Finance Commission
2649. SHRI KISHORE KUMAR MOHANTY : Will the Minister of FINANCE be pleased to state:
(a) whether it is a fact that the members of Finance Commission have visited Orissa;
(b) ifso, the matters discussed and decisions arrived at so far;

(c) the proposals put forward by the State Government of Orissa to the Finance Commission;

and
(d) the action taken by them so far?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
Yes, Sir.
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(b) The Government of Orissa has intimated that matters pertaining to various issues of the
State requiring attention of the 13th Finance Commission (FC-XIIl), and demands put forth by the

State in the Memorandum submitted by the State Government to FC-XIIl, were discussed.

(c) and (d) The State Government has intimated that it had put forward various
proposals/demands in the State's Memorandum to FC-XIIl for consideration. FC-XIll, in its report
has recommended for all States, including Orissa, inter alia, a share in Central taxes, grants-in-aid
for Local Bodies, support for Disaster Relief including capacity building, grant for Elementary
Education, Improving Outcomes, Environment related grants, grants for maintenance of Roads and

Bridges as well as some State specific grants.
Growing burden of borrowing

12650. SHRI RAVI SHANKAR PRASAD :
SHRI SHIVANAND TIWARI :
Will the Minister of FINANCE be pleased to state:

(a) whether it is a fact that burden of borrowings has been increasing on Government

continuously for past years;

(b) if so, the amount for the month of March in each of the years 2000-01, 2004-05 and 2009~
10; and

(c) what percentage these borrowings as compared to country's Gross Domestic Product

during the corresponding period in each of the above years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
The burden of borrowings has been increasing continuously for past years on account of financing
the development expenditure and due to expansionary counter-cyclical fiscal policy stance adopted

by the Government, in the face of the global economic crisis.

(b) The amount of market borrowings (gross) at the end of the March in each of the years
2000-01, 2004-05 and 2009-10 is as under:

(Amount in Rupees crore)

Particulars 2000-2001 2004-2005 2009-2010
(Actual) (Actual) (Revised Estimates)
Gross Market Borrowings 1,00,206 80,350 4,51,000

(Dated Securities)

t Original notice of the question was received in Hindi.
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(c) The percentage of these borrowings as compared to Gross Domestic Product during the

corresponding period in each of the above years are as under :-

2000-2001 2004-2005 2009-2010
(Actual) (Actual) (Revised Estimates)
4.8 2.5 7.3

Government deposits with RRBS

2651. SHRI SANJAY RAUT :
SHRI GOVINDRAO WAMANRAO ADIK :
Will the Minister of FINANCE be pleased to state:

(a) whether the Regional Rural Banks (RRBs) are entitled to get Government deposits from

different Government sponsored schemes for the rural area?

(b) if so, whether different Ministers of the Central Government are asking the State
Governments for depositing their fund only with Nationalised Bank and not mentioning the name of

SBI and Regional Rural Bank;
(c) if so, the reasons therefor;

(d) whether various State Government are allowed to deposit their funds in RRBs also since

these Banks were never Private Banks; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
to (e) RRBs are jointly owned by Government of India, the concerned State Goverment and Sponsor
Banks. The issued capital of an RRB is shared by them in the proportion of 50% 15% and 35%,
respectively. Placing of deposits with RRBs under the Goverment sponsored schemes is a decision
that depends upon the concerned Government Departments. Some State Governments make their
depostis in the Public Sector Banks only. Taking not of this RBI advised its Regiona Offices to
discuss the issue with appropriate authorities for issuing suitable instructions to various departments
to avoid discrimination against Regional Rural Banks (RRBs) and to encourage them by giving a fair
share of the business/deposits. Regional Directors of RBI were also advised to bring such issues to

the fore in meeting of State level Bankers Committee (SLBC).
Issue of fresh banking licences

2652.SHRI D. RAJA :
SHRIM.P. ACHUTHAN :
Will the Minister of FINANCE be pleased to state:
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(a) whether the Reserve Bank of India (RBI) has formulated any guidelines and eligibility
criteria for issuing fresh banking licences to private players as per the announcement made by him in

his budget speech;
(b) if so, the details thereof;

(c) whether some proposals from the private players to enter the banking sector are pending
with the RBI; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)
and (b) Pursuhant to the Budget Speech 2010-11, The Reserve Bank of India (RBI) has initiated the
process of formulating Guidelines/eligibility criteria for issuing fresh banking licences to private

players.

(c) and (d) Although 'Expressions of Interests' of some private persons/entities have been
received by the RBI, they are to be processed once the Guidelines/eligibility criteria for issuing fresh

banking licences to private players are finalised.
Investment of Hawala Money in Real Estate Sector

2653.SHRI NAND KISHORE YADAV :
SHRI KAMAL AKHTAR :
Will the Minister of FINANCE be pleased to state:

(a) whether Government is aware that several real estate players as involved in investment of

Hawala funds into the real estate sector and are also involved in huge tax evasions;

(b) whether Government is aware that M/s. Supertech Ltd. and M/s. Assotech Contracts India

Ltd. are the major investors, as such;

(c) if so, what action Government proposes to take to unearth this Hawala Racket and to also

unearth huge unaccounted income;

(d) whether the Enforcement Directorate would lodge an FIR against the Supertech/Assotech

Group Companies under the prevention of Money Laundering Act; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM) :
(a) to (c) The Directorate of Enforcement takes appropriate action under Foreign Exchange

Management Act, 1999 (FEMA) as and when any contravention is noticed, including that of hawala
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payments. The Income Tax Department conducts investigation under the Income Tax Act into
allegations of tax evasion againt various categories of assessees including real estate players. On
receipt of information about tax evasion, searches have aslo been conducted from time to time on
some real estate players in different States Search & seizure actions have been conducted in case of
M/s Supertech Ltd. and M/s. Assotech Ltd. No activity related to Hawala transactions have been
noticed by the Department in these two cases up till now. However cash, other valuable assets and
incriminating documents have been seized during the course of these searches. The evidences
gathered during the course of search proceedings are assessed under the provision of section 153A
and 153C of the Income Tax Act to bring to tax the unaccounted income and assets. The
assessments become final only after decision in appeals before Commissioner of Income Tax

(Appeals), Income Tax Appellate Tribunal, High Courts and Supreme Court.
(d) to (&) No such case, as of now, has come to the notice of the Directorate of Enforcement.
Disbursal of loan by Corporation Bank

2654. SHRI NAND KISHORE YADVA :
SHRI KAMAL AKHTAR :
Will the Minister of FINANCE be pleased to state:

(a) what were the Non-performing Assets (NPA) levels for Corporation Bank for the last three

years;

(b) whether Government is aware that M/s Assotech and M/s. Supertech India Ltd. Noida has
taken huge loans from various branches of Corporation Bank on the basis of fraudulent approvals

and papers;

(c) if so, what action Government proposes to taken to reduce the exposure of Corporation
Bank to M/s. Supertech; and

(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : (a)

The Net NPA level of the Corporation Bank for the last three years is as under :-

As at 31.03.2007 : Rs. 141.94 crore [0.47% of Net Advances]
As at 31.03.2008 : Rs. 126.93 crore [0.32% of Net Advance]
As at 31.03.2009 : Rs. 138.30 crore  [0.29% of Net Advance]
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(b) to (d) The Public Sector Banks (PSBs) have been given sufficient managerial autonomy so

that they can lend to any eligible borrower based on their commercial judgement.

The Corporation Bank has informed that its Delhi-Industrial Finance Branch has independently as
well as through a consortium arranagement with the Punjab National Bank, has extended the

following loans:

[i] ©On 08.02.2008 : A Term loan of Rs. 32 crore sanctioned for Housing Complex viz.,

'Supertech Livingston' at Dundahera-Gaziabad.

[ii] On 07.08.2008 : A Term loan of Rs. 50 crore sanctioned for construction of Commercial-

cum-Residential area viz. 'Supertech Czar Suites' at Greater Noida.

[ii] oOn 31.01.2009 : A Term loan of Rs. 46 crore sanctioned for construction of Commercial

project viz., 'Supertech Shoppix' at Meerat.

[iv] Besides, the company is enjoying working capital fund based limits of Rs. 0.30 crore and

non-fund based limit of Rs. 6.23 crore.

While extending the above loans, Corporation Bank has informed that it has duly conducted the
Legal Audit of documents and no deficiency has been observed in documentation/title deeds etc.
Further, Bank has ensured compliance by Supertech with regard to obtaining of requisite
licence/permission/clearances/approval from statutory/civic authority/ies. Further, Bank has not

observed any irregularities in the conduct of above accounts.
Shortage of radiologists at AIIMS

12655. SHRI BRIJ BHUSHAN TIWARI : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether it is a fact there is an acute shortage of radiologists at Trauma Centre and staff in
other departments of the All India Institute of Medical Sciences (AlIMS), New Delhi;

(b) whether as a result of this X-ray and other investigations of patients are not being carried

out in time; and
(c) the action being taken by Government in this regard ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a)

to (c) The Trauma Centre at AlIMS has sanctioned strength of 40 faculty posts out of which 2 are

t Original notice of the question was received in Hindi.
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Radiologists (radio-diagnosis) and both the posts are filled up. The Trauma Centre has other 33
posts of technicians (Radio-diagnosis) out of which 12 are filled up, and 7 more Technicians (Radio-
diagnosis) including Technical Officer (Radio-diagnosis) have been posted. The process to fill up

remaining 14 posts and creation of 2 more posts of Technician (Radio-diagnosis) is on.
Stem cell therapy

2656. DR. K. MALAISAMY : Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) whether it is a fact that stem cells are a miracle to cure and an extraordinary resourse to

fight against cardio vascular diseases, spinal injuries, corneal damage and regeneration of tissues;
(b) if so, what is the stage of Indian stem cells research and therapy;
(c) how many hospitals in India are treating patients using stem cells; and
(d) whether there is any move to popularize this line of treatment?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN) : (a) to (d) Stem cell research is a new emerging and promising area of
biomedical sciences. However, as on date there is no approved indication for stem cell therapy as a
part of routine medical practice. Indian Council of Medical Research (ICMR) and Department of Bio
Technology (DBT) have taken proactive role in funding different basic research projects and
internationally. Central Govt. does not maintain information of Hospitals in India treating patients

using stem cells.
Medical ventilator facilities in hospitals

2657. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:
(a) the number of medical colleges in India which have medical ventilator facilities;

(b) whether Government is contemplating to make it mandatory for all medical colleges and city

hospitals to have medical ventilators for extremely critical trauma cases;
(c) if so, the details thereof; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI) : (a) to (d) At present, there are 300 medical colleges in the country and as per
the minimum standard requirement for medical college for 50/100/150 admissions annually
Regulations 1999(amended), it is mandatory for all medical colleges and attached hospitals to have

mechanical ventilators in the ward (Recovery) for extremely critical cases.
Procurement of medicines by CCRUM

2658. SHRI MOHAMMED ADEEB : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) the details of the firms/companies and organizations from which medicines, drgs and raw

products are being procured by the Central Council for Research in Unani Medicine (CCRUM);
(b) what are credentials of such firms/companies and organizations;

(c) whether it is fact that arrnagements with some of these firms/companies and organizations

are irregular and in violation of laid down procedure and provisions;

(d) the details of those from whom such articles are being procured without calling for tender;

and
(e) the steps being taken to order a comprehensive inquiry into this?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN) : (a) and (b) Central Council for Research in Unani Medicine (CCRUM) has been
getting its requirement of drugs from its own pharmacy at Central Reseach Institute of Unani
Medicine (CRIUM), Hyderabad. No Medicine is procured from outside, except a few compound

drugs which are procured on the basis of CGHS rates.

3G Kit Medicines are, however, being got manufactured on the basis of comparative rates from
the firms having Good Manufacturing Practice (GMP) certificates and registered and licensed with
National Research Development Corporation (NRDC) with whom the Council is having MOU for

getting patent rights of the drugs. Firms presently manufacturing the drugs are :-
-M/s Maxo Laboratories, Delhi
- M/s Herbs and Herbs, Jaipur

-M/s Drug Laboratories, Meerut
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Each firm is accredited having registered with NRDC and GMP compliance.

(c) to (e) It has been reported by the CCRUM that no procurement is being made without
following the process of tenders, except in the case of Indian Medicine Pharmaceutical Corporation
Limited (IMPCL) as well as registered Units of the Khadi & Village Industries Commission (KVIC).
Instructions have been issued recently for finalizing rates for procurement of crude drugs also on the
basis of lowest rates after due issue of tender notice in order to streamline the System. However, to
rule out the possibility of any irregularity, the Chief Vigilance Officer (CVO) of the Department of

AYUSH has been asked to look into the complaints, if any.
Incidents of deaths in immunization programmes

2659. SHRI P. RAJEEVE : Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) whether Government had conducted an inquiry into the deaths and other health hazards

reported during immunization programmes; and
(b) if s0, the details of steps taken by his Ministry to prevent the recurrence of such incidents?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a)
Whenever an Adverse Event Following Immunization (AEFI) occurs, such incidents in investigated by
local health authorities. In cases where it is considered necessary, a team of experts is deputed by

the Central Government for investigation of such AEFIs.

(b) To prevent the recurrence of such incidents, necessary guidelines have been issued to
Programme Officers of States/Union Territories. Further, officials involved in the immunization

programme are also regularly trained to follow the guidelines.
Shortage of doctors in Bihar and Jharkhand

2660. SHRI DHIRAJ PRASAD SAHU : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether it is a fact that there is a shortage of Doctors, Lady Doctors and Nurses in Primary

Health Centres and Government hospitals in rural areas specially in Bihar and Jharkhand; and
(b) if so, the details thereof and the steps being taken thereon?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a) Yes.
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(b) As per the Bulletin on Rural Health Statistics updated upto March, 2008, there is a shortfall
of 176 Specialists and 736 Specialists at Community Health Centres [CHCs] in the State of Bihar and
Jharkhand respectively. There is a shortfall of 76 doctors in Primary Health Centres [PHCs] in the
State of Bihar. And there is a shortfall of 706 Nurse Midwife/Staff Nurse and 1259 Staff
Nurse/Midwife in the State of Bihar and Jharkhand respectively.

Human resource engagement is a major thrust area under National Rural Health Mission [NRHM]
and is a priority being pursued with the States/UT Governments. This include multi-skilling of doctors
and para-medics, provision of incentives, to serve in rural areas like blended payments, difficult
areas allowances, PG allowance, case based payments, improved accommodation arranagements,
provision of AYUSH doctors and paramedics in PHCs and CHCs as additional doctors in rural areas,
block pooling of doctors in underserved areas, engaging with the non government sector for
underserved areas, provisioning of united and flexible funds etc. As on January, 2010, the number of
Specialists, Doctors and Staff Nurses hired on contractual basis under NRHM in the State of Bihar

Jharkhand as reported by the State, is as under:

Bihar :-
Specialists at CHCs - 381
GDMOS - 1763
Staff Nurses - 3000
Jharkhand :-
Specialist at CHCs - 19
GDMOs - 1710
Staff Nurses - 407

Re-registration of doctors with MCI

2661. SHRI RAMDAS AGARWAL : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether he had informed the House on 1 December, 2009 that India has 7,48,757 doctors
whereas Indian Medical Council's register had reportedly shown figures as 7,58,866 doctors as on 28
February, 2010;

(b) if so, how India has reportedly two lakh few doctors than claimed by him which shows that

Ministry's plans are based on inflated/faulty data; the reasons for this discrepancy in data; and
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(c) whether Government proposes to make it mandatory for all practising doctors in India to-
register with Medical Council of India (MCI) after every five years as is done in other developed

countries like United Kingdom and United States of America so as to maintain correct data?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI) : (a) Yes.

(b) While the above data is the number of doctors registered with State Medical
Councils/Medical Council of India for over a long period of time, the number of registered doctors

presently practicising is 5.5 lakhs approximately.

(c) There is a proposal to introduce periodical registration of doctors by amending the Indian
Medical Council Act, 1956.

Establishment of new medical colleges

2662. DR. RAM PRAKASH : Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) the number of proposals were received for establishing medical colleges till December,
2009, State-wise;

(b) the current status of those proposals;

(c) whether Government has received any such proposals from the State Government of

Haryana for establishment of medical colleges in the State; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI) : (a) and (b) As per the time schedule prescribed in Establishment of new
medical colleges Regulation, 1999, the proposals for establishment of new medical colleges are
received by the Central Government between 1st August and 31st August every year. In the year
2009, the Central Government had received 37 proposals for establishing of new medical colleges in
various States/UTs for the academic year 2010-11. The details of such proposals, state-wise is
enclosed as Statement (See below). Out of these, 16 proposals were sent to Medical Council of
India (MCI). Medical Council of India has recommended to the Central Government for grant of
Letter of Permission for establishment of new medical college at Kalyani, West Bengal and at
Chennai, Tamil Nadu by West Bengal University of Health & Sciences and Tagore Education Trust
respectively. Recommendations of MCI in respect of remaining 14 proposals are awaited for which

the last date is 15th May, 2010 for the current academic year /.e. 2010-11.
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(c) No.
(d) Does not arise.
Statement

State-wise number of proposals received from Government and Non-Government Sectors for
establishing medical colleges during the year 2009.

SI.No. Name of State/UT Number of proposals received
1. West Bengal 2
2. Delhi 1
3. Gujarat 5
4. Uttarakhand 1
5. Tamil Nadu M
6. Uttar Pradesh 1
7. Bihar 2
8. Maharashtra 1
9. Andhra Pradesh 4
10. Himachal Pradesh 2
11. Punjab 1
12. Chhattisgarh 2
13. Kerala 2
14. Jammu & Kashmir 1
15. Haryana 1
TOTAL 37

Paucity of beds and doctors in Safdarjung Hospital, Delhi

2663.PROF. ANIL KUMAR SAHANI: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the number of beds available in Ortho and Eye wards of Safdarjung Hospital and whether
the number of doctors commensurate with the number of patients there;

(b) the steps taken to provide more number of beds and doctors in wards;
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(c) how much time it takes for a patient to be examined by a doctor in Ortho and Eye OPDs;

(d) the steps taken to position more number of doctors in these OPDs to save time of patients;

and

(e) the measures taken to bring the OPDs/Wards of Safdarjung Hospital in comparison with

private hospitals to improve overall healthcare?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to (e)
There are 150 beds and 47 beds available in the Orthopedics and Eye Wards respectively in
Safdarjung Hospital. There is sufficient number of doctors and supporting staff available in the OPD

and Wards of these departments.
The patients are examined by the doctors in the OPD as soon as they come.

Modernization of existing infrastructures and facilities in the Central Government hospitals
including Safdarjung to improve the overall health care facilities, increase in bed strength in different
departments, up gradation of equipments and manpower is prioritized area, for this Ministry and is a

continuous process.
Swine flu

2664.DR. JANARDHAN WAGHMARE: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether Government has been able to bring the spread of HIN1 (Swine flu) under control;

and
(b) if so, what steps have been taken to prevent the deaths?
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) Yes.

(b) Government of India took a series of action to prevent/ limit the death due to pandemic
influenza A HIN1 and to mitigate its impact. Entry screening of passengers were carried out at 22
international airports. About 600 laboratory confirmed cases were detected through screening. This
limited spread of the disease and gave three months time to put preparedness in place. Surveillance
to detect clusters of influenza like illness is being done through Integrated Disease Surveillance
Project. Laboratory network has been strengthened. There are forty five laboratories (24 in Govt.
Sector and 19 in Private Sector) testing the clinical samples. Government of India procured 40 million
capsules of which 21 million have been given to the States/UTs both for preventive chemoprophylaxis

and treatment of HIN1 cases. Retail sale of Oseltamivir was allowed under Schedule X of Drugs &
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Cosmetic Act. Number of outlets increased to improve access to the anti-viral. Three Indian
manufacturers of Vaccine are being supported to manufacture HIN1 vaccine. 1.5 million doses of
vaccine have been imported to vaccinate health care workers. Training of district level Rapid
Response teams is supported by Ministry of Health and Family Welfare. IMA has been provided funds
to train private practitioners. All States were requested to gear up the State machinery, open large
number of screening centres and strengthen isolation facilities including critical care facilities at
district level. A task force in the |&B Ministry is implementing the media plan. Travel advisory, do's
and don'ts and other pertinent and relevant information (from time to time) were widely published to
create awareness among public. All such information is also available on the website: Attp i//mohfw-

hinl.nic.in.
Curbs on accepting gifts by doctors

2665.SHRI MAHENDRA MOHAN: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether the Medical Council of India (MCI) has recently come out with a punitive manual
that lays down the quantum of punishment ranging from a fine to the suspension of licence against

Doctors found accepting gifts from pharmaceutical companies;
(b) if so, the details of the manual issued by MCI; and

(c) how Government will monitor that the manual of MCl is being properly implemented and put

a check on Doctors for accepting gifts from pharmaceutical companies ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) Yes.

(b) Under Indian Medical Council (Professional Conduct, Etiquette and Ethics) Regulations,
2002, notification dated 10.12.2009 has been issued prohibiting the doctors from accepting

gifts/favour from any pharmaceutical and allied health sector industry for self or family members.

(c) The Complaints in this regard are processed by the concerned State Medical Councils or

Medical Council of India for taking necessary disciplinary action.
Trauma and diagnostic centres near railway stations

2666.SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:
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(a) whether Government is planning to set up trauma and diagnostic centres near major railway

stations in the country;
(b) if so, the details thereof;
(c) whether Government has finalized the locations of such trauma and diagnostic centres; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) and (b) A Memorandum of Understanding (MOU) has been signed for
development of Health care infrastructure facilities both for allopathic and Indian systems of
medicines between Ministry of Health and Family Welfare and Ministry of Railways on the land
identified by the latter near Railway stations and terminals through public Private Partnerships for
providing facilities of OPD and Diagnostic centres, Secondary level Hospitals and Tertiary care

Hospitals.
(c) No.
(d) Does not arise.
Treatment in Government hospitals

2667 .SHRI SHYAMAL CHAKRABORTY : Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state the number of people who availed medical treatment in Government hospitals and

health centres in the last three years; State-wise and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): Health being a state listed subject, no such information is maintained centrally.

However, the data in respect of three Central Government Hospitals in Delhi, are enclosed as

Statement.
Statement
Number of people who availed medical treatment in three Central
Government Hospitals during last three years.

Year Safdarjung Hospital R.M.L. Hospital Lady Hardinge Medical College

OPD IPD OPD IPD OPD IPD
2007  21,19,980 1.18,923 13,83,565 49,205 5,42,101 29,781
2008  22,18,294 1,29,271 13,57,627 53,011 5,23,189 32,188
2009  23,13,585 1,28,175 14,99,639 55,818 5,16,678 30,736
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Homoeopathy Research Centre at Sagar District

12668. SHRIMATI MAYA SINGH : Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether a proposal has been received to setup a Homoeopathy Research Centre in Sagar
District of Madhya Pradesh;

(b) if so, whether the proposal is still pending;

(c) whether any time period has been fixed for the disposal of the proposal;

(d) whether delayed approval of proposal often leads to cost escalation of the project; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) to (e) No such proposal has been received.

Prices of life saving drugs

12669. DR. PRABHA THAKUR: Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:
(a) whether Government has prepared any blue-print to control the prices of life saving drugs;

(b) whether Government proposes to open its own medicine stores in each city of the country

so that such medicines may be available to common people at fair prices;
(c) ifso, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) The Government has already set up National Pharmaceuticals Pricing
Authority (NPPA) under Ministry of Chemicals & Fertilizers which fixes or revises prices of

scheduled drugs/formulations as per the provisions of the Drug Price Control Order (DPCO), 1995.

(b) and (c) Yes. For making available medicines at affordable prices, a campaign by the name
of 'Jan Aushadhi' has been, launched by the Department of Pharmaceuticals. The aim of

this campaign is to ensure making available quality medicine at affordable prices for all, especially the
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poor and the disadvantaged. Under this campaign, low priced quality unbranded generic medicines
are made available through Jan Aushadhi stores which inherently are less priced but are of same and

equivalent quality, efficacy and safety as compared to branded generic medicines.
(d) Does not arise.
UN Millennium Development Goals

2670.SHRI MOHD. ALI KHAN: Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether a recent survey showed that none of the States in the country will be able to
achieve the established UN Millennium Development Goals related to maternal mortality Rate by
2010-end;

(b) if so, the details thereof and the reasons therefor;
(c) the funds spent so far in this regard, State-wise;
(d) the demands of funds still pending from each of the States; and
(e) the steps being taken to meet the goal in future?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
The Millennium Development Goal (MDG)-5 mandates a reduction in the Maternal Mortality Ratio (
MMR) by three - quarters, between 1990 and 2015. The targets set by the Government of India under
the National Rural Health Mission (NRHM) (2005-12) are in line with the MDG goals and aim to
reduce MMR to less than 100 per 100,000 live births by the year 2012.

As per the recent survey report released in the year 2009 by the Registrar General of India, the
MMR has declined from 301 per 100,000 live births bring the period 2001-03 to 254 per 100,000 live
births during the period 2004-06. The state wise details are given in the enclosed Statement-| (See

below).

(c) and (d) The funds spent by the States / Union Territories under the NRHM and Reproductive
and Child Health (RCH) Flexible pools to reduce MMR and to implement related activities is given in

enclosed Statement-Il (See below) seen that the states have unspent balance available with them.
(e) The steps taken by the Government to reduce maternal mortality are:

I Janani Suraksha Yojana, a cash benefit scheme to promote Institutional Delivery with a
special focus on Below Poverty Line and Scheduled Caste/ Scheduled Tribe pregnant

women.
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Operationalizing Community Health Centres as First Referral Units and Primary Health

Centres for round the clock (24X7) services.

Augmenting the availability of skilled manpower by means of different skill-based trainings
such as Skilled Birth Attendance.

V. Training of MBBS Doctors in Life Saving Anaesthetic Skills and Emergency Obstetric Care
including Caesarean Section .
V. Provision of Ante-natal and Post Natal Care services including prevention and treatment of
Anaemia by supplementation with Iron and Folic Acid tablets during pregnancy and lactation.
VI. Organizing Village Health & Nutrition Day at Anganwadi Centers.
VII. Appointment of an Accredited Social Health Activist to facilitate accessing of health care
services by the community including pregnant women.
ViIl. Strengthening of Health Facilities like District Hospitals, Community Health Centres, Primary
Health Centres, and Sub-centres.
IX. Introducing a System of maternal deaths review.
Statement-/
State-wise details of Maternal Mortality Ratio (MMR) during
2001-03 to 2004-06
India /States MMR (2001-03) MMR (2004-06)
1 2 3
India Total 301 254
Assam 490 480
Bihar/Jharkhand 371 312
Madhya Pradesh/ Chhattisgarh 379 335
Orissa 358 303
Rajasthan 445 388
Uttar Pradesh/ Uttarakhand 517 440
Andhra Pradesh 195 154
Karnataka 228 213
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Kerala 110 95
Tamil Nadu 134 m
Guijarat 172 160
Haryana 162 186
Maharashtra 149 130
Punjab 178 192
West Bengal 194 141
Others 235 206

Source: Registrar General of India, Ministry of Home Affairs
Statement-1/

Release & Expenditure under NRHM Flexible Pool and RCH Flexible Pool (including Routine
Immunization)) for the period 2005-06 to 2009-10

(Rs. in crores)

SI.No. States / Union Release Expenditure Unspent
Territories (UTs) balance as
on 31.12.2009

1 2 3 4 5
A. High Focus States

1 Bihar 1416.94 935.90 481.04
2 Chhattisgarh 551.99 291.55 260.44
3 Himachal Pradesh 145.11 77.37 67.74
4 Jammu & Kashmir 329.22 213.61 115.61
5 Jharkhand 537.81 344.22 193.59
6 Madhya Pradesh 1683.89 1393.19 290.70
7 Orissa 971.28 666.60 304.68
8 Rajasthan 1743.90 1528.73 215.17
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1 2 3 4 5

9 Uttar Pradesh 3232.56 2219.43 1013.13
10 Uttarakhand 223.25 165.94 67.31
B. North Eastern States

1 Arunachal Pradesh 128.50 101.78 26.72
12 Assam 2079.77 1414.64 665.13
13 Manipur 165.58 95.05 70.53
14 Meghalaya 162.44 77.27 85.17
15 Mizoram 109.06 104.69 4.37
16 Nagaiand 152.88 110.40 42.48
17 Sikkim 74.63 69.02 5.61
18 Tripura 219.96 78.58 141.38
C. Non-High Focus States

19 Andhra Pradesh 1462.83 1172.32 290.51
20 Goa 16.39 8.15 8.24
21 Gujarat 936.28 755.02 181.26
22 Haryana 379.49 258.64 120 85
23 Karnataka 885.77 731.12 154.65
24 Kerala 662.83 557.60 105.23
25 Maharashtra 1571.85 1137.75 434.10
26 Punjab 384.96 265.35 129.61
27 Tamil Nadu 1198.81 812.70 386.11
28 West Bengal 11350.08 692.96 657.12
D. Small States /UTs

29 Andaman & Nicobar Islands 13.99 13.02 0.97
30 Chandigarh 10.65 5.43 5.22
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31 Dadra & Nagar Haveli 4.80 3.92 0.88
32 Daman & Diu 4.15 2.97 1.18
33 Delhi 145.26 74.28 70.98
34 Lakshadweep 2.91 2.65 0.26
35 Puducherry 18.10 11.46 6.64

Basic health facilities in tribal areas

2671.SHRI NATUJI HALAJI THAKOR: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) the schemes/programmes formulated by Government to provide basic health facilities in

tribal areas of Gujarat including Bharauch, Surat, Mehsana, Rajkot and Amreli districts;

(b) the steps taken by his Ministry towards improvisation as well as infrastructure development

and proposal for health insurance coverage for tribal areas in the State; and
(c) the funds earmarked for the purpose in the year 2009-10 and 2010-11, district-wise ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to (b)
The primary health care facilities are available in rural and tribal areas in the State of Gujarat, to serve
the vulnerable section of the society, through a network of 7274 Sub-centres [sc], 1073 Primary
Health Centres [PHC] and 273 Community Health Centres [CHC] as per the Bulletin on Rural Health
Statistics in India [Updated upto March 2008]. National Rural Health Mission [NRHM] has been
launched in April, 2005 with the objective of improving health services in rural areas. Under the
Mission, funds are provided to State/UTs, as per their priorities, to strengthen their health

infrastructure improve the availability of human resource and improve the service delivery.

A total of 235 backward districts including 6 districts in Gujarat have been identified across the
country for high focused planning for preparation of Programme Implementation Plan for financial
year 2010-11. The State/UT Governments including Government of Gujarat were asked to take up
activities for such districts on priority and incorporate the same under their annual Programme

Implementation Plan[PIPs] for the financial year 2010-11.
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(c) An amount of Rs. 133.80 Crores and Rs. 157.50 Crores has been allocated to State of

Gujarat under Mission flexible pool for financial years. 2009-10 and 2010-11 respectively.
Compensation for medical researchers

12672. MISS ANUSUIYA UIKEY : Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether the Indian Council of Medical Research (ICMR) has prepared guidelines to

compensate the participants for research cases in the country;
(b) if so, the details thereof; and
(c) if not, how the participants of clinical tests are being planned to be protected ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) and (b) The Indian Council of Medical Research (ICMR), Forum for Ethical
Review Committees in India (FERCI) and Indian Society of Clinical Research (ISCR) have issued
draft Guidelines for compensation to participants for research related injury in India. These Guidelines
apply to all clinical research, whether sponsored by the Pharmaceutical or Medical Device Industry.
Government or Academia or individual investigators. As per these Guideline all research related

injuries be compensated irrespective of their causes.

(c) As per Schedule Y of Drugs and Cosmetics Act (Amended 2005), the Institutional Ethics
Committee is responsible for protecting the rights, safety, well being of all trial subjects. As per the
guidelines for stem cell research and therapy issued by the Department of Biotechnology and ICMR,
all clinical trials with any stem cells shall have prior approval by Institutional Committee for Stem Cell
Research & Therapy, Institutional Ethics Committee and Drug Controller General of India (DCGI) for

marketable products.
Spurious blood racket in the country

12673. SHRI PRABHAT JHA: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) whether it is a fact that a racket is operating to sell spurious blood on a large scale in the

country;

(b) if so, the details thereof;

T Original notice of the question was received in Hindi.
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(c) the action taken so far against the people involved in the illegal trade of spurious blood in

the country; and

(d) the action Government proposes to take so that the trade of spurious blood does not occur

again?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) and (b) No. As per the report received from Drug Controller General (India),

no case of large scale racket to sell spurious blood in the country has been reported.

(c) However, a racket of illegal blood trade was busted by the police at Lucknow. On
22/08/2009 police raided two places at Lucknow and seized a total of 80 bags of whole Human
Blood, Plasma and Platelets. All the blood bags were found to be contaminated with bacteria and
some of the samples were found reactive by Elisa for Hep B & C. Eight persons were arrested and a
Criminal Case has been registered against the accused under the Drugs and Cosmetics Act. A case

has been registered in the court of Law against the arrested persons.

(d) Every Blood Bank in the country is licensed after due inspection by the State and Central
drug inspectors. Only after proper verification of the facilities, equipment and technical personnel,

applicants are granted license to operate a blood bank.
Central scheme on home based new-born care

2674.SHRIMATI JAYANTIH NATARAJAN: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether there is any home based new-born care scheme run by the Central Government to

reduce child mortality in the country;
(b) if so, the details thereof; and
(c) the status of the scheme in Tamil Nadu?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
As part of the Reproductive and Child Health (RCH) Phase-Il and under the National Rural Health
Mission (NRHM), an Integrated Management of Neo-natal and Childhood lliness (IMNCI) strategy is
being implemented by States. IMNCI has an inbuilt component of care at home for the newborn

where the trained health care provider is expected to visit the newborn on the 1st, 3rd and 7th day
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after the birth and make an additional 3 visits for the low birth weight baby on the 14th, 21st and the
28th day. Under IMNCI, ANMs and Anganwadi workers are trained to identify danger signs of a sick

newborn child, provide management at home and timely referral to the health care facilities.

Uttar Pradesh runs a Comprehensive Child Survival Project where the IMNCI training module has
been expanded to include birth prepradeness and essential care at birth. Some other States like
Maharashtra, Rajasthan, Bihar, Madhya Pradesh Karnataka and Orissa are implementing Home
Based Newborn Care (HBNBC) in a few districts.

(c) As per the information received from the State of Tamil Nadu, the State is implementing the
HBNBC as part of the IMNCI strategy.

The Institute of Child Health Centre, which is the State Nodal Centre for IMNCI, has developed a
HBNBC training module in the Tamil language and piloted it in 40 Health Sub-Centres (4. HSCs each
in 10 IMNCI Phase -| districts) in the year 2009 by the 6 Regional Training Institutes.

An evaluation of the pilot HBNBC training was conducted by the State trainers in July - Aug 2009

and outcome reported in Nov-2009.

Incorporating the recommendations of the evaluation study, the HBNBC training has been
upscaled and 27354 personnel have been trained till March-2010. The trained personnel include Field
Health & Nutrition workers, Self Help Group Members and Village Health Volunteers. The training
programme has been expanded, through the District and Block training teams to cover all the
districts by July-2010.

The District IMNCI training nodal officers and the IMNCI mentors, monitor the quality of the
HBNBC training programme and supervise the implementation of the entire IMNCI programme at

grass root level.
Upgradation of medical college and hospital at Nagpur

2675.SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether any proposal has been received by Government from the Health department of
Maharashtra about upgradation of Government medical college and super speciality hospital at

Nagpur;
(b) if so, the details thereof and when these proposals were received;
(c) the current status of these proposals;

(d) the reasons for delay in sanctioning it and the individuals responsible for delay; and
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(e) by when the proposal would be sanctioned alongwith time schedule, if any?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
A proposal for upgradation of Government Medical College, Nagpur was received from State

Government of Maharashtra in December, 2006.

(c) Upgradation of' the Government Medical College, Nagpur has been taken up in the second
phase of PMSSY and was approved by the Cabinet on 5.2.2009. Upgradation plan mainly envisages
procurement of medical equipments which will be carried out by the institution. Central Government

has released 1st instalment of Rs.40 Crore to the institution for this purpose.

(d) Financial resources for upgradation of the medical colleges identified for the second phase
were not available in the Xith Five Year Plan. However, these projects have been taken up and are
being executed from out of the savings available in the Plan funds. Hence, delay in sanctioning of the

project cannot be attributable to any individual.
(e) Upgradation programme is scheduled to be completed within two years.
Availability of unapproved medicine in the market

2676.SHRI MOHAMMED AMIN: Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether any step has been taken by his Ministry for developing Uniform Code of ethics for

promotion of medicines;
(b) if so, the details thereof;

(c) whether the Drugs Controller General of India (DCGI) had rejected 294 fixed dose

combinations of medicines;
(d) if so, whether these medicines are still available in the market; and
(e) what action Government has taken to eradicate these medicines?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI) : (a) and (b) The Indian Medical Council (Professional conduct, Etiquette and
Ethics) Regulations, 2002 were amended by Medical Council of India with the prior approval of
Government of India by inserting a new Clause 6.8 which states that a medical practitioner shall not

endorse any drug or product of the industry publically.
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(c) to (&) The office of Drugs Controller General (India) [DCG (1)] in the year 2007 prepared a
list of 294 Fixed Dose Combinations (FDCs) reported to be available in the market which were not
approved by DCG (1). The lists were communicated to State Drugs Controller to take necessary
action with respect to these Fixed Dose Combinations (FDCs). However, some of the
manufacturers/association had filed writ petition in the Hon'ble High Court of Madras and obtained
order of stay of all further proceeding of the impugned order. Currently, these FDCs are under

examination by the Drugs Technical Advisory Board (DTAB).
Preference of medical treatment in foreign shores

2677 .SHRI RAJKUMAR DHOOT : Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether it is a fact that high dignitaries and affluent people prefer to go abroad for treatment

of various ailments and surgeries;

(b) if so, whether India still lacks world class infrastructure facilities and expertise to give proper

treatment;;

(c) if not, whether any study has been carried out from the persons returning from abroad after
treatment to know what they found there which was not available here, in order to improve our health

services;
(d) if so, the details thereof; and

(e) if not, whether Government would undertake a study to improve infrastructure and services
on the basis of the feed back ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
Central Government employees, sitting MPs, Ministers and their family members can obtain
treatment abroad under the CS (MA) Rules, 1944 only after the Standing Committee constituted
under the aforesaid rules recommends treatment abroad. The Government of India permits treatment

abroad only in such cases for which treatment is not available in India.
(c) No.
(d) Does not arise.

(e) Thereis no such proposal in Government of India.
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Decline in doctor-patient ratio in the country

2678.SHRI SANJAY RAUT:
SHRI GOVINDRAO WAMAN RAO ADIK:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the doctor-patient ratio is on the decline in the country particularly in rural areas;
(b) if so, the details thereof and the percentage of doctors compared to the current population;

(c) the steps taken or proposed to be taken to increase the number of doctors in proportion to

the increase in population; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) and (b) While there is shortage of doctors in the country, no specific data is

available as to trend in the doctor-patient ratio over the period.

(c) and (d) To facilitate setting up of more medical colleges, the Medical Council of India
Regulations are reviewed from time to time and recent amendments made in the criteria of land
requirement, teacher-student ratio, bed-strength and incentives given to doctors serving in the rural
areas. There is an approved centrally sponsored scheme for strengthening and upgradation of State
Government medical colleges with an allocation of Rs. 1350 crore during 11th Plan for starting

/increasing PG courses.
Rising cases of diabetes in the country

2679.SHRI N.K. SINGH:
SHRIMATI SHOBHANA.BHARTIA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government is aware that the number of persons affected by diabetes is increasing

at a rapid pace in the country;
(b) if so, whether any study/survey has been conducted to assess the same;
(c) if so, the details thereof;

(d) whether the Central Government in consultation with the State Governments proposes to

launch an awareness campaign to educate people about the hazards of diabetes; and

109



(e) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to (e)
As per report published by International Diabetes Federation (IDF: 9th Edition, 2009), estimated
cases of diabetes patients (20-79 years) in the year 2010 in India are projected to be around 50.7

million, the highest in the list of countries reported in IDF, 2009 report.

No recent study has been undertaken by Government of India to find out the number of diabetics

in the country.

The Ministry of Health and Family Welfare has formulated a drat National Programme for
Prevention and Control of Diabetes, Cardiovascular Disease and Stroke (NPDCS) in consultation
with all Stake holders including State Governments at an estimated cost of Rs.499.38 crore, which

has been considered and approved by the Expenditure Financial Committee on 8th March, 2010.

One of the major objectives of the proposed NPDCS is prevention and control of NON
Communicable Diseases (NCDs) including diabetes through behavior and lifestyle change using

mass media, interpersonal communication and community based activities.
Food adulteration

12680. SHRI PRAKASH JAVADEKAR: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:
(a) whetheritis a fact that the trade of food adulteration is constantly on the rise in the country;
(b) if so, the details thereof;
(c) the measure being taken by Government to check the same; and
(d) the details of the adulterated food items and their quantity seized by Government till date?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) and (b) According to the information provided by the State/U.T.
Governments, the percentage of adulteration in food articles declined from 11.03 percent of the

samples collected in 2003 to 7.21 percent in 2008.

t Original notice of the question was received in Hindi.
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(c) Besides laying down standards for various food articles and regulations on use of additives,
labelling, contaminants etc., the Central Government issues appropriate directions and alerts to
ensure safety of food. Penal action is taken under the provisions of Food Adulteration (PFA) Act,
1954 in case of violation of the provisions of the PFA Act, 1954/PFA Rules, 1955. Considering the
need for a comprehensive approach to food safety in the country, the Parliament has passed the
Food Safety and Standards Act, 2006, to replace the existing PFA Act, 1954 and some other food
related laws. Under the provisions of the new Act, the Government has constituted the Food Safety
and Standards Authority of India to carry out the purposes of said Act. As envisaged in the Act, the
Central Advisory Committee, a Scientific Committee and 8 Scientific Panels have also been
constituted. The State/UT Governments also have been advised to appoint Food Safety

Commissioners and other Officers for implementation of the Act.

(d) The implementation of PFA Act/Rules is entrusted to the Food (Health) Authorities of the
States/Union Territories. The information regarding quantity of adulterated food items seized by them

is not maintained centrally.
Unified healthcare programme

2681.MS. SUSHILA TIRIYA: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:
(a) whether it is a fact that Government proposes to launch a unified healthcare programme;
(b) if so, the details thereof;

(c) whether the proposed programme will cater to the needs of both urban and rural poor in the

country;
(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) to (e)
Government has already launched National Rural Health Mission in the year 2005 with an objective to
provide accessible, affordable and accountable health care services to rural population including rural
poor. No separate programme for urban poor has been launched. However NRHM covers urban
poor as well by strengthening district and block level hospitals. Programmes for TB, Malaria, Family

Welfare, Immunization, Janani Suraksha Yojana cover urban areas as well.
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Funds for development of health infrastructure in Jharkhand

2682.MS. MABEL REBELLO: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to
state:

(a) the strategy of Government to help Jharkhand to construct health and family welfare
physical infrastructure at block level and district level; and

(b) the details of funds his Ministry has released to Jharkhand for the last three years, scheme-
wise, district-wise and yearwise ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) The
Government of India has launched the National Rural Health Mission [NRHM] in April, 2005 to
support all State/UT Governments including the State of Jharkhand, to rejuvenate the public health
system with a goal to provide accessible, affordable and accountable quality health services to the
remotest and rural regions. All the State/UT Governments including Government of Jharkhand,
incorporate their requirement for funds for upgradation of existing infrastructure/establish new
infrastructure in their annual Programme Implemental Plan under NRHM which is examined in this
Ministry. The funds are released as per the recommendations of the National Programme
Coordination Committee.

(b) A statement showing the funds released to State of Jharkhand under the Mission and RCH
Flexible Pool for Financial Year 2007-08, 2008-09 and 2009-10 is enclosed.

Statement

Funds released under Mission and RCH Flexible Pools for
F.Ys. 2007-08 to 2009-10 - Jharkhand

(Rs.in crores)

Sl.No. Programme 2007-08 2008-09 2009-10

1. RCH-II 24.29 83.55 103.36

2. Mission Flexible Pool 66.47 90.23 18.04
GRAND TOTAL 90.76 173.78 121.40

New medical colleges

2683.SHRI DHIRAJ PRASAD SAHU: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Government has received any proposal from the State Government of Jharkhand
for establishment of medical colleges in the State;

(b) if so, the details thereof; and
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(c) how many such proposals have been received from various States till December, 2009 and
what is the status for those proposals ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) No.

(b) Does not arise.

(c) As per the time scheduled prescribed in Establishment of new medical college Regulation,
1999, the proposals for establishment of new medical colleges are received by the Central
Government between 1st August and 31st August every year. In the year 2009, the Central
Government has received 08 proposals from various State Govemments/UTs for the academic year
2010-11. Out of these, 06 proposals were sent to Medical Council of India(MCI). Recommendations
of MCI in respect of these proposals are awaited for which the last date is 15 th May, 2010 for the
current academic year /.e. 2010-11.

Deaths due to diseases in Orissa

2684 .SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the number of persons who died from Malaria, Tuberculosis (T.B.) and unknown diseases in
Koraput, Rayagada, Kalahandi, Malkanagiri, Nuapada, Bolangir, Sonpur, Kandhmal and Phoolwani
Districts in Orissa; and

(b) whether funds allotted to Koraput- Bolangir-Kalahandi districts under the National Rural
Health Mission (NRHM) could achieve the target?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) The number of persons reported to have died from Malaria, Tuberculosis
(T.B.) and unknown diseases in Koraput, Rayagada, Kalahandi, Malkanagiri, Nuapada, Bolangir,
Sonepur and Kandhamal (Phulbani) Districts in Orissa during 2009 is given below:

Sl. District Deaths Deaths Deaths
No reported reported reported
due to due to due to
Malaria T.B. unknown
diseases
1 2 3 4 5
1 Koraput 32 135 0
2 Rayagada 19 114 0
3 Kalahandi 5 137 0
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4 Malkanagiri 7 118 0
5 Nuapada 18 38 0
6 Bolangir 0 122 0
7 Sonepur 6 46 0
8 Kandhamal (Phulbani) 35 38 0

(b) As per the information received from the Mission Directorate, NRHM, Orissa, the funds
allotted under NRHM to Koraput, Bolangir and Kalahandi districts during 2009-10 and expenditure

incurred upto 28.2.2010 are as under:

SI. No.  District Funds allotted Funds utilized upto
(Rs. in lakh) 28.2.2010 (Rs. in lakh)
1 Koraput 1,745.04 1,080.19
2 Bolangir 1,723.65 1,119.51
3 Kalahandi 2,007.56 1,190.91
TOTAL 5,476.25 3,390.61

Trial of Unani drugs for various ailments

2685.SHRI AMAR SINGH: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) whether it is a fact that the Central Council for Research in Unani Medicine has been
conducting trials of Unani Drugs on diseases like Bar (Vitiligo), Nar-e-Fase (Eczema), Kala Azar

and Cancer;
(b) if so, what is the outcome thereof;

(c) the number of patients suffering from Vitiligo, Eczema and cancer diseases attended in
General Out Patient Department (OPD) of the Council Centres during the last two years and how

many of them were cured;

(d) whether Government proposes to open more OPD clinic of Unani in the National Capital;

and

(e) if so, the details thereof and by when?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) and (b) Yes. The Central Council for Research in Unani Medicine (CCRUM)

has been conducting clinical studies on Bars (Vitiigo), Nar-e-Farsi (Eczema) and Kala Azar at

different centres under the Council. In the area of Cancer, the Council has undertaken literary survey

of the disease available in the Unani Classics and is planning to initiate preliminary screening in

collaboration with TATA Memorial Hospital, Mumbai with the objective of improving the quality of life

of Cancer patients through intervention of Unani medicine.

(c) Number of patients, diseasewise, who attended OPDs during the last two years is given

below:

Diseases

Bars (Vitiligo)

Nar-e-Farsi (Eczema)

No. of Patients

23,443.

4660

Response is  assessed in terms  of
arresting the further exacerbation in the
existing  patches, appearance of new
patches and % age repigmentation of
existing depigmented patches. The
response depends upon the  chronicity
of the disease, part(s) of the body
affected and type of the disease
(Progressive  and  non-progressive)  and
temperament  of the patient.  Different
formulations  showed  different  response,
ranging from 66 to 88%. Repigmentation
of the depigmented patches also ranged
from 40 to 100%. The response of
Unani drugs was Dbetter and early in
patients who were subjected to Munzij
and Mushil therapy which is advocated
as line of treatment. Four drugs viz,
UNIM-001 and  UNIM-004  (Oral) and
UNIM-003 and UNIM-005 are being
largely used in the treatment of this

disorder.

Response in Eczema is also assessed in term of
remission in the disesase by subsiding all the

clinical signs and symptoms. Response depends

115



on the type of Eczema. The two combinations of
drugs tried in 4000 and 1200 cases in two groups
showed complete remission in 53 & 60% of

cases respectively.

Kala Azar 17 Preliminary studies conducted showed significant
response of Unani drugs in subsiding all the
clinical signs and symptoms and reducing the
fatality. The study was conducted on 87 acute
cases of Kala Azar and showed 36.8% complete
remission. The drugs are entirely safe and free
from any side effects. Further studies are in

progress.

(d) and (e) Yes. The Delhi Government has recently approved opening of two new Unani
Centres one each at Deen Dayal Upadhya Hospital and Dr. B.R. Ambedkar Hospital, New Delhi. A
Unani Medical Centre and Specialty Clinic is already functioning at Dr. Ram Manohar Lohia Hospital,

New Delhi attracting a large number of patients of chronic ailments for Unani treatment.
Insurance coverage for citizens

2686.SHRI THOMAS SANGMA: Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether Government is contemplating partnering with the private sector to provide the
insurance coverage to people at a low rate on the lines of the Yashaswini Insurance Scheme in

Karnataka;

(b) if so, the specific details of the partnerships that Government is thinking of entering into;

and

(c) the range of profits that the private sector is expected to each as a result of this

partnership ?
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) No.
(b) and (c) Do not arise.
Promotion of naturopathy in the country

2687.SHRI JAI PRAKASH NARAYAN SINGH: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:
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(a) whether it is a fact that there are very few colleges/institutions which promote naturopathy

in the country;
(b) if so, the details thereof and the reasons therefor;

(c) whether Government proposes to set up more institutions to promote naturopathy in the

country;
(d) if so, the details thereof; and
(e) what is the amount annually spent on naturopathy-related institutions ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) Yes.

(b) There are only 12 colleges (including three State Government run colleges located in
Andhra Pradesh, Tamil Nadu and Karnataka) awarding Bachelor of Naturopathy & Yogic Sciences
(BNYS) degree of 5 or 5% years duration. In addition, there are more than 300 hospitals promoting

Yoga and Naturopathy in the country.

(c) and (d) The Central Government has established the National Institute of Naturopathy
(NIN), Pune and the Central Council for Research in Yoga and Naturopathy (CCRYN), New Delhi.

There is no proposal to set up any new institution at present.
(e) Details of amount spent during last three years is given below.

(Figure in Rs.)

Sl.No.  Institutions Year
2007-08 2008-09 2009-10
1 NIN 2,98,00,000 4,36,99,993 5,29,99,900
2 CCRYN* 4,38,56,435 11,95,97,014 14,11,99,677
GRAND TOTAL 7,36,56,435 16,32,97,007 19,41,99,577

* Amount includes Yoga
Sex ratio at birth

2688.SHRIMATI KANIMOZHI: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

(a) whether there has been an improvement in sex ratio at birth in the country;
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(b) the details of sex ratio at birth, State-wise;

(c) whether targeted programs such as Laadli (Delhi) and the use of Accredited Social Health

Activists (ASHAs) have helped improve the sex ratio and details thereof; and
(d) what is Government proposing to do with the States with low/worsening sex ratio at birth?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) and (b) Data on sex ratio at birth based on the three-yearly moving average
is available from the Sample Registration System (SRS) data. As per the information received from
the Registrar General of India (RGI), the sex ratio at birth for India for the periods 2004-06, 2005-07
and 2006-08 is 892, 901 and 904 respectively. State wise details are given in the Statement (See

below).

(c) As per the information received from Delhi State, the Laadli (Delhi) and Accredited Social
Health Activists (ASHAs) schemes have improved the sex ratio at birth in Delhi. As per the Sample
Registration System (SRS) data, the sex ratio at birth for Delhi for the periods 2004-06, 2005-07 and
2006-08 is 847, 871 and 877 respectively.

(d) As per the information received from Ministry of Women and Child Development, the
Ministry is implementing the scheme of 'Dhanalakshmi’ as a pilot programme to provide a set of
staggered financial incentives for families to encourage them to retain the girl child. The Ministry of
Women and Child Development declared January 24th as a National Girl Child Day to bring to centre-

stage the problems faced by the girl child and create national awareness.
Statement
State-wise details of sex ratio at birth in India
(Female births per 1000 male births )

As per SRS data

India & bigger States 2004-06 2005-07 2006-08
1 2 3 4
India 892 901 904
Andhra Pradesh 917 915 917
Assam 920 939 933
Bihar 881 909 914
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1 2 3 4

Chhattisgarh 961 969 975
Delhi 847 871 877
Guijarat 865 891 898
Haryana 837 843 847
Himachal Pradesh 872 831 938
Jammu & Kashmir 838 854 862
Jharkhand 888 927 922
Karnataka 917 926 935
Kerala 922 958 964
Madhya Pradesh 913 913 919
Maharashtra 879 871 884
Orissa 934 933 937
Punjab 808 837 836
Rajasthan 855 865 870
Tamil Nadu 955 944 936
Uttar Pradesh 874 881 877
West Bengal 931 936 941

Central Drug Authority

2689.SHRI T.K. RANGARAJAN: Will the Minister of HEALTH AND FAMILY WELFARE be pleased
to state:

(a) whether there is any proposal for setting up a Central Drug Authority;
(b) if so, the responsibilities defined for the Authority; and
(c) the status of the proposal at present?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) Yes. The Drugs and Cosmetics (Amendment) Bill 2007, introduced in the
Rajya Sabha on the 21st August 2007, contains provisions for inter alia creation of an autonomous
drug regulatory authority, namely the Central Drugs Authority in place of the existing Central Drugs
Standard Control Organisation (CDSCO)).

(b) In the said bill, the Central Drugs Authority has inter alia been assigned the responsibilities
of issuing, cancelling or suspending licences, recommending to the Central Government the
standards for drugs and cosmetics and measures for regulating clinical trials, manufacture, sale,
distribution import, export etc of drugs and cosmetics.
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(c) The Drugs and Cosmetics (Amendment) Bill," 2007 was examined by the Department
Related Parliamentary Standing Committee on Health & Family Welfare which gave its

recommendations in its 30th Report on Drugs and Cosmetics (Amendment) Bill, 2007 on 21.10.2008.
Spending on healthcare sector

2690.SHRI T.K. RANGARAJAN : Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether it is a fact that India is among the countries with lowest health parameters in the
World;

(b) if so, the position of India;
(c) whether Government spending on health sector is inadequate to improve the situation;

(d) the details of percentage of Gross Domestic Product (GDP) investment in the health sector
since 1990;

(e) whether Government considers increasing the share of investment in this sector; and
(f) the response of Government thereto?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
According to Economic Survey 2009-10 brought out by Government of India, Ministry of Finance,
Department of Economic Affairs, India fares poorly in most of the indicators in comparison with a
number of developing countries like China and Sri Lanka. The table below gives data on select health

parameters of India in comparison with various regions of the world:

Infant Mortality and total fertility Rate

Country/World/ Region Infant Mortality Total fertility
(Total per 1000 live Rate
births (2009) (2009)
India 53 2.68
World 46 2.54
More developed regions 6 1.64
Less developed Regions 51 2.70
Least developed countries 80 4.29

Source: UNFPA, State of World Population 2009.
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(c) and (d) Data on investment in health sector is not available in the published official statistics.
However, share of public expenditure on health as percentage of GDP has generally shown an

increasing trend since 1990, as can be seen from the enclosed Statement (See below).

(e) and () The Eleventh Five Year Plan (2007-2012) aims at raising public health spending to at
least 2 percent of GDP. In this direction, the allocation for the National Rural Health Mission (NRHM)

and a number of other programmes has also been enhanced substantially in the first four years of the

Plan period.
Statement
Public expenditure on health as percentage share of GDP
SI.No. Year Health expenditure as percentage of GDP
(Central & State Govt.)
1 2 3
1. 1990-91 1.28
2. 1991-92 Not Available
3. 1992-93 Not Available
4. 1993-94 Not Available
5. 1994-95 Not Available
6. 1995-96 1.19
7. 1996-97 1.16
8. 1997-98 1.23
9. 1998-99 1.09
10. 1999-00 1.29
1. 2000-01 1.33
12. 2001-02 1.25
13. 2002-03 1.29
4. 2003-04 1.26
15. 2004-05 1.16
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6. 2005-06 1.23
7. 2006-07 1.22
8. 2007-08 1.23
19.  2008-09 (RE) 1.37
20.  2009-10 (BE) 1.45

Source: Compiled by Reserve Bank of India from Budget Document of Union and State Governments
Expansion of medical education in the country

2691.SHRI SYED AZEEZ PASHA: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) the organic link between the Medical Council of India (MCI) and Government with regard to

medical education and access of medical education to poorer sections of the society;

(b) to what extent has Government been able to encourage State Governments to set up

medical colleges;

(c) whether it is a fact that the MCI creates un-helpful circumstances and impossible demands

to State Governments from entering the medical education field; and

(d) what steps would Government take to have a time-bound plan to expand exponentially the

medical education sector in the country to meet our health needs?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) The Medical Council of India has been established as a statutory body under
the provisions of the Indian Medical Council Act, 1956 to regulate the standards of medical education
in the country. The Regulations are framed and notified by the Council aftert obtaining prior consent
of the Central Government. Norms are prescribed to ensure minimum standards and periodic

inspections are conducted by the Council.

(b) to (d) To facilitate setting up of more medical colleges, the Medical Council of India
Regulations are reviewed from time to time and recent amendments made in the criteria of land

requirement, teacher-student ratio, bed-strength and incentives given to doctors serving in the rural
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areas. There is an approved centrally sponsored scheme for strengthening and upgradation of State
Government medical colleges with an allocation of Rs. 1350 crore during 11th Plan for starting

/increasing PG courses.
Training of ASHAs

2692.SHRI PENUMALLI MADHU: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) the number of Accredited Social Health Activists (ASHAs) in Andhra Pradesh, district-
wise;

(b) the number of ASHAs who have been trained in various modules;

(c) the number of ASHAs who have been provided with drug kits; and

(d) whether Government is thinking of making ASHAs more responsive and helpful for

successful implementation of National Rural Health Mission (NRHM)?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) 70,700
ASHAs are working in Andhra Pradesh. The district wise detail are given in the enclosed Statement
(See below).

(b) All ASHAs were given training for 30 days at Durgabai Deshmukh Mahila Pranganams at
district level. The training is for 21 days in the pranganam and 9 days field training. The training is

given in one module covering all the chapters of five modules of Govt. of India.

(c) All the ASHAs were provided dug kits (Nylon Matty Bags) after completion of their training
and instructions were issued to all the DM&HOs/MOs of PHCs, to refill the ASHA Drug Kits on

ASHA Day (Iast Tuesday of every month) from to time as per the requirement at PHC level.

(d) Yes.
Statement
ASHA s District-wise training information
Sl.No. Name of the District Total No. of ASHHAs in A.P
1 2 3
1. Srikakulam 3326
2. Vizianagaram 2596
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3. Viskhapatnam 5188
4. East Godavari 4289
5. West Godavari 3260
6. Krishna 3347
7. Guntur 3275
8. Prakasam 3031
9. Nellore 2291
10. Chittoor 3230
11. Kadapa 2548
12. Aanantapur 3057
13. Kurnool 3243
14. Mahabubnagar 4543
18. Rangareddy 1712
16. Hyderabad 1140
17. Medak 2129
18. Nizamabad 2154
19. Adilabad 2979
20. Karimnagar 2880
21. Warangal 3477
22. Khammam 3712
23. Nalgonda 3293
TOTAL 70700

Measures to improve PHCs

2693.DR. PRABHA THAKUR: Will the Minister of HEALTH AND FAMILY WELFARE be pleased to

state:

t Original notice of the question was received in Hindi.
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(a) whether Government has formulated any scheme to improve the functioning and
development of hospitals and Primary Health Centres (PHCs) of Central Government in rural areas in

the country; and

(b) if so, whether funds have been sanctioned for Rajasthan during current financial year in this

regard and the details of funds allocated for this purpose ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) Yes.
The Government of India has launched the National Rural Health Mission [NRHI\/I] in April, 2005 to
support all State/UT Governments to rejuvenate the public health system with a goal to provide
accessible, affordable and accountable quality health services to the remotest and rural regions.
Under the Mission, funds are provided to State/UT Governments, as per their priorities, to
strengthen their health infrastructure, improve the availability of human resource and improve the
service delivery. However, the rural hospitals (Community Health Centre, a 30 bedded hospital) and
Primary Health Centres (PHCs) in rural areas are owned, maintained and run by respective State/UT

Governments.

(b) Yes. An amount of Rs. 446.13 crores has been allocated for State of Rajasthan, under
Mission Flexible Pool and RCH Flexible Pool for year 2010-11.

Growth of herbal industry

2694.SHRI MOHD. ALI KHAN: Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether the market size of the herbal industry is expected to double by 2015 at Rs. 15,000

crore on account of increasing global demand;
(b) if so, the details thereof, item-wise and country-wise; and

(c) the revenue to be generated from herbal industry and the steps being taken to create

proper awareness among the rural areas in our country during the Eleventh Five Year Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): (a) and (b) The details are given in the Statement-1 (See below).

(c) The details of revenue to be generated from Herbal Industry is not maintained by the
Department of AYUSH. However under the Central Sector scheme for Promotion of Information,
Education and Communication (IEC) in AYUSH, the Government conducts AROGYA Health Melas in
all major towns; the Government organizes National Campaigns, releases advertisements on TV,

Newspaper, and other print media about the safety and efficacy of using herbal medicine.
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Government has also established National Medicinal Plants Board for integrated development of

medicinal plant sector.
Statement
ltem-wise and country-wise details of herbal industry

(a) India's Share in the export of Medicinal plants and herbs in the global herbal exports as per
data reported by United Nations stood at 8.13%. India is the second largest exporter of Medicinal

plants and herbs next only to China (28%b).

India’s share in Global Trade in Medicinal Plants (US$ mn.)

Year* CAGR

2007 2008 % share (2004-2008)
India's Export 113.12 130.49 8.13% 22.44%
Global Exports 1,637.30 1,604.2 6.87%

Source: UN trade database Comtrade, ITC, Pharmexcil Research (Calendar years) (Data available only in US$)

India's exports of Herbals & Ayush products stood Rs. 1,156.64 crores last year and the exports

are growing at a compounded annual growth rate of 13.46%.

Indiia’s Herbal and AYUSH Exports (figs in Rs. Crores)

2006-07 2007-08 2008-09 CAGR (2004-05
to 2008-09)
Herbals 377.02 470.73 594.77 19.30
AYUSH 263.00 326.04 561.87 8.58%
Products
Total 640.02 796.77 1,156.64 13.46%

Source : DGCIS& Pharmexcil Research
(b) The details thereof, item wise and country wise:

The top 10 Export Destinations and top 10 Herbal & AYUSH commodities as per HS codes are

provided in tables below:
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Top 10 Destinations of India's Herbals & AHYSUH products ( figs, in Rs. Crores)

Country 2006-07 2007-08 2008-09

(2004-05 to 2008-09)

USA 16,774.37 21,920.21 28,219.05
Russia 3,977.73 7,678.41 16,767.31
Pakistan 3,575.07 4,246.32 4,974.45
Ukraine 1,050.52 2,189.62 4,933.41
UAE 3,934.73 4,130.13 4,111.90
Germany 2,438.76 2,986.29 3,837.08
Nepal 2,695.31 2,728.15 3,798.01
Kazakhstan 392.71 744.62 3,542.95
Japan 3,050.76 2,576.02 3,162.60
UK 1,529.57 2,134.45 2,816.46

Source: DGCIS, Pharmexcil Research

Top 10 Herbal & Ayush Products (HS Code-wise)
exported from India (figs. in Rs. Crores)

Rank Commodity Code Commodity Name 2006-07 2007-02 2008-09
1 2 3 4 5 6
1 12119032 Psyllium husk (isobgul hus) 254.69  346.66  446.62
2 30049011 Medicaments of ayurvedic 169.18  196.25 315.29
system
3 30039011 Medicants of ayurvedic system 90.36 125.19 236.21
4 12119022 Senna leaves and pads 26.70 30.71 49.07
5 12119099 Other plants & parts of
plants used in prfmry, pharmacy, 20.03 29.49 26.92
insecticide/fungicidal purpose,
fresh/dried
6 13021100 Saps & extracts of opium 19.00 15.44 22.54
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7 12119029 Other leaves, powder, flurs 14.93 12.25 15.49
& pods fresh/drd/ w/n cut
crshd/pwdrd
8 13021916 Extracts, neem 12.32 11.79 10.19
9 12119013 Psyllium seed (isobgul) 6.06 4.72 7.72
10 30049012 Medicaments of unani system 0.65 0.92 4.98

Source: DGCIS, Pharmexcil Research
Three year medical course for rural doctors

12695. MISS ANUSUIYA UIKEY : Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether it is a fact that Government is considering to start a three year smaller course for

MBBS to increase the availability of doctors in rural areas;

(b) if so, whether it would be appropriate to appoint doctors having three year MBBS course

for rural population and doctors having five year MBBS course for urban population;

(c) the reasons for such a discrimination between poor rural population and urban population

and playing with their lives and whether it is justified; and

(d) whether anatomy of poor rural people and urban people is different so that such a decision

has been taken?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) to (d) The Central Government has received a proposal from Medical Council

of India for introduction of short term medical course for rural areas, which is under examination.
Insufficient optometrists in the country

2696.SHRI N.R. GOVINDARAJAR: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether it is a fact that every third blind person in the world is an Indian and millions of

others suffer from defective vision;

(b) whether a recent survey also shows that population to optometrist ratio in India is

2,00,000:1 as compared to 10,000:1in developed nations;

t Original notice of the question was received in Hindi.
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(c) if so, the details thereof;

(d) whether the demand for qualified optometrist in our country is expected to rise steeply and
the estimated requirement is 2 lakh whereas only meagre 5,000 qualified optometrists are currently

available; and
(e) if so, the details thereof and steps being taken by Government to increase their number?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) As per
World Health Organization estimates, out of the total 37 million blind persons (VA <3/60) in the
world, 7 million are in India. In China and India, the estimated numbers of blind people in 1990 were

6.7 and 8.9 million, respectively. Every 5th person blind in the world may be Indian.

(b) and (c) There are approximately 6000 Optometrists in Government Sector and 18000 in NGO
and Private Sector in India and about 1200 pass out every year, making a ratio of one for every

population 77000.

(d) and (&) More Optometrists are needed to fulfill patients requirements for eye care in the
country as the Ophthalmologists-Optometrists ratio should be 1:4. There is a shortfall of 32000
Optometrists. There is a provision in the 11th Five Year Plan, under the National Programme for

Control of Blindness for training of Ophthalmic Assistants.
High MMR in rural areas

2697 .SHRIMATI SHOBHANA BHARTIA: Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether the current Maternal Mortality Rate (MMR) in rural areas continues to be 254
deaths per one lakh live births, despite the goal of the National Rural Health Mission (NRHM) to bring
it to 100;

(b) whether one of the reasons for a continuing high MMR s the lack of adequate healthcare

facilities in rural health centres;
(c) if so, the reasons therefor; and

(d) whether there is a detailed plan of how Government plans to address women's Health

issues in rural areas?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a) to (d)
As per the latest estimates of Maternal Mortality Ratio (MMR) from the (RGI) - Sample Registration
System (SRS), the MMR of India has declined from 301 per 100,000 live births (2001-2003) to 254
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per 100,000 live births (2004-06). Registrar General, of India (RGI) does not give estimates of MMR
separately for rural areas. Under the National Rural Health Mission, goal for reduction of MMR is 100
per lakh live births by 2012.

As per the Rural Health Statistics, published in 2009 by the Statistics Division of Ministry of Health
and Family Welfare, 146036 Sub Centres, 23458 Primary Health Centres and 4276 Community Health

Centres are functional in rural areas of the country as on March 2008.

The National Rural Health Mission (NRHM) and under its umbrella, the Reproductive and Child
Health Programme Phase I, seeks to improve the availability of and access to quality health care
including Maternal and Child Health services particularly to rural population throughout the country,
with a special focus on 18 States with weak public health indicators and weak infrastructure. Under

this programme the steps taken by the Government to reduce maternal mortality are:

1. Janani Suraksha Yojana (JSY), a cash benefit scheme to promote Institutional Delivery with a
special focus on Below Poverty Line (BPL) and SC/ST pregnant women, which has brought

about significant increases in institutional delivery.

2. Operationalizing Community Health Centres as First Referral Units (FRUs) and Primary Health
Centres (24X7) for round the clock maternal care services and provision of quality Ante- natal,

Intra-natal, Post-natal care.

3. Augmenting the availability of skilled manpower by means of different skill- based trainings such
as Skilled Birth Attendance; training of MBBS Doctors in Life Saving Anaesthetic Skills and

Emergency Obstetric Care including Caesarean Section.

4. Provision of Ante-natal and Post Natal Care services including prevention and treatment of
Anaemia by supplementation with Iron and Folic Acid tablets during pregnancy and lactation.
Pregnant women who are found to be clinically anaemic are given an additional 100 tablets. IFA
tablets are distributed to pregnant and lactating, woman through the Sub-Centre ANMs and

through outreach activities at Village Health and Nutrition Day (VHNDs).

5. Appointment of an Accredited Social Health Activist (ASHA) to facilitate accessing of health care

services by the community including pregnant women.
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Steps to control population explosion

2698.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) whether it is a fact that Indian population would overtake that of China;
(b) if so, the steps being consider to control population explosion; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) As per the Report of the Working Group on Population Stabilization -Eleventh

Five

Pop

Year Plan (2007-2012), Indian population is expected to overtake that of China by the year 2030.

(b) and (c) The following initiatives have been taken in pursuance of the objectives of National
ulation Policy 2000 under National Rural Health Mission (NRHM) and Jansankaya Sthirata Kosh

(JSK) to check the growth of population:

0)

(i)

(iii)

)

)
(Vi)

(vii)

Fixed day, Fixed Place Family Planning Services round the year encouraged through growing
number of 24x7 PHCs and better functioning CHCs and other health facilities under NRHM.

Increase the basket of choice by systematically and carefully introducing new and effective

contraceptives in the programme.

Compensation Package for Sterilization was increased in September, 2007 /.e. in vasectomy
from Rs.800/- to Rs.I500/-and tubectomy from Rs.800/- to Rs.1000/- in public facilities and
to a uniform amount of Rs.1500/- in accredited private health facilities for all categories in all

States for vasectomy.

Promotion of Intra Uterine Device (IUD) 380A intensively as a spacing method because of its

longevity of 10 years and advantages over other [UDs.
No Scalpel Vasectomy is also encouraged to ensure male participation.

National Family Planning Insurance Scheme was started since November, 2005 to compensate
the sterilization acceptors for failures, complications and deaths and also provides indemnity

insurance cover to doctors.

The outreach activities have been taken up through the institution of ASHAs and Monthly
Village Health and Nutrition Days under NRHM.
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(viit) The Prerna strategy (Responsible Parenthood Practices) of Jansankhya Sthirata Kosh (JSK)
aims at promotion of delayed marriage (after the legal age) among girls, by rewarding and
publically honouring the women who marry after the legal age and ensure proper spacing in the
birth of their children.

(ix) The Santushti strategy provides private sector gynaecologists and vasectomy surgeons an

opportunity to conduct sterilization operations in Public Private Partnership (PPP).

(x) A Call Centre operated by JSK on Reproductive, Family Planning and Child Health provides

guidance/authentic information on issues related to reproductive and child health.
Patenting of medicine under free trade agreement

2699.SHRI MOHAMMED AMIN: Will the Minister of HEALTH AND FAMILY WELFARE be pleased

to state:

(a) whether Government is aware about the free trade agreement being negotiated with the

European Union; and
(b) ifso, what are the articles of agreement pertaining to patents of medicines?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) and (b)
Yes, The issues flagged by the European Union for discussion in the draft chapter on Intellectual
Property Rights (IPRs) in the Bilateral Trade and Investment Agreement (BTIA) include proposals for
patent linkage, patent term extension and access to medicine. The chapter on IPRs in the BTIA is at
a draft stage which gives the preliminary position of each of the parties and is only a consultative draft

which will be subject to stakeholder consultations.
Formulation of standards for energy drinks
2700.SHRI R.C. SINGH:
SHRI SYED AZEEZ PASHA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether Government has constituted an Expert Committee to formulate standards for

energy drinks in the country;

(b) if so, the composition of said Committee along with term of reference thereof; and

132



(c) the time by which the said Committee will finalize the standards for energy drinks?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) Yes. The Food Safety and Standards Authority of India has informed that it
has constituted an Expert Group for the purpose of formulating the standards of the energy drinks. A
details containing the composition and terms of reference of the said Expert Group is enclosed as

Statement (See below).

(c) Setting of standards involve, inter alia, consultation with stakeholders, risk assessment etc.

It is, therefore, not feasible to indicate a definite time frame.
Statement

Composition and terms of reference of the Expert Group
The composition of Expert Group
1. Dr. Amarinder Singh Bawa, Director, Defence Food Research Laboratory, Mysore.
2. Director, National Institute Nutrition, Hyderabad.
3. Director, Central Food Toxicological Research Institute, Mysore.
4. Dr.Mukul Das, Dy. Director, Indian Institute of Toxicology Research, Lucknow.
5. Commissioner, Food and Drugs Administration, Maharashtra.
6. Commissioner, Food Safety, Chennai, Tamil Nadu.
7. Dr. Joseph | Lewis, Head, R&D, M/s. Marico Ltd., Mumbai.
Terms of reference

* To examine the scientific literature and global position on use of caffeine and non-carbonated

beverages and their labelling.

¢ Torecommend the limit of caffeine in energy drinks and non-carbonated beverages under Food

Regulations.
* To suggest suitable safety and products standards of Energy Drink.
Rajiv Gandhi Aarogyasri 108

2701.DR. E.M. SUDARSANA NATCHIAPPAN: Wil the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

133



(a) whether Government has done a study on the popular programme 'Rajiv Gandhi Aarogyasri
108" of Andhra Pradesh which is helping 25 lakh rural poor and procedures for 5.5 lakh patients in

three years at cost of Rupees 1140 crore per year; and
(b) if so, whether it will be taken up as an all India programme for "Health Security" ?
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): (a) Yes.

(b) Under National Rural Health Mission, funds are released to State/UT Government for the
approved activities including emergency medical transport facilities. The model for implementation of
the programme/particular activity is selected by respective State/UT Government depending upon

their requirement and suitability.
Rising cases of tuberculosis

2702.SHRI'N.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(a) whether the World Health Organisation (WHO) in its recent report has revealed that a
growing number of persons are being affected by tuberculosis in India in comparison to other

nations;
(b) if so, the details thereof;
(c) the steps being taken for the treatment of patients affected by tuberculosis;

(d) whether the State Governments have been directed to provide free treatment to patients

affected by tuberculosis; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI
DINESH TRIVEDI): (a) and (b) No. The estimated rate of TB incidence (i.e. the number of new TB
cases occurring over a period of one year) is on the decline in India. According to WHO Global TB
Report 2009, the TB incidence in India is currently 168 per one lakh population as compared to 184
per one lakh population in 2001. Among the 22 High TB Burden countries, India ranks 17th in terms of
incidence. The highest incidence rate of 948 per one lakh population in the world is. reported from
South Africa.
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(c) to (&) The revised National TB Control Programme (RNTCP) widely known as DOTS, is
being implemented as a 100% Centrally Sponsored Scheme in the entire country. Under the
programme, diagnosis and treatment facilities, including supply of anti TB drugs are provided free of
cost to all TB patients through State Governments. More than 12700 microscopy centres have been
established in the country. Treatment centres (DOTS centers) have been established near the
residence of patients to the extent possible. All government hospitals, Community, Health Centres
(CHCs), Primary Health Centres (PHCs), Sub-centres are DOT Centres. In addition, NGOs Private
Practitioners (PPs) involved under the RNTCP, Community, Volunteers, Anganwadi Workers,
Women Self Groups etc. also function as DOT Providers/DOT Centres. Drugs are provided under

direct observation and the patients are monitored so that they complete their treatment.
Heavy Industries in Kashmir

2703.PROF. SAIF-UD-DIN SOZ: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether it is a fact that there is no heavy industries in Kashmir region of Jammu and

Kashmir; and

(b) whether Government would consider to propose setting up some heavy industries there in

foreseeable future?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES (SHRI ARUN YADAV): (a) No, Sir. Under the Department of Heavy Industry, there is
one unit-HMT(Chinar Watch) Ltd. located at Srinagar in the State of Jammu & Kashmir.

(b) At present there is no such proposal under the Department of Heavy Industry.
Utilization of BRGF by States

2704.SHRI SYED AZEEZ PASHA:
SHRIR.C. SINGH:
Will the Minister of PANCHAYATI RAJ be pleased to state:

(a) whether it is a fact that most of the States have been lagging in utilizing the funds allocated
under Backward Region Grant Fund (BRGF);

(b) if so, the details of the funds released and utilized under BRGF during the years 2007-08,
2008-09 and 2009-10, State-wise; and

(c) what are the reasons for under-utilization of the fund by the States and the steps being
taken to see that the BRGF created for addressing the issues of regional imbalances in 250 backward

districts in the country is better utilized by the States?
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THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSHI): (a) Yes, Sir. Some of the States are
lagging behind in utilising the BRGF releases.

(b) During the years 2007-08 to 2009-10, an amount of Rs. 9182.20 crore has been released to
the States covered under the BRGF Programme. Out of this, utilisation certificates (UCs) are due in
respect of Rs. 5647.30 crore released during 2007-08 and 2008-09, against which UCs received as
on 31.03.2010 are for Rs.4832.70 crore. UCs for the grants released during 2009-10 would become
due only by 31.03.2011. Year-wise and State-wise details are given in the enclosed Statement (See

below).

(c) The Ministry has identified the following main reasons for the under utilisation of funds by

the States.

(i) Delay in release of funds by the States to the Panchayats and Other implementing

agencies/institutions.
(i) Certain procedural delays in implementation at the State level.

The State Governments, through the High Powered Committee chaired by the State Chief
Secretary, is expected to constantly review the implementation of the programme and take steps to
remove the bottlenecks. The Ministry too has taken several steps in this regard, which include the

following:

(i) A decision has been taken to impose penal interest for delayed transfer of BRGF funds from
the Consolidated Fund of the States to the implementation authorities. The penal interest will be

credited to the accounts of the implementation authorities.

(i) Al the States have been requested to expedite the planning process right from the Gram
Panchayat level to the State High Powered Committee level in order to ensure early submission of the
duly approved district plans for 2010-11. This will facilitate BRGF funds release in the first quarter of
2010-11.

(i) The States have been advised to submit the schedule of implementation along with their

proposed monthly expenditure at the beginning of the financial year.

(iv) The States are being pursued for expediting the pace of implementation of the programme

through review meetings, regular communications, video conferences, etc.

(v) Workshops are being conducted for all States during April and May 2010 for deliberation

and approval of the Annual Plans for the current year.
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Statement

BRGF Development Grant and Capacity Building Grant released and utilised during 2007-08 to 2009~

10 - As on 31.03.2010
Amount Rs. in crore
State 2007-08 2008-09 2009-10
Release  Utilisation Release  Utilisation  Release  Utilisation
reported reported reported
1 2 3 4 5 6 7
Andhra Pradesh 314.9 314.9 250.4 245.6 357.4 180.4
Arunachal Pradesh 0.0 0.0 11.1 9.8 4.7 0.0
Assam 60.0 48.1 53.2 3.5 56.0 22.4
Bihar 538.2 538.2 421.6 335.5 519.0 78.0
Chhattisgarh 224.9 224.9 2056.5 196.9 216.1 0.0
Haryana 25.6 25.3 25.7 16.5 19.4 0.0
Himachal Pradesh 27.7 27.7 23.4 23.2 27.4 0.0
Gujarat 0.0 0.0 6.0 5.5 96.6 0.0
Jammu and Kashmir 0.0 0.0 40.8 0.0 9.0 0.0
Jharkhand 21.0 0.0 290.3 197.2 209.2 0.0
Karnataka 94.5 92.9 0.0 0.0 103.3 0.0
Kerala 23.2 16.3 0.0 0.0 24.2 0.0
Madhya Pradesh 402.4 397.3 324.4 227.9 315.7 0.0
Maharashtra 0.0 0.0 29.8 4.9 228.2 0.0
Manipur 34.7 31.4 14.6 5.6 27.7 0.0
Meghalaya 0.0 0.0 37.5 24.2 23.5 0.0
Mizoram 19.2 15.6 2.0 2.0 21.3 0.0
Nagaland 31.9 31.9 33.3 33.1 43.0 6.7
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Orissa 281.7 272.7 227.8 177.8 223.7 23.9
Punjab 0.0 0.0 0.0 0.0 16.1 0.0
Rajasthan 300.9 295.6 183.5 76.9 141.4 0.0
Sikkim 0.0 0.0 2.7 9.8 1.6 0.0
Tamil Nadu 0.0 0.0 113.5 62.6 62.1 0.0
Tripura 0.0 0.0 11.8 8.4 8.6 0.0
Uttar Pradesh 25.3 21.2 541.7 535.7 579.9 280.6
Uttarakhand 0.0 0.0 9.0 0.0 0.0 0.0
West Bengal 192.3 188.0 159.6 88.2 181.1 10.2
TOTAL 2618.2 2542.0 3029.1 2290.7 3535.0 602.1

Women development programmes at grassroot level

2705.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of PANCHAYATI RAJ be pleased to

state:

(a) whether, with 50 per cent reservation for women at the Panchayat Raj level, India will have
two million women leaders at the local level, and women chairperson rising from 80,000 to 1,20,000,
Government would organise women development programmes to sharpen rustic wisdom at

grassroot level, so as to achieve fulfillment of constitutional role realistically;

(b) if so, whether structure capsule has been designed so that women's functional efficiency at

all Panchayat Raj levels could be enhanced; and
(c) whether NGOs and other similar organisations would be involved ?

THE MINISTER OF PANCHAYATI RAJ (SHRI C.P. JOSHI): (a) to (c) Yes Sir. With the 50
percent reservation for women at the Panchayat Raj level, there would be increase in number of
Elected Women Representatives (EWRs) from about 10 lakhs to about 14 lakhs. Most of them would
be holding office for the first time with little knowledge, orientation and exposure to their expected
functions. Besides, the EWRs face multiple deprivations on account of their gender, social bias,

house-hold obligation, lower literacy, lack of confidence etc.

This Ministry has been seized of-the importance of training of functionaries/officials of PRIs

since its inception. The training to Elected Representatives of PRIs is provided under BRGF capacity
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building component in the 250 BRGF districts and under the scheme of Rashtriya Gram Swaraj
Yojana (RGSY) in the non BRGF district. In RGSY, some NGOs have also been directly funded on

the recommendations of the respective State Govts. for providing training to PRI members.

The training under the above two components covers both male & female representatives of the
PRIs. However, in order to address the empowerment of EWRs in a systematic, programmatic
manner, this Ministry has launched a new scheme namely Panchayat Mahila Evam Yuva Shakti
Abhiyan (PMEYSA) in September 2007. The objective of this scheme is to knit the EWRs in a
network and through group action, empower themselves, so that both their participation and
representation on local governance issues improves. This scheme also has a component of
sensitization programme which is primarily aimed at and also will continue with suitable
amplifications/modifications, as felt necessary enhancing the capacity of the EWRs and EYRs to take

up their new responsibilities as local legislators and decision-makers under Panchayati Raj.
Selling price of gas in the country

12706. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI TARIQ ANWAR:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is fact that selling price of gas in the country varies from USD 1.98 to USD 9 per

unit:
(b) if not, the lowest and the highest selling prices in the country during December, 2009;
(c) the reasons for wide disparity in these selling prices;

(d) whether Government has prepared any proposal to implement uniform selling price

throughout the country; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) No, Sir.

(b) As per available information, the lowest selling price of natural gas in the country is
US$1.08/mmbtu (Rs. 1904/mscm), which is the Administered Price Mechanism (APM) price for

power & fertilizers customers in North-East. The highest selling price of gas in December 2009 was

t Original notice of the question was received in Hindi.
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US$ 7.60 / mmbtu ( Ex terminal - basis) for spot Liquefied Natural Gas (LNG). The above prices

are excluding applicable taxes, levies, marketing margin, transportation tariff, etc.

(c) The wide disparity in the prices of natural gas in the country is due to different pricing
regimes. At present, there are broadly two pricing regimes for gas in the country, /.e., gas priced
under Administered Price Mechanism (APM) and non-APM or free market gas. The price of APM
gas is set by the Government. As regards non-APM /free market gas, this could also be broadly
divided into two categories, namely, (i) imported LNG and (ii) gas produced from New Exploration
Licensing Policy (NELP) & pre-NELP fields. While the price of LNG imported under term contracts
is governed by the Sale Purchase Agreement (SPA) between the LNG seller and the buyer, the spot
cargoes are purchased on mutually agreeable commercial terms. As regards NELP & pre-NELP
gas, its pricing is governed in terms of the provisions of Production Sharing Contract (PSC) signed

between the Government and the Contractors.

(d) and (&) To examine the concept of common pooled pricing, Government has asked GAIL
(India) Ltd. to undertake a study. Report has been submitted to the Government and comments on
the same have been sought from various Ministries, Departments, Planning Commission & other

stakeholders. The report has also been put on the MoPNG web site.
Bidding of NELP-VIII

2707 .SHRI RAJEEV CHANDRASEKHAR: Will the Minister of PETROLEUM AND NATURAL GAS

be pleased to state:
(a) the outcome of the bidding of New Exploration Licensing Policy (NELP)-VIil; and
(b) the expected increase in production from NELP-VIII blocks per year?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Under the eighth bid round of New Exploration Licensing Policy (NELP-VIII), 70
blocks (24 deepwater blocks, 28 shallow water blocks, 18 onland blocks) were offered. 76 bids were

received for 36 blocks. Out of 36 blocks, 34 blocks are likely to be awarded.

(b) The commercial production of oil/gas from the blocks awarded under NELP-VIIl will
depend on the successful exploration, discoveries made, their commerciality and implementation of

Development Plan subsequently.
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Country's Oil and gas reserves

12708. SHRI RAJIV PRATAP RUDY: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether Government has information regarding total capacity of oil and gas reserves in the
country and the total number of Government and private sector companies involved in production of

oil and gas and their total production during the last three years;
(b) if so, the details thereof;

(c) whether Government is contemplating any new technology for more production on less

cost; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The position of Balance crude oil and gas reserves during 2006-07, 2007~
08 and 2008-09 are given below:

As on 01.04.07 As on 01.04.08 As on 01.04.09
Oil (MMT) Gas (BCM) Oil (MMT) Gas (BCM) Oil (MMT) Gas (BCM)
766.88 1076.27 770.11 1039.96 784.05 1111.23

Presently, total 26 Companies are involved in the country in production of oil and gas, either as
Operators or as Consortium Partners. The total production of oil and gas during the last three years

are given below:

2007-08 2008-09 2009-10
Oil (MMT)  Gas (BCM) Oil (MMT) Gas (BCM) Ol (MMT)  Gas (BCM)
34.13 32.40 33.50 32.84 33.71 47.48

(c) and (d) Contractors are employing various technologies such as Improved Oil Recovery
(IOR) Schemes and Enhanced Oil Recovery (EOR) Schemes, drilling of Horizontal and Multilateral

Wells, rig-less well interventions, Well stimulations etc. to augment the production of oil and gas.
LPG outlets in Jharkhand

2709.MS. MABEL REBELLO : Will the Minister of PETROLEUM AND NATURAL GAS be pleased

to state :

t Original notice of the question was received in Hindi.
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(a) whether Liquefied Petroleum Gas (LPG) outlets have been sanctioned in the current year

for the rural areas of Jharkhand;

(b) if so, the details of sanctioned LPG outlets, block-wise and district-wise for the last three

years in the State; and

(c) by when all the tribal blocks of Jharkhand will have LPG outlets with the time-frame thereof,

block-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) During the last three years and current year, Public Sector Oil Marketing
Companies (OMCs) have advertised 15 locations for setting up of LPG distributor in the State of
Jharkhand. Out of which one LPG distributor at Birsanagar, District East Singhbhum has since been
commissioned in the year 2009-10 and Letter of Intent (Lol) for 7 locations have already been issued.
The selection for the balance locations is in progress. The block-wise/district-wise details are

available with the Director (Marketing) of OMCs concerned.

In addition to this, notice inviting applications for selection of LPG distributors under the Rajiv
Gandhi Gramin LPG Vitrak Yojana (RGGLVY) have been issued on 17.10.2009 by OMCs for
establishing 80 new LPG distributors in the State of Jharkhand and the selection of the same is in

progress as per policy.

However, the selection of LPG distributorships is made by OMCs themselves, in terms of laid
down guidelines. Commissioning/opening of distributors involves Field Verification of Credentials of
the selected candidate, construction of godown/showroom and obtaining statutory clearances. It is
therefore, not possible to indicate any time frame for commissioning/opening of LPG distributors, but

every effort is made to do so as quickly as possible.
De-control of petrol and diesel prices

2710.SHRI PARIMAL NATHWANI: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether Government is considering to free petrol and diesel from price control and to

increase price of Liquefied Petroleum Gas (LPG) and Kerosene;
(b) if so, the reasons for considering decontrolling prices of petrol and diesel;

(c) whether increase in the prices of petroleum products would not fuel inflation; and
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(d) what would be impact on finance of oil companies and subsidy burden on Government in

case these prices are not increased ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) An Expert Group, constituted by the Government on "A Viable and Sustainable
System of Pricing of Petroleum Products" under the chairmanship of Dr. Kirit Parikh, has submitted
its Report on 3rd February, 2010 The Group had, inter alia, recommended that the pricing of Petrol
and Diesel should be market-determined and that retail prices of PDS Kerosene and Domestic LPG
be increased. The Government has not taken a decision on the recommendations on the Expert

Group.
(b) to (d) Does not arise.
Solar photovoltaic plant of ONGC

2711. SHRI NAND KUMAR SAI: Will the Minister of PETROLEUM AND NATURAL GAS be pleased

to state:

(a) whether Oil and Natural Gas Corporation (ONGC) is looking to start a 10 MW solar

photovoltaic plant, with plans for a solar thermal project under National Solar Mission;

(b) if so, the details thereof along with the areas in which the company is exploring sites for its

solar photovoltaic project; and
(c) the time by which the project will be finalized?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) Oil and Natural Gas Corporation Limited (ONGC) is examining feasibility of
setting up 10 MW grid connected solar power project with suitable technology on its own available

spare land. ONGC is also exploring prospective sites in Gujarat and Rajasthan.

(c) ONGC will make efforts to complete the projects within the timelines of National Solar
Mission so as to avail the tariff benefits under the mission subject to land availability, grid connectivity

etc.
Fire at Jaipur Oil depot

2712.SHRI SANTOSH BAGRODIA: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether the enquiry Committee set up for recent accident in Jaipur oil depot, has submitted

its report;
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(b) if so, the finding thereof;
(c) whether the Committee has fixed the responsibility on any particular person in-charge; and
(d) if so, what steps Government is taking in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The inquiry committee set up by this Ministry under the chairmanship of
Shri M.B. Lal, Technical Member (Petroleum & Natural Gas), Appellate Tribunal for Electricity and
Ex-Chairman & Managing Director of Hindustan Petroleum Corporation Limited (HPCL) to probe
the incident of fire at I0OC oil depot in Jaipur has submitted its report on 29.1.2010. The report has
been put in the public domain and is available on the website of Oil Industry Safety Directorate
(0ISD) "httpt//oisd.nic.in". The Committee, in its report, has determined the causes and critical
factors responsible for this incident and has recommended short term as well as long term measures

for preventing such incidents.

(c) and (d) The Committee in its report has analyzed in detail the factors responsible for the
accident alongwith root causes and failure of safety policy. The Committee has pointed out the
lapses at operator, supervisory and management level. Since both the operators have perished in
this accident, this Ministry has directed 10C to examine the report and fix the responsibility for the
lapses committed by officials at various levels and take action against erring officials for this tragic

accident.
Production of gas in KG basin

2713.SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) the total capital cost approved by the Director General of Hydrocarbons of production of
gas in KG Basin by M/s. RIL-NIKO;

(b) the actual cost of production in dollar/mmbtu and rated daily production based on the

above capital; and

(c) the cost of components, namely, fixed and variable cost in 4.2 dollar/mmbtu fixed by the

Empowered Group of Minister (EGOM) for gas production in KG D6 Basin?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI
JITIN PRASADA): (a) Projected/Estimated Investment by Contractor is US $ 8.835 billion as per
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approved Field Development Plan (FDP) of D1 & D3 Gas discoveries in KG-DWN-98/3-block,
operated by RIL-NIKO. The Management Committee approved the Field Development Plan (FDP)

under the terms and conditions of Production Sharing Contract (PSC).

(b) The actual cost of production of gas during a given period depends on various components
such as Exploration and Development Capital Cost, Operating Cost and the quantity of gas produced
and it is determined based on the annual Audited Accounts. The production of gas in KG-DWN-98/3
block has started in April 2009 and the actual cost of production during the year 2009-10 would be
known after submission of the annual audited accounts for that year as per PSC provisions. The
current production of gas from D1 & D3 Fields is in the range of 58-62 Million Metric Standard Cubic
Meters Per Day (MMSCMD) depending on the daily offtake.

(¢) The Empowered Group of Ministers (EGOM) approved the price basis/formula in
accordance with the provisions of Article 21.6.3 of the PSC. Based on the approved formula, sale
price of the gas has been derived as US$ 4.2/mmbtu at the crude oil price of US$ 60 per barrel and

above.
Prices of petroleum products

2714.SHRI KISHORE KUMAR MOHANTY : Will the Minister of PETROLEUM AND NATURAL GAS

be pleased to state:
(a) whether it is a fact that the international prices of crude oil have gone down;
(b) if so, the reaction thereof in the domestic market;
(c) whether Government contemplates to reduce oil prices;
(d) the total quantity imported during the year 2009-10; and
(e) the total expenditure incurred on import of oil ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The prices of crude oil in the international market fluctuate on daily basis.
The crude oil prices have been steadily increasing since December 2008 largely due to the global
economic recovery and increase in demand for oil from the emerging economies. The average price

of the Indian Basket of crude oil which was 50.14 dollar per barrel in the month of April 2009 increased
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to 78.02 dollar per barrel in the month of March 2010. The average price of Indian Basket of crude oil
during the year 2009-10 was 69.76 dollar per barrel. The average price of the Indian Basket of crude
oil in the month of April 2010 (upto 12th April 2010) is 83.37 dollar per barrel.

As the retail selling prices of sensitive petroleum products namely, Petrol, Diesel, PDS Kerosene
and Domestic LPG are not being maintained in line with the oil pricess in international markets, the
Public Sector Oil Marketing Companies (OMCs) are incurring under-recoveries on the sale of these
petroleum products. Based on the Refinery Gate Prices for April 2010 (2nd fortnight of April 2010 for
Petrol and Diesel) the under recoveries to OMCs on these four petroleum products are estimated as

indicated below:

Products Units Under-recovery
Petrol Rs./Litre 5.57
Diesel Rs./Litre 4.84

PDS Kerosene Rs./Litre 17.58
Domestic LPG Rs./Cylinder 265,27

Note: Based on information provided by IOC

(c) In view of the position explained above there is no proposal to reduce the retail selling

prices of the sensitive petroleum products at present.

(d) and (e) The import of Crude oil during the year 2009-10 (April 2009 to February 2010)

(provisional) both in terms of quantity and value are given below:
Quantity of crude oil import (MMT) 140.4
Value (Rs./Crore) 3,28,104
MMT -Million Metric Tonne

Disparity in prices of petroleum products

12715. SHRI SHIVANAND TIWARI:
SHRI RAVI SHANKAR PRASAD :
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that there is wide difference between gate price of petroleum products at

oil refineries and consumer selling prices;

(b) if so, the details of gate prices of petrol, diesel and gas at refineries in the end of January,
2010; and

T Original notice of the question was received in Hindi.
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(c) the details of consumer selling prices of these products in Delhi, Maharashtra, Rajasthan,

Haryana and North-Eastern States during above-said period ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The Public Sector Oil Marketing Companies (OMCs) pay the domestic
refineries Trade Parity price when they purchase Petrol and Diesel and Import Parity Price for
Kerosene and LPG. Trade Parity price is the weighted average of Import Parity and Export Parity
prices in the ratio of 80:20. As the retail selling prices of Petrol and Diesel are not being maintained in
line with the international oil prices, there is a difference between the Refinery Gate price paid to the
refineries, which is fixed on fortnightly basis, and the ex-storage point price recovered by the OMCs
through the retail selling price of these products. The basic ex-storage selling prices of Petrol and
Diesel are uniform at all refinery locations throughout the country. The Refinery Gate Prices (RGP) of

products reflect the movement in international oil prices.

The details of all India weighted average Refinery Gate Price for Bharat Stage Il Petrol and Diesel

applicable for the 2nd fortnight of January 2010 are given below:

Elements Units Petrol Diesel
FOB price $/bbl 83.1944 86.5895
Ocean freight $/bbl 1.3149 1.5860
C&F price $/obl 84.5093 88.1755
Rupee-dollar Exchange Rate 46.0909 46.0909
C&F price Rs./KL 24499.46 25562.31
Custom duty Rs./KL 637.81 665.48
Insurance, port charges etc. Rs./KL 244.95 256.70
Import Parity Price - 15 degree C Rs./KL 25382.22 26484.49
Import Parity Price - 29.5 degree C Rs./KL 24955.80 26164.03
Export Parity Price - 29.5 degree C Rs./KL 23713.07 24798.78
Trade Parity Price (Refinery Gate Price) Rs./KL -24707.25 25890.98

(80% Import Parity + 20% Export Parity)
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As regards the pricing of Natural Gas, at present, there are broadly two pricing regimes in the

country - gas priced under Administered Pricing Mechanism (APM) and non-APM or free market

gas. The price of APM gas is set by the Government. As regards non-APM/free market gas, this can

be broadly divided into two categories, namely (i) domestically produced gas from New Exploration
Licensing Policy NELP) & pre-NELP and (i) imported Liquefied Natural Gas (LNG). The pricing of
NELP & pre-NELP gas is governed in terms of the Production Sharing Contracts (PSC) signed

between the Government and the contractor. While the price of LNG imported under term contracts

is governed by the Sale & Purchase Agreement (SPA) between the LNG seller and the buyer, the

spot cargoes are purchased on mutually agreeable commercial terms.

(c) The details of consumer selling prices of Petrol and Diesel in Delhi, Maharashtra, Rajasthan,

Haryana and North-Eastern States during January 2010 are given below:

Retail selling Price (RSP) as of 1st January 2010

Petrol

Rs./KL
State Maharashtra Delhi Haryana Rajasthan Assam Meghalaya
City Mumbai Delhi Ambala Jaipur Guwahati Shillong
Basic Ex- 22145.07 22145.07  21925.07  21925.07 21925.07 21925.07
Storage Price
Freight & 1166.35 244.10 401.29 279.50 529.32 229.89
other elements
Excise Duty 13750.50 13750.50  13750.50  13750.50 13750.50 13750.50
with Cess
Dealer Commission 1125.00 1125.00 1125.00 1125.00 1125.00 1125.00
VAT/Sales Tax 10636.10 7452.93 7440.37 10567.42 9956.34 7294.81
RSP Per KL 48823.02 44717.60  44642.23  47647.49  47286.23 44325.27
RSP 48.83 44.72 44.65 47.65 47.29 44.33

(Rs. Per Litre)
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Diesel Rs./KL

State Maharashtra Delhi Haryana  Rajasthan Assam Meghalaya
City Mumbai Delhi Ambala Jaipur Guwahati Shillong
Basic Ex- 24387.30 24387.30  24387.30  24387.30 24387.30 24387.30

Storage Price

Freight & 523.60 241.48 403.10 332.39 345.97 303.93

other elements

Excise Duty 3708.00 3708.00 3708.00 3708.00 3708.00 3708.00
with Cess

Air Ambience 250.00

Charges

Dealer Commission 673.00 673.00 673.00 673.00 673.00 673.00
VAT/Sales Tax 7440.91 3657.48 2567.08 5616.98 4692.81 3611.02
RSP Per KL 36732.81 32917.26  31738.48  34717.67 33807.08 32683.25
RSP (Rs. Per Litre) 36.74 32.92 31.74 34.72 33.81 32.69

Authority for petroleum and natural gas pipeline

2716.SHRI A. ELAVARASAN: Will the Minister of PETROLEUM AND NATURAL GAS be pleased

to state:

(a) whether Government has proposed to set up a new authority for developing petroleum and

natural gas pipeline infrastructure in the country;
(b) if so, the details thereof;

(c) whether it is a fact that the Ministry of Finance and the Planning Commission have opposed
the move stating that the existing down stream regulator, Petroleum and Natural Gas Regulatory

Board, is enough to do the job and also to avoid additional administrative cost; and
(d) if so, the details thereof and the stance of Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) With the increase in availability of natural gas in the country and to ensure

supply of natural gas to unserviced areas of the country, Government proposes to develop long-
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distance Gas Highways leading to a National Gas Grid. The proposal for setting up of National Gas

Highway Development Authority is being examined for the same.
(c) and (d) The matter is under discussion in the Government and no firm view has emerged.
Delayed projects under the ministry

2717.SHRI MOHAMMED ADEEB: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:
(a) the details of the projects under his Ministry which are running behind schedule;
(b) the reasons for the same;
(c) the extend of cost and time overruns as a result thereof;
(d) the responsibility fixed in the matter; and
(e) the steps taken to avoid such a situation in future?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) 56 projects of oil PSUs relating to Exploration & Production, Pipelines, Refinery

upgradation, Liquefied Natural Gas and Liquefied Petroleum Gas are running behind the schedule.
(b) The main reasons for delay of these projects are:
Delay in acquiring of Right of Way (ROW) due to resistance by farmers.
ii. Delay in award of contracts/packages.
iii.  Delay in execution by contractors.
iv.  Slow progress of drilling of wells.

v. Delay in supply of equipment/packages by suppliers and local conditions at North East

sites.

(c) Out of these 56 projects, only 12 projects have cost overrun. 33 projects have no cost
overrun and 11 projects have cost underrun. Because of the magnitude of underrun in the cost of 11
projects, there is a net underrun in the cost of 56 delayed projects and time overrun in majority of the

projects ranges from 1 month to 24 months.

(d) and (e) The projects are monitored by the Ministry as well as Oil PSUs on regular basis and

remedial action are taken thereon, wherever necessary.
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Availability of cheap kerosene oil

12718. SHRI RAJIV PRATAP RUDY: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether it is a fact that Government is going to limit the sale of concessional kerosene oil

only to people holding Below Poverty Line (BPL) cards;
(b) if so, the details thereof;

(c) whether it is a fact that because of availability of cheap kerosene oil through these cards,

malpractice of mixing kerosene oil with diesel is flourishing; and
(d) if so, the steps taken by Government to prevent this practice, and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) At present, Government has no proposal to limit the sale of Public
Distribution System Kerosene only to people holding Below Poverty Line (BPL) cards.

(c) and (d) With a view to assessing the genuine demand requirement of kerosene in different
States/UTs, the Government commissioned in December 2004 a comprehensive study of the subject
through the National Council for Applied Economic Research (NCAER). NCAER in its report has
estimated the total leakage/diversion of kerosene meant for distribution under Public Distribution
System (PDS) as 38.6%.

Public Sector Oil Marketing Companies (OMCS) undertake regular and surprise inspections at
kerosene dealerships. Also take action under Marketing Discipline Guidelines (MDG) and Dealership
Agreements against those indulging in black-marketing. The possibility of black marketing of
Kerosene by some unscrupulous elements cannot be ruled out due to the huge price difference
between kerosene and petrol & diesel. Kerosene is an Ex-Marketing Installation (MI) product and

transportation of kerosene from the depot is the responsibility of the State Governments.

In order to check the black marketing of Public Distribution System (PDS) kerosene, the Central
Government have made provisions in the Kerosene (Restriction on Use and Fixation of Ceiling Price)
Order, 1993, issued under the Essential Commodities Act, 1955, according to which the dealers

cannot sell PDS kerosene at a price higher than the price fixed by the Government or OMCs and that

t Original notice of the question was received in Hindi.
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the PDS kerosene dealers should prominently display stock-cum-price board at the place of
business including the place of store at a conspicuous place. State Governments are empowered to

take action against those indulging in black-marketing and other irregularities.
KG Basin gas for Southern States

2719.SHRI T.T.V. DHINAKARAN: Wil the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether the Southern States of the country will get natural gas produced from the Krishna-
Godavari (KG) basin;

(b) if so, by when; and
(c) the locations which will be covered?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) For transportation of gas from KG D6 field to Southern States, authorization
has been given to lay Kakinada-Nellore-Chennai pipeline, which will pass through East Godavari,
West Godavari, Krishna, Guntur, Prakasam, Nallore & Chitoor districts of Andhra Pradesh and
Thiruvallur & Vellore districts of Tamil Nadu; the target for commissioning of the pipeline is 2nd
quarter of 2012. In addition, Chennai -Tuticorin pipeline, an extension of Kakinada-Chennai pipeline,
will pass through Vellore, Tiruvannamalai, Viluppuram, Salem, Namakkal, Tiruchirappalli, Karur,
Dindigul, Madurai, Virudhunagar & Thoothukkudi districts of Tamil Nadu; the target for
commissioning of the pipeline is 3rd quarter of 2012. Further, Chennai-Bangalore-Mangalore
pipeline, also an extension of Kakinada-Chennai pipeline, will pass through Thiruvallur & Vellore
districts of Tamil Nadu, Chitoor district of Andhra Pradesh and Kolar, Bangalore Rural, Tumkur,
Hassan, Chikmaglur & Dakshina Kannda districts of Karnataka; the target for commissioning of the

pipeline is 2nd quarter of 2012.
Domestic oil output target of ONGC

2720.SHRI NAND KUMAR SAI: Will the Minister of PETROLEUM AND NATURAL GAS be pleased

to state:

(a) whether the domestic oil output of Oil and Natural Gas Corporation (ONGC) has failed to
achieved the target fixed for 2009-10;

(b) if so, the details in this regard;
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(c) the reasons therefores; and

(d) the details of the target fixed for domestic oil output for 2010-11 along with the steps taken
by the ONGC to achieve such targets ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) Details of Oil and Natural Gas Corporation's (ONGC) target for the current

year i.e. 2009-10 and actual crude oil production is as under:-

Year Oil production (MMT)

Target Actual

2009-10 25.764 24.847 (provisional)

As may be seen from above, ONGC was marginally short in achieving crude oil target for the year

2009-10, which was mainly due to the following reasons:

. Delay in putting new wells on production under Heera Redevelopment plan because of
delayed commissioning of the HSC & HJ platforms and pipelines (HSC & HJ wells put on
production in Nov' 09 and Feb' 10 respectively)

. Less than envisaged gain from Vasai East field.
. Less then envisaged gain from side track and development wells in Mumbai High.

. Decline in base production in Assam Asset and increase in water cut in major matured fields

of Ankleshwar Asset.

. Less then envisaged gain from ongoing IOR schemes in Assam Asset and EOR schemes in

Mehsana Asset.
(d) MOU target for production of crude oil by ONGC during the year 2010-11is 27.00 MMT.

To achieve crude oil production targets for the year 2010-11, ONGC is taking various actions
including focus on repair of existing wells, artificial lift and stimulation of wells. In addition, efforts are
being made including Improved Oil Recovery (IOR) Schemes and Enhanced Oil Recovery (EOR)
Schemes for enhancing oil production in the fields being operated by ONGC in the Offshore and

Onshore areas of the country and Development of Marginal Fields.
Fire at IOC Depot, Jaipur

2721.SHRI SANTOSH BAGRODIA: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:
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(a) whether it is a fact that the Inquiry Committee into recent fire in Jaipur Depot of the Indian
Oil Corporation (IOC) has found that repeated warnings were given by oil industry safety

organization;
(b) ifso, what was the nature of such warnings;

(c) whether the Inquiry Committee had ascertained whether the concerned depot had ensured

safety compliance norms; and
(d) what are inquiry committee's findings in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) Oil Industry Safety Directorate (OISD) has reported that no such warnings
were given by them to Indian Oil Corporation Limited (I0C). However, during the External Safety
Audit carried out in the year 2003 and 2006 certain deficiencies as regards "maintenance and
inadequacy in training on handling emergencies" were identified and advised to IOC. The nature of

deficiencies identified were:

(i) The shortcomings were noticed in the maintenance/ repair system and it was

recommended to strengthen the supervision.
(it)  Defunct Five Motor operated Valves (MOVs) and cabling of MOVs.
(iit) Lack of adequate training for fire fighting activities.

(c) and (d) The Inquiry Committee headed by Shri M.B. Lal has identified the gaps in
compliance and details are given in chapter 8 & 9 of the report. The complete report of the

Committee is available on the website of OISD i.e. "http://oisd.nic.in".
Rise in oil price

2722.SHRI SHYAMAL CHAKRABORTY: Will the Minister of PETROLEUM AND NATURAL GAS

be pleased to state:

(a) whether it is a fact that with the rise in prices of oil and gas in international market
Government also raises the same in domestic market resulting in increase in rise in prices but

Government earns profit from the increase;

(b) if so, whether it means that the more increase in international market, the more profit in

Government coffer;
(c) whether it is not a bad economy, and

(d) whether the State Governments and the people would suffer as a result of this bad

economy ?

154



THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (d) As passing on the entire impact of the increase in the international oil prices
to the consumers would result in a steep increase in the domestic prices and aggravate inflationary
conditions, the Government has been following an equitable Burden Sharing Mechanism, to ensure
that the burden of under-recoveries is shared by all the stakeholders; namely the Government, the

Public Sector Oil Companies and the consumers in the following manner:
. Government through issue of Oil Bonds/Cash Subsidy;
. Domestic upstream oil companies through price discounts to OMCs;
. OMCs to bear a portion of the under recoveries; and
. Consumers to bear small price increases.

The Public Sector Oil Marketing Companies (OMCs) incur under-recoveries on the sale of these
products. During the year 2008-09 and 2009-10 (April-December 2009), the OMCs have incurred
under-recoveries of Rs. 1,03,292 crore and Rs.29,353 crore respectively on the sale of sensitive

petroleum products.

Under the burden sharing mechanism, Government has issued Oil Bonds of Rs.71,292 crore and
PSU upstream oil companies have contributed Rs.32,000 by way of discounts on crude oil/products
to the OMCs during the year 2008-09. During the year 2009-10, Government has released budgetary
support of Rs.12,000 crore as the share of the Government towards meeting the under-recoveries for
the year 2009-10. The PSU Upstream Oil Companies have also contributed Rs.8,364 crore to the
OMCs for their under-recoveries on Petrol and Diesel by way of discount on crude oil/products

during the first three quarters of 2009-10.

To minimize the hardships of the consumers on account of cascading impact of taxes on
domestic retail prices, the Government has progressively reduced the Customs Duty on crude oil and
petroleum products to rationalize taxes and duties and keep the consumer prices of these sensitive
petroleum products within reasonable limits. Customs Duty on crude oil which was 10% in August
2004 was reduced to Nil in June 2008. Similarly, for Petrol and Diesel, Custom Duty was reduced to
2.5% in June 2008. The Excise Duty on Petrol and Diesel has been made specific. It is only in the
Union Budget 2010-11 that Customs Duty on Crude Oil has been restored from Nil to 5% and

increased on Petrol and Diesel from 2.5% to 7.5%.
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The Central Government on its part, has written to the Chief Ministers of all the State
Governments and the Finance Minister of West Bengal, (as the Chairman of the Empowered
Committee of State Finance Ministers) in June 2009, requesting them to rationalize the Sales
Tax/VAT on Petrol and Diesel so as to reduce the incidence of tax on the oil prices to protect the

interest of the consuming public.
Supply of natural gas to Uran GTPS, expansion project

2723.SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether a proposal was received by Government from Maharashtra about supply of Natural
gas on approved price by Empowered Group of Ministers (EGoM) to Uran GTPS, expansion project;

and when it was received;
(b) what are details and status of it;
(c) thereasons for delay for its sanctioned and the individuals accountable for delay; and
(d) by when this will be sanctioned and the time schedule of it?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Yes, Sir.

(b) to (d) The Empowered Group of Ministers (EGoM) on issues relating to pricing and
commercial utilization of gas under New Exploration Licensing Policy (NELP) has decided to supply
gas to meet the existing shortfall in various priority sectors. As regards projects in the pipeline, EGoM
has decided that, subject to the availability of gas, necessary allocations from KG D6 fields will be
made to these projects as and when they are ready to commence production. Further, the EGoM in
its meeting held on 27.10.2009 decided that the requirement of natural gas for plants to be completed
beyond 2009-10 would be reviewed from time to time by the EGoM for making firm allotments to such
new plants from the fallback quantity available. The said decisions would also apply to the request for

allocation of 4.5 mmscmd to Uran Gas Turbine Expansion Project (UGTPS).
Commercial production of CBM in Raniganj

2724.SHRI TAPAN KUMAR SEN : Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:
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(a) when were the three Coal Bed Methane (CBM) blocks in Raniganj belt awarded to Great
Eastern Energy Corporation Limited (GEECL), Oil and Natural Gas Corporation (ONGC) and ESSAR
Oil Ltd.;

(b) the present status of commercial production of CBM in these blocks; and

(c) the date of commercial production as per present project schedule in the block where the

production is yet to commence?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Three Coal Bed Methane (CBM) blocks viz; Raniganj (South) block was awarded
to Great Eastern Energy Corporation Limited (GEECL) on nomination basis on 31.05.2001, Raniganj
(North) block was awarded to the consortium of Oil and Natural Gas Corporation Ltd. (ONGC) &
Coal India Ltd. (CIL) on nomination basis on 06.02.2003 and Raniganj (East) block [RG(E)-CBM-
2001/1] was awarded under first Round of Coal Bed Methane Policy (CBM-1) to Essar Oil Ltd.
(EOL) on 26.7.2002.

(b) Out of these three blocks, commercial production of CBM commenced w.e.f. 14.07.2007
from only one block, namely Raniganj (South) operated by GEECL. Current rate of CBM gas
production from this block is about 0.09 Million Standard Cubic Meter Per Day (MMSCMD).

(c) The Raniganj (North) CBM block of ONGC is presently under Pilot Phase (Phase-Il) which
will expire on 8.6.2011. The entry into Development Phase and commercial production will depend on

the results of the Pilot Assessment Phase.

As per Field Development Plan (FDP) submitted by EOL for Raniganj (East) block, the

commercial production from this block is expected during the year 2011.
Oil fields in Rajasthan

12725. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the production has begun from oil wells in Rajasthan;
(b) if so, the quantity of oil drawn out, so far;

(c) whether some technical hindrances were reported while setting up refinery in Rajasthan;

T Original notice of the question was received in Hindi.
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(d) whether a new refinery would be established in Rajasthan now in view of American

Technology to refine the heavy oil;
(e) whether the Tripathi Committee has visited Rajasthan;
(f) the recommendations of the committee in regard to refinery; and
(g) by when Government would setup the refinery ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) Yes Sir, Commercial production of crude oil has commenced w.e.f.
29.8.2009 from Mangala Field in RJ-ON-90/1 block in Rajasthan, operated by Cairn India -QOil and
Natural Gas Corporation (ONGC) Consortium. As on 31.3.2010, about 3.19 Million barrels of oil has

been produced from Mangala field.

(c) and (d) Consequent on de-licensing of refinery sector since June, 1998, a refinery can be
set up anywhere in India by a Private or Public Sector Enterprise depending on its commercial
viability. Oil and Natural Gas (ONGC) is in consultation with the Government of Rajasthan (GoR) on

the feasibility of setting up a refinery at Barmer.

For this purpose, GoR has set up a high level Committee on the 19th August, 2009 for the
preparation of a report on the status of oil and gas sector in Rajasthan in the context of future

prospects and benefits for the State.

(e) to (g) Yes Sir. The Tripathi Committee visited Barmer in February, 2010 to deliberate various
options, pros and cons of setting up of refinery. The committee has submitted its report to GOR in
April, 2010.

Strike by employees of public sector oil companies

2726.SHRI RAJKUMAR DHOOQOT: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether it is a fact that strike by officers of public sector petroleum companies caused

panic at distribution points;
(b) if so, the reasons for strike and settlement arrived at to end the strike; and

(c) the steps being taken to ensure that employees of public sector do not resort to strike in

future?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) There was no major shortage of petroleum products in the country during the strike.
However, some shortages were reported at some retail outlets of Indian Oil Corporation Ltd. (IOCL)
and Bharat Petroleum Corporation Ltd. (BPCL).
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(b) The strike was on the issue of pay revision of the executives of Oil PSUs. The strike was

called off by the Oil Sector Officers Association unconditionally.

(c) The oil sector PSUs have taken proactive measures, namely, strengthening of the
consultative process for prompt resolution of disputes, regular deliberation with the employees
collectives, delineating the role and responsibility of Officers Association as well as Management in
resolving employees' related issues, disposal of grievances through constructive dialogue at
appropriate level in the company, introduction of Code of Conduct for employees collectives and

stricter enforcement of disciplinary rules.
Move to increase prices of petroleum products

2727. SHRIMATI KUSUM RAI:
SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Planning Commission in its Mid Term Report on Eleventh Plan has suggested

his Ministry to increase the prices of kerosene and Liquified Petroleum Gas (LPG);
(b) if so, the details thereof and the reasons therefor;

(c) whether Government is considering the suggestion seriously to increase the prices of

kerosene and LPG; and

(d) if so, the reasons why Government is imposing additional burden on the poor and starving

'Tadapata Bharat'?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The Planning Commission has not yet finalized the Mid Term Appraisal of

the Eleventh Five Year Plan.

(c) and (d) The Government has not taken any decision to increase prices of kerosene and
LPG.

Rise in demand for petroleum products

12728. SHRI RAJ MOHTNDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

T Original notice of the question was received in Hindi.
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(a) whether it is a fact that requirement of consumption of petroleum products has been
constantly increasing in the country over past few year;

(b) if so, the extent to which the demand of petrol, diesel, Compressed Natural Gas (CNG)
Liquefied Petroleum Gas (LPG) have increased from 2004-05 to 2009-10; and

(c) the demand of petrol, diesel, CNG and LPG in December 2009 in the country?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Yes, Sir. The consumption of petroleum products has been constantly increasing in
the country.

(b) The consumption and growth increase of petrol, diesel, Compressed Natural Gas (CNG)
and Liquefied Petroleum Gas (LPG) during the 2004-05 to 2009-10 are as under:

(Figures in Thousand Metric Tonnes)

Product 2004-05 2005-06 2006-07 2007-08 2008-09 2009-10
(Apr, 09-Feb 10)
(Provisional)

Petrol 8251 8647 9286 10332 11258 11661
Growth (%) 4.5 4.8 7.4 1.3 9.0 14.3
Diesel 39650 40191 42896 47669 51710 51158
Growth (%) 6.9 1.4 6.7 1.1 8.5 9.1
CNG* 482.9  568.3 691.1 797.6 950 8 1019.8
Growth (%) - 17.7 21.6 15.4 19.2 16.4
LPG 10245 10456 10849 12165 12344 12082
Growth (%) 10.1 2.1 3.8 121 1.5 7.4

(c) The consumption of petrol, diesel, CNG and LPG during December 2009 is given below:

(Figures in Thousand Metric Tonnes)

Product Quantity
Petrol 1105
Diesel 5040
CNG * 826
LPG 1205

*CNG data is for Joint Venture companies only.
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Signing of pacts with Iran on gas supply

2729.SHRI D. RAJA:
SHRI SYED AZEEZ PASHA:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government is considering a proposal to walk out of the proposed
Iran-Pakistan-India gas pipeline project and continue talks with Tehran for a deep-sea pipeline

project that avoids Pakistan;
(b) if so, the details thereof;
(c) whether Government has signed two pacts with Iran regarding our energy needs; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) No Sir.

(b) Does not arise in view of (a) above.

(c) and (d) No Sir. However, a Memorandum of Agreement (MoA) has been signed between

Indian Companies and Iranian Companies on December 01, 2009.
Committee to look into MNREGS

2730. DR. T. SUBBARAMI REDDY: Will the Minister of RURAL DEVELOPMENT be pleased to

state:

(a) whether Centre has constituted a committee of experts to look into lacunae in

implementation of its flagship job guarantee programme;

(b) if so, whether the committee will also look into the issue of creating a separate price index
for the beneficiaries of Mahatma Gandhi National Rural Employment Guarantee Scheme and linking

the wages with Consumer Price Index; and
(c) if so, by when the committee is likely to submit its report ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) No, Sir. The Ministry has not constituted any committee of experts to look into lacunae in

the implementation of its flagship job guarantee programme.

(b) The Ministry has separately requested Ministry of Labour and Employment to form a group
to examine the issue of creating a separate price index for the beneficiaries of Mahatma Gandhi
NREGA.

(c) Does not arise in view of (a) above.
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PMGSY in Mizoram

2731.SHRI LALHMING LIANA: Will the Minister of RURAL DEVELOPMENT be pleased to state
the details of fund released to Mizoram Rural Roads Development Agency by the Central Government
for construction of roads under the phases V, VI and VII of Pradhan Mantri Gram Sadak Yojana
(PMGSY)?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): Under Pradhan Mantri Gram Sadak Yojana (PMGSY), Rs. 96.99 crore under Phase-V and
Rs. 73.58 crore under Phase-VI have been released to Mizoram Rural Roads Development Agency.

Under Phase-VIl, no funds have been released so far.
Payment of wages and unemployment allowance under MNREGS

2732.DR. T. SUBBARAMI REDDY: Will the Minister of RURAL DEVELOPMENT be pleased to

state:

(a) whether the Centre recently in the month of March urged States for timely payment to the
beneficiaries of Mahatma Gandhi National Rural Employment Guarantee Scheme (MNREGS) and

provide unemployment allowance to those who did not get jobs under the scheme;

(b) whether in any review meeting of his Ministry it was conveyed to the representative of the
States and Union Territories that better implementation of the scheme in naxal affected States would

help in reducing violence; and

(c) if so, what are the other main issues conveyed to them and to what extent all these State

Governments have been able to ensure timely payments under MNREGS ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) Ministry of Rural Development vide letter dated 4.3.2010 requested the States to adopt
Business Correspondent model in areas not served by Banks and Post Offices with a view to adhere
to the twin legal mandate of wage payment within the stipulated time period of 15 days as well as

wage disbursement through institutional accounts.

(b) and (c) No, Sir. The Ministry however, issued advisories dated 27.10 09 to the States
affected by Left Wing Extremism to meet employment demand in accordance with provisions of the

Act. A copy of the letter is available at NREGA web site www.nrega.nic.in.
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Contract of MNREGS work

2733.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of RURAL DEVELOPMENT be pleased

to state:

(a) whether some States including Orissa are using heavy machinery in Mahatma Gandhi
National Rural Employment Guarantee Scheme (MNREGS) work instead of using Card holder

workers;

(b) whether there is also some allegation of merging MNREGS work in various State
Government projects, MLALAD fund and MPLAD fund to reduce the importance of MNERGS work;

and
(c) whether contractors can also be engaged in MNREGS works ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) In accordance with para 12 of Schedule-| of Mahatma Gandhi NREGA, use of machinery
is not allowed under the Act. The Ministry has however, received complaints regarding use of

machinery under the Act in some States. One such complaint has been received in respect of Orissa.
(b) No, Sir.

(c) No, Sir. Para 11 of Schedule-I of Mahatma Gandhi NREGA provides that the Scheme shall

not permit engaging any contractor for implementation of the projects under it.
Deep bored hand pumps
12734. SHRI BRIJLAL KHABRI: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether a demand has been made to install the deep bore hand pumps to provide water to

the people of Bundelkhand region in Uttar Pradesh and Madhya Pradesh; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI AGATHA
SANGMA): (a) and (b) A memorandum for the integrated development of Budelkhand region of
Uttar Pradesh and Madhya Pradesh had been presented to Hon'ble Prime Minister, signed by a
number of Members of Parliament and Members of Legislative Assembly. The request was

for financial assistance for the development of the region through a comprehensive package. The

t Original notice of the question was received in Hindi.
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memorandum included many issues, of which one was construction of small dams on the river Betwa
and its tributaries to elevate the ground water level in the area and provide for drinking water.

However, in the memorandum there is no direct demand for installation of deep bored hand pumps.

Another request for additional funds of Rs. 1370 crore, for providing drinking water from surface
sources in 6 districts of Bundelkhand region of Madhya Pradesh was also received from Minister,

Public Health Engineering Department, Government of Madhya Pradesh.
Average work days in NREGA
2735.SHRI TARIQ ANWAR: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is a fact that average work days of employment under National Rural

Employment Guarantee Act (NREGA) in Bihar in 2008-09 was very low as compared to other States;
(b) if so, the details thereof;
(c) what are the reasons for this low average; and
(d) what are the steps Government is taking in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) As reported by the State Governments, at national level average number of
persondays of employment per household during 2009-10 (provisional) is 52 days while average

persondays per household in Bihar during this period is 27 days.

(c) and (d) Mahatma Gandhi NREGA is demand based. Number of days of employment
provided to a household depends upon the number of days of employment demanded by the
household. Employment demanded by a household also depends upon the availability of other
employment opportunities in the area. In order to generate awareness about NREGA among the rural

population, intensive IEC activities involving print as well as electronic media have been taken up.
Award for better performing States
2736.SHRI G. N. RATANPURI: Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the details of funds released by his Ministry to the different States and Union Territories

during the last three years, year-wise;
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(b) the performance of different States and Union Territories with regard to targets and

achievements; and

(c) whether there is any provision to reward better performance by allotment of additional funds

or in any other way ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) State-wise and Union Territory-wise central share of funds released by the Ministry of
Rural Development for implementation of various rural development programmes namely, Mahatama
Gandhi National Rural Employment Guarantee Act (MGNREGA), Swarnjayanti Gram Swarojgar
Yojana (SGSY), Indira Awaas Yojana (IAY), Pradhan Mantri Gram Sadak Yojana (PMGSY),
National Rural Drinking Water Programme (NRDWP), Total Sanitation Campaign and Integrated
Watershed Management Progrmame (IWMP), during the last three years (i.e. 2007-08, 2008-09 and

2009-10) are given in the enclosed Statement-1 (See below).

(b) State-wise and Union Territory-wise performance with regard to target and achievements
during the last three years (i.e. 2007-08, 2008-09 and 2009-10) are given in the Statement-Il (See

below).

(c) There is no provision for rewarding better performances. However, if there are some
savings in a programme, additional funds based on requirement are released to the State, as per

progrmame guidelines.
Statement-I

State-wise and UT-wise details of funds released by the Minister for

various rural development programmes during last three years.

(A) Central Releases made under NREGA from 2007-08 to 2009-10

(Rs. in lakhs)
Sl.No. States/UTs 2007-08 2008-09 2009-10 (upto 31.3.10)
1 2 4 5 6
1 Andhra Pradesh 137105.40 321910.00 236376.00
2 Arunachal Pradesh 1265.38 2949.00 575.70
3 Assam 52175.01 95872.00 61211.06
4 Bihar 46707.83 138819.00 76960.16
5 Chhattisgarh 114415.71 166449.00 76922.72
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1 2 4 5 6

6 Gujarat 5915.71 16419.00 57786.22
7 Haryana 4840.97 13657.00 6650.98
8 Himachal Pradesh 12754.06 40975.00 32753.99
9 Jammu and Kashmir 7071.37 10473.00 8200.82
10 Jharkhand 65069.07 180580.00 62312.22
i Karnataka 25298.49 39851.00 145516.86
12 Kerala 6900.55 19887.00 39817.92
13 Madhya Pradesh 260279.82 406112.00 250629.38
14 Maharashtra 2923.75 18756.00 22237.29
15 Manipur 6184.13 36541,00 30856.70
16 Meghalaya 5918.73 7803.00 14009.74
17 Mizoram 3343.49 15194.00 19203.83
18 Nagaland 4399.59 26806.00 38895.86
19 Orissa 53695.69 87844.00 45491.50
20 Punjab 2972.32 6775.00 8513.11
21 Rajasthan 105600.20 652157.00 441967.50
22 Sikkim 629.75 4097.00 5376.64
23 Tamil Nadu 51609.09 140127.00 134990.96
24 Tripura 17015.45 46037.00 67967.06
25 Uttar Pradesh 166589.89 3933%0.00 417598.57
26 Uttaranchal 11003.65 10116.00 21339.81
27 West Bengal 88262.88 92275.00 130561.00
28 Andaman & Nicobar 135.00 703.00 163.00
29 Dadra & Nagar Haveli 45.00 45.00 39.20
30 Daman & Diu %0.00 22.00 0.00
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1 2 4 5 6
31 Goa 114.00 618.00 0.00
32 Lakshadweep 45.00 262.00 0.00
33 Pondicherry 45.00 419.00 359.93
34 Chandigarh 45.00 20.00 0.00
35 Total 1260467.98 2993960.00 2455276.73
(B) Central Releases made under SGSY from 2007-08 to 2009-10

(Rs. inlakh)
SI.No. State/UTs 2007-08 2008-09 2009-10 (31.3.10)
1 2 4 5 6
1 Andhra Pradesh 8962.95 10613.51 11412.57
2 Arunachal Pradesh 307.66 373.78 253.50
3 Assam 13565.96 17568.00 12705.49
4 Bihar 10434.17 23585.90 12425.13
5 Chhattisgarh 4735.78 5608.59 6002.79
6 Goa 65.83 81.98 75.00
7 Gujarat 3345.82 3996.20 3954.28
8 Haryana 1988.71 2351.04 2470.78
9 Himachal Pradesh 706.32 989.45 791.11
10 Jammu & Kashmir 784.51 1084.41 679.05
1 Jharkhand 7507.84 9374.22 6268.24
12 Karnataka 6592.64 8003.12 7937.36
13 Kerala 3041.20 3597.15 3818.47
14 Madhya Pradesh 9964.64 12018.27 12120.14
15 Maharashtra 13117.90 15730.36 16645.11
16 Manipur 180.39 351.58 328.78
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1 2 4 5 6
17 Meghalaya 449.68 249.50 507.51
18 Mizoram 247.17 270.99 274.74
19 Nagaland 423.41 635.55 427.74
20 Orissa 10036.46 12132.09 11835.00
21 Punjab 922.89 1130.30 837.90
22 Rajasthan 5072.68 6087.47 6580.86
23 Sikkim 224.73 346.24 276.40
24 Tamil Nadu 7940.45 9387.24 10078.86
25 Tripura 1740.85 1897.58 1472.64
26 Uttar Pradesh 29995.93 36301.78 37834.74
27 Uttarakhand 1618.59 1914.26 1929.80
28 West Bengal 9896.13 13066.81 11652.15
29 A & N Islands 6.25 0.00 10.43
30 Daman & Diu 0.00 0.00 0.00
31 D& N Haveli 0.00 0.00 12.50
32 Lakshadweep 0.00 12.50 0.00
33 Puducherry 150.00 200.00 145.72

Total 154027.54 198959.87 181764.79
(C) Central Releases made under IAY from 2007-08 to 2009-10

(Rs. in lakhs)

SI.No. Name of the 2007-08 2008-09 2009-10 (31.3.10)

States/UTs
1 2 4 5 6
1 Andhra Pradesh 36201.00 82082.90 85629.11
2 Arunachal Pradesh 1874 15 3483.08 3336.76
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1 2 4 5 6

3 Assam 32429.53 68352.61 66736.67
4 Bihar 95693.97 239781.53 200854.99
5 Chhattisgarh 5571.39 16849.04 16279.90
6 Goa 188.12 289.24 467.49
7 Guijarat 17668.82 35837.53 41574.95
8 Haryana 2480.72 5031.21 5244.96
9 Himachal Pradesh 874.96 1805.54 1863.81
10 Jammu & . Kashmir 2717.68 7128.93 5725.42
N Jharkhand 9485.46 29692.35 30160.35
12 Karnataka 13880.51 28209.02 30227.03
13 Kerala 7718.85 166565.73 16261.55
14 Madhya Pradesh 11201.37 23436.36 24086.27
15 Maharashtra 21914.89 47024.34 47443.24
16 Manipur 837.46 1640.08 2065.92
17 Meghalaya 590.62 2138.36 3783.31
18 Mizoram 451.92 1250.85 1267.79
19 Nagaland 1240.58 3959.18 3996.01
20 Orissa 20280.02 46082.17 46025.72
21 Punjab 3067.91 6204.31 6463.27
22 Rajasthan 8888.57 18111.46 18869.60
23 Sikkim 230.71 578.85 561.69
24 Tamil Nadu 14424.69 29414.38 30547.07
25 Tripura 2745.03 6696.99 6368.57
26 Uttar Pradesh 46720.92 97568.50 101479.94
27 Uttaranchal 2394.68 4856.72 5044.94
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1 2 4 5 6
28 West Bengal 26044.64 57212.41 60727.47
29 A&N Islands 312.73 92.55 98.04
30 D&N Haveli 38.07 53.29 80.20
31 Daman & Diu 0.00 0.00 0.00
32 Lakhshadweep 29.54 59.88 62.21
33 Pondicherry 37.50 0.00 239.74
TOTAL 388237.01 879579.39 863573.99

(D) Central Releases made under PMGSY from 2007-08 to 2009-10

(Rs. in crore)

SI. No. State 2007-08 2008-09 2009-10
1 2 3 4 5
1 Andhra Pradesh 316.57 470.60 723.93
2 Arunachal Pradesh 102.03 104.49 162.03
3 Assam 555.00 967.32 700.00
4 Bihar (REO) 701.15 1022.62 422.94
Bihar (NEA) 337.42
5 Chhattisgarh 1050.89 964.12 431.18
6 Goa 0.00 0.00
7 Gujarat 144.56 229.67 117.80
8 Haryana 216.21 272.02 230.49
9 Himachal Pradesh 320.58 268.90 53.95
10 Jammu & Kashmir 72.20 190.66 141.70
n Jharkhand 0.00 208.67 224.74
12 Karnataka 271.49 634.63 438.00
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1 2 3 4 5
13 Kerala 24.68 82.29 77.11
14 Madhya Pradesh 1615.66 1877.10 1338.00
15 Maharashtra 563.96 1030.00 294.18
16 Manipur 76.17 20.00 118.16
17 Meghalaya 0.00 35.70
18 Mizoram 19.39 65.00 28.58
19 Nagaland 12.51 85.71 60.02
20 Orissa 546.83 1251.38 791.36
21 Punjab 360.21 243.42 122.10
22 Rajasthan 1646.64 1771.32 469.41
23 Sikkim 170.46 55.00 20.00
24 Tamil Nadu 71.03 88.68 385.00
25 Tripura 130.00 359.98 78.50
26 Uttar Pradesh 1222.15 1660.78 2078.21
27 Uttaranchal 78.74 114.89 50.00
28 West Bengal 544.69 623.44 375.00
Total 10833.80 14698.39 10260

Releases include the EAP component and loan from Window created under RIDF at NABARD

(E) Central Releases made under ARWSP/NRDWP from 2007-08 to 2009-10

(Rs. in lakhs)
Sl.No. State 2007-08 2008-09 2009-10 (31.03.10)
1 2 4 5 6
1 Andhra Pradesh 305624.00 39505.49 53737.00
2 Arunachal Pradesh 11241.00 16246.35 17820.00
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1 2 4 5 6

3 Assam 18959.00 18756.80 32350.00
4 Bihar 16968.50 45238.00 18610.50
5 Chhattisgarh 9595.00 12525.50 12822.00
6 Goa 165.50 0.00 332.00

7 Guijarat 20589.00 36944.00 48275.00
8 Haryana 9341.00 11729.00 20689.00
9 Himachal Pradesh 13042.00 14151.00 18285.00
10 J &K 32992.00 39649.00 40251.00
N Jharkhand 8445.51 8033.00 11134.00
12 Karnataka 28316.24 47784.57 62786.00
13 Kerala 8425.08 10697.00 15189.00
14 Madhya Pradesh 25162.00 38047.00 37966.00
15 Maharashtra 40440.00 64824.49 64781.00
16 Manipur 4559.00 4522.91 3857.00
17 Meghalaya 5529.00 6338.00 7940.00
18 Mizoram 3888.00 5419.26 5526.00
19 Nagaland 3974.57 4253.00 4706.00
20 Orissa 17194.55 29868.00 22666.00
21 Punjab 5179.91 8656.00 8881.00

22 Rajasthan 60672.00 97182.66 101216.00
23 Sikkim 2013.00 3245.00 2060.00
24 Tamil Nadu 19090.00 2878200 31795.00
25 Tripura 5443.00 4100.80 7740.00
26 Uttar Pradesh 40151.00 61577.55 95636.00
27 Uttaranchal 8930.00 8586.83 12490.00
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28 West Bengal 19137.00 38939.00 39430.00
29 A&N Islands 0.00 0.00 0.00
30 D&N Haveli* 0.00 0.00 0.00
31 Daman & Diu 0.00 0.00 0.00
32 Delhi 0.00 0.00 0.00
33 Lakshadweep 0.00 0.00 0.00
34 Pondicherry 0.00 0.00 0.00

35 Chandigarh

Total 469966.86 705602.21 798970.50

(F) Central Releases made under TSC from 2007-08 to 2009-10

(Rs. in lakh)

SI.N. State 2007-08 2008-09 2009-10
(up to Feb. 10)

1 2 4 5 6

1 Andhra Pradesh 878.78 1391.81 11078.44
2 Arunachal Pradesh 0.00 1630.16 405.00

3 Assam 4256.13 8310.66 6730.00
4 Bihar 9554.97 7150.57 9046.72
5 Chhattisgarh 5158.04 1144.14 5018.42
6 Goa 37.65 0.00

7 Gujarat 8528.33 978.81 3036.91
8 Haryana 2755.14 1069.09 718.00

9 Himachal Pradesh 1024.50 679.70 1117.00

10 Jammu & Kashmir 1791.20 1115.82 332.90

1 Jharkhand 1909.95 3188.20 3941.66
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1 2 4 5 6
12 Karnataka 1383.75 3176.18 5571.00
13 Kerala 2229.06 388.99 975.45
14 Madhya Pradesh 6793.58 9767.83 9987.00
15 Maharashtra 6785.73 3526.29 9894.00
16 Manipur 748.44 99.83 1177.00
17 Meghalaya 0.00 578.30 1379.00
18 Mizoram 182.70 694.27 413.00
19 Nagaland 170.05 99.78 1059:27
20 Orissa 5858.40 7204.33 5031.55
21 Punjab 0.00 223.18 116.02
22 Rajasthan 2915.05 2516.85 4352.64
23 Sikkim 0.00 254.86
24 Tamil Nadu 2243.15 473.31 6166.18
25 Tripura 882.41 168.76 836.66
26 Uttar Pradesh 15085.11 38139.95 11504.86
27 Uttarakhand 664.36 861.89 773.98
28 West Bengal 9066.89 3047.06 3247.00
Grand Total 90893.37 97756.00 103910.00

(G) Central Releases made under IWMP from 2007-08 to 2009-10

Scheme-wise/State-wise Funds Released during the last three Years (Rs. in Crores)

IWMP
Sl.No. State 2007-08 2008-09 2007-08 2008-09 2007-08 2008-09 2009-10
1 2 3 4 5 6 7 8 9

1 Andhara Pradesh
2 Bihar

3 Chhattisgrah

56.24  55.87 28.3 35.02 37.13 44.43  80.41

0.2 0 2 7.32 5.71

13.92 24.38 25.75 30.44  34.58
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1 2 3 4 5 6 7 8 9
4 Goa 0 0 0
5 Gujarat 156.34  39.33 65.59  75.13 23.57 31.87 188.64
6 Haryana 28.74 10.26 4.45 4.28 31.07
7 Himachal Pradeash 8.35 8.59 2.17 6.45 27.86 23.48  17.55
8 Jammu & Kashmir 0 6.4 7.39 2.76 5.97 4.55 24.52
9 Jharkhand 0 2.9 2.9 8.41 3.07
10 Karnataka 44.46  57.76 35.07 49.47 22.92 46.2 133.19
" Kerala 2.1 11.46 3.2
12 Madhya Pradesh 53.16 56.97 16.47 28.76  76.46
13 Maharashtra 54.21 64.03 56.97 60.44  117.35
14 Orissa 23.93 25.13 17.94 33.54 70.75
15 Punjab 2.5 3.6 2.9
16 Rajasthan 13.96 18.1 98.18  216.87 48.45 45.26  142.62
17 Tamil Nadu 3201 35.49 27.07 34.6 25.7
18 Uttar Pradesh 49.4 39.72 55.82 70.58  71.49
19 Uttaranchal 14.62 7.07 16.67 24.64 1.71
20 West Bengal 2.68 6.47 2.62 7.14 5.46
North Eastern States
1 Arunachal Pradesh 15.64 32.27  26.68
2 Assam 27.05 38.93  21.52
3 Manipur 4.5 11.18 10.97
4 Meghalaya 5.47 9.42 15.95
5 Mizoram 31.29 26.5 36.7
6 Nagaland 29.64 27.53 7.5
7 Sikkim 3.86 2.6 8.45
8 Tripura 0 1.58 0.39
1174.54

DPAP, DDP and IWDP has been merged into IWMP from 1.4.2009
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Statement-1/

State-wise/UT-wise details of performance during 2007-08 to 2009-10

(A) Physical performance of NREGA from 2007-08 to 2009-10

SI.No. States 2007-08 2008-09 2009-10
Persondays of Persondays of Persondays of
employment in employment in employment in

Lakhs Lakhs Lakhs

1 2 3 4 5

1 Andhra Pradesh 2010.28 2735.45 3259.50

2 Arunachal Pradesh 2.79 25.71 11.92

3 Assam 487.61 751.07 727.19

4 Bihar 843.03 991.75 1099.49

5 Chhattisgarh 1316.11 1243.18 1020.71

6 Gujarat 90.06 213.07 582.53

7 Haryana 35.76 69.11 59.03

8 Himachal Pradesh 97.53 205.28 240.83

9 Jammu and Kashmir 36.80 78.80 99.01

10 Jharkhand 747.54 749.97 842.47

i Karnataka 197.78 287.64 1722.27

12 Kerala 60.75 163.75 263.61

13 Madhya Pradesh 2753.01 2946.97 2711.25

14 Maharashtra 184.86 419.85 253.81

15 Manipur 48.32 285.62 280.92

16 Meghalaya 41.33 86.31 143.94

17 Mizoram 31.53 125.82 146.10

18 Nagaland 24.31 202.70 270.52

19 Orissa 405.23 403.75 439.67
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1 2 3 4 5
20 Punjab 19.15 39.89 75.67
21 Rajasthan 1678.38 4829.55 4378.59
22 Sikkim 8.60 26.34 42.33
23 Tamil Nadu 645.25 1203.59 2168.91
24 Tripura 181.05 351.12 390.08
25 Uttar Pradesh 1363.05 2278.39 3540.74
26 Uttaranchal 80.34 104.33 179.88
27 West Bengal 968.77 786.61 1320.80
28 Andaman and Nicobar 1.00 4.77
29 Dadra and Nagar Haveli 0.48 0.70
30 Daman and Diu 0.00 0.00
31 Goa 0.00 2.25
32 Lakshadweep 1.82 1.41
33 Pondicherry 1.64 8.62
34 Chandigarh 0.00 0.00
TOTAL 14359.22 21600.57 26289.52
NREGA is a demand driven scheme, State-wise physical target is not fixed.
(B) Physical performance of SGSY from 2007-08 to 2009-10
SI.No. States/U.T. 2007-08 2008-09 2009-10
Targets Total Targets Total Targets Total
No. of No. of No. of
Swarozgaris Swarozgaris Swarozgaris
Assisted Assisted Assisted
1 2 3 4 5 6 7 8
1 Andhra 15430 12538 30445 166550 98391 165751
Pradesh
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1 2 3 4 5 6 7 8
2 Arunachal 856 1178 1588 713 4277 492
Pradesh
3 Assam 22254 1671 41268 192226 111086 123569
4 Bihar 36707 15592 72426 145937 234063 139535
5 Chhattisgarh 8162 15904 16084 115959 51981 49591
6 Goa 129 89 358 141 1429 494
7 Gujarat 5808 27942 11460 33841 37036 44318
8 Haryana 3417 2001 6742 21344 21792 17079
9 Himachal 1439 1286 2839 38079 971 9546
Pradesh
10 Jammu 1781 3858 3514 4460 11360 3687
& Kashmir
N Jharkhand 13840 28358 27308 42179 88258 98935
12 Karnataka 11652 1624 22990 80262 74295 80930
13 Kerala 5228 6764 10316 56431 33342 38263
14 Madhya 17470 10362 34469 725350 111386 76619
Pradesh
15 Maharashtra 23033 12256 45449 230914 146869 116715
16 Manipur 1492 0 2767 5364 7449 6834
17 Meghalaya 1671 6 3100 4845 8344 6143
18 Mizoram 387 125 717 7800 1932 6038
19 Nagaland 147 294 2126 5502 5720 3384
20 Orissa 17643 7290 34820 89670 112545 89353
21 Punjab 1661 4816 3277 6018 10594 12148
22 Rajasthan 8848 28542 17457 192805 56420 4271
23 Sikkim 428 286 794 3244 2135 1463




1 2 3 4 5 6 7 8

24 Tamil Nadu 13644 3340 26920 219843 87004 96339

25 Tnpura 2694 0 4995 31321 13448 10902

25 Uttar Pradesh 52846 64435 104269 175068  336975" 338343

27 Uttaranchal 2732 2730 5490 12917 17739 20074

28 West Bengal 19613 23 38699 694941 125071 45974

29 A & N Islands 32 35 54 70 160 587

30 Daman & Diu 32 0 54 0 169 0

31 D & N Haveli 32 0 54 0 169 0

32 Lakshadweep 32 158 54 0 169 0

33 Pondicherry 193 0 430 1928 1694 2225
Total 292380 253503 573334 3305822 1822482 1638642

(C)  Physical performance of IAY from 2007-08 to 2009-10

Sl. Name of 2007-08 2008-09 2009-10

No. the States/ Physical Physical Physical Physical Physical Physical
UTs Target Achievement  Target Achievement Target  Achievement

1 2 5 6 9 13 14

1 Andhra 192148 194861 192132 266654 371982 371982
Pradesh

2 Arunachal 6765 6422 6770 7236 10873 3706
Pradesh

3 Assam 149593 150776 149699 112706 240446 161536

4 Bihar 567171 430864 567125 484197 1098001 628436

5 Chhattisgarh 29714 30093 29712 30023 57520 41296

6 Goa 1183 735 1183 2291 1748

7 Gujarat 94234 110908 94226 122412 182429 161588

8 Haryana 13231 13398 13229 13302 25611 23475
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1 2 5 6 9 10 13 14

9 Himachal 4242 4029 4242 4501 8212 5664
Pradesh

10 Jammu 13177 15361 13176 1321 25508 7817
& Kashmir

1 Jharkhand 50589 45936 50685 56180 97926 63806

12 Karnataka 74029 39990 74023 87051 143311 123884

13 Kerala 41167 37094 41164 53133 79695 38844

14 Madhya 59096 60222 59091 74651 114396 89506
Pradesh

15 Maharashtra 115879 126117 115869 118611 224323 137367

16 Manipur 5872 3379 5877 514 9439 2218

17 Meghalaya 10228 2271 10235 5619 16440 8425

18 Mizoram 2180 1918 2181 5179 3504 3007

19 Nagaland 6768 7491 6773 24717 10878 11645

20 Orissa 111431 140853 111422 62447 2157156 112868

21 Punjab 16362 17992 16361 11700 31674 19324

22 Rajasthan 47354 42517 47350 52654 91670 75736

23 Sikkim 1294 15633 1295 1774 2080 1737

24 Tamil Nadu 76932 103379 76925 94160 148929 169733

25 Tripura 13178 12945 13187 26389 21182 8924

26 Uttar 254750 264296 254729 267543 493156 453613
Pradesh

27 Uttaranchal 11611 18766 11610 12696 22476 18504

28 West 163709 107575 1563697 123808 297564 198255
Bengal

29 A&N 1828 297 1828 124 2750 105
Islands
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1 2 5 6 9 10 13 14

30 D&N Haveli 305 121 305 a1 458 0

31 Daman & 136 12 136 0 205 0
Diu

32 Lakhsha- 118 97 118 190 229 88
dweep

33 Pondicherry 910 101 910 52 1370 29
Total 2127184 1992349 2127165 2134061 4052243 2944866

(D) Physical performance of PMGSY from 2007-08 to 2009-10

Outcome Targets & Achievement for Length during the year 2007-08 to 2009-10 (Km)

S.No State 2007-08 2008-09  2009-10 (upto Feb'10)

Target for Length Target for Length Target for Length
2007-08 completed 2008-09 completed 2009-10  completed

1 2 3 4 5 6 7 4

1 Andhra 2551.00 1656.80 2500.00 1885.00 2980.00 2675.00
Pradesh

2 Arunachal 361.50 271.90 290.00 317.43 500.00 528.43
Pradesh

3 Assam 1685.00 1141.00 2730.00 1985.11 2585.00 1989.66

4 Bihar 4005.00 1665.35 5857.00 2532.20 5200.00 1705.04

5 Chhattisgarh  4417.00 2719.36 4250.00 2427.08 3500.00 2860.91

6 Goa 17.69 0.00 5.00 0.00 0.00 0.00

7 Gujarat 1118.63 830.24 1000.00 1262.07 1500.00 1088.53

8 Haryana 585.96 670.21 750.00 969.87 700.00 727.75

9 Himachal 1298.40 1655.20 1660.00 1360.10 1500.00 1296.51
Pradesh

10 Jammu 538.60 140.69 1550.00 469.80 1450.00 562.97
& Kashmir
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1 2 3 4 5 6 7 4

1 Jharkhand 959.27 277.15 1200.00 214.97 1950.00 1270.07
12 Karnataka 1823.82  1427.01 1820.00 209913 2600.00  2642.40
13 Kerala 433.23 100.54 480.00 240.22 300.00 186.23

14 Madhya 6712.00 5231.45 7000.00 7893.72 8000.00 8684.04

Pradesh

15 Maharashtra 3823.33 2942.19 4000.00 4138.65 2950.00 2141.34
16 Manipur 63.01 265.99 %00.00 78.95 200.00 796.31

17 Meghalaya 175.75 52.47 150.00 30.80 100.00 43.16

18 Mizoram 333.77 207.43 280.00 195.18 200.00 154.28
19 Nagaland 384.05 398.42 430.00 298.53 150.00 258.00
20 Orissa 3124.00 1836.04 6000 00 2641.00 2980.00 3179.27
21 Punjab 1023.87 1036.49 1000.00 751.62 365.00 570.34
22 Rajasthan 9215.00 9887.50 8200.00 10349.93  3750.00  3896.96
23 Sikkim 230.91 142.47 280.00 308.57 300.00 112.73

24 Tamil Nadu 1279.58 747.90 338.00 609.59 1170.00 630.25
25 Tripura 442.41 59.51 750.00 361.27 800.00 341.28

26 Uttar 4976.00 3551.98 7610.00 6461.02 6850.00 8057.42

Pradesh

27 Uttarakhand 1169.43 842.08 750.00 645.60 700.00 580.35
28 West Bengal 2272.21 15673.81 2060.00 1877.11 1720.00 941.66

Grand Total 556020.42  41231.18

64440.00 52404.52

55000.00  48920.87

(E) Physical performance of NRDWS from 2007-08 to 2009-10

SI.No. State/UT 2007-08 2008-09 2009-10
Habitation Habitation Habitation
Covered (No.s) Covered (No.s) Covered (No.s)
1 2 3 4 5
1 Andhra Pradesh 8716 17086 5467
2 Arunachal Pradesh 1049 905 567
3 Assam 18174 23940 11922
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1 2 3 4 5
4 Bihar 15306 28937 19196
5 Chhattisgarh 4465 11544 7456
6 Goa 1 4 0
7 Gujarat 6748 4656 1238
8 Haryana 1074 969 573
9 Himachal Pradesh 4510 5529 4739
10 J& K 747 1899 76
N Jharkhand 7370 6832 12622
12 Karnataka 12487 10582 7619
13 Kerala 1194 8936 57
14 Madhya Pradesh 13915 6244 4794
15 Maharashtra 11824 22636 5795
16 Manipur 218 15 160
17 Meghalaya 1286 m7 411
18 Mizoram 237 46 124
19 Nagaland 219 132 12
20 Orissa 18943 33279 8974
21 Punjab 1791 1962 1547
22 Rajasthan 20969 28465 3081
23 Sikkim 375 27 58
24 Tamil Nadu 11145 11956 8240
25 Tripura 2670 4136 843
26 Uttar Pradesh 4431 440 1327
27 Uttaranchal 2117 1332 1199
28 West Bengal 8734 59203 4246
29 A&N Islands 26 0
30 D&N Haveli* 21 0 0
31 Daman & Diu 0
32 Delhi 0
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1 2 3 4 5
33 Lakshadweep 0
34 Pondicherry 52 0 40
35 Chandigarh 0

Total 180788 292935 112383
(F) Physical performance of TSC from 2007-08 to 2009-10
Sl.No. State 2007-08 2008-09 2009-10

IHHL (No.s) IHHL (No.s) IHHL (No.s)

1 2 3 4 5
1 Andhra Pradesh 389242 292697 392821
2 Arunachal Pradesh 5436 3399 1847
3 Assam 87554 206256 38692
4 Bihar 513050 756465 200091
5 Chhattisgarh 506722 305456 69001
6 D & N Haveli 0 0 0
7 Goa 310 18753 0
3 Gujarat 847897 984112 98644
9 Haryana 658602 367097 57354
10 Himachal Pradesh 136043 313872 148382
" Jammu & Kashmir 39559 139415 293
12 Jharkhand 318227 362573 76247
13 Karnataka 720063 409816 225112
14 Kerala 290185 81865 42232
15 Madhya Pradesh 868037 1406113 441342
16 Maharashtra 1191643 854563 175078
17 Manipur 3479 4590 1197
18 Meghalaya 23311 30004 1179
19 Mizoram 15653 8973 3479
20 Nagaland 12156 5543 0
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1 2 3 4 5
21 Orissa 475904 323802 66914
22 Pondicherry 545 227 0
23 Punjab 171713 263721 19025
24 Rajasthan 809476 889762 105969
25 Sikkim 9201 3712 0
26 Tamil Nadu 648360 421967 55899
27 Tripura 2941 62971 1811
28 Uttar Pradesh 2014524 2415154 40469
29 Uttarakhand 75801 398884 21789
30 West Bengal 692256 636422 57653
GRAND TOTAL 11627890 11668184 2342520

Drinking water in rural Tamil Nadu

2737.SHRI'S. ANBALAGAN: Will the Minister of RURAL DEVELOPMENT be pleased to state:

@
(®)
©
C))
©)

whether any funds were allocated for safe drinking water in rural areas of Tamil Nadu;

if so, the details thereof during last three financial years;

the amount actually utilized thereof and the progress made thereon;

whether it is a fact that many villages of the State are still without safe drinking water; and

if so, the details thereof and the steps proposed to be taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI AGATHA
SANGMA): (a) to (c) The funds allocated, utiized and the progress made thereon under the

Accelerated Rural Water Supply Programme (ARWSP)/ National Rural Drinking Water Programme

(NRDWP) in Tamil Nadu during the last three financial years is as follows:

(Rupees in crore)

Year Financial Central Share Physical (Number of
Allocation Utilization Habitations covered)

2007-08 190.90 190.90 11,145
2008-09 241.82 230.58 13,235
2009-10 320.43 286.89 8,240
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(d) and (e) As reported by the State, there are 636 quality affected habitations as on
01.04.2010. These habitations are in the districts of Cuddalore, Dindigul, Nagapattinam, Thanjavur
and Thoothukudi. 556 of these habitations have water source contaminated with iron while 80
habitations have salinity problems. The State has also reported partial coverage of population in 2103
rural habitations (as on 15.4.2010). The State has been asked to tackle these habitations on priority
in 2010-11 itself.

Rural development scheme in Assam

2738.SHRI KUMAR DEEPAK DAS: Will the Minister of RURAL DEVELOPMENT be pleased to

state:

(a) the amount allocated to Assam for implementation of Central Schemes for rural

development during last three years;
(b) the amount actually spent for each of the schemes during each of the last three years;
(c) what is the assessment of the achievement of implementation of the scheme;

(d) whether amount fixed for scheme under rural development in the Assam was fully utilized

during last three years;
(e) if so, the details of utilization; and
(f) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADFJEP
JAIN): (a) to (f) The Ministry of Rural Development implements through State Government of
Assam, the major schemes namely the Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) for wage employment, Swarnjayanti Gram Swarojgar Yojana (SGSY) for self-
employment, Pradhan Mantri Gram Sadak Yojana (PMGSY) for rural connectivity, Indira Awaas
Yojana (IAY) for shelter, Integrated Watershed Management Programme (IWMP) for area
development, National Rural Drinking Water Programme (NRDWP) for safe drinking water, Total

Sanitation Campaign (TSC) for sanitation in rural areas of the country.

The major scheme-wise financial and physical achievements including utilization of funds in the

last three years are given in the enclosed Statement-I and II.
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Statement-/

Total amount allocated, expenditure incurred from 2007-08 to 2009-10

under Rural Development Programme in Assam

(Rs. in Crores)

2007-08 2008-09 2009-10

Programmes Central Central Utilization Central Central Utilization Central Central Utilization

Allocation Release Allocation Release Allocation Release
MGNREGA NA 521.75 549.15 NA 958.72 953.81 NA 778.89 1027.27
SGSY 129.51 135.66 150.81 168.29 175.68 187.65 147.50 59.00 11.74
PMGSY 181.00 555.00 608.75 181.00 967.32 1007.05 - 300.00 151.51
IAY 308.54 324.29 433.46 432.26 683.52 627.04 649.15 667.37 768.99
TSC NA 42.56 8.76 NA 83.10 41.14 NA 7.26 6.87
ARWSP/ NRDWP 189.59 189.59 117.26 246.44 187.57 258.28 301.60 303.50 103.87
IWDP - 25.96 28.30 - 38.92 41.75 - 21.51 12.60

Figure for 2009-10 is provisional. NA is not applicable. Utilization of funds is from the total available funds.

187



Statement-1/

Programme - wise Physical Achievement for the year 2007-08,
2008-09 and 2009-2010.

Programme Indicators & Units 2007-08 2008-09 2009-10
MGNREGA Persondays of employment in lakhs 487.61 751.07 727 .19
SGSY Total number of Swarozgaris assisted 100261 142728 13058
PMGSY Length Completed (Km.) 1141.00 1985.11  514.94
IAY Nos. of Houses Constructed up- graded 150776 112706 161536
TSC Nos. of Individual Household Latrine 87554 206256 38692
ARWSP/ Habitation Covered (Nos) 18174 23940 8264
NRDWP

Figure for 2009-10 is provisional.
SGSY in North Eastern Region

2739.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of RURAL DEVELOPMENT be

pleased to state:
(a) whether the guidelines of Swarnajayanti Gram Swarojgar Yojana (SGSY) are being issued;

(b) whether any meeting is being arranged to sort out problem with the concerned agencies of

North East Region as reported;
(c) if so, the details thereof, State-wise; and
(d) how many applications are pending under the new guidelines, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) to (d) The guidelines for Swarnajayanti Gram Swarojgar Yojana (SGSY) were prepared
and issued during 1999 after having discussion with the various stakeholders and states. Recently in
the month of December, 2009, this Ministry has also issued a guidelines for placement linked skill
development projects to be approved under Special Project component of SGSY. The meetings of
Performance Review Committee (PRC) are held periodically to review the performance of
programmes including SGSY and to sort out problems in the implementation of various schemes in
States including states from North East regions. A statement of pending applications for Special

Projects under SGSY is enclosed.
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Statement

State -wise pending proposals for Special Projects under SGSY

State Total No. of Pending Proposals
1 2
Andhra Pradesh 2
Arunachal Pradesh 25
Assam 6
Bihar 5
Chhattisgarh 5
Goa 1
Gujarat 8
Haryana 2
Himachal Pradesh 8
Jammu & Kashmir 3
Jharkhand 6
Karnataka 6
Kerala 4
Maharashtra 20
Manipur 19
Meghalaya 1
Mizoram 1
Madhya Pradesh 25
Nagaland 24
Orrisa 8
Punjab 2
Rajasthan 7
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Sikkim 1
Tamil Nadu 2
Tripura 1
Uttar Pradesh 10
Uttarakhand 4
West Bengal 8
Multi State 15
TOTAL 229

Implementation of SGSY

12740. SHRI KAPTAN SINGH SOLANKI: Will the Minister of RURAL DEVELOPMENT be pleased

to state:

(a) whether it is a fact that banks are not cooperating whole heartedly in the implementation of

Swarnjayanti Gram Swarozgar Yojana (SGSY) which is based on poverty alleviation;
(b) if so, the details thereof;
(c) whether the result of this scheme is getting affected due to the arbitrary attitude of banks;
(d) if so, the details thereof; and
(e) whether Government has set guidelines for the banks in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) Swarnjayanti Gram Swarozgar Yojana (SGSY) is a credit-cum-subsidy scheme.
While subsidy is only a minor and enabling component, Credit is an important component of the
scheme that envisages involvement of the banking sector. The banks, however, have generally not
been able to meet the credit disbursement targets under the scheme. During the year 2008-09, a
credit target of Rs. 3929.80 crore was fixed. As against this target, the total credit disbursed by
banks was Rs. 3530.07 crores. The credit disbursed by banks under SGSY has been less than the

credit target fixed under the scheme because of following reasons:

t Original notice of the question was received in Hindi.
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(i) Unbanked / underbanked areas that reduce the physical access of the beneficiaries to the

banking institutions;
(i)  Single manager rural bank branches that give very little time for development banking;
(ii) Inadequate understanding of the SGSY guidelines on the part of the bankers;
(iv) Varied rate of interest charged by banks on loans under SGSY;

(v) Perception among bankers that Self Help Groups (SHGs) do not have the adequate

capacity to use the credit productively and therefore low creditworthiness of SHGs.

(c) and (d) Low credit disbursal by banks under the scheme has resulted in non-achievement of
annual credit targets fixed in respect of various States/UTs which results in inadequate credit to the
beneficiaries causing underfinancing of the projects for income generation which in turn affects the
primary objective of the scheme to bring assisted poor families (Swarozgaris) above the poverty line

by ensuring appreciable increase in their incomes over a period of time.

(e) The Guidelines of SGSY scheme has a separate chapter on "Financing the Investments -
Bank Credit and Subsidy" which provide norms for banks to follow in the implementation of the

scheme.
Computerization of Land records

2741.SHRI SHANTARAM LAXMAN NAIK: Will the Minister of RURAL DEVELOPMENT be pleased

to state:
(a) the progress made in the implementation of computerization of land records;
(b) the essential features of the scheme;

(c) the finance allotted to Goa till date and achievements made by the State in computerization

of land records;
(d) whether plans are also made available to the applicants; and
(e) ifnot, by what date plans are likely to be made available?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI SISIR
ADHIKARI): (a) and (b) A Centrally Sponsorred Scheme of Computerization of Land Records(CLR)
was started by the Central Government in the year 1988-89 and upto 2007-2008. The scheme
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provided funding support to the States and UTs. The essential features of the scheme were
computerization of land records and Records of Rights (RORs), digitization of cadastral maps,
updating of land records, and training & capacity building of the concerned officials and
functionaries. The scheme was merged, enhanced and a comprehensive scheme of National Land
Records Modernization Programme (NLRMP) was launched in the year 2008-09. Progress made in

the implementation of the CLR scheme is reflected in the enclosed Statement (See below ).

(c) Anamount of Rs. 243.90 lakh was released to the Government of Goa sincee inception and
upto 2007-2008. Out of this, Rs. 240.83 lakh has been utilised by the State upto 31.12.2009. The
State Government has reported to have completed computerization of Record of Rights (RORs), as

well as computerization of cadastral plans.
(d) YessSir.
(e) Does not arise.
Statement

Centrally Sponsored Scheme of Computerisation of Land Records (CLR)

SI. No. Name of Total No.  No. of Districts where computerisation
States/UTs of Districts of Land Records
Completed Under Yet to be
Progress taken up
1 2 3 4 5 6
1 Andhra Pradesh 23 23 Nil Nil
2 Arunachal Pradesh 16 16 Nil Nil
3 Assam 27 14 10 3
4 Bihar 38 2 36 Nil
5 Chhattisgarh 18 2 16 Nil
6 Gujarat 26 26 Nil Nil
7 Goa 1 1 Nil Nil
8 Haryana 21 21 Nil Nil
9 Himachal Pradesh 12 12 Nil Nil
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1 2 3 4 5 6

10 J&K 22 Data entry of land records in all the districts is to be
taken up. However, Record of Rights of 550 villages
have been generated through computer after re-survey
of the said villages by using the in - house software.

i Jharkhand 4 3 1 Nil

12 Karnataka 29 29 Nil Nil

13 Kerala 14 4 10 Nil

14 Madhya Pradesh 50 50 Nil Nil

15 Maharashtra 35 35 Nil Nil

16 Manipur 9 3 5 1

17 Meghalaya 7 Funds were released for digitisation of maps
which has been completed.

18 Mizoram 8 In all the Districts, primarily 5 types of records are being
maintained, capturing the entire parameters of land
records. 3,34,782 No. of land records have been
computerised.

19 Nagaland 8 8 Nil Nil

20 Orissa 30 30 Nil Nil

21 Punjab 20 3 17 Nil

22 Rajasthan 36 36 Nil Nil

23 Sikkim 4 4 Nil Nil

24 Tamil Nadu 32 31 1 Nil

25 Tripura 4 Nil 4 Nil

26 Uttar Pradesh 71 71 Nil Nil

Uttarakhand 13 15 Nil Nil

28 West Bengal 18 6 12 Nil

29 A & N lIslands 3 3 Nil Nil

30 Chandigarh 1 1 Nil Nil

31 D & N Haveli 1 1 Nil Nil

32 Delhi 7 7 Nil Nil
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33 Daman & Diu 2 2 Nil Nil
34 Lakshdweep 1 Nil 1 Nil
35 Puducherry 2 2 Nil Nil

Job cards under NREGS
12742. DR. RAM PRAKASH : Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the number of job cards issued under National Rural Employment Guarantee Scheme

(NREGS) during the last year 2009-10, State-wise:
(b) the number of beneficiaries, State-wise;
(c) the number of accounts opened in banks and post offices for this purpose; and
(d) the average daily wages under NREGS this year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) to (d) Job card issued under Mahatma Gandhi NREGA is valid for a period of 5 years.
Cumulative number of job card holders, number of households provided employment, total number
of bank/post office accounts and average daily wages under the Act during the year 2009-10

(provisional) are given in the enclosed Statement.
Statement

Cummulative number of job cards holders, number of households
employment, number of accounts opened in banks and Post

offices and average daily wages under NREGS

(All data is up to March 2010 Provisional)

SI.No. States No. of No.of No. of Average
job cards households Accounts daily
issued provided opened wage
employment in Banks

and Post office

1 2 3 4 5 6
1 Andhra Pradesh 11767160 5830263 13940110.00 89.83
2 Arunachal Pradesh 116119 62323 22484.00 62.20
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1 2 3 4 5 6

3 Assam 3592357 2143521 2722298.00 87.27
4 Bihar 13523792 4042386 8446130.00 95.87
5 Chhattisgarh 3570999 1992750 5763262.00 81.38
6 Gujarat 4941956 1600393 2810149.00 86.79
7 Haryana 475176 156406 213997.00 150.88
8 Himachal Pradesh 970463 449576 820214.00 110.93
9 Jammu and Kashmir 625629 271017 222603.00 87.03
10 Jharkhand 3697477 1702599 3288929.00 97.69
N Karnataka 6031285 3145628 5214317.00 88.20
12 Kerala 2412587 854207 1228882.00 130.17
13 Madhya Pradesh 11298761 4763351 6941042.00 88.53
14 Maharashtra 5529838 620219 1726707.00 98.63
15 Manipur 422353 390068 242221.00 82.39
16 Meghalaya 370847 300798 32422.00 79.08
17 Mizoram 192228 179990 69316.00 103.05
18 Nagaland 322217 319717 1158.00 96.69
19 Orissa 5550151 1187890 2494899.00 104.55
20 Punjab 708967 268572 436744.00 124.11
21 Rajasthan 9008101 6344880 9158733.00 85.86
22 Sikkim 69985 54151 57764.00 95.29
23 Tamil Nadu 6381438 4044022 8815491.00 69.52
24 Tripura 604636 570220 528758.00 100.42
25 Uttar Pradesh 11694623 5450808 7753929.00 99.42
26 Uttaranchal 893382 513430 860782.00 97.52
27 West Bengal 10277780 3258743 8125742.00 89.43
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28 Andaman and Nicobar 12422 17678 39119.00 139.60
29 Dadra & Nagar Haveli 10923 3741 11663.00 111.78
30 Daman & Diu 0 0 0.00 NR
31 Goa 31201 9360 10104.00 75.52
32 Lakshadweep 6079 5192 0.00 112.46
33 Pondicherry 60219 40310 16401.00 77.88
34 Chandigarh 0 0 0.00 NR
TOTAL 1156171181 50594209 92016370 90

PMGSY in tribal areas of Gujarat
2743 .SHRI KANJIBHAI PATEL : Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether a proposal from the State Government of Gujarat for upgradation of roads of tribal

areas under PMGSY was recently called for by his Ministry;
(b) if so, the details thereof;
(c) the present status of the proposal; and
(d) time-frame of approval of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) No Sir.

(c) and (d) Proposals from the State Government of Guijarat for upgradation of roads of tribal

areas under PMGSY were received as per the following details:

Value : Rs. 332.21 crores
No of Roads : 397
Length : 1,278.54 Km

Presently, under PMGSY, proposals for residual new connectivity coverage envisaged under
Bharat Nirman; projects to be taken up with the assistance of "World Bank and Asian Development

Bank and projects for special areas are being considered by the Ministry.
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Swajaldhara in Madhya Pradesh

t2744. SHRIMATI MAYA SINGH: Will the Minister of RURAL DEVELOPMENT be pleased to

state:

(a) the number of districts of Madhya Pradesh from where proposals under Swajaldhara

programme have been received;
(b) the reasons for pendency of these proposals;
(c) whether any time-limit has been fixed for the clearance of these proposals; and

(d) whether due to excess time being taken in the proposals, developmental works are being
badly affected?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI AGATHA
SANGMA): (a) Swajaldhara scheme was launched in the year 2002-03 and project proposals were
obtained from the States/UTs and cleared by Government of India only in this year. Swajaldhara
Guidelines issued in June 2003 stipulated that proposals under it would be approved by the District
Water and Sanitation Committee (DWSC) or the State Water and Sanitation Mission (SWSM).
Accordingly, balance proposals which were received in the Government of India and could not be
considered in the year 2002-03, were returned to respective State Governments for consideration on
priority as per the Guidelines issued in June 2003, within the allocated amount communicated to the
State for the year 2003-04.

Al Swajaldhara proposals during 2003-04 and subsequent years were approved by the
respective District Water and Sanitation Committee (DWSC) / State Water and Sanitation Mission
(SWSM). Details of proposals received and cleared by the DWSC / SWSM in States are not
maintained by Government of India. Swajaldhara scheme was discontinued from 2007-08 and no
funds were allocated to States thereafter. In 2008-09, States were allowed to use upto 20% of their
allocation under Accelerated Rural Water Supply Programme (ARWSP) for taking up any
Swajaldhara project where community contribution had already been collected but could not

commence in the previous financial year.
(b) to (d) Do not arise.
Demand of funds by Andhra Pradesh

2745.SHRI NANDI YELLAIAH: Will the Minister of RURAL DEVELOPMENT be pleased to state:

t Original notice of the question was received in Hindi.
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(a) the details and the latest status of the proposal of the State Government of Andhra Pradesh
for funding of Rural Development project on bio-diesel for Rs.2745.87 lakhs for five years, i.e. 2008
to 2012-13;

(b) the reasons for its pendency; and
(c) by when the demanded funds are likely to be released to the State Government?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI SISIR
ADHIKARI): (a) to (c) There is no scheme for funding project on bio-diesel submitted by the

Government of Andhra Pradesh.
If a scheme is designed in future, proposal will be sought from states as per new scheme.
Water testing laboratories in Tamil Nadu

2746 .SHRIMATI JAYANTHI NATARAJAN : Will the Minister of RURAL DEVELOPMENT be pleased

to state:

(a) whether there is any Central scheme to provide financial assistance to States and Union

Territories for setting up Water Testing Laboratories at district levels;
(b) if so, the details thereof;

(c) whether all the districts in Tamil Nadu have been covered under the scheme and got water

testing laboratories established;
(d) if not, which are the districts in the State where such laboratories do not exist; and
(e) by when water testing laboratories will be established in these districts?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI AGATHA
SANGMA): (a) and (b) Under the centrally sponsored National Rural Drinking Water Programme
(NRDWP), there is a provision to set up district water testing laboratory in every district where such

facility is not available.

(c) All the 31 districts in Tamil Nadu have water testing laboratories established under the

scheme.

(d) and (e) Do not arise.
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Drinking water facility in villages

2747 .DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the number of villages deprived of drinking water facility in the country till date, State-wise;

(b) whether any plan has been formulated to complete the target of providing drinking

water/rural water supply to all villages by the year 2011; and
(c) if so, the details thereof and the expenditure to be incurred per year thereon?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (KUMARI AGATHA
SANGMA): (a) The habitations are classified as covered if adequate drinking water is available at a
convenient distance to all habitants as per the norm of water supply fixed by the respective State, but
not less than 40 liters per capita per day. The status of rural habitations in terms of coverage of
population with adequate safe drinking water supply, state-wise, is enclosed as Statement (See

below).

(b) and (c) Rural drinking water is a State subject. Government of India supplements the efforts
of States by providing technical and financial support through the Centrally Sponsored Scheme of
National Rural Drinking Water Programme (NRDWP). The proposed budget for NRDWP for 2010-11
is Rs. 9000 crore.

The strategy and focus of the Department of Drinking Water Supply, Ministry of Rural
Development and its current programme in the field is towards ensuring sustainability in all drinking
water schemes, so that recurring shortages are avoided. The action plan of the Department, as laid
down in the National Rural Drinking Water Programme (NRDWP) guidelines, and its current

programme in the field for the Eleventh Plan period envisages:

¢ Coverage of the remaining uncovered, partially covered and quality affected habitations;
* Sustainability in all drinking water schemes, so that slippages do not occur;

* Conjunctive use of ground water, surface water and rain water;

* Incentives to States to handover management of rural drinking water schemes to Panchayats by

suitably empowering them and building up their capacities.
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Statement

Status of habitations in terms of coverage of population with adequate

safe drinking water supply as on 15.04.2010

S.No.  State Total Habitations ~ Habitation ~ Habitations
Habitations with 0% with with full
Population Partial (100%)
Coverage Population Population

Coverage Coverage)
(>0and
<100%)

1 2 3 4 5 6

1 Andaman and Nicobar NR NR 0 NR

2 Andhra Pradesh 72147 5102 0 67045

3 Arunachal Pradesh 5612 0 2984 2628

4 Assam 86976 20888 18759 47329

5 Bihar 107642 0 28427 79215

6 Chandigarh 18 18 0 0

7 Chhattisgarh 72329 0 37071 35258

8 Dadra & Nagar Haveli 70 70 0 0

9 Daman & Diu 21 21 0 0

10 Delhi NR NR 0 NR

M Goa 347 0 45 302

12 Gujarat 34415 0 1323 33092

13 Haryana 7385 0 1050 6335

14 Himachal Pradesh 53205 67 13747 39391

15 Jammu and Kashmir 12331 4773 3657 3901

16 Jharkhand 120473 357 392 119724

17 Karnataka 59203 12 25918 33273
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18 Kerala 11883 0 0 11883
19 Lakshadweep 9 9 0 0
20 Madhya Pradesh 127197 0 73444 53753
21 Maharashtra 97206 0 12316 84890
22 Manipur 2870 1 1693 176
23 Meghalaya 9326 192 3576 5558
24 Mizoram 777 0 309 468
25 Nagaland 1386 279 173 934
26 Orissa 141928 471 70370 71087
27 Puducherry 248 0 1 247
28 Punjab 14221 125 1934 1M62
29 Rajasthan 121133 8323 40205 72605
30 Sikkim 2498 0 836 1662
31 Tamil Nadu 92689 0 2103 90586
32 Tripura 8132 2374 2549 3209
33 Uttar Pradesh 260110 0 0 260110
34 Uttarakhand 39142 4595 8164 26383
35 West Bengal 95394 2613 10306 82475
1658323 51290 361352 1245681

PMGSY in Pauri Garhwal

2748. SHRIMATI KUSUM RAI:
SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) the details of villages proposed to be connected by road under Pradhan Mantri Gram Sadak
Yojana (PMGSY) in Pauri Garhwal district of Uttarakhand, particularly in Bironkhal and Kaljikhal

Blocks;
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(b) the details of the villages in above said blocks for which survey work has been completed

during last three years and current year but no work has commenced till now;

(c) the details of the funds allocated/spent and work undertaken under PMGSY in village Sukai

in Bironkhal Block and Alasu in Kaljikhal Block in particular and said Blocks in general; and

(d) the reasons for delay in completion of work and by when the work is likely to be

completed?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) The State Government has proposed to connect Ameli, Bedpani, Maghgaon, Mehargaon
Bada, Mehargaon Chota, Sakni Chota, Sakni Bada, Dangi, Jharkandi, Tangoli, Saknauli, Sainar,
Bhetgaon & Bunga villages in Kaljikhal Block and Kanda Malla and Kotta villages in Bironkhal Block
of Pauri Garhwal District in Uttarakhand under Pradhan Mantri Gram Sadak Yojana (PMGSY).

(b) Inlast three years and current year survey work has been completed following three roads,

but no work has commenced on these roads:
(i) Bunga Sakami Khet Motor Road in Kaljikhal Block
(i) Shemli to Kanda Malla road in Birokhal Block
(i) Dunao to Kota road in Birokhal Block

(c) Village Sukai is situated on Tehri Muradabaad High-way. Allasu, in Kaljkhal Block has
population of only 33 persons as per cesnsus of 2001 and as such is not eligible as per PMGSY

Guidelines.

In Blocks of Kaljikhal and Birokhal Rs. 283.68 lac and Rs. 58.89 lac respectively has been spent
under PMGSY.

(d) There had been no delay in completion of the works.
Revival of pension schemes

2149. SHRI GOVINDRAO WAMANRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether Government is considering to revive the implementation of the pension schemes

for old aged, widows and the disabled in the country;
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(b) if so, the details thereof;

(c) whether Government has received any complaints regarding the mechanism to identify the

beneficiaries and to check irregularities in payment of pension under such schemes;
(d) if so, the details thereof; and

(e) the details of steps taken or proposed to be taken by Government for timely disbursement

of pension amount by enhancing more transparency and accountability in these schemes ?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) No, Sir. Indira Gandhi National Old Age Pension Scheme (IGNOAPS), Indira
Gandhi National Widow Pension Scheme (IGNWPS) and Indira Gandhi National Disability Pension
Scheme (IGNDPS) are already under implementation. IGNOAPS launched in November 2007
provides for pension to BPL persons who are 65 years or higher. IGNWPS launched in February 2009
provides for pension to BPL widows in the age group of 40-64 years. Similarly, IGNDPS launched in
February 2009 provides for pension to BPL persons in the age group of 18-64 years with severe or
multiple disabilities. The rate of central assistance under above three pension schemes is Rs. 200/~
per month per beneficiary. State Governments have been urged to contribute another Rs. 200/~ from

their resources.

(c) and (d) The pension schemes are implemented by the State Governments. Identification of
beneficiaries and sanction of pension under these schemes is responsibility of State Governments.
No complaint regarding the mechanism to identify the beneficiaries and to check irregularities in
payment of pension under such schemes has been received by the Central Government. However,

grievances received from individuals are forwarded to concerned State Governments.

(e) In order to increase the transparency, accountability and monitoring of implementation of
NSAP schemes, it has been decided to computerize the details of the beneficiaries under various
schemes of NSAP and develop NSAP-MIS. States have been asked to keep database of
beneficiaries in public domain. So far details of 104 lakh beneficiaries have been uploaded on NSAP

website. The NSAP website can be accessed at http://nsap.nic.in.
Identification of BPL families

2750. SHRI M.P. ACHUTHAN:
SHRIR.C. SINGH:
Will the Minister of RURAL DEVELOPMENT be pleased to state:
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(a) whether it is a fact that fresh guidelines are being worked out for a nation wide survey to

identify the Below Poverty Line (BPL) families; and
(b) if so, the details thereof and by when it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI PRADEEP
JAIN): (a) and (b) The Ministry of Rural Development constituted an Expert Group to advise the
Ministry on the suitable methodology for conducting the Below Poverty Line (BPL) Census for 11th
Five Year Plan in August, 2008. The Expert Group submitted its report to the Ministry on 21st August,
2009. The report of the Expert Group has been circulated among the States/UTs and the concerned
Central Ministries for their comments and has also been posted on the Ministry's website at
www.rural.nic.in. The Ministry is in the process of finalizing the methodology for identification of
people living below the Poverty Line in rural areas of the country, taking into account the
suggestions/comments of States/UTs and Central Ministries and experts. The guidelines will be

prepared once the methodology is finalized.
Projection of Shipping industry
2751.SHRI SITARAM YECHURY : Will the Minister of SHIPPING be pleased to state:
(a) the projections of Shipping industry for the period of Twelfth Five Year Plan;

(b) whether Government has prepared any plan to develop infrastructure to meet the projected

growth; and
(c) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) to (c) Twelfth Five Year Plan proposals

have so far not been visualized.

The Government of India has formulated the National Maritime Development Programme
(NMDP). It is a comprehensive programme aimed at various issues that need to be addressed to
bring holistic growth in the Indian Shipping Industry. The NMDP covers both 11 and 12th Five Year

Plan period.
Hijacking of vessel by pirates

12752. SHRI BHAGWATI SINGH:
SHRI BRIJ BHUSHAN TIWARI:
Will the Minister of SHIPPING be pleased to state:

T Original notice of the question was received in Hindi.
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(a) whether it is a fact that pirates have detained a goods laden Indian ship while it was heading

to United Arab Emirates via Somalia and the crew members have been taken captive; and
(b) if so, the details of action being taken by Government in this regard?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) Yes, Sir.

(b) The Directorate General of Shipping, Mumbai, has been issuing Maritime Security
Advisories to the shipping fraternity on the subject of continuing piracy incidents on merchant ships in
the Gulf of Aden and Indian Ocean region. Further, the Directorate has, taking due cognizance of
recent spurt in hijacking incidents of dhows, prohibited trading of Indian dhows, south and west of

line joining Salalah and Male.
Upgradation of ports on Eastern Coast
2753.SHRI PRASANTA CHATTERJEE : Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that Government is taking various steps to upgrade several ports on the

Eastern Coast;

(b) if so, whether any step is being taken to upgrade the conditions of Kolkata and Haldia

ports; and
(c) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) With the objective to upgrade and
modernize port infrastructure in India (which covers both east and west coast) and to enable it to
benchmark its performance against global standards, a National Maritime Development Programme
(NMDP) has been formulated by the Ministry of Shipping.

(b) and (c) To upgrade the Kolkata and Haldia Ports, 40 projects under National Maritime
Development Programme (NMDF’) are envisaged. These projects include development of new

terminals, mechanization of berths, procurement of equipments, Port connectivity projects etc.
Modification of Paradip Port Trust
2754.SHRI MANGALA KISAN: Will the Minister of SHIPPING be pleased to state:

(a) the status of modification of PPT Road from gate No. 4 to Shandhakuda Basti executed by
M/s Samal Builders vide work order No. CE/HW-11-23/07-457 dated 14 June, 2007;
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(b) the reasons for delays on the part of PPT for non-cooperation to handover the 1000m

stretch from Gate No. 4 to Hanuman Mandir;
(c) the dues to M/s Samal Builders as on date and the reasons for non-payment by PPT; and

(d) by when PPT would abide by the decision of Hon'ble High Court and release the balance

amount to M/s Samal Builders?

THE MINISTER OF SHIPPING (SHRI G.K. VAS/—\N)Z (a) The work modification of PPT Road
from Gate No. 4 to Sandhakud Basti has been awarded to M/s Samal Builders Pvt. Ltd. vide work
order No. CE/HW-11-23/07-457 Dtd 14.06.2007. The Contractor M/s. Samal Builders Pvt. Ltd.
abandoned the work w.e.f. 24.01.2009 and PPT rescinded the work vide letter No. CE/HW=-11 -W-
23/07/857 Dtd.05.11.2009. Afterwards PPT prepared a fresh estimate for the balance portion of work
and put to tender in single stage two bid system. In response to this 4 firms have participated in a
tender out of which 2 were pre-qualified and the price bid was opened on 17.03.2010. The work order

to the L1 tenderer yet to be issued.

(b) Service lines, such as Electric Cables, Telephone Cables and Water Pipe Line were existing
from Gate No.4 to Hanuman Temple (1 km long). The Electric Cable and Telephone Cables has
been shifted in time. But the Water Pipelines from 1 km. stretch could not be removed during the
stipulated period and therefore the handing over of the site from Gate No. 4 to Hanuman Temple was

delayed. The contractor was also granted reasonable time extension on the above ground.

(c) The contractor has been paid with the full amount for the work executed by them as per

actual measurement recorded in measurement book. No balance payment is due to the contractor.

(d) As per orders of Hon'ble High Court of Orissa a Committee has been formed by the PPT to
resolve the payment related issues with M/s. Samal Builders Pvt. Ltd. The Committee resolved that
the claim of contractor is concocted and exorbitant. The Committee has also considered payment of
escalation to the contractor amounting to Rs. 3.07 Lakhs based on RBI index for the period of Nine
Months in accordance with value of work executed by the firm during the extended time. The same
has been communicated to the contractor vide letter No. CE/HW-11 -W-23/07(PT.IV)/219 Dt.
11.03.2010.
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PAPERS LAID ON THE TABLE

I.  Notifications of the Ministry of Shipping

1. Report and Accounts (2008-09) of SCL, Chennai and related papers

. Report and Accounts (2008-09) of HDPEL, Kolkata and related papers

IV.  MoU (2009-10) between Government of India and Dredging Corporation of India Limited

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): Sir, | lay on the Table:-

A copy each (in English and Hindi) of the following Notifications of the Ministry of

Shipping, under sub-section (3) of Section 458 of the Merchant Shipping Act, 1958:-

®

@

®

@

G.S.R. 13 (E), dated the 7th January, 2010, publishing the Merchant Shipping

(Prevention of Pollution by Sewage from Ships) Rules, 2010.

G.S.R. 14 (E), dated the 7th January, 2010, publishing the Merchant Shipping
(Prevention of Pollution by Harmful Substances Carried by Sea in Packaged

Form) Rules, 2010.

G.S.R. 15 (E), dated the 7th January, 2010, publishing the Merchant Shipping
(Control of Pollution by Noxious Liquid Substances in Bulk) Rules, 2010. [Placed
in Library. See No. L.T. 2105/15/10]

A copy each (in English and Hindi) of the following papers, under sub-section

(1) of Section 619A of the Companies Act, 1956:-

(i) (a) Fourth Annual Report and Accounts of the Sethusamudram
Corporation Limited (SCL), Chennai, for the year 2008-09, together
with the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 2212/15/10]

Twenty-fifth  Annual Report and Accounts of the Hooghly Dock and
Port Engineers Limited (HDPEL ), Kolkata, for the year 2008-09, together with the
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Auditor's Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.
(b) Review by Government on the working of the above Company.

Statements (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above. [Placed in Library. See No. L.T. 2103/15/10]

A copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Shipping, Road Transport and Highways, Department
of Shipping) and the Dredging Corporation of India Limited, for the year 2009-10.
[Placed in Library. See No. L.T. 2104/15/10]

(MR. DEPUTY CHAIRMAN in the Chair.)

Notification of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):

Sir, | lay on the Table:-

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Finance (Department of Financial Services), under sub-section (4) of Section 19 of the
Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970, together with

delay statements:-

(1) S.0. 2695 (E), dated the 19th November, 2008, publishing the Nationalised
Banks (Management and Miscellaneous Provisions) (Amendment) Scheme,

2008.

(2) S.0. 2696 (E), dated the 19th November, 2008, publishing the Nationalised
Banks (Management and Miscellaneous Provisions) (Amendment) Scheme,

2008. [Placed in Library. See No. L.T. 2084/15/10]

(8) 8.0. 2697 (E), dated the 19th November, 2008, publishing the State Bank of
India (Appointment of Employee Directors) (Amendment) Rules, 2008. [Placed
in Library. See No. L.T. 2085/15/10]

(4) S.0.2698 (E), dated the 19th November, 2008, publishing the Subsidiary Banks
(Appointment of Employee Directors) (Amendment) Rules, 2008. [Placed in
Library. See No. L.T. 2086/15/10]
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II. A copy (in English and Hindi) of the Ministry of Finance (Department of Economic

Affairs) Notification No. G.S.R. 100 (E), dated the 25th February, 2010, publishing the

Coinage of the Seventy Five Rupees, Ten Rupees, Five Rupees, Two Rupees and One

Rupee coined on the occasion of PLATINUM JUBILEE OF RESERVE BANK OF INDIA

Rules, 2010, under sub-section (3) of Section 21 of the Coinage Act, 1906. [Placed in
Library. See No. L.T. 2552/15/10]

Notification of the Ministry of Finance

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S. PALANIMANICKAM):

Sir, | lay on the Table:-

I A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under sub-section (4) of Section 94 of the Finance

Act, 1994, together with Explanatory Memoranda on the Notifications:-

Q)

@

©)

®

©

@

G.S.R. 88 (E), dated the 19th February, 2010, publishing the Service Tax
(Amendment) Rules, 2010.

G.S.R. 146 (E), dated the 27th February, 2010, Seeking to exempt the right to
use packaged or canned software from whole of service tax subject to certain

conditions.

G.S.R. 147 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 598 (E), dated the 10th September, 2004, to insert certain entries therein.

G.S.R. 148 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 788 (E), dated the 3rd December, 2004, to substitute certain entries in

the original Notification.

G.S.R. 149 (E), dated the 27th February, 2010, rescinding Notification No.
G.S.R. 98 (E), dated the 9th February, 2000.

G.S.R. 150 (E), dated the 27th February, 2010, publishing the Export of Services
(Amendment) Rules, 2010.

G.S.R. 151 (E), dated the 27th February, 2010, rescinding Notification No.
G.S.R. 627 (E), dated the 1st September, 2009.

G.S.R. 152 (E), dated the 27th February, 2010, Seeking to exempt taxable

services provided in relation to transport of specified goods by rail.
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(12)

(13

(14)

(18)

(16)

a7

G.S.R. 1583 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 115(E), dated the 1st March, 2006, to substitute certain entries in the

original Notification.

G.S.R. 154 (E), dated the 27th February, 2010, seeking to exempt taxable
service provided by a Central or State Seed Testing Laboratory and Central or
State Seed Certification Agency notified under Seeds Act, 1966 from technical

testing and analysis services and technical inspection and certification service.

G.S.R. 185 (E), dated the 27th February, 2010, seeking to exempt the taxable

service provided in relation to transmission of electricity.

G.S.R. 156 (E), dated the 27th February, 2010, seeking to exempt the taxable
service provided in relation to erection, commissioning or installation of
mechanized food grain handling systems, equipment for setting up or substantial
expansion of cold storage, and expansion of units for processing agricultural,

apiary, horticultural, dairy, poultry, aquatic and marine products and meat.

G.S.R. 157 (E), dated the 27th February, 2010, seeking to exempt the taxable
service provided in relation to on-line information and database access or retrieval
services and business auxiliary services by any Indian news agency subject to the

fulfillment of certain conditions.

G.S.R. 1588 (E), dated the 27th February, 2010, extending the provisions of
chapter V of the Finance Act, 1994 to the areas of the installations, structures and

vessels within the continental Shelf and exclusive economic zone of India.

G.S.R. 159 (E), dated the 27th February, 2010, publishing the Service Tax

(Determination of Value) Amendment Rules, 2010.

G.S.R. 160 (E), dated the 27th February, 2010, publishing the Taxation of
Services (Provided from outside India and Received in India) Amendment Rules,

2010.

G.S.R. 161 (E), dated the 27th February, 2010, Seeking to exempt the right to
use packaged or canned software from whole of service tax subject to certain

conditions. [Placed in Library. See No. L.T. 2090/15/10]

210



A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under sub section (2) of Section 38 of the Central

Excise Act, 1944, together with Explanatory Memoranda on the Notifications:-

Q)

@

®

©)

®

©

@

®

©®

G.S.R. 931 (E), dated the 30th December, 2009, investing the Commissioner of
Central Excise (Appeals), Mangalore with all the powers of the Commissioner of

Central Excise (Appeals), Bangalore-Il.

G.S.R. 69 (E), dated the 10th February, 2010, appointing the Commissioners of
Customs (Appeals) as Central Excise Officers and investing them with the
powers of the Commissioners of Central Excise (Appeals) to decide such cases
in appeal as may be assigned to them by the Chief Commissioners of Central

Excise within their respective jurisdictions.

G.S.R. 83 (E), dated the 17th February, 2010, amending Notification No. G.S.R.
254 (E), dated the 16th March, 1995, to substitute certain entries in the original

Notification.

G.S.R. 105 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 254 (E), dated the 16th March, 1995, to substitute certain entries in the

original Notification.

G.S.R. 106 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 138 (E), dated the 1st March, 2003, to substitute certain entries in the

original Notification.

G.S.R. 107 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 266 (E), dated the 31st March, 2003, to substitute certain entries in the

original Notification.

G.S.R. 108 (E), dated the 27th February, 2010, amending Notification Nos.
G.S.R. 420 (E), dated the 9th July, 2004, G.S.R. 130(E), dated the 1st March,
2008 and G.S.R. 841 (E), dated the 7th December, 2008, to substitute certain

entries in the original Notification.

G.S.R. 109 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 95 (E), dated the 24th February, 2005, to substitute certain entries in the

original Notification.

G.S.R. 110 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 126 (E), dated the 1st March, 2005, to substitute certain entries in the

original Notification.
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(18)

(19

(20)

@

G.S.R. M (E), dated the 27th February, 2010, amending NotificationNo. G.S.R.
93 (E), dated the 1st March, 2006, to substitute certain entries in the original

Notification.

G.S.R. 112 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 94 (E), dated the 1st March, 2006, to substitute certain entries in the

original Notification.

G.S.R. 113 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 95 (E), dated the 1st March, 2006, to substitute certain entries in the

original Notification.

G.S.R. 114 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 96 (E), dated the 1st March, 2006, to substitute certain entries in the

original Notification.

G.S.R. 115 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 100 (E), dated the 1st March, 2006, to substitute certain entries in the

original Notification.

G.S.R. 16 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 805 (E), dated the 30th December, 2006, to substitute certain entries in

the original Notification.

G.S.R. 117 (E), dated the 27th February, 2010, seeking to provide exemption
from excise duty on all equipments, instruments, etc. required for initial setting up

of Solar Power Project or facility.

G.S.R. 118 (E), dated the 27th February, 2010, seeking to specify rate of excise
duty leviable under Section 3A of the Central Excise Act on chewing tobacco and

branded unmanufactured tobacco.

G.S.R. 119 (E), dated the 27th February, 2010, seeking to exempt packaged

software or canned software from excise duties.

G.S.R. 120 (E), dated the 27th February, 2010, seeking to provide exemption

from excise duty on certain cigarettes.

G.S.R. 121 (E), dated the 27th February, 2010, publishing the Central Excise
(Amendment) Rules, 2010.

G.S.R. 122 (E), dated the 27th February, 2010, publishing the CENVAT Credit
(Amendment) Rules, 2010.
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(23)

(24)

(28)

(26)

G.S.R. 123 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 156 (E), dated the 14th March, 2006, to substitute certain entries in the

original Notification.

G.S.R. 124 (E), dated the 27th February, 2010, publishing the Pan Masala
Packing Machines (Capacity Determination And Collection of Duty) Amendment

Rules, 2010.

G.S.R. 125 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 882 (E), dated the 24th December, 2008, to substitute certain entries in

the original Notification.

G.S.R. 126 (E), dated the 27th February, 2010, specifying chewing tobacco and
branded unmanufactured tobacco as notified goods under Section 3 A of the

Central Excise Act, 1944.

G.S.R. 127 (E), dated the 27th February, 2010, publishing the Chewing Tobacco
and Unmanufactured Tobacco Packing Machines (Capacity Determination and

Collection of Duty) Rules, 2010. [Placed in Library. See No. L.T. 2087/15/10]

A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under sub-section (7) of Section 9A of the Customs

Tariff Act, 1975, together with Explanatory Memoranda on the Notifications:-

Q)

@

®

G.S.R. 91 (E), dated the 19th February, 2010, Seeking to impose final anti-
dumping duty, based on the recommendation of designated authority on the
Sunset review findings on import of Melamine, originating in, or exported from the

People's Republic of China and imported into India.

G.S.R. 92 (E), dated the 19th February, 2010, rescinding import of Melamine,
originating in, or exported from, the People's Republic of China, upto and
inclusive of 1st April, 2010, pending finalization of Sunset review investigations

being conducted by the Directorate General of Anti-dumping and Allied duties.

G.S.R. 93 (E), dated the 19th February, 2010, seeking to impose definitive Anti-
dumping Duty on import of Bus and Truck Radial Tyres originating in, or exported
from the People's Republic of China and Thailand based on the final findings of
the investigations conducted by the Directorate General of Anti-dumping and

Allied duties.
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G.S.R. 95 (E), dated the 20th February, 2010, seeking to impose definitive Anti-
dumping Duty on import of cold rolled flat products of stainless steel, originating
in, or exported from the People's Republic of China, Korea, European Union,
South Africa, Taiwan, Japan, Thailand and United States of America (USA)
based on the final findings of the investigations conducted by the Directorate

General of Anti-dumping and Allied duties.

G.S.R. 132 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 294 (E), dated 23rd July, 1996, to substitute certain entries in the original

Notification.

G.S.R. 145 (E), dated the 27th February, 2010, publishing the Customs Tariff
(Identification, Assessment and Collection of Anti-dumping Duty on Dumped
Articles and for Determination of Injury) Amendment Rules, 2010. [Placed in

Library. See No. L.T. 2088/15/10]

A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under sub-section (4) of Section 19 of the Medical

and Toilet Preparations (Excise Duties) Act, 1955, together with Explanatory

Memoranda on the Notifications:-

Q)

@

G.S.R. 162 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 159 (E), dated the 1st March, 2003, to substitute certain entries in the

original Notification.

G.S.R. 163 (E), dated the 27th February, 2010, amending Notification No.
G.S.R. 160 (E), dated the 1st March, 2003, to substitute certain entries in the
original Notification. [Placed in Library. See No. L.T. 2091/15/10]

A copy each (in English and Hindi) of the following Notifications of the Ministry of

Finance (Department of Revenue), under Section 159 of the Customs Act, 1962,

together with Explanatory Memoranda on the Notifications:-

Q)

G.S.R. 94 (E), dated the 19th February, 2010, seeking to exempt specified
goods imported by the Organising Committee of Common Wealth Games,
National Sports Federations, Common Wealth Games Federation Members or
Common Wealth Games Associations or participating athletes, for the purpose of

organizing the Common Wealth Games, 2010.
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G.S.R. 128 (E), dated the 27th February 2010, publishing the Project Imports
(Amendment) Regulations, 2010.

G.S.R. 129 (E), dated the 27th February 2010, amending Notification No. G.S.R.
583 (E), dated the 13th July, 1994, to substitute certain entries in the original

Notification.

G.S.R. 130 (E), dated the 27th February 2010, amending Notification Nos.
G.S.R. 734 (E), dated the 30th September, 1994, G.S.R. 166 (E) dated the 1st
March, 2003 and G.S.R. 311 (E), dated the 12th May, 2004, to substitute certain

entries in the original Notification.

G.S.R. 131 (E), dated the 27th February 2010, rescinding Notification Nos.
G.S.R. 168 (E), dated the 1st March, 2003, G.S.R. 265 (E), dated the 2nd May,
2005 and G.S.R. 486 (E), dated the 7th July, 2009.

G.S.R. 133 (E), dated the 27th February 2010, amending Notification No. G.S.R.
161 (E), dated the 28th February, 1999, to substitute certain entries in the original

Notification.

G.S.R. 134 (E), dated the 27th February 2010 amending Notification No. G.S.R.
118 (E), dated the 1st March, 2002, to substitute certain entries in the original

Notification.

G.S.R. 135 (E), dated the 27th February 2010, amending Notification No. G.S.R.
122 (E), dated the 1st March, 2002, to substitute certain entries in the original

Notification.

G.S.R. 136 (E), dated the 27th February 2010, seeking to exempt parts,
components and accessories for the manufacture of mobile handsets, battery
chargers and hands-free headphones of such mobile handsets from the whole of

the duty of customs leviable thereon.

G.S.R. 137 (E), dated the 27th February 2010, amending Notification No. G.S.R.
92 (E), dated the 1st March, 2006, to substitute certain entries in the original

Notification.

G.S.R. 138 (E), dated the 27th February 2010, seeking to provide exemption

from customs duty on electrical energy other than the supply from SEZ to DTA.
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(18)

(19

G.S.R. 139 (E), dated the 27th February 2010, seeking to provide exemption

from Special CVD to Electrical energy, when imported into India.

G.S.R. 140 (E), dated the 27th February 2010, seeking to provide exemption to

films, gaming software, etc. from customs duties.

G.S.R. 141 (E), dated the 27th February 2010, seeking to provide exemption from
special additional duty of customs to parts, accessories of mobile phones,

battery chargers and its parts, etc.

G.S.R. 142 (E), dated the 27th February 2010, seeking to provide exemption

from special CVD (additional duty of customs on specified goods).

G.S.R. 143 (E), dated the 271h February 2010, seeking to provide concessional
customs duty of 5% on all equipments, instruments, etc. required for initial

setting up of Solar Power Project or facility.

G.S.R. 144 (E), dated the 27th February 2010, seeking to exempt packaged and

canned software from customs duties.

G.S.R. 184 (E), dated the 11th March, 2010, amending Notification No. G.S.R.
291 (E), dated the 23rd July, 1996, to substitute certain entries in the original

Notification.

G.S.R. 203 (E), dated the 22nd March, 2010, amending Notification No. G.S.R.
718 (E), dated the 6th October, 2008, to substitute certain entries in the original
Notification. [Placed in Library. See No. L.T. 2089/15/10]

A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)

Notification No. G.S.R. 183 (E), dated the 11th March, 2010, publishing the Central

Sales Tax (Registration and Turnover) Amendment Rules, 2010, under sub-section (2)

of Section 13 of the Central Sales Tax Act, 1956, together with Explanatory

Memorandum on the Notification.

A copy (in English and Hindi) of the Ministry of Finance (Department of Revenue)
Notification No. G.S.R. 206 (E), dated the 23rd March, 2010, publishing Corrigendum

to Notification No. G.S.R. 183 (E), dated the 11th March, 2010. [Placed in Library. See
No. L.T. 2092/15/10]
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l. Notification of the Ministry of Petroleum and Natural Gas
1. MoU 2010-11 between GOI and various Limited companies

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI
JITIN PRASADA) :1 lay on the Table:-

A copy (in English and Hindi) of the Ministry of Petroleum and Natural Gas Notification No.
G.S.R. 99 (E), dated the 24th February, 2010, publishing the Liquefied Petroleum Gas (Regulation
of Use in Motor Vehicles) Amendment Order, 2009, under sub-section (6) of Section 3 of the

Essential (Commaodities Act, 1955. [Placed in Library. See No. L.T. 2083/15/10]
II. A copy each (in English and Hindi) of the following papers:-

(i)  Memorandum of Understanding between the Government of India (Ministry of
Petroleum and Natural Gas) and M/s Biecco Lawrie Limited, for the year 2010-11.

[Placed in Library. See No. L.T. 2170/15/10]

(i)  Memorandum of Understanding between the Government of India (Ministry of
Petroleum and Natural Gas) and M/s Balmer Lawrie and Company India Limited,

for the year 2010-11. [Placed in Library. See No. L.T. 2171/15/10]
1. Report and Accounts (2007-08) of PGIMER, Chandigarh and related papers
1. Outcome Budget (2010-11) of the Ministry of Health and Family Welfare

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE (SHRI S.
GANDHISELVAN): Sir, | lay on the Table:-

I A copy each (in English and Hindi) of the following papers:-

(i) (a) Forty-first Annual Report of the Post-Graduate Institute of Medical

Education and Research, Chandigarh, for the year 2007-08.

(b) Annual Accounts of the Post-Graduate Institute of Medical Education and
Research, Chandigarh, for the year 2007-08 and the Audit Report thereon.
[Placed in Library. See No. L.T. 2097/15/10]

(c) Review by Government on the working of the above Institute.

217



(d) Statement giving reasons for the delay in laying the papers mentioned at
(a) and (b) above.

(i) A copy (in English and Hindi) of the Outcome Budget for the year 2010-11
in respect of the Department of Health and Family Welfare, Ministry of
Health and Family Welfare.[Placed in Library. See No. L.T. 2553/15/10]

MoU (2010-11) between Gol and Cochin Shipyard Limited

SHRI G.K. VASAN: Sir, | lay on the Table a copy (in English and Hindi) of the Memorandum of

Understanding between the Government of India (Ministry of Shipping) and the Cochin Shipyard
Limited, for the year 2010-11. [Placed in Library. See No. L.T. 2114/15/10]

Report and Accounts (2008-09) of CCH, New Delhi and related papers

Report and Accounts (2008-09) of NIS, Chennai and related papers

SHRI'S. GANDHISELVAN?: Sir, | lay on the Table:-

A copy each (in English and Hindi) of the following papers:-

(@

®)
©

Annual Report and Accounts of the Central Council of Homoeopathy (CCH),
New Delhi, for the year 2008-09, together with the Auditor's Report on the

Accounts.
Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned at (a)

above.

A copy each (in English and Hindi) of the following papers:-

@

®)
©

Annual Report and Accounts of the National Institute of Siddha (NIS), Chennai,
for the year 2008-09, together with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 2207/15/10]

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at (a)

above.

REPORT OF COMMITTEE ON PAPERS LAID ON THE TABLE

SHRI SANTOSH BAGRODIA (Rajasthan) : Sir, | present the One Hundred and Twenty-second

Report (in English and Hindi) of the Committee on Papers Laid on the Table (COPLOT) regarding
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laying of Annual Reports and Audited Accounts of West Zone Cultural Centre (WZCC), Udaipur;
National Institute of Ayurveda, Jaipur and Malaviya National Institute of Technology (I\/INIT), Jaipur.

REPORTS OF DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON HUMAN
RESOURCE DEVELOPMENT

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | present the following Reports (in
English and Hindi) of the Department-related Parliamentary Standing Committee on Human
Resource Development:-

(i) Two Hundred and Nineteenth Report on Demands for Grants 2010-11 (Demand no. 104) of
the Ministry of Women and Child Development; and

(i) Two Hundred and Twentieth Report on Demands for Grants 2010-11 (Demand no. 105) of
the Ministry of Youth Affairs and Sports.

REPORTS OF DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
EXTERNAL AFFAIRS

SHRI SITARAM YECHURY (West Bengal): Sir, | present the following Reports (in English and
Hindi) of the Department-related Parliamentary Standing Committee on Transport, Tourism and
Culture:-

(i) One Hundred and Fifty-fourth Report on Demands for Grants (2010-11) of the Ministry of
Tourism; and

(i) One Hundred and Fifty-fifth Report on Demands for Grants (2010-11) of the Ministry of
Road Transport and Highways.

REPORTS OF DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
EXTERNAL AFFAIRS

DR. (SHRIMATI) NAUMA A. HEPTULLA (Rajasthan): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on External Affairs (2009-10):-

(i) Third Report (Fifteenth Lok Sabha) on "Demands for Grants (2010-11) of the Ministry of
Overseas Indian Affairs" ; and

(i) Fourth Report (Fifteenth Lok Sabha) on "Demands for Grants (2010-11) of the Ministry of
External Affairs".

219



REPORTS OF DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON WATER
RESOURCES

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Reports of the Department-related Parliamentary Standing Committee on

Water Resources (2009-10):-

(i) Second Report on "Demands for Grants (2010-11) of the Ministry of Water Resources"';

and

(i) Third Report on Action Taken by the Government on the observations/ recommendations

contained in the Eleventh Report (Fourteenth Lok Sabha) on "Inter-Linking of Rivers".

REPORTS OF DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON SOCIAL
JUSTICE AND EMPOWERMENT

SHRI AVTAR SINGH KARIMPURI (Uttar Pradesh): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing Committee on

Social Justice and Empowerment (2009-10):-

(i) Fourth Report on "Demands for Grants (2010-11) of the Ministry of Social Justice and

Empowerment" ;
(i) Fifth Report on "Demands for Grants (2010-11) of the Ministry of Tribal Affairs" ; and

(i) Sixth Report on ""Demands for Grants (2010-11) of the Ministry of Minority Affairs".

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: | have to inform Members that a fax letter has been received from Dr.
M.A.M. Ramaswamy stating that he is unable to attend the House due to illness. He has, therefore,
requested for grant of Leave of Absence from the 16th April, 2010 till the end of the current Session,

the 219th Session, of Rajya Sabha.

Does he have the permission of the House for remaining absent from 16th April, 2010 till the end

of the current Session of Rajya Sabha?
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(No. Hon. Member dissented.)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

MESSAGE FROM THE LOK SABHA
The Appropriation (Railways) No. 3 Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following message received from
the Lok Sabha, signed by the Secretary-General of the Lok Sabha

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of Business
in Lok Sabha, | am directed to enclose the Appropriation (Railways) No. 3 Bill, 2010 as passed
by Lok Sabha at its sitting held on the 19th April, 2010

2. The Speaker has certified that this Bill is a Money Bill within the meaning of article 110 of the

Constitution of India."

Sir, | lay a copy of the Bill on the Table.

RE: NOTICE OF INDEFINITE STRIKE BY B.S.N.L. STAFF
MR. DEPUTY CHAIRMAN: Now the Calling Attention. ...(Interruptions)...
3ft HATA IR (STR I : IR, §F AR A ... (AM)...
sft T2 fHeIR ATea (STR U=9) : FX, BRI UH AICH 2 ...(FAEM)...
MR. DEPUTY CHAIRMAN: Just a minute. If all of you stand up. ... (Interruptions)...
N AT SRAR : TR, &9 AN A ..(FALH)...
sft ST : 3T ST, H g & U AR I

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, | would like to draw the
attention of the House to the indefinite strike by the BSNL staff. From today, three lakh workers and
officers of BSNL have been on an indefinite strike against disinvestment, forcing the BSNL to share
their infrastructure with the rival companies and against forcible retrenchment through VRS of about

one lakh workers, as recommended by the Sam Pitroda Committee and many other issues. The
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Government must immediately intervene because the three lakh workers and officers together are on

strike....

MR. DEPUTY CHAIRMAN: You give notice and then it can be taken up during

...(Interruptions)...
SHRI TAPAN KUMAR SEN: The Government must immediately intervene.
SHRI D. RAJA (Tamil Nadu): Sir, we all associate ourselves with this matter.

MR. DEPUTY CHAIRMAN: No associations. It is not a Zero Hour. ...(Interruptions)... He just

wanted to mention it. ... (Interruptions)...

sft famra wfeaR (SR U=2n) : STRHHRT Sff, I8 95 TR A 21 e &1 I fawa amn
3 TS HFATS DI [eged TG BRS ..(HALTH)..

o STHUTFY : 3T sqH forw Fifew AR ...(aaaum)...

it R HREAR : SHBT nexus T ST Thell 37T B TTAC HHMAT Bl IgTa1 a7 & foIg & 81
BT ...(JEH)...

oft STauTaf : A 7, Ao 9 o ... (g ). .

o} fag BfeaR : Baa Urgde AT B gerar far S W8T & S 4R B SIS 8, ID]
HRT ST ET &1 ....(FFEH). ..

off STauTafy : o 39 R Aifew AR (eTaum)...

3ft TR STASH (FERTY) : IR, U oG @A DT VRS T 1 TR ..(HGLTH)...

o} STFUIFY : 31 Aifed SRTT, then we can have a discussion. ...(Interruptions)...
3} ThTIT STTSHY : N, VRS % T TR CRS &I &1 %\»’, compulsory retirement.

i STFHTIRT : 37 A T

sft foma sfear : W, foreft Aita wew 7 v Somar, @ 99 W diem & foy Tay 95 &l
HiepT e =18 q) ...(aem). .

off SurUmafy : IRIV, AT W R e LT B ...(FAHF)... See when we take up the Calling

Attention, on that day there is no Zero Hour.

it fov wfear : § @ a1l &1 wHiE R § SR H v ATew ¥ 9% AR Fan g
TWHR T4 R TAM S ...(FILH)...
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MR. DEPUTY CHAIRMAN: There is no notice. ... (Interruptions)...

ft foma Bfear - eI FHE 3 ..(aum). ...

sft SuwuTaf : 3 HCAR S, M9 IIed 1T €, Please sid down. ... (Interruptions)...
i I AESHR : T, I A D1 FFIpTel 72 Bl ...(Taem)...

it SgaHTafT : i, 31 59 forg Afew S oh Aigga sa )

RE: DEMONSTRATION BY DIFFERENTLY-ABLED PERSONS

SHRI MOINUL HASSAN (West Bengal): Sir, thousands of differently-abled persons are

demonstrating on the Parliament Street. They have already met the hon. Prime Minister.
MR. DEPUTY CHAIRMAN: When the Zero Hour is there...
SHRI MOINUL HASSAN: No, Sir.

MR. DEPUTY CHAIRMAN: That is what | am suggesting. When Zero Hour is listed, you can raise

these issues.

SHRI MOINUL HASSAN': It is regarding differently-abled persons, those who are disabled. So |
am raising this issue. They are demonstrating on streets. They have already met the Prime Minister.
They want three per cent reservation. They want Family Antyodaya Cards. There is an Act of 1995. It
was passed in this House. But it has not been properly implemented and followed up. | would
request the Government to review the Act and follow it properly. | would like to mention only one

incident.
MR. DEPUTY CHAIRMAN: No, no. There is no Zero Hour. ... (Interruptions)...

SHRI MOINUL HASSAN: | would like to say that once upon a time an eminent scientist, Stephen

Hopkins, came to India, but he was not in a position to enter the Qutub Minar due to. ...

MR. DEPUTY CHAIRMAN: You give a proper notice and then it can be discussed.

...(Interruptions)...

N AT SRR : TR, §F AN AN o o1l 98 a1 A qol Je1 8 ...(Fae)...
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N ST[UTIRY : HHTE SRR A8, AT ST, § geIra g ..(aem)...

il AT IR : AR, MY TIGH < b oY HeT ATl

i STFHTART : 379 IFSTI H 7 IIeAT b qTE ATIBT FATSH | 57 3l FTaR AR

it 3reft areR SRt (fAER) : SuwwRy weigd, fsel 31 7E & ofer SR QY & 7 Wex A
TR PR PN PR Gb ¢ P < H I§ 81 Y& 81 AT YS9 3R WERTE O AT 7 A1 gAaR
GEHI PR GP Bl ....(JGTT)....

7} SRR : IRIT, 319 gl AfeH AT .. (@um)...

it 3relt IaR IR : FEIGY, T HA S 9 §U §, MU Rl &1 ot A R, e
PRI - AT ATE (BT 82 ST Bl AT A1 e (BT TAT? 7P 7Y AT Ve 3 geve T

TEI ICTRT 82 HBld, I AN B fa 9R 3 50 27T Aige] Al T8I et XET 81 7 a2 FuIyol &7
RIPR BpR 7R ¥ &1 I} &1 S ga1 SFeguasil A 3 81 ...(&aeT)...

it STwuf | TRIY, § IR-IR $T BT E [ I8 SR AR T8 2 ...(FHH)... 39 50b [y
TS Aifed AT ...(Haem)...

i} oTell SaR SRR : HEIed, R <% H, S AMSTg, 317 J<sl U9 3=y yael 3, 94l 5718
ISP AT TE| e T8T & A1 b= 98 Gl {4 8T © ...(FaeM)...

4 SgqUTafer : TET-TE1, U 39 RE A 8] Il & ...(FFE)...

i} 37l IR SFARY : MY ITH! A FAT T8l Gl 87 ST ABRI A DT T A1 87

-..(FIYTA)...

# Su[UTafd : MY 93 Y AT Ugel Hh fog AlfeH SRUI wliSt, o9 §8 sy
(...

3} 3relt oFaR I ¢ WEIGY, I YUSE HY @ Bl WHR IAGT Sd1g Fi A8) It 22
..(TAYT)... 7T 30 Sff 981 99 §U 2, S g1+ 91 ATE fHA1 27 (H@Hm)...

oft HT WA : TR, T AR R B ...(TAHM)...

#Y IT[HTIRT : HHTSA ST, 3R ST, § PE & g b oy Afew Y 71 list, 3 96 S1sy
..(TALT)...

4} 31eft AR SR ¢ I PUINY F AR @ B, I F AR IS &, STPI <91 el A 8T 81 IR, 9
R AR b FoTg AR &, 9 g AT o o A91qR &1 ..(aem)...
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st STUTIR : T e 91 T2 B (A gTH)...
it IFTES e (STNT) : AR ISNTH 5 AN AR S & ...(ALH). .
off STUTI : 3179 fF<T IR H 91T IB ¥ ...(@AYM)... 39 e ar SRTTI Mr. Khuntia, there is

no notice. Suddenly, if you get up and start speaking. ... (Interruptions)...
i e Efeen : §9 A e 8§ . (aeT)...
MR. DEPUTY CHAIRMAN : This is not correct. Please sit down. ... (Interruptions)...

it T fPeR TEd (ST IRW) @ W, T ASH! $ Il 8164 Hie A AR far w7 2117 7
J =ATRA® ST B A B 18T S ..(FALH)...

MR. DEPUTY CHAIRMAN : Now, Calling Attention. ...(Interruptions)... Mr. Raja to call the

attention. ... (Interruptions)...

it gormoT fRar (ST wRw) : va AT e 3 a1 g gl

it HATA &R : T, ITDH! URCHAICH RUIE M TS T1 §F AN I8 A6 & 6 IqDI =TAD ST19
BRI ST ...(GLT)...

it Suumafy : I8 w1 8, I8 St T Bl Y Fifew A1 SIRT ..(aE)... I8 R$fe ) g
ST ...(JFGYT)... This is some procedure ... (Interruptions)... 8% I & U v RIS 81 Mr.

Raja ...(Interruptions)...
sff 9= fpeR A1eq : *
ff HHTS IR : *

sft Sy=ruTafer : IRET T8 SIRY oifaR 71 SR 3ffaR # a1y gigR Aifew g smueT Tifew gefie
TE gaT &1 31T Afew 7 & foneft faww &1 39 oRE 71EH Sa1 Favd, SHaT TS W g =
3ITqPT A TSMT T2 T §1 HHT W14, MY ST & 6 wed &b Janad od Afed faar simar
g, d1 S9! Tefie g1 A1fRul

sft AT IR : TR, TH AN AT
st Suaumfy ;- o Aifew A 8, WR 9% Usfie @ gel B oY §% Sisul

...(Interruptions ... Nothing will go on record. ... (Interruptions)... Mr. Raja, you call the attention of

the Minister.

* Not recorded.
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CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC IMPORTANCE
Incidents of radiation exposure detected in a scrap market in Delhi

SHRI D. RAJA (Tamil Nadu): Sir, | beg to call the attention of the Minister to the situation arising

out of the incidents of radiation exposure detected in a scrap market in Delhi.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY ; THE MINISTER
OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, on the afternoon of 7th April, 2010, a
fax was received by the National Radiation Regulatory Authority, Atomic Energy Regulatory Board
(AERB) office from Indraprastha Apollo Hospital, Delhi, stating that one person, aged 32 years,
owner of a scrap shop in Mayapuri Industrial Area, New Delhi had been admitted on 4th April, 2010.

...(Interruptions)...

3t g FRAR (S m=w) : W, I8 Sl Rid e 7, s9e < Sl T8 7
- (FAUF).... 57 997 & I8 <1 737 § o I8 TRBR S Bl It Sl § ...(Fae ). Aifesq &t
o=l 1Y) SR U e8] g 2

o} ST : a1 T IR T ..(FIU)... IFBT et 1YY aneft Far I B

SHRI PRITHVIRAJ CHAVAN: Sir, the message stated that the patient had symptoms indicative of
suspected exposure of radiation and requested advice on further course of action. Pursuant to the
above, officers from AERB visited the place immediately with radiation detection equipments and
monitored the radiation levels at various positions near the scrap shop in the evening of 7th April. The
said shop as well as a couple of nearby shops were found to have very high radiation fields. Next
day, teams of Radiation Safety Experts from BARC, AERB & Narora Atomic Power Station were
sent to Delhi with a wide range of radiation monitoring, detecting equipments and lead flask to locate,
identify, recover, safely secure and dispose radioactive sources. They started their work by 8th mid-

night. The entire area was cordoned off by Delhi Police for access control.

...(Interruptions)...

sft AT IR (IR YRT) : WY, ..(FAYT).... AT BH AT I Bl BT HiDT T81 & 7T B
...(CTTH)... ZATY T qTH 3MMSHT I Bl ...(ALTH)...

(TTHT] P& TG WG ¥ IS Y qI8¥ Fol TY)
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SHRI PRITHVI RAJ CHAVAN: The response team identified the radiation source as Cobalt-60,
used mainly in industry for radiography and in tele-therapy for cancer treatment. During search
operation that continued throughout the night and up to noon on 9th April, the team could locate,
recover and secure eight sources of different intensity. These sources were placed in lead shielded

flask and were sent to Narora for further examination and safe disposal.

A radiation survey of scrap metal shops in neighbouring areas was taken up. The search team
recovered two more radioactive sources from one nearby scrap shop. In another incident, a small
Cobalt-60 radiation pencil was recovered from the owner of another scrap shop in the same market
after he was admitted to hospital. All the sources were safely transported in shielded flasks to Narora.

The radiation sources recovered are being examined at Narora to determine their origins.

As a matter of abundant caution, the entire surrounding area consisting of around 800 shops was
scanned by four joint teams of BARC, AERB and NDRF when the shops were closed on the night of
14th April. At the entrance of the market, a small patch of soil was found having slight contamination.
The contaminated soil showed Cobalt-60 contamination but of very low order. The soil up to a depth
of few centimeters was removed to bring down the radiation field. The entire area has been certified

to be free of elevated radiation fields.

In the above incidents, 7 persons were found to be affected by radiation injuries and 11 sources
were recovered. The affected persons are being treated at various hospitals in Delhi. Delhi Police

have registered an F.I.R. on 08.04.2010 and are investigating the case.

It may be emphasized that these incidences/ radiation exposures are not related to any of the

DAE activities or facilities in the country.

It may be recalled that the Government had set up the National Disaster Management Authority
(NDMA) in 2005. The NDMA has raised and trained four battalions of National Disaster Response
Force (NDRF) for responding to radiological emergencies. Also, the DAE has established eighteen
well-equipped Emergency Response Centres at different parts of the country for preparedness and

response to any radiological emergency in the public domain.

The NDMA has been mandated to coordinate, review and augment the national capabilities and

infrastructure to detect, prevent and respond to radiological incidents of all kinds.
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A variety of Radioactive Material Detection equipment is being installed at various Border points
— seaports, airports and landports. The detection capabilities have been aimed as per international
guidelines and specifications (Mega Port Initiative compliant) to detect a variety of radioactive
substances emitting gamma rays and neutrons. In addition, portable equipments are being procured
for use by National Disaster Response Force of NDMA and by Emergency Response Teams of the
DAE for radiation detection. Capacity is being created for inspection of Trucks/containers passing on
the road (vehicle monitors), Portal monitors to inspect personnel at entry/exit, Handheld detection
equipment for close scrutiny including Isotope identification. The Ministry of Home, Disaster
Management and Ministry of Shipping have been identified as the nodal Ministries to implement the
installation and operation of these equipment. A total of 12 seaports and 14 airports have been
surveyed by inter-Ministry teams, including DAE, Home Ministry, Shipping and Civil Aviation and an

integrated scheme has been worked out including information exchange.

The DAE is the nodal agency to examine and approve the efficacy of equipment, operating
procedures, and training. Electronics Corporation of India Ltd., under the Department of Atomic
Energy has the capability to produce all the equipment needed. Implementation of the

aforementioned scheme is in progress.

The DAE has organised courses to train the Front Line Officers, FLOs on the issues of detection,
intradiction and response related to radiological incidents. A workshop, in association with the IAEA
has been planned during May 10-19, 2010 in Mumbai on "Combating Malicious Acts Involving

Radioactive Materials at Major Public Events".

Sir, | would like to assure this august House that all possible care is being taken to ensure that

the country is prepared to handle any radiological emergency arising in the public domain.

SHRI D. RAJA : Mr. Deputy Chairman, Sir, at the outset, | appreciate the presence of the hon.
Prime Minister when the House discusses such a very important issue. But, Sir, the Statement given
by the Minister is not convincing to accept that the Government is prepared to face any situation. The
radiation mishap in the Mayapuri Scrap Market in Delhi has really exposed the unpreparedness and
the ill-preparedness of the nation. Due to Cobalt-60 radioactive isotopes, seven persons have been

seriously affected, as admitted in the Statement; and more than 35 persons are under treatment,
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according to some independent reports. There is little monitoring of various sources of radiation,
including medical waste. Now, the practice is, the medical waste is generally disposed along with

normal waste.

Sir, there is definitely regulatory failure and lack of professional competence to face such
situation. It is reported that the Metal Scrap Market which is exposed to such nuclear hazards
employs more than 20,000 people in 6000 shops. Of these 6000 shops, about 250 are scrap

importers and only 50 of the 250 dealers are registered. They are the only registered.

Sir, now the Statement says, "It may be emphasised that these incidents, radiation exposures
are not related to any of the DAE activities or facilities in the country'. This has been echoed by a
reported statement made by Dr. S. Banerjee, Chairman, Atomic Energy Commission. Dr. Banerjee is
reported to have said that whatever happened in Delhi had nothing to do with the activities of his
Department. The scrap materials come from other countries and it was not possible for the
Department of Atomic Energy to check the entry points or to detect at entry points, if there were any
radioactive material. Checking all the containers laden with scrap was not possible". Sir, | am
quoting Dr. Banerjee, which has been reported in the newspapers. "Checking all the containers
laden with scrap materials was not possible. Instead scanning could be done. While a decision to

install scanners has been taken, implementation was taking time", Dr. Banerjee said.

This is indeed, | consider, an appalling statement from the Chairman of the Atomic Energy
Commission. Sir, if we look at all encompassing responsibility is entrusted solely to Atomic Energy
Commission and its subordinate institutions like Atomic Energy Regulatory Board. Sir, the
stipulations related to nuclear safety in India were originally brought out clearly in the Atomic Energy
Act, 1962, in particular, Section 16 of the Act stipulates that the Central Government may prohibit the
manufacture, possession, use, transfer by sale or otherwise, export and import and in an emergency
transport and disposal of any radioactive substances without its written consent. This is the Act of
1962 and the Act has several provisions. There are Sections 16, 17 and 23 which give enough powers
to Atomic Energy Commission and the Atomic Energy Regulatory Board. They are being empowered
to exercise full powers as a competent authority. But here the statement says that nothing

is related to the activity of the Department of Atomic Energy. | do not understand this position of the
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Government. Under these circumstances, the Central Government and in particular the Atomic
Energy Commission and the Atomic Energy Regulatory Board have to bear the sole responsibility for
the tragic overexposure of radiation which happened in Delhi. They should take the responsibility.
The scrap dealers or the employees working there are the victims of the inaction of these Government
agencies which have totally failed to put in the necessary controls and procedures to prevent such an
incident from happening. Therefore, these victims have to be adequately compensated by the
Government for the short and long term dangers they will be suffering from. Sir, having said that |

must also point out that there are reports talking about..
MR. DEPUTY CHAIRMAN: Mr. Raja, this is not a debate. You seek only clarifications.

SHRI D. RAJA: | am seeking clarification only. That is why | quoted the statement. His statement
is not adequate; it does not address the real issue. In fact, it absolves the responsibility of the Atomic
Energy Commission. If you agree to that position, then, it is a very sad situation in the country
because after 123 Agreement, the country will face a different situation and where the Civil Liabilities
legislation, proposed legislation is in public domain. ...(Time-bell rings)... But we will have to face
such a serious situation in the coming days and when it comes before the Parliament, we will
discuss. What | am trying to say is that it is a very serious issue. What is the regulatory mechanism?
Do you think that it can be just like that it is dealt with by the National Disaster Management Agency
or some Pollution Control Board? Do you think this is so simple an issue that they can be left to the
State Governments or certain Boards? | think the Atomic Energy Commission and the Atomic Energy
Regulatory Board should take the responsibility and the statement does not address that central

issue. Thank you.

A BerTor A9 (STR TS - STFUIRT SN, 3 LRI IRATd gRT Teh a9 TR fawa oot
T &I P BT 11 1 I & ARTYRY SeATh § Th ATdhE § Plalec-60 & A2 I
T BRI & §RT7 N 59 RIGR U &1 I8 a1 FEl & 5 ITP! SIH a1 99 TS 8, ol STh]
BER B DI AU A DR Te1 [BTT ST ATl H3l1 ST 7 AU Tehed H AR AT DI T BRA B
I a1 2, A 59 Wy 9 3o 781 Iam ¢ {6 gaf 9RA § $Tee-60 Ade 7 afEia g,
AfT REfad B9 F Frac(e Al 98 Bars W B UgT T1? 39 SSR% Bl aF Bl U MivEd A
<& 8 SR S0P a1 e 715 3 9 AAMe] gRT dispose [T ST 81 7 ST =18 § {5 &
DT gRT VYA U ST & a1e 81 I8 FMifaa w3 A faam 7 3R 9T disposal §31? 3 aR |

230



Fhed | BT TGV 1 ¥1 IR YT T2T B, A1 S wared™ # I8 Ry 7 2l gt 1
ST g B, Sl 3P (Y ST &, S [I%g s HRIATS] B AT HIs &S o Bl Hag T8l 2| 731
Sft ¥ Be1 2 b 337 & TEd ITd oG Ghadm oot fhar 71 7, S TRt ¥, 98 B © 3R 39d
BRI RART EFft {5 & T8 & & € S |n € 9r g9 S RieR 81 o €, fafewor &
BRI ST T BT S 8, TR 8 S 8, S+ fo1¢ fifehe @t ors avern 71 81 I8 did & &
ANBARIS STATHT TRTIVT SRIAT H 7S folg HIg U faRiy a1€ &, oifdhT 3k F&i 9 Al &
STST BT AR & ¥1 3R ¥ SR BIS I 377 B, A SABT goATol $y T ST, 3376 forg
oI5 fafreareg T8 2

JURHTRT S, 37T a7t fa1 # SwiATdee] 19 89 aTel €, 79 IR &fik e 81 9ach! 8, 396
1T /a1 garen &) S 272 BTlife s9d By BSEIC! 3oy R 8, Wg’%ﬂ?iﬁ Radiation Detection
Meter TS B & foIq 1 18 faamR f5am T &, a1 59! IdT 5 9 ? 39 ded # § 78 Y
ST = % T8 S E-Waste 8, I e, AL, AEsd, AL onfe @1 o v B, gefy
HRT H E-Waste & SUIC TR URISY B, A TRHR & golel 9T & BRI, T8 91 ATGTE H AT 2
UN &1 T& RUTE & SR WRA 3iR F1 &1 STeal 81 E-Waste BT ST $ 3R T B F o T
TSI UIferdl BT SMaTIDBAT g1 TN ST H ATAT 4-5 AR T E-Waste UST BT & 3R 97 ARTerd
S | e fa St 21 anft e g 5 SR & ofex o wieor fhar wan, O S W E-
Waste % P& 3791 UTY Y| TE E-Waste STHIT & 3fER T a1 A1l &, S ST B STSTS, ARG B
Wib_\’é?ﬂ%, WWW@W%I Sﬂﬁf]‘(’ E-Waste &I recycling and disposal aﬂ%ﬂf
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o} IgHafe : g SEre el %\', gfew g clarification %I | request the hon. Member to confine

their clarifications to the statement made by the Minister. Other issues cannot be brought in here.

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, it is a sad occasion that while we are
going to have many more power plants run on atomic energy, we are discussing this issue today. Mr.
Minister, if you remember, | had put a question and you had replied to that. | will speak about it later.
We are not even able or capable to look after the biomedical waste. It seems Cobalt-60 came out of
the biomedical waste from a hospital, because it is used for cancer patients. Sir, the Committee on
Subordinate Legislation is examining the hazardous waste disposal. As we have not submitted the
Report, | will not be able to tell you in exact terms. But, | can say, when we visited Chennai on a
Study Tour and questioned the Port Trust Authorities, the Customs Authorities and the atomic energy
personnel, everybody expressed their ineffectiveness, because we do not have any method to find
out what waste is coming from abroad. At that point of time, we had expressed our concern.
According to them, waste is coming in containers. They said that we do not have any equipment to
find out whether the waster is nuclear waste or hazardous waste or what kind of waste being

imported from abroad.

Unfortunately, Mr. Minister, in today's time, when we have all kinds of detectors available, our
country does not have such things. Sir, foreign countries are using atomic energy extensively, both
for medical purposes, power generation and warfare. They have also developed detectors. We also
have medical tourism. A lot of patients come from abroad for treatment. Our poor patients also go to
hospitals for treatment. In Delhi Cobalt-60 is detected at scrap dealer and we came to know only
when they got sick and reported in the media. But, there is no proper waste disposal policy.
Yesterday, the Minister of Environment and Forests explained extensively during the Question Hour
that he is framing new rules. But, again, | would say, as | told him yesterday that we make the rules.
But who will implement them? He was talking about the e-waste. But what about the bio-medical
waste that is coming out from both, the Government as well as private hospitals. There is no control
over it. | am very sorry to say that we have observed in the markets, close to hospitals, even the
cotton wool, which comes out of hospitals, is put in rajais and takiyas. It is a very serious situation.
Mr. Minister, it is one incident that happened over here. But, then, we are going to have many more
nuclear power generation plants. And, as you said, all of them are going to be in the public domain.

None of them would be in the private domain. My simple question is this. How are you going to
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control the waste disposal ? Even the used material also takes about 25-30 years to get de-radiated.
It is also very shocking to read that not many doctors are aware of the side effects of radiation. When
the patients, especially the cancer patients, are treated with radioactivity, even the doctors in the
AlIMS are not aware of the dangers of over-exposure to the radioactive materials. Not only that, they
don't even know that it is only the city scan that causes radiation, and not the MRI. It is a very serious
issue. | am very happy that hon. Prime Minister and hon. Health Minister both are present here. The
biomedical waste is just thrown in the thickly populated areas. It affects the general population. Even
some of your doctors in the All India Institute of Medical Sciences do not know the side-effects of
radioactivity. ...(Time-bell rings)... Anywhere where radioactive materials are used abroad, they have
some kind of showers which removes the radioactivity of the material. These showers are also used

in our atomic plants also for the people who are working with the radioactive materials.

Sir, even in the Liability Bill, which was supposed to be introduced in the Lok Sabha, the
compensation is very meagre as compared to other countries in the world. Are the Indian people

guinea-pigs that there is a provision of such a meagre compensation? ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: | think, we can have a separate discussion on the Liability Bill.
...(Interruptions )...The Liability Bill is not. ... (Interruptions)...

DR. (SHRIMATI) NAUJMA A. HEPTULLA: No, Sir, it is not the question of discussion. Would you
like another disaster to take place and, then, we have a full-fledged discussion? Why did you admit
such an important matter as a Calling Attention? Is there any provision for compensation for the

affected people ?
MR. DEPUTY CHAIRMAN: That is a wider issue. ... (Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): She is saying that even the affected people in this incident

will not get any compensation because there is no law. That is the point.

MR. DEPUTY CHAIRMAN: | fully agree with you. But it is not under the domain of the Calling
Attention. How many times | will have to remind that under the Calling Attention you can seek only

clarifications ?

DR. (SHRIMATI) NAJMA A. HEPTULLA: Why did you admit it as a Calling Attention?
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MR. DEPUTY CHAIRMAN: You are my worthy predecessor. You very well know.
...(Interruptions)... You have to seek only clarifications. It cannot be a debate. You can give a notice

for having a full-fledged discussion on it.

SHRI S.S. AHLUWALIA: Sir, many a time you have converted Calling Attentions into a

discussion. You can convert it into a discussion. What is the problem ?

MR. DEPUTY CHAIRMAN: Where have | converted it? | have not converted it.

...(Interruptions)...
SHRI S. S. AHLUWALIA: Many a time in this House, we have converted it.

MR. DEPUTY CHAIRMAN: By agreement, we have done it. ...(Interruptions)... | only expect the
hon. Members to follow the rules. There is a statement by the hon. Minister on a particular incident.
Now, let us confine ourselves to seeking clarifications. ...(Interruptions)... Let us not convert it into

a debate. This is my request.

DR. (SHRIMATI) NAJMA A. HEPTULLA: | agree with your request, Sir. But | want to ask you

one thing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. There is no time now. Don't take twenty minutes.

...(Interruptions)...
SHRI S. S. AHLUWALIA: Jayanti, you are on the Treasury Benches. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please. Do not compete in taking time.
SHRI'S. S. AHLUWALIA: Don't compete with the Opposition. ... (Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, where is the question of time when we are

discussing the lives of people, the future of the people. We can discuss it. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | agree with you. You can have a two-and-a-half discussion. | am

not. ...(Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | just want to put two questions here.

MR. DEPUTY CHAIRMAN: Please put the questions.
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DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, you said that we must confine ourselves to the
statement of the Minister. If the Minister has not mentioned some very important issues, where can |

discuss it?
MR. DEPUTY CHAIRMAN: You may ask questions. ... (Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | have to ask but. ... (Interruptions)...

MR. DEPUTY CHAIRMAN': The rules are framed by the House. You had implemented them when

you were in the Chair.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, it is a different role that | am playing now. | had
played a different role over there. | would like to say that the hon. Minister has not mentioned
anything about compensation. When we had the gas tragedy in Bhopal, the Government brought a

legislation...

MR. DEPUTY CHAIRMAN: | am sorry, you are ...(Interruptions)... Mr. Ahluwalia, please.

...(Interruptions)...
SHRI S.S. AHLUWALIA: Sir, you are not allowing her to complete. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | am only making a request. The information that you are referring to

may be important. You may give Notice for a two-and-a-half hour short duration discussion.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the purpose of Parliament is to enact laws, and |

am asking the Minister to enact a law to protect people.
MR. DEPUTY CHAIRMAN: Surely, you have every right but not at this time.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, then | must not speak because there is no point.

The Government is not discussing any point. You are not allowing it. ... (Interruptions)...

SHRI'S. S. AHLUWALIA: She is saying that after the Bhopai gas tragedy, there was a law passed

by the Government. ... (Interruptions)... whether for radiation or nuclear liability. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, this is Calling Attention. | have to go by rules.
...(Interruptions)... 34 3feTl ...(@EYM)... Mr. Keshava Rao, please take your seat.

...(Interruptions)...
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DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | would like to have an answer. | would like to ask
why Members do not have the right to enact a law for the protection of the people. You represent the

people and ordinary people have been affected by it; you and | are not affected.
MR. DEPUTY CHAIRMAN: | would like to read out the rules. A Member. ... (Interruptions)...
S1. (3FicH) ST Q. SO : e’ 31 AT B .. (FFHM)... ok Hd RIETsy| ..(ae™)...

MR. DEPUTY CHAIRMAN: Then why do you. ...(Interruptions)... How do | conduct the House?

Please tell me.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, the House runs by rules every time.

...(Interruptions)...

SHRI S.S. AHLUWALIA: Then you must run the House according to rules....(Interruptions)... If
you wish to quote rules, then you must run the House according to rules. What was happening half

an hour ago? ... (Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: Why did you allow. ... (Interruptions))...
ot STHUM : I8 RTIGR? ..(HAUH)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: You are not allowing me ... (Interruptions)... They do

not want a discussion. ...(Interruptions)...

off SuauTafe : 3f3T1 3y 9fSTI ...(@EHM)... Mr. Keshava Rao, | am here to control the House.

Please sit down.

SHRI S.S. AHLUWALIA: You are quoting rules. Then you must. ...(Interruptions)... What was

happening half an hour ago? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, there is no need for this. ...(Interruptions)... There is
no need for this. 3T 1T Gﬁ, MY 9 3QI Why do you interfere? If | want to, | would provide the

opportunity. ...(Interruptions)... It is not your responsibility. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Under which law would these people be paid compensation? There is

no law. That is the point she is raising. And your people are jumping. ...(Interruptions)...
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DR. (SHRIMATI) NAJMA A. HEPTULLA: There is no law. ...(Interruptions)... This is such an

important issue. They are not understanding it.

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, please. Already ten minutes have passed.

...(Interruptions)...

SHRI S.S. AHLUWALIA: Why are they jumping? ...(Interruptions)...I never said *. Don't put

words into my mouth. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Remove that word. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please, | am making a request.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | am accepting your command. You are in the
Chair. | have to accept. | am asking the Government one pertinent question. In the absence of any
legislation, what compensation would you give? | mentioned about Bhopal because you enacted a
law. Should we have a catastrophe and, then only, we will enact a law? Or, we should have a law,
like the Minister was saying yesterday that we are going to enact a law for his Ministry, the
Environment Ministry, for the e-waste. What about the bio-medical waste, what about the hazardous
waste? These are very important questions. When we are going to have hundreds of atomic power
plants in the country, who is going to look after them? That is what | am asking. Why is everybody

not bothered about it? ... (Interruptions)... Are you not bothered about the lives of the people?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): Sir, may | say that we have rules for hazardous waste, bio-medical waste? It is not true

to say that we don't have rules. We have rules.

siieht faga S1gR (femee uewn) : wRied, I8 q$) 1R 99w © il ATgR) 7 g5 ©, e 9
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238



T g TS § 79 319 AN 95 IR 3 < 31T 2| 78169, H 78 ot S arsch § o & g9 an
o 379 RN DI TR T ST &R WiEfeve 39S IR # AT & 94 iR 79 TRE A medical
waste @1 a1 B TS B IAqP oY &9 91 WA 1 978 32 ¢ iR {5 ave S gd dnT ga 9T 3
YT B S X8 87 I8 U 9gd TR AHA § 50 dR H RIT 3ATT PIs JHIT oI S /2 8,
e 3 590 ar & Arll o1 gfad e o 9% g=rars)

it a3 R (afeerht D) « # A = weiey @ S = 5 gw e R faeen
B AR 7 & E g3 B, A S0 F TR B A W FarSt A B MR gt ff Ieger @it ey
S £1 379 95 9§ N 8TS XS 9 TS §U B 57 9 fferpier U g & Rored grsigad
WWW%%@Wﬁﬂ?&TWHﬂW@H&T@%ImWBARC & Narora
Atomic Power Station %1 TRE I $9 ATIIR TR ToR I [l 2, TP ey H 1 Pdfed o
forg < <2 &, & S A ? g srerman H e T Y ST A 5 i whu et Yfewers
ATfed TRIEd &, T I8 99 8 f slight contamination @1 g ¥t Bre-T1ail & ¥f$aT gfacfact |
1 €1 BIT 2, ST BhY & AT AT ST 21 T8 a9 ol TSR] & fF feeh # & 20 89k J Syra1
T 398 FeTe 81 41 I8 ports TR ST AR T R BT 11 U1 AT, 39 9 § 1 hed
IoTY MY 21§ ST Arear § 5 eger Affver o S a7 A 8 8 F Y w1 HRT E7
A ara, #30 AEIE T A S o RIS # et 7, § 981 & IR A dear g1 H 92 weey 9 S
=TEa ¢ o5 91 I8 99 § %5 319 50 S @I Institute of Nuclear Medicine and Allied Sciences ¥ il
fopan 1 2, A1fe ST @1 o1 A {6 A ST A vadiSt gu g a1 T2 Al I wel € 1 o
I A el & Yfaersr, BHdd, Faciiha a1 AT gfaea AR 3 vauis 8l @l gfe
TS T ATTEI? oFR 2 T S Y&l & fofg 91 e IoT 3= B

H ST point ARBR | I8 ST ATET § & hand held radiation meters WRIa+ & Hde # I
RIS 82 30 HEIG T 71U Rl # H7T & o6 SHa! &/ &1 I fia &1 & Hiflrer ot o &t
T 3T RTINS 2, 3P e TIRE A JAHT 7 GHhell &2 I8 98 Heol 2, I8 [h-3¢ fhall gord
P18, U8 AP, dIeT, THI, TRR f$Tae B Al 81 § I8 ST 9redl § & I8 Red fSars,
<Yfaered $1 H f$Cae B U T TE1 HR TN, $HS 70 31T T FaRAT PR S 87

sft SIfaTeT I WA (V) : ITAHIRT HEIG, Tgd [9aR F A 7R A1fear o o0 faamR
9 &, # Rt -7 a1ai @) R =Ired 1 B incident BIAT 8, A1 HAfCTT a1 8 3iR

239



FHfEYT g7 &, A1 311 RUIE <=t € e RIS geiiie B & fy IReR & 99 33 aR be
&1 BT & a1 Red wrgdl 4 gdt <& €1 F omacs A1ems F A HA Sft | S e g 5
o1 oft vaRued, <fi-uies a1 STEi  WhY 3Nl 7, I8 IR IS Wi, D! AT B & fog
T TAR T AT 739 § A1 T2 8, 3R 7181 2, A1 Ha d& 3 72fH T 8 SR ? &1 TRaR
T BTE T 31X incident B 6T SASTR BRI 31277 S Tgel 73 $eeTel 81 S ?

H Qe 91 37 AT ST H A1 T8 §, A1 FeIT H31 7 I8 0 93 € 3R 3779 3 1 Bl
IRETE Wi B T TR, custom department T T8 important department 8, ST ATHT 187 & 31T
2, SU®T custom department IRTTS BT &, SHDHT Th HT &, i Suh T Fiah 9 @ioh gl
2198 fRurcie o8 IR R & foadx < a1 ¢ 5 & &R Wioh $oi a1 7 4R &1, a@1f &9
HTHTT B h1 BR Th, b I8 HTgel T SER 4§ IR 3R IR 4 SeR & g9 I8] 8 3R ITa] a1
b WISl Pl T [ MY &1 78I Tbl bR o (oY TS Th HeMH @l i feTe B 8, Afdp anfl
TP fSUTEHE BT ATS Wbl e Al Hiarss 721 &1 18 21 & A= 301 S F S =g 6 g
Wﬁwﬁwim%ﬁ%mﬁwmaﬁdemand %,Gﬂ’dﬁmee’[
PR P foTg 9 T I701 9 Fagmd drargs H-1 &1 S ? g

SHRI MOINUL HASSAN (West Bengal): Mr. Deputy Chairman, Sir, | thank you for giving me the
time to speak. Sir, | have a few questions arising out of the statement given by the hon. Minister. If
we go through paras 4 and 5, it shows that there is a lack of regulation, monitoring and awareness.
So, | would like to know as to what action the Government is taking with regard to this menace,
which is taking place in a particular place, and, which can happen anywhere in the country on any

day.

Secondly, Sir, para 6 says that seven persons were found to be affected by radiation injuries. It
has been discussed at length just now. My question is whether the Government is in a position to

compensate those people, and, if yes, under which law.

Sir, my third question is linked to para 7, which says that the incidents of radiation exposure are not
related to any of the DAE activities or facilities in the country. Government has washed its hands off
but we must find out its sources, its causes and resolve this issue. It is the duty of the Government,

which is there.
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1.00 p.m.

Sir, the fourth aspect, which was also discussed yesterday in the form of a Starred Question, is
that so far as the e-waste disposal is concerned, it is taking place privately in a bigger way and in a
very unceremonious manner. Is there any comprehensive plan of the Government with regard to the
e-waste disposal, which is taking place in different parts of the country? Sir, there is one more point,
which may not be directly related but which | must mention here. Sir, twenty five years have passed

since the 'Bhopal Gas Tragedy' took place.

One law has come. But if another radiation massacre takes place, there is no law to compensate
the victims. Till now, radiations are emitting in Bhopal. But people are not getting due compensation.
So, Sir, | would like to say that we must be in a position to make ourselves ready to face the menace.

Thank you, Sir.

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Thank you, Sir. All my hon. colleagues have
raised the important points. | want to be very brief, Sir. It appears to me from the Minister's
statement, and | am very glad that he has re-assured the House that it really has nothing to do with
DAE. We, of course, do expect that the Government will maintain that. We are not worried on that
score. But it seems from the statement that this could be falling in a gap between two important
issues. The Minister for Environment is here. He has assured the House several times that there are
rules for disposing of bio-medical waste. However, if it is radioactive in nature, then, his Ministry may
not be concerned with it. | am not sure how far the check points at the border, at airports, at
customs are there although those too need to be manned. | wonder whether these may not be
irresponsible disposals of bio-medical waste from hospitals which has reached the scrap shops. It is
tremendously worrying to see that there was a certain amount of radioactivity in the soil. As far as this
is concerned, if it is bio-medical waste, which is radioactive, which has reached scrap shops, which
is used to treat cancer patients and for tele-therapy and radio-therapy, there is a gap in the law;
there is a lacuna in the law, as has been pointed out by my hon. colleagues earlier. We need to
consider how hospitals dispose of these radioactive substances with far greater seriousness. | think,
there needs to be a synergy between the two Ministries to ensure that hospitals are given stringent
punishment for irresponsible disposals. So, | would like to ask the Minister a pointed question

whether there is not a gap in the various important laws that cover this issue in the dealing of bio-
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medical waste where it is radioactive, as has happened in this case. 800 scrap shops, Sir, it seems
to me extremely shocking that scrap shops can be a source of so much danger. Where are the other
scrap shops? How far is the Delhi Police equipped to go into this in a detailed and comprehensive
way and to understand the situation? Will the matter and the origin be probed with much greater
seriousness? One FIR is there in a Delhi police station. How far will the origin go back? | think the
origins are at a much higher place at hospitals in various parts of the city and in other places in
addition to the places which have been mentioned. Therefore, Sir, will the Government consider
ensuring stringent punishment for hospitals which dispose of bio-medical radioactive waste and get
to the bottom of this particular incident? As my other colleagues have mentioned before me, since
there is no law to deal with compensation for the injured people, the Government should ensure that

proper compensation and rehabilitation reaches them.

PROF. P.J. KURIEN (Kerala): Thank you, Sir. There is nothing much more to ask because every
aspect of this has been taken up. | went through the statement. It is not that the Government has not
taken action. All possible and necessary action has been taken by the Government on an emergency
scale. However, | would like to ask two or three straight questions. Number one, there is lack of a
comprehensive law for dealing with the hospital wastage or electronic wastage, especially the
radioactive wastage. Will the Government consider bringing a comprehensive law dealing with the
wastage whether it is hospital wastage or radioactive wastage or electronic wastage? Number two,
the Statement says that the NDMA is dealing with the subject. Of course, the DEA has no such
responsibility. That is another aspect. But NDMA is mainly meant for natural calamities. | think, there
should be another agency or the DEA should be asked because radioactive waste is a separate
thing. Therefore, it should be dealt with by the DEA. So, this aspect should be considered by the
Government. Another aspect is that in the hospitals Cobalt-60 is used for treatment for cancer, and
in most of the hospitals, including the Government hospitals, | would say that there is no adequate

protection.
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There is lot of radiation where these radioactive materials are kept. There should be a law to
regulate the use of radioactive material even for treatment purposes. Sir, it is clear that adequate
detectors or scanners, which can scan radioactive material, are not available in the country. Will the
Government examine the availability of this and ensure that adequate instruments are supplied in the

country wherever needed, so that this menace can be minimized ? Thank you, Sir.

SHRI JAIRAM RAMESH : Sir, | just want to clarify certain points. The hon. Minister has already
made a statement. We have comprehensive rules for hazardous waste management that covers bio-
medical waste as well. Like | answered yesterday, by the 15th of May, we will have comprehensive
rules and regulations for managing e-waste which today is managed under the Hazardous Waste
(Management and Handling) Rules. We will have separate rules and regulations for e-waste.
Radioactive waste is not covered under the existing Hazardous Waste (Management and Handling)
Rules. And | also said yesterday that the real problem lies in the fact that 90-95 per cent of the
recycling takes place in the unorganized, informal sector against which State Governments are

unwilling to take tough'action because of the large numbers of people employed in this business.
MR. DEPUTY CHAIRMAN: Now, the hon. Minister will respond. ... (Interruptions)...
SHRI TAPAN KUMAR SEN (West Bengal) : Sir, kindly allow me to speak. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: But you have not given your name. ... (Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, | will finish it quickly.
MR. DEPUTY CHAIRMAN: Okay.

SHRI TAPAN KUMAR SEN : Sir, it appears from the statement that the Government is quite sure
that this radioactive scrap has been received from abroad; it was imported. So it spoke about
surveillance at seaports, airports and landports. It may be that it is procured from within the country,
particularly from those who are handling bio-medical instruments. | think the scrap disposal must be
brought under some regulation. Receiving it from abroad is bound by certain rules. But, within the
country, the scrap disposal must be brought under some regulation. | think this is what this

experience has taught us. | want to know whether the hon. Minister is going to look into that.
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SHRI PRITHVIRAJ CHAVAN:: Sir, many important issues have been raised by the hon. Members.
| am very grateful to all of them for taking interest in this very important area. Sir, we must first
distinguish between what was found. It was a medical equipment, probably Gamma Chamber, and
not medical waste. The equipment has cobalt pencils. They are used either for radiographic
detection of material or for cancer therapy as | mentioned in my statement. What we found is not

radiological or biological waste. That is one important thing.

Sir, we will take up the issue of bio-medical waste. There are rules for treating radioactive and
biological waste. And these rules are governed by the Atomic Energy (Safe Disposal of Radioactive
Waste) Rules. Sir, we must also remember that no operator in the country can buy radiation
equipment for treatment without permission of the Atomic Energy Regulatory Board. After they import
it, it is inspected. The technology goes there and continuous use of that equipment is subject to very
strict guidelines of the Atomic Energy Regulatory Board. They cannot just dispose it of and sell it as
scrap. It is out of question. | have clearly stated it in my statement that it is not related to any activity
of our Department. No other agency is authorised by law to manufacture any radiological material. It
can only come to India from the Department of Atomic Energy. Then how did it come? Of course,
investigations are going on. Police are investigating it. Police are being fully supported by the DEA
and the AERB. We will find exactly what happened. It is obvious that these equipments, which were

found there, were not registered with the AERB.

So, a logical conclusion can be drawn that they probably came as scrap from abroad. | am not
saying it definitively unless we find the final answer. They are not of Indian origin. Now, it is not a
waste; it is equipment. Do we have a regulatory mechanism in the country ? Sir, | would like to assure
this august House that we have very stringent mechanism, regulations and rules to operate any
radiological equipment in the country. Now, | tried to clarify biomedical waste. Yes, there are serious
issues about biological biomedical waste. But, as far as radioactive biological waste is concerned,
there are strict rules framed under the Atomic Energy Act. Sir, one important distinction needs to be
made because words 'waste disposal of nuclear power plant' were used. Najmaji raised that issue.
Sir, these are two different things altogether. The waste disposal is also called waste. But, waste
disposal from atomic power plant is a completely different aspect. Every single gram of waste coming

out of atomic energy plant which is run by the Department of Atomic Energy and NPCIL is recorded

244



and measured. And, in certain power plants which are under the international safeguards, every
gram has to be reported. So, any pilferage from there or its going to scrap dealer is just out of
question. So, what we are left with is perhaps some scrap. So, are we regulating scrap coming in?
Sir, import of old hazardous waste into India is subject to provisions of Hazardous Waste
(I\/Ianagernent, Handling and Transboundary I\/Iovement) Rules, 2008. These are made under the
Environment (Protection) Act by the Ministry of Environment and Forests. Now, this policy requires
that import of metallic waste and scrap is subject to following documents being submitted to the
Customs authorities. Naturally, the Customs authorities, the Commerce Ministry and the import and
export authorities are concerned about importation. So, what are the documents required? First is,
pre-shipment inspection certificate in a stipulated format from an authorized certification agency. So,
you have to do pre-inspection in the country of destination. Secondly, a copy of the contract
between importer and exporter that consignment does not contain stipulated types of hazardous
material, particularly radioactive waste material. This has got to be done. Now, was that done in this
case? Does it pre-dates these rules? Apparently, it is very old equipment. So far, we have not been
able to find out to which country it belongs to. We will probably find that out. But, apparently, it
appears to be very old equipment. So, there are rules for importing scrap and hazardous materials
including radioactive materials. Rules are in place. Now, obviously, if it still comes in and the pre-
inspection measures are not updated and are not able to detect it, then, we must make sure that we
don't get any radio-activation. That is precisely why, | informed that now, we have elaborate
procedures for inspection. Instruments and equipment have been installed at major ports and

airports and we will keep on doing that. It's a long activity.

Sir, the National Disaster Management Authority, NDMA, was specifically created in 2005 to
handle all sorts of disasters including radiological disaster. So, | don't agree that they are not the
agency to do this. They are precisely the agency also to handle radiological incidents, accidents or
disasters. As a matter of fact, there is a full report called Management of Nuclear and Radiological
Emergencies published by NDMA. Of course, the NDMA is trained, helped and supported by the

AERB and the Department of Atomic Energy. And, as | mentioned in my statement, they have raised
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battalions of disaster management force which is being trained by DAE. They have special equipment
and protective gears. They are the people who were the first respondents when the report came from
hospital that something had happened. Not only that, the DAE has its own early response teams.
The DAE has created, as | said, 18 response centres throughout the country and we will keep on
expanding. So, we are working on all fronts not only with the help of National Disaster Management
Authority or its force, but the DAE also has got adequate equipment which are imported, which are
being manufactured locally and we will fully guard our borders against unauthorized entry which could

perhaps be something more serious than just scrap.

And | would like to assure the House that our guidelines for importation of scrap or any
radiological material is as per the international standards, and as per the international standards, we
are in constant touch with the international agencies, and | assure the House that our effort is that we
get the best equipment possible. It is being installed. | admit that all of it has not yet been deployed.
It is being installed. The National Disaster Management Authority, the Ministry of Home Affairs, all of
them are working together. The Ministry of Shipping is installing equipments, full container scanners,
not just material, but scrap could be contained in containers. Containers have been completely
scanned; there is full container scanning. All this equipment is being put in. We are getting the best
advice from wherever we can get, from DAE, from AERB and all that. So, | need to reassure the

House that we will put equipment.

Sir, a question was asked whether there is a registration of scrap dealers. Yes, there is. But,
perhaps, this system needs to be tightened up. | am sure that somebody might have got something
hidden somewhere in the depot and not reported possibly. We need to tighten that. | am sure the
group that has been mandated to look at all these things will go into tightening the current law of

handling the scrap.

Sir, one more important issue has been raised, and that is about compensation, and | thank
Najmaji and Ahluwaliaji for pointing out that at present, no law for radiological accidents exist in the
country, and we must have a law which will give civil compensation for any radiological incident. Any
suggestion given in this regard, we welcome to look at the suggestion. But let us all accept the fact
that there is no law today, and we need to enact the law for civil compensation against a nuclear

liability .
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Now, e-waste policy, this is such an important area, but e-waste and radiological waste are two
different things. It is not connected. | think the Minister of Environment and Forest is working on
tightening up the policy of e-waste. Then a question was raised whether a declaration by exporters is
required. Yes, it needs to be done. But if they do not do it, we blacklist them. We even blacklist the
countries from which false declaration has come. The procedures are being reviewed constantly. Sir,
| think, | have covered most of the questions raised by the hon. Members. Yes, a question was
asked why there is a delay in installing the equipment. Sir, this is very specialized equipment. The full
container scanners are made by very few people and already two full container scanners have been
installed at Nhava Sheva port. There is a plan to install very soon at least 12 full container scanners so
that if there is any radioactive material inside it, it can be scanned without opening it. | can assure the
House that we have taken this whole incident very seriously. We are looking into the matter how the
material came, what happened. And there is another important issue that when the person who was
radiated went to his family doctor, the family doctor could not diagnose it correctly. Four, five
valuable days were wasted. When he went to a major hospital which had the nuclear medicine facility
like Apollo Hospital, they only knew and they alerted the DAE, and the moment the DAE was alerted
through a fax message, DAE, AERB, everybody went into a bigger response and isolated the
sources and took them out for examination. So, response from the DAE was very prompt, very
quick, but information came late. That is a fact, and | think, it is a very important point that we need
to spread awareness, and the NDMA is going to do that. We need to spread awareness in the
medical syllabus about the symptoms of radiological disease and radiological exposure. It is not
adequate today and that has been proven by what happened in this particular case. But | can assure
you that the Government of India, the Department of Atomic Energy, the AERB, the NDMA, all are
concerned about whatever possibly can go wrong, and we are fully prepared to meet any emergency

as | stated in the statement. Thank you.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned at nineteen minutes past one of the clock.

The House reassembled after lunch at twenty-two minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
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GOVERNMENT BILL
The Appropriation (Railways) No. 3 Bill, 2010

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): Mr. Deputy Chairman, Sir, |

beg to move:
That the Bill to authorize payment and appropriation of

certain sums from and out of the Consolidated Fund of India for the services of the financial year

2010-11 for the purpose of Railways, as passed by Lok Sabha, be taken into consideration.

The question was proposed.

A GHYIT WISTHTS WUt (YORI) : A1 ITFHTIRT FEId, H AMIep! defae F 9l §
13 T qeT AT T HiepT T 59 TRATY F97 3 Uep HHE SR BI 2RI 3 3791 q1 & BT
g IR UBAT AW &, SAAY H AYPT AR €1 F 39 e & 9l el @1 faqagdes aamn
=mEar g 5 vord ffs @51 3R & move fd T 39 Appropriation Bill TR # STI% AT & 370+
[EEISSEREANERERIREact]

BT I WYY © fob 519 F v 3 AR 21, Politics H interest a1 idT T, S5 < H+ rem 9
& o1 {3 30 91 H Appropriation Bill TR ae & oY TSl 81 WHT| I a7h I8 49 A% 77 4 T8l

o7l # REfgae amRelt, ARTSE, ORI 9 AT §1 T 1960 H 519 ORI 197 a1 A1 a81 & JIH G
3 1. Sia=Tst F5ar ff S e 991 &5 g1 FA A1 TS I birth place T 3R FTel o1 b
21 981 VeI 9gd R &, AR 3T O 98 T F1SIIoT 81 BT S9IR B Il g

AT A A S I7 SRy © S oo quT # 9 W) a1 HEl, 379 59 9 91 '
B! Y, BH SP] 954 TR W G 8 U AR T9 B9 YT Fell b 31T 95 I RN g941 RE &, I8
At ATy 2 aetar <& 2, fha €1 Y i ey a9an € 21 Heiey, § 74y AR g, g9y
AR BT AT TRIADRN A R BIg TA] 81 ST AT HUAT Y37 AT DY BH SI9 18X BIg G BRI o
IR 5} Teorae Bl ofdx TBT IRGR | FT a1 IR B &, faTelt =t & a1 AT Fvad & @Y
IT: I8 T B9 S1dTd 3 SRg 1 ferct off 35 3o T8t STl 1 3TEre AT foha ST, $7R 519
b IUA BT EH TR el AT T8 & <l Bl ST AT o S A 15y § SREATR A 3R IHD
U gpRE R < BT I1IE] T8 ¥ BRI, d1 84 3MYB] a1y foemerr <311 R fopeft fawar &1
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BRI B P75 AXBR & U A &, A1 U1: 89 Q1 81 STard fAetan 81 931 X 3l it bl g=gare
<1 8 T S8 A1 ARTe 3 8 B <1 3 SudTet g7a1 <31, Tpel a1 <411 3R 379 I8 A X Al
TE T BT WG B IS AT FAfReR & a1e 9 feurdie @t Sl @) @) oFR fhdt va
e # fiyerh € A1 98 Yo HaATerd & Fae 7 e ) €1 89 oiue! Wi deet ared § SR
e 2 5 Jmuast At a1t STeq | STeg 37e | 311 9114 SR vl /el § ! Aeherd fHel|

SYFUTILT S, o1 JATqP AT § A HAT ST B Sl a1 &, 98 IE © b 3Tl gag Wl v
Harer # A g o1 {6 40 HRrerd ST Y WIS W S W@, D] e Yo &b daEl 9 8l
BT B 1 T I A VA1 BIs AT of BT & 6 99} de7me] & A1 S gs gl &l
TS foram ST, a8t F ITATATd B GRYT BT AT AT ST, IS ATSIAST A ST SY? T8t
St At raemd 17T 81 ]ET €, 9 Al yrsde TfCRITRE 9 B jE 81 99 dgd e A1 verd feuréHe
B 3R W Igd STEOHS HRIHTT IEH DI 21 el 81 81 ORI & G FS3me] 31 IS Fieist o
e & Sire a1 gireAfed amuast iR | foram Srgm a1 <91 & JoIf & ToRTa iR a1 § fewar o
JHa1 81§ I8 1 ATID] SAAY T R8T §, A1 STFHTIRT Sfl b Yol 31 e 2 BT JaraT
H 9T 3789 e 1 T8 I I81 | WA FHTIY b T2 B & g 991 iR R F I a8
T €1 98 o7 Yo 81 TS oY, 918 H Heaoid & M W ISP 48 B AT T 98 F9 | FH=aoi &l
1 7, AR 37751 A1 oy offF ied orTa 3§ 21 o 81 81 W1 U 954 ufas A 2 o
31 el U WMET FaRT § 1R 599G & QT A1 TSR] D1 a1 91 81 {6 300 & S 111
TSTATS TORT & 91 Ha §ReBTET BT &1 o Torid # 81 Bl R & ucie o 3a & forg it
Ao H € S BN

iR B # €1 3 firery 81 R oRTd # Tie &7 3a-1 uIeRiad 81 1 98 va gfoer off, 39
ST T S B T B2 W AAIT A S e wmefar € 5 oy St 9/ Siedt g6l g v,
s e B SH geraT e Feh| STTHTIRI SfY, TAN 5T Bl s 9gd g Bl 8| FAR I
B fpeft A1 B yHIe HA & Y, 50 B IRER AR fHE @1 e Bt €, a1 e
boycott B ST 1 H 39 fIw1 o1 faa1e 71 751 7197, 39 wieh™ 1R 931 Sl 999 firer 2, 39 g9fg
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TE HRAT ATEAT §, P AT ¥ A3 ARIGAT W AR & 6 W I Pl THS UG Y Fawen
ORI ¥ BT I8 7, FIfd g8f 80 TR 9 B USTee 81 W& 7, dfdd T9& o & forg ¥ &4
A e et vz €, o wiean # &5 49 A1fe, 9 g4 e el R €1 e e sred =i Bl g
Tef faeeh 3§ 93 &, 91 379 WaH! ud & b axap feeeiard & foy &9 391 U Fia g9, oRma 9
AT T8 ©1 89 AT & {3 o9 30 fory Jfaem 3= 1 3md 37 wrew & forg fgen e <31, Sq e &
forg forem +ff g =nf, a8 &9 oRT F SO & fog AR €, A smuet gue fog gier e
P STITIDBA 51 3T Gas 4] 7 37 99 G 38 9 {6 g9 4 9ga Framae 81 & 81 gy iR € St
=it # fierae 81 & 1 SreH! B UEd F WY 95 dIEres! 81 I8 81 $9fery S8 ¥ @R g9 &t
MRS B, B AT <27 H B 7T, e g # RTad o o ARE B MRS &, 98 59 &9 ORI
I AT T& &1 31 ARE 59 T9D Bl Ao & oI ..(aaem)...

Y STIRT W1 A1 (M) - 3119 g8 ot 98Tl €, g W g8

4 gEITH WISTHIE HUTET : IE MU AT B A9 8, 89 G T8l G87d 8, 377 AN SHD! 59
TR F S T 37 i I T avetr, ore # diet 78T § {5 89 TorTa | 98 gy 991 72 T 3maaht
a1 A% A & TOR 37 JET © ..(FAF)... I8 AP GATAE] &, MMABI A BT HATAE! &
..(CTTYT)... T ¥ W91 X2 & ...(FaeH)...

AT S, H SATID! J§ qATT <78 Y81 AT, e § ATS |red « ST G S[d (a1, § 796 3 a1
PR BT AT, T8I 19 H G I [T ...(FeH)... F MIPT I8 91 I8T AT o [oRId Sa1 A7
39 U451 7 BT B 1 IRE ORI 1 S5, Sfided, 37 /W Al § 9 o, S WRE o
agriculture production # ¥t I[CIRT 31T 5 I8T &1 TSI agricultural products BT cargo PR & folg
Ife g firet, @1 79 e 89 g9 9ST %2 €, ST iR 4 89 S agricultural products @1 T 51
Hb| 31 STYHT I8 Tl U IS e & b AR TSI Teb 311H b1 73 &, T AR B atett Sirefn
2, I8 RIS § TSI A1 A YT BIT 81 AT o0, ST 89 07 SelldT dleld &, TSl Hed § HaR
PR 3 DI @ TR BT AN B U IgA A TSI 8, O PBicd b IeATaT H ORI 3T T8l

TR IR 3T AT | RS B 95 R USTIR HERTE b A1E [oRTd 4 81 W81 51 bR 1 B, 987 o),
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T {1 STl & iR Sf9 77! STaeaehal] Bkl 8, S daxh gIb] 47 T8 Herd o, Al 394 [T Bl
AR YS! & RIS Pl g8 B & AT perishable T A Festl & products &, STHT T8 PR 8
3ATT SIRT SERAT BN, AN ORI & BT AP MR &1 H [oRTd & B 31 iR | 3mga!
Te g1 I 18 8T § b 797 A8 Yed BT modernization PR+ &1 AT SRI&T 8, $HH BRI U

RERS RN %, SB[ Tl ¥ 9 fop refrigerated coaches STIH esil BT air conditioned coaches H

IR TR & TR ATASIEIE F I8 a1 8l iR I8 Ii9-8: v H el 9ga 91g, o &
W gy firet Y& &, S ORE MY 91, o §eE, Blefldl, R, 3N STEf & it % forg @ik,
B ORI BT AT B 37K fresh vegetables T8T HoT & oY IR &1 T81 $HH 319 ST potential
AT 9 V&1 B 3 31 39 forg gl qrT=i i, foraast rawen 9ga € oredl 7, oY waa! Ul §
o5 I3 &1 TS BT 3T Ud SIS Sadl &, VAT & ATATER HT 7, J ot o1 UgraR a1
U T8l R U1 S B ...(F Bl H)...

SUFITIRY AEled, o1 3MTP AT | U a1d a1 off, ST H ATIeh! I o7 37 31T ah
FHI €1 RET &1

it STaUTafy : 3ge urdt o1 W FHY AT 81 38T B

2 JHEITT GISTITE HTE : HeI9d, § 39S gad A a1 89d] g a1 agd el ol
Yed P gore # o1 TIRE 1 Ao © % 41 7 1elis Ao ufees e 3 81 W@ 81 Y WA 99
<% €, a8 Al ufFe darel & 99 *2 €1 ¢ ATS G W8 €, a8 Al ufTerH drer § ger 72 81 Y 99 e’
I 21 B ITHT WA B &1 §F AT SIS ATEIH | AT g T S F ARG HRAT 16 & b
39 goIc § 9T S 51 I fhdT B, 98 41 181 2, S99 U8l I AR 9ol [8R &1 3% ST 38T off, a7+t
el e BT AR S T 51 89 U TS &1 89 A1 Aieid © b 9q A4 BR PR 8, A 99 <07 &
B BT 5 R STedl 81, suafery ufirad 5 feurdHe &1 77 7., &1 <1 FnfRy 3R 7Y ur &t
1 =nfey i |t i # I G o 981 a1 € B gY, IMIHT Igd-9gd gIdra|

MR. DEPUTY CHAIRMAN: Hon. Members, we are discussing the Appropriation Bill. Only last
month we had discussed Railways in great detail, for ten hours. We have now been allotted only two

hours for all the parties. So, | request you to confine your speeches to issues related to financial

appropriation.
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SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, | rise to support the Appropriation Bill
proposed by the hon. Railway Minister, Kum. Mamata Banerjee. At the outset, | would like to
congratulate her for not only projecting a good Budget, a user-friendly Budget, this year, but also for
her Vision Document which addresses most of the long-pending problems that the Railways have

been facing.

Railways are the lifeline of the nation. Of course, it is a gift. Right since Independence, we have
been able to add to this facility. This is a great vehicle of national integration. From 50,000-odd
kilometres we have been able to increase it up to 63,000 kilometres. Everyday, around 18 million
people travel in railways, and it is a great vehicle of national integration. At any given point of time,
the great Railways are running 7000 trains linking the far-east corners to the far-west corners and
Kanyakumari with the northern-most part of India. Sir, we are really proud that the Indian Railways is
one of the best administered systems. But, we have, as | said, certain constraints, which Madam
Mamataji tried to address through her Vision Document, and the Vision Document has answered
some of these things. For instance, | would like to quote a few items from the Vision Document. The
intention of the Vision Document is to create an inclusive system where the geographical and social
backwardness is taken care of. Sir, it is also intended to segregate the passenger trains and the
freight trains through the Dedicated Freight Corridors; one in the Western Sector — they have

already started it — and one in the Eastern Sector.

Sir, another thing is, there is an intention to double the length of railway lines to around 12,000
kilometres by 2020, and also to increase electrification up to 33,000 kilometres. It is also aimed at
eliminating around 17,000 unmanned level crossings. That is a great measure because many valuable
lives are lost in accidents at these level crossings and the families of those accident victims face lot of

problems. | will come to that aspect a little later, Sir.

Sir, when a common man goes to purchase a ticket, he finds long queues at railway stations and
reservation counters. The Vision Document aims at eliminating such long queues and making it user-

friendly and for convenience of passengers.

Then, Sir, there is a lot of demand for starting more trains from the Members of Lok Sabha and

the Members of this House. While the debate is on in this House, we have been demanding more
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and more trains. Sir, we do have shortage of wagons. So, the Vision Document also aims at
mobilising more money for this through public-private-partnership. Of course, we need a lot of
money for that. Around Rs.14,00,000 crores is required for this purpose. The Vision Document aims
at mobilising 64% of Rs.14,00,000 crores through revenue surplus and the rest through public-
private-partnership. Of course, there are the on-going projects like gauge conversion, laying of new
lines, doubling of lines and electrification. Apart from that, Sir, we have to create infrastructure for the
future. We could only develop around 10,000 - 15,000 kilometres after Independence. We need to
connect more areas. | am happy to note that since Mr. Jaffer Sharief's time, we have taken up
Udhampur line, North-east, and then Jammu and Kashmir and the Konkan Railway. | think many
innovative items are coming up under the leadership of Madam Mamataji. We are very thankful for her

leadership. | am sure, we will see that the Vision-2020 would be a reality under her stewardship.

Sir, | would also like to congratulate the Railway Minister for coming out with an Accelerated Rail
Development Fund of around Rs.5,00,000 crores. She has also introduced a new concept of cost
sharing. States like Karnataka and Andhra Pradesh have come forward for cost sharing. It also
includes, Jharkhand and Chhattisgarh. But, some other States who can pay should also be asked to

join these cost sharing projects.

Sir, these are mainly the broad features in her Vision Document. To match that vision, she has
already initiated action. In the Budget of this year, 120 trains have been introduced. Normally
whenever the Railway Minister announces the new trains, it takes long time for them to be flagged
off. But the good feature is that she has promised, | am sure that she will live up to her promise, 117
trains will be flagged off by March end, | suppose. There is one more feature and | am thankful to
you, Madam, for giving concession in the Railway Recruitment Examinations for minorities, women
and economically backward sections. It is a very good and innovative step. Also, Madam, there are
certain concerns. While appreciating and congratulating the Railway Minister, | would like to bring to
her knowledge certain concerns, certain real concerns because | believe in her leadership and | am
sure she can only address these concerns effectively and find solution to them. Madam, we believe in
your leadership and your capacity to deliver goods. Madam, one concern is that there are certain
terms in the Railways like the term 'rate of return’, "turnaround of wagons' and also 'operating ratio".

We find that while sanctioning the projects, the rate of return is normally 14 per cent, the Railway

253



Board or the administration normally okays such projects. But | am constrained to say even though
the rate of return in some of the projects is more than 14 per cent but for some reason or the other

they have not been taken up.

It is good on the part of the Railways for having taken up some projects in Andhra Pradesh. We
are grateful to you, Madam, this year you have taken up some projects. But there are certain other
projects which are equally important, which need and merit your consideration and top priority
because they are useful not only to the States of Kerala, Tamil Nadu and Andhra Pradesh but for the
entire railway system because it facilitates an alternative route from North to South. The second
concern is about the human resource management. Madam, | would like to submit to you that there
is a huge of backlog vacancies meant for the SCs and STs. If you look at your management, there
used to be about 16 lakh employees who are now about 14 lakh. In these ten years, the number of
employees has come down. It is a little sad feature that Group D and safai karamchari have been
driven out and their work has been given to private agencies. So, this is one area which | would like
to bring to your notice, Madam. Sir, the gangman is the key of the Railways. The Group 'D'
employees, who come from the weaker sections, have been displaced and the number of employees
has come down to 14 lakh from 16 lakh. Even among Groups 'A', 'B' and 'C', if you look at the
empanelment of the Executive Directors, Additional Members and Advisors, this empanelment takes
on the basis of Grading. If you get three 'excellent' CRs, you will be promoted or you would be
empanelled. But sometimes what happens is that the Reporting Officers gives you 'excellent', the
Reviewing Officer gives you 'excellent', but the accepting authority downgrades the Rating. Overall, if
you look at the four or five years CRs, the Grading will be 'good" or 'very good'. It is not 'adverse'
and it is not communicated to him. He is working like a mad dog but ultimately after five years he
would not get promotion. If you look at the reasons, it is found that his superiors have rated him
down. There is some kind of subjectivity. What | would submit is that this subjectivity should be taken
out. We must see that the people coming from the lower socio-economic background are finally
placed in higher level of bureaucracy in the railway system. Madam, the second concern is about the
lack of proper understanding of your concept of public-private partnership to mobilise more

resources. How will you get Rs.14 lakh crores for meeting the demand for on-going projects and the
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future infrastructure? For example, | would like to mention one aspect. You have introduced the
World Class Railway Stations in which New Delhi and Secunderabad have also been taken. There is

an expression called expression of interest.
MR. DEPUTY CHAIRMAN: You have two more minutes.

SHRI JESUDASU SEELAM: Okay. The Railway system is, of course, new because they always
deal with railway hospitals, railway schools, railway canteen, railway travel. | think, when we call
PPP, we need to familiarize the railway system so that they get responded to the needs of the private
sector. There should be expeditious implementation of the projects you are taking up under Public
Private Partnership. Madam, the other concern that | would like to say is land use pattern. You have
huge stretches belonging to the Railway department. | urge upon you to take up development first,
wherever land is available. Some States have offered additional land, additional facilities like water,
electricity supply. So, kindly give preference to those States where they have offered in addition to
our existing Railway land. They will also supplement your efforts. | think, my submission is that there
is a scope for improvement. There is a need to intervene as far as human resource development is
concerned. There is a need to fill up the backlogs for SCs and STs. With these, | would again like to
submit that you are doing excellent work. We are very happy and | am sure under your leadership
these constraints would be addressed and the Vision 20-20 would be realized for the benefit of the

system and the country at large.

SHRI TARINI KANTA ROY (West Bengal): Thank you, Mr. Deputy Chairman, Sir, for giving me
this opportunity on the discussion of the Appropriation (Railways) No. 3, Bill, 2010. Sir, | would like
to mention here some of my reservations because Railway Ministry announced more than 100 new
trains. Certainly, majority of the trains have already been introduced and at the same time,
frequencies of same trains have been increased. But, Sir, the condition of infrastructure of Railway is
not satisfactory. After third year of the Eleventh Plan it is shown that there is a shortfall of 1237 kms of
new lines, 6388 kms of gauge conversions, 4711 kms for doubling and 1201 kms of electrification even
after three years of the Eleventh Plan. Sir, | cannot understand how this target will be fulfilled after
two years and there is a shortfall of 200 kms. in the target made for doubling in the year 2009-10. At
the same time, it is said, in case of this rehabilitation/rebuiIding there is also a shortfall for this year.

Only 1200 number of these have been taken up for rebuilding or for re-construction but the number of
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sanctioned bridge for rebuilding and reconstruction is 3593. This is the figure. Sir, in the outlay for the
year, 2009-10, it is shown that 250 kms new line was taken up at the cost of 4271 crores but this year
1000 km new lines have been taken up. The amount is only 7193 crores which is only 1.66 times,

whereas the projected kilometer is four times of last year, 2009-10. It is four times.

Sir, Railways is systematically downsizing the manpower. It has also been referred to by other
hon. Members. Now, the number of trains becoming more and more and the frequency has also
been increased. But there is a shortfall in loco running staff. According to the reply of a question
given in this House, there is a shortfall of 1,549 posts of Category "A" and "B", 1,33,732 posts of
Category "C" and 44,742 posts of Category "D" as on 1st April, 2009. | do not know how many of

these posts have so far been filled in.

Sir, Railways have got its own 14 printing presses. But, still, it depends on outsourcing for
printing material. Sir, only 5 out of 14 have been taken up for modernization. | do not know about
others. When only 5 printing presses are taken up for modernization, only 2,000 people will be

retained in their jobs out of 5,000.
Sir, goods and passenger earnings are coming down gradually. This should be addressed.

Sir, in the recent past, a number of States, including West Bengal, are facing acute shortage of
power for want of supply of coal to the thermal projects. The reason stated is shortage of rakes. This

is a serious issue and needs to be addressed on a war-footing.

Provision to passenger amenities is gradually coming down. Sir, during 2009-10, Rs. 1,102 crores
was provided and later revised to Rs. 922.66 crores. It has come down at the RE stage. For 2010-11,
it is proposed at Rs. 1,302 crores. This is not sufficient. One cannot ignore the passenger amenities.
It is very important. But, services in many areas like catering service, bed linen, liquid soap in toilets,
drinking water supply at stations, etc., are all not up to the satisfaction. Sir, trains often run late for

hours and, in fact, hardly any train reaches on time. This is the situation now.

Sir, | now come to demands from the people of my area. | raised some demands and requested
during my taking part in the discussion in the month of July and also when | was taking part in the
discussion on the Railway Appropriation in December, 2009. Now, again, | am submitting those

demands.
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3.00 P.M.

Sir, the first one is doubling of the main line from New Jalpaiguri to New Bangaigaon of North
East Frontier Railway which is the main line connecting the North-Eastern States. This is New
Jalpaiguri to New Bangaigaon via new Cooch Bihar. Hon. Railway Minister is sitting here. She herself
assured of a daily train. She said that the train from 'Uttar Banga' would run daily. But, it has not yet

executed.

Now, | come to laying of new lines. | appreciate that she has ordered for new survey. But, | want
a new line between Haldibari and Chandrabanda as early as possible. | also request for an early
completion of New Moynaguri-Jogighopa New line. Sir, Rs. 225 crores has been allocated for this

project. This project should be completed at the earliest.

Then, as | have told, New Coochbehar Station is a very important station. One garib rath runs
between Guwahati and Kolkota, but it does not stop at New Coochbehar Station. It should stop at
New Coochbehar Station also. | hope the hon. Minister will meet our demands, which have been

made here.

Thank you very much, Sir, for having given me this opportunity to speak here.

it goruor A (SR TRE) : STFITIfT HRIe Y, 31Tt we H A (var) St 3 fades,
2010 TR =491 81 JE] 8 3R H 5 Wae § $O 91 A& S AW G 181 g I I91 91 I8 & [
Yo U 95 B 991 Acdd 2 MR uirad $09 |Ie UTF 3R @l HY $R © 3iR 70 BRI 7 AT
B galTs BT 81 o1 TR 9 el 9¢ 381 8 3R 4 yaR & anl @1 Sifeferdt 9 <2 8, S9!
T §U NS BT AT R g1 A2y, St e T8 81 7 387 81 39 I8 |si % 58 aui %
IR P 63 BTIR fHARTCER X TS # ¥ S SN 54 TR fHaAiex ogT S 1Y A1 3R
319 63 H 3 54 TSI ST, Gl PRI T MR & BRI gad 2l THRT ST 9gd 991 & 3R $H PIBT
SATP &1 TR MY X, Tl 38R YRE P ST 8, A & T GaR SR &3 €, STH HIHR BT 3Tl
21 TR % % 37X 95 4 SUR d fUes 3od &, BUATE $1 3Td] 2, ARES Bl SATHT 8, S8l
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R TTE N Sl &I I8 B AR 1 NP A Nl AT b I &1 1 fABT el 81 Hevell B
A Xl H31 S 579 YR G1eET &1 91 U< 8, SA6! 910 el 8, i NeTd hadl 37T
AT & 9o TR fIDT T8 PR Fhd1 21 39D fAT YR WRBR Bl IO 1T G811 <1 ST B

qraR, § g8 W $e1 aredl § [ S e9R) e 31 A 2, 39 W A qAfaR SR @t
Jmagaadr g1 H 97 7T € {6 girar 3 i sife) Alagd |l 8, SHST 9ed a9 &I IXT 5919 B
B9 g a1 78 ©, 3P oy fIwa 9 +f 9 e < T8 & 71 3R T fociar deermd off g4 wieg ©
& 1 379 S € o Fed a9 | wfaRvr o1 fBa1 JHAH 81 781 B Al U Hie o 98 21 AR
AT T IATG o, SAY AR BT AT S| HISR BT ATATATT TG, ShoTel BT W 97, STl
BT G M 3R ufeeras gidie fasRia favan sirar 1, # swe! 7 ff o, R dfeds giaare
31 fqem el 81 T81 21 <A1 FFIof Irarand & A1 €, 89 91 3l $deld 3R 8§

IT|ATEE (1. 9.1, HRA) i gul

fTRTST 3T Uas a0 93 TATaRYT &1 WHhe 1 Nel V4T AT HT 6e 8, d! sonbhsen
[TEF HE &) SH TATGRY] BT BIs JHAM el Bl 21 Ifeh I8 &9 &, S Ffed @il 7« &,
I W@rf B GRT PR & N BH Y IR A s <91 =iy, Sa SIH g9 A8l § O B
AT X #31 St 7 FeT © b Ao o HH 2, gafeny (ol &3 B 5w o @) § Y T8t
AT §, ifep 37T e fora off yeeara a1y, Foft &3 & ARt 7 59 Arel § 318 W o) e
a1 MR S 1T 954 fSerasdt &, AT ST Yd B I S &, d S ST =med &l
faryes St gRaxT™ & 3o €, e soe €, 518t 78 ¥ dre o &1 Hm 2 8, 981 W TS
I B BT B BT 1§91 Bl BT 81 BT 7, ¢ A1 31T TGI8 5, TR (&1 D! BTeAd 1 &, A
Ig W IR FS T 3 £, 37 Srh-o1a far o B, g g R e & ww) o T8 e
ST b B 3757 I BI WY MMaeIhal 81 59T, S MMSd SH § o BOIR & Hilg o, § Tehy
3TS BOIR 81 7Y &1 579 Th AT SR 81 93103, AR BT 3R Aol @1 & BIos Tl 9814, T9
TH Y BT BT T8 81 Thell 81 FAMAY FRT g BT 2 b X & e & forg a1 fawmy &1 o
Afhd Had IO 1Y 3R I F AT B A IR WBHR B I 399 T3 A4S ST A3y a1
AR S TR B AT 8, 39 IR N QAR S &) 3naeges 2
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A 1, § I8 PR T8 g [ H IR T A 3T g1 SR T, W < BT Fa I91 Aare]
AT Y9 &1 3FR JAETE] & fErd A <1 WY a1 gian 7 qf¥d & 9ia-88 <2 U™ 8, Sl S7)
TSR B AT § SATET 81 3R A9 IR gl DI <, A1 gAR 1 TORIT & Al §, I Sl &
P & T | T2, afcsd aul I IR TS BT el BRiT 21 319 dfp B B TR WPR &,
SAfIY §7d oI STR T<er 3FST 3R 1T aXefl 2, ¥R SR Y<¥ & 984 & golld &, o8l W
ArTIsll B GO BR T IS §, ISP (T¢I 1 i g9ic F orer-agd wraw fFa wn g, feg 9
ST 4 QR 8T BT 115 &1 SETERVN & IR IR H qa P &7 {1 ang 6 gareR ¥ed d g9
{ I8 AT BT S I8 P (AT B ). IR, 79 H T AT F 3fa% T B @ gl a8 ani 4
I8 AR BT SR RET & 16 TeT F MRER &1 Sl 15 2, I8 g1 dAls IR &1 Y| 379 MREAR I
3SR, B Sl o131 B, 98 91 1g &1 7S, TSt Hl def orifl, 3 g it 9 °e 7S, offeh-t
3R ST 3R 3= TR F d1d 3 I§ FS| g &l S, Al I fee<ied argd 8l Sl sy
FE IS 81| BH 81 IR T RIS TSI aell [ebdl &, AT TS] Il b o| I 3ellh b
SR T ATATITT BT 37T I BT <RIV 6 a8t & T W ¢ | Bl 78] o Favd ol 9 TREYR A
TE ST Fehd 2, FifR SR MREYR S Y 6! e TR H ML) ager asih, Fifes a8i om
T ST B, TGS WY 1 S9! ST § R ¢ 98! TS| 99 Sl &I, gafad &1 e
SaATH 8, FIgT TR, 91 &1 S I $l1dT 2, 98 had (1 TR BT fbdl T8l &, 98 Tl BI
AT < e gan & &, sferg a8t S AR @1 S ]88 3R e forg aga oireT uraem fear &,
HIFT H3 ST SGRIY BT 6 1 ATg aTel Sil HioTae 8, STb] H &1 o1 d1feg| 5T & ey
B |1, 1 A 18 8, TGS 4 AR MRYYR I, eIy Safer 81 %81 8, uRg $e8Y R 3 81 %&T
2, 319 39 IR a1 SITeT SR <3 31k 9 AT B YRT PRI, IHY 78 (el 3T SR &
o5 o agd 91 €1 8, WG ¢71 & 7 & BRI g1 B I TRIR B, T8 11 HH 81 7S 8 b 89 vl
S YRR ST & el 9, 3ToT YOk BRE F Ferady WY I+ ff a7 7 I+ & 8 79 e E1 g
94 Uiead 81 $8 qd W BRIY T 1 | 77 F M H ..(Ja8H)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, please conclude.

i gorvuoT forar : TR, 99 TH PR BT §1 | 77 S SN ¥ WelldmdTe H bR JeRMYR § 3T
Ray 5 Tivf, GARDTIST 81 §U U X 1S &l | g3l AT| 37151 A U<l 78] 2, I8 HIsd o a1
B 21 59 UPR 9 H§ e a1l § o I T9W U4 &8 &, ST Sufad g, sifasiad €, fires ©, safeg
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S &1 B! TR TS BT @1 a1d B! A2 | ST81 IR 1S 8, ST61 I8! dTge BRA B A1 8, 39
T8t IR TN AT P, ST&T FAgeamor 1 B AR 2, 39 a8 faechie<or S| waw 9t ard
g 2 o ¥ o1 T & fo1g Ames 2Ty, vt Xel o1 BT YRT 81 bl 8 3R I8f B STe<al bl
A1 RT 5T <1 | B

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Okay.

SHRIMATI BRINDA KARAT (West Bengal) : Sir, | wish to draw the attention of the House to

something very urgent. The Railway Minister is here. Allow me just two minutes, Sir.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | would give you time after...

SHRIMATI BRINDA KARAT: Please, Sir, just two minutes. There is a very big demonstration of
disabled people going on outside. The Railway Ministry took the full money for a special train for
disabled persons coming from West Bengal. They charged 17 lakh rupees. The train started with all
disabled people under the leadership of our Minister, Kanti Ganguly. There was not a drop of water
on the train. We desperately tried to contact everybody. There was nobody available to help them.
The train is coming 12 hours late. And now we are talking about Maha Duronto and what not! This is

an inhuman situation. We have made the whole payment. ... (Interruptions)...
MS. MABEL REBELLO (Jharkhand): This is not Fair. ... (Interruptions)...

KUMARI MAMATA BANERJEE : She is misleading the House. She is distorting the facts. It is

not. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You have made your point. Please take your

seat. ...(Interruptions)... Minister may take her seat too. ...(Interruptions)...
KUMARI MAMATA BANERJEE: You are misleading the people. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, take your seat. ...(Interruptions)... Please
take your seat. You have made your point. ...(Interruptions)... You have said what you wanted to

say.

SHRIMATI BRINDA KARAT: Sir, it is inhuman. There was not a drop of water.

...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now please take your seat. ...(Interruptions)...
That is enough. Please sit down. ...(/nterrupz‘/ons)... No, no. Brinda ji, this is against the rules.

Please sit down.
SHRIMATI BRINDA KARAT: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, this wil not go on record.
...(Interruptions)... That will not go on record. Sit down, please. ...(Interruptions)... Please sit
down. That is not going on record. ...(Interruptions)... Minister, please take your seat.
...(Interruptions)... That is not going on record. ...(Interruptions)... Please stop. That is enough.

Please take your seat. Now, Dr. Malaisamy. ...(/nz‘errupz‘/ons)...

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI E. AHAMMED): She was not
in the House. She had come to the house. She just came here and raised it and went away.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : She only tried to bring the matter to your notice.

That is over. Now, Dr. Malaisamy.

DR. K. MALAISAMY (Tamil Nadu): Sir, | was all along waiting for you to occupy the Chair as you
are not only considerate towards me but towards everyone. At the same time, you are firm and

business-like and that is the business.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But your time is limited. | am constrained by the

time allotted to. ...(Interruptions)...

DR. K. MALAISAMY: Sir, | am fully conscious of the time constraint. | hasten to thank you for
having called me to speak on behalf of the AIADMK on this subject. Also, | have to increase my

speed and improve the manner of my presentation.

Sir, | spoke on the Railway Budget on 10.03.2010 and put my points clearly. | would not be
reiterating those points. | wish to concentrate on certain special areas where | am interested and |
request the hon. Minister to listen patiently to me and appreciate the points that | am about to make.
Sir, the hon. Minister has received pats and praises from many sides for her populist budget. While

| am happy and appreciate the Budget, | wonder how she would manage getting funds for all her

* Not recorded
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projects. Her intentions are good and she has got very ambitious programmes in the interest of the
public through the Railways. But, how can she manage the finances? As far as finance is concerned,
the annual outlay for this year is Rs.41,426 crores, the highest ever. But, according to her, the
surplus is only Rs.951 crores. The hon. Finance Minister has already said that Budget support cannot

be given from general fund.

On the other hand, she has to manage on her own from Railway's sources. If that be the case, is

she capable of doing that?

The second point is that there is a reduction in passenger revenue. Thirdly, the expenditure is on
the higher side, thanks to the Sixth Pay Commission, etc. Fourthly, the operative ratio is slipping.
These are all financial constraints, as a result of which, she will find it extremely difficult to manage
the finances. | would like to give this word of caution to the hon. Minister. She may clarify to the
House as to how the projects can be pushed through, how the finance can be generated. Then, Sir,
coming to another point, | appreciate her concern for social welfare as she has gone to the extent of
erecting hospitals, diagnostic services, colleges, museums, parks, etc. But, | want to know when
the core activity of the Railways is something else and when you have dearth of finance even for your
core projects, whether you can afford to undertake such social welfare projects also. | am not against

the social welfare projects. But, can you have your priority on these projects ?

Then, she has rightly announced that there won't be any increase in the passenger fare or
freight. But, under dynamic pricing policy, the Railway Board is entitled to increase the fare this way
or that way during a financial year. In that case, | would like the hon. Minister to assure the House
that there won't be any increase in the fare despite the fact that the Railway Board is entitled to do so

under the law. This is what | want to make very clear.

Then, Sir, my basic objective to speak here is to speak about the projects in Tamil Nadu. As far
as | am concerned, when | came to the House to speak on this subject, some of my friends said that |
should speak about Tamil Nadu instead of speaking about all over India. The prime objective of my
speech today is to impress upon the hon. Minister, and the well-informed Minister of State, that how
Tamil Nadu has been neglected. | am not making a sweeping statement. Sir, for your information, |

would like to give certain facts. For the last two years, the expenditure on Tamil Nadu was Rs.1109
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crores and Rs. 1260 crores. This is the amount spent per year. But, the Budget allocation, that is,
the outlay given this year is Rs.1057 crores only. This is approximately Rs.200 crores less. These are
the days when the Budget increases every year. When that concept is there, we could see that in

Tamil Nadu, the outlay provided is much less than the previous year's expenditure.

My next point is about broad gauge conversion. Among all the Southern States, the broad gauge
conversion in Tamil Nadu is very-very slow in the sense that a number of lines are yet to be converted
from metre gauge to broad gauge. Sir, for your information, in three years, they have covered only 75
kilometres, as far as conversion from metre gauge to broad gauge is concerned. For converting 75
kilometres, they have taken three years. If that be the case, will they ever convert the metre gauge to
broad gauge at all? Sir, to be fair to the Railway Ministry, | should concede that during his
predecessor's time when Mr. Velu was MOS they did something for Tamil Nadu. But, the neglect
was very high. They made a beginning, but before they could complete, their term was over, with the
result that Tamil Nadu is still lagging behind. For example, | can say that as far as water bottling plant
is concerned, world-class stations are concerned, corridor scheme is concerned, electrification of
lines is concerned, which are all the schemes announced now by the Railways Minister, none has
come to Tamil Nadu. | do not know whether anything has come to Kerala. That is for you to take

care.

Sir, | will conclude in two minutes. Sir, as far as Tamil Nadu projects are concerned, the
department has fixed the target date of 31.3.2011, which means that it will take another one year. In
this one year period, three or four projects have to be completed. Let me name these, Sir. Quilon-
Tirunelveli-Thiruchendur-Tenkasi-Virudhunagar. It is around 72 kilometers; the target date fixed is

31.3.2011, and, the outlay given is only Rs. 65 crores.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please look at the board. ...(Interruptions)...

The allotted time is over.
DR. K. MALAISAMY: Sir, can you give me two to three minutes ? ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

DR. K. MALAISAMY: For the second project, namely, Mailaduthurai-Karaikudi-Tiruturaipundi-

Agastiyampalli, the date fixed is again 31.3.2011, and, the amount given is Rs.60 crores.
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Next is Dindigul-Pollachi-Palakkad, and, then, Pollachi to Coimbatore; here, again the target

fixed is 31.3.2011, and, the amount given is Rs. 65 crores.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Please conclude now.

DR. K. MALAISAMY: Manamadurah-Virudhunagar is 67 kilometre stretch. ...(Interruptions)...
What | am trying to say is that the target date is 31.3.2011. | mean, you are fixing the targets for the
railway officers, and, you are not giving them the money, how can they implement it. This is my

point.

Sir, coming to doubling, from Chengalpattu to Villupuram, the outlay given is only Rs. 44 crores.

Sir, it is an important thing.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Malaisamy, the allotted time is over. Look at
the board. ... (Interruptions)...

DR. K. MALAISAMY: Sir, in all metro cities, traffic is a big problem in which case the MRTS is a
welcome feature. As far as MRT from Velachery to St Thomas Mount — my DMK friends are sitting
here — the project is pending for want of land acquisition and eviction of encroachment. They can

take care of it and tell the Government to see that everything is done. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please take your seat. ...(Interruptions)...

DR. K. MALAISAMY: Sir, | have one last point. Sir, there are several survey reports which have
been sent to the Board, but they are yet to be completed. Lastly, Sir, Mr. Gnanadesikan told me one
thing. ...(Interruptions)... Sir, | am representing Gnanadesikan, who is not here. It is said when we
are not given time, .plead the Chairman, he will give you one or two minutes more.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have given you five minutes extra.

...(Interruptions)...

DR. K. MALAISAMY: Sir, Gnanadesikan made a request with regard to the stretch form Dindigul
to Sabarimala, which is very important, via his native place, which is Vatdakundu. Secondly, Mr.
Balaganga wishes to speak about Mailaduthurai to Villupuram, where everything is ready but still the

inauguration is pending. ... (Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. The Chair will not be influenced.
...(Interruptions)... Okay. Okay. ...(Interruptions ... Now, Shri R.C. Singh.

DR. K. MALAISAMY: Finally, Sir, the sum and substance of my presentation to this hon. House

and the Chair is that Tamil Nadu has been neglected. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri R.C. Singh. (Interruptions) Shri R.C. Singh.

DR. K. MALAISAMY: A lot of outlay is needed, and, they should give lot of money.

...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is over. Now, Shri R.C. Singh. Please.
sft aR.AA. R (alREH drer) : R, H 91 & forg @I ) ..(Faem)...

DR. K. MALAISAMY: Sir, there is one more thing. | suppose, Mr. Elavarasan and Anbalagan also
associate. Everyone will become an ex-M.P. one day. So, our submission is that whatever privileges
are granted to a sitting MP in the process of booking rail tickets the same should be given to him

even after he becomes an ex-MP. It is not very difficult. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, thank you. This is your last point. Thank
you. Sorry, Mr. R.C. Singh.

oft s /M. e : o=, w1t weiea andY =relt TS, <ifdee e1uds H1e™ | § 19+ e STyl a1 9
TP YA ATEA1 g TR, mining & T STd 8 T81 re-survey HR &I ST7d &l FIRES & 915 4

IFRTST T XeTd AT B illegal mining ¥ AT 31T 3 WART &, ST SHHT re-survey B b ST
g1 3R w3t wEIgar ugl R il 1 e 9 9 91d Bl Al HR

/R, # R points dTTI H SATET FHY &1 T, TP ART U A9 U8l & qR1 81 71 STaip
HY Qe RS oY 21 fopam R, T ‘Dl %\' & freight target T miss ﬁ Nel %, ST ores 3R coal
TIRE BT illegal transport BT ?, 7= 7Eley ENERRIE] <fp freight rate Eal ) improve fopam <
Al gl

H Ue 3R 919 P A18dl g1 HA eI o Hel o [P § 3R BIg 4R el 981 W& §, b 59
W S 10.3 WU BT AGH I o AT AT 8, $9B oA S foodgrains 3R AN materials &,

ITPT cost ¢ BT Bl MY H) HRISAT BAR Bre=v HfRex A I1adia &b 39 91fi9 o &
P B
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AR, TERT AT Ig & b 781 BT AT f 2016-17 H frieght corridors BT &H YRT BT 3R IHD
T S8 11,180 TICIR STHIA o BT I DI off, <IfHT AMCH ol © I8 HIIWY 3 IR0 &1 8F
FHT T AR T8 T 2 % T8 DR BT TR & I8 ST R, 53 ARiean 3 S v aoie 99y e
AT FHET AT, S TSl goie o1, S99 I goic (31 YT 1 99 goic § S target IET 7T T, 98 §9
Foe H qTed B TR &1 S 3l AP A SI Al -guTa 9ol 8, 9 hae] BITSl UR 81 31 I8 &1 e
qTel 1 95 G € HA! HEISAT ¥ §HS! G @ AT 7, <lfh 89 s € P oo arel S
TRIY AT €, S fAU 1 g S+ AR T off, ST 31T o 31T Bl 31 AT ) uger Al gqd!
i 81 I8! off, 3ATCIY 3 ST ST 3T A AT [8T BT Sl H1H BT 2T, Foic | QAT a1 oI
o5 SHa! fomam SIom a1fes |Werer ¢ S gl IR 997 B S| 39 IRE Y BIs Favey] 81 g1 5
R STl & A1 SHDT U B & forg Irorer it oAt @l ot e < g 21 gaforg waY
HABIGY 1 3Tl A TS DI el AT ATyl

3 I8, T T3] 3TEH HaTd I8 & [ AR & fidws] & feAd 9 ¥erd § 1 o 70 TR 4
THTET UIRSH vacant TSI 8% & FOTH W 90 IR W SATET YRS safety related &1 Vel H3Terd 39 Ual
BT R & fog Fa1 o= 381 &, | 73 wRIT H1 e 57 IR e e e )

39d 91, H Tg FHE1 a1ed § SR ST H fsel ar ff %' o1 o9 s # ggell oF Joi o,
ISP 18 IS I W ¢ 9l Y| I8 9gd Feayul W 8, i a5 SR BT ey
T, FErgRet 3R QXY I b AT ST &1 S7b Uamis i1 R S 7 981 1734 H mining
Y% P 2| 3@ I RIS I B Heritage Stations H &1 <1 TRIT 81 I YTl fadm 77 81 W,
a8l gRac dl 81 X8T &, <lfcb=T &1 UReci 81 Y81 87 981 Ye! URdcie 81 W& & & a8l aret 1 Bl
BCTHR WS T TR I JET 81§96 URac & HIg B Ug dTell 781 21 Development &1 il 41
I &, ST fHar STgl S/ie § FEar § 6 IS B Heritage Station AT WY 3R 36k
development%%’(’iﬁﬁ]ﬂifﬁ\_ﬂﬂl ...(TdETH)....

it iaa REal (IRTS) : RIS BT Heritage Station I &1 B ...(SH@ETH)...
sft SR 3. Rirg: oFR a1 f= & A1 S oy amuen! g=rars |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. ...(Time bell rings)...

266



A R RiE : AR, TP SR a1 § FE1 A A TG AT gAT AT, SAY Use AR,
e 3R feran § AN ¥ 319 3raeh! 14 f&1 & forg smrotre wfta fopar ol aferan # it ugel ge=a
#3791 9, 98 firg w1 H9 Rroelt IR f w1 o1 {5 A1 s, e oo 31 atrerre wifta
T o1, 981 7% 99 IR P ¢ & S|

THE VICE-CHAIRMA N (PROF. P.J. KURIEN): Okay. ...(Time bell rings)...
sft s, {. R : A 8 IR, &9 forg v T <91, g=gar<|
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): One more minute.

it IR, {8 : 318, 31 & AR T PO ARSI I Bl 91d Pl oYl Ief IR U< AN
90 gU E1 7S ¥ER, S b IfTeT 39 IR a9l @ 3MIR 37T GA-) ARG a9l 81 S qra A ¥l aA1e
SN & MR a8t €Tl S oIl 31 a8t JATaRfST S 98 ST’ 21 SAfy g8t Sl Wieerd 8, 99 g7
T F forg a8t e shaxfa faar gl vt # i e 8, 981 89 Pe JfaRfast [ oM S1g
T RIS YER F TA) WSS S ol § 9 & a1 I fofg Fe e st =kt © et &t |
T 31 oY1 gaferg Wi ARIGHT 1 S $H TR AH HRAT AT 1 TGaT | W Yo A=A B
SR 8 IS 981 IR Bl S oIl 21 $9felY 59 W A He /el &IH & 3R # Jwswan g b
S Sl BT 8, H Y olTg S A

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay.

3t oA, RE : 97, U fiTe N 72 & 5= St o 6 faerdie sk axgAfy o Yo & |
o R S P WY 9 Wss, o 3R g hae Bl Wi ¥ad A merge $R @I 910 Y, ATY
A HEISAT 33 UR &7 < 31X S8 Yold & W12 merge B | IIATS |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Bharatkumar Raut, you have six minutes.

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, | come from Mumbai city which gives
maximum revenue to the Railways and it has the maximum commuter capacity in the Railways. Since

you have given me only six minutes, | will try to conclude my speech in six minutes.

Mumbai became Mumbai because of two things. One was its textile mills and the other was the

Mumbai Suburban Railway. Railways in India was launched in Mumbai in 1853. My worry is that you
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have demolished all the textile mills. They have gone out of Mumbai. And now the Mumbai Suburban

Railway is also having a plight. It is in dire straits.

| am restricting myself to Mumbai Suburban Railway traffic. It has 30 lakh commuters every day.
People will not believe that 30 lakh commuters travel by Mumbai Suburban Railway every day. It has
78 railway stations in Mumbai region. It has more than 300 railway platforms; three railway

workshops; and it has six corridors.

| was surprised, rather | was initially happy when the Railway Minister announced that 105 more
suburban trains will be provided to the city of Mumbai. When | started calculating | realised that either
the Railway Minister is daydreaming or * the people. At present, during rush hour, every two and a
half minutes a railway train is running in Mumbai. From where will you run 105 extra trains? Are they
going to run on roads or the sea? Where will they run? Unless you have more railway tracks, extra
trains cannot run in Mumbai. Please don't * the people. Since my childhood days | have been
hearing news items and stories about the seventh corridor being given to Mumbai. Now | have
crossed 50 years of my life. The seventh corridor is yet to be completed. Unless we have two more
corridors in Mumbai, the city cannot take the traffic which it is taking. Sir, every train is loaded at
least thrice the capacity from any international standard. We are adding burden to it. In this case, my
suggestion to the hon. Railway Minister and the Ministry is that don't compare Mumbai Suburban
Railway or its traffic with other cities or metropolises. There should be a separate mechanism to man
and monitor the Mumbai Suburban Railway. You have the Konkan Railways. It is working very
effectively. Therefore, if there is a separate mechanism — | don't know what you will call it — you may
call it either a board or a corporation or whatever you will call it, let it work for the Mumbai Suburban

Railway .

Sir, | told you that the seventh corridor is in crisis. More than anything else, there are problems
with railway stations. Mumbai has many stations which have heritage value like the Chhatrapati
Shivaji Terminus, the Mumbai Central station, the Churchgate station, and the Bandra station. They
were constructed a century ago. It is our duty and responsibility to ensure that those heritage
structures are saved, protected, and preserved. What are we doing about it? As my previous

speaker has said, merely painting a railway station does not mean preserving the station.

T Expunged as ordered by the Chair.
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You have to preserve the heritage and while preserving the heritage, you should also ensure that
the increasing traffic can also be accommodated in the same Railways. But, that is not happening.
On the one hand, we are destroying the stations and, on the other hand, we are also not taking care
of the increased traffic. Sir, my request is, a separate fund should be provided for these railway
stations. Now, the Chhatrapati Shivaji Terminus, which was earlier known as Bori Bunder, has gone
into the world heritage site. This is perhaps the most active heritage site in the world. And, Mamataji,
if you would go to the CST station, you will find it pathetic. Sir, more than that is the question of
safety and security on the suburban stations. The 26/11 attack has opened a Pandora's box. It has
shown how hollow the system is. But, we have not learnt any lesson from the 26/11 horror. There is
no safety mechanism which can give safety to the normal commuters. There have been bomb

explosions in the Railways and anybody and everybody can enter the station.

Madam, | would also like to request you to look into the ticketless passengers who are travelling
in the suburban trains. ...(Time-bell rings)... There are ticketless passengers who travel in the
suburban trains and they are eating into your treasury. Who are these commuters? They come from
all over. They are illegal immigrants in the country and they get scot-free because there is an
underground mechanism by which they are protected. If they are caught, then, there is something
that happens. | can talk on that for hours, as to how they get freed from the ticket collectors and how
they don't get into their hands. Therefore, my request to Mamataji is, you should look into it and stop

the illegal and ticketless passengers because they are unnecessary burden on your Budget.

Madam, after saying this, my request to you again is that you look into the issues of Mumbai city
separately. Don't compare them with the Indian Railways or any metropolitan city. Then only,

Mumbai can breathe safely. Thank you.

Soaureer (M. T.91. FRI) - Fgdd of, ama aiferg) amaast 9t & ¢ fiee 79 € 31K there is
one more speaker. ?ﬂ?ﬁﬂ’ 3T 5 e El\Tf?VIQI

it dfera foreiR aqde) (JTSTRRAT) « Ho1 TaT 17 1 6 B9 uTe] &7 W9 40 e 2, ford
J 31 10 fAeTe el

Sowuree (. . $Re) : g, amuest ot F 23 e 9, ST 17 e @@ 1 g% €,
P 6 e BT GHT 997 8, SAMY 3T 7 HINTY b 39 5 e of <oy iR amad el ff 5
fore &1 9w o
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Y dfera fFaR aqdd) : AT SuRwTege He ey, WAl Heled 7 U8 Sl Nerd fafr fgue
QT 2, I8 919 949 © & I8 U 81 SR S= Fived w0 3 984 g91-a] 9N 530 &1 81 39
TIURT BT W@ 21 S84 I8 Wl BT 5 ST SO & Bl awadarsii &1 ff e @ g1
3ITqP ATETH I I 2 e e FHivr SRl & qR F w1 aredn g1 i 1t § graem
S &4 8 o6 1 BT WY I qRT B W I el 81 GARI 91 I8 & P Sl physical targets
T MY €, BRT free auf &1 argva I8 2 f& wme Yad 3 SURIE &9 81 3mud I ifTe g2t
T84 31 B, ST MfTad U A Feaie ST 3R ST FURHST $F 2, IHHT IRT B BT IR
AT, VT ART freaTe 21 ¥ ST ITER <A1 =rE g 6 11df deadty Ao 7 2 F9R fherieR
TS NeTd AT+ 91 T e IGT TT 21, ot ay 2007-08 H FHaet 156 fhaliex 73 Yord args a1
S99 2007-08 ¥ 156 foalIHiex &Y, 2008-09 ¥ 357 fhaiiex &t 3 2009-10 # 250 fraries o+t
21T AT W e e 763 fhelieR a9 7, 519 f Red] deauig Ao 7 &1 §9IR fharies
BT e 2T, 379 1 AT FTb} I8 Y T AU T TR fBARTIeR HT e 3@ 81 I8 I 31 &l &
capacity &1 1 3T SIRT 1 a9T B 5 AT

T TR H P ATEd1 § 6 MU I8 I A6 I 7, 2009-10 BT ST YRT 3T &, S 31T T
e 1S & oY 2,951 RIS SUY HT ATGET fHAT 11 MU SHDT 1 I 4,271 RIS BT I 1
21 Hifas deg 250 fhariier &1 o, 98 250 frariier € T8 1371 Ua fraiex Y offss a9 &
g 17 TS TUY AR U& E9R fhadies 8 val dg a9 81 39 {7y 17,000 FRI§ $UY
IRV SR 3T 39 AT 4,361 BRIS $UY BT A@eT fBAT 81 31 T8 FHI DI HIT 3 {5 I8
B QRTERM?

Hered, § 0T BRI H SedidRl & HdE H ISR <A1 =TS §1 2009-10 H 700 fperey
SIEIBRYT BT Fed IWT T 3R §AS 7Y 1,900 PRI BUY BT WTGE 6T AT o11 $ WTGe Bl
TP 2,000 RIS BUY PR T T &, ey A otex, i oimaes I3 o1, ®1 700 fhaier &
FeTHR 500 fparfie B faam 8 3fR 500 foratriiex # & +ff 315 farelriiex & gam & st faea
BT TS § b & < §Y AU 2010-11 H ST 700 fHellHIeR BT @6y @M &, IHBI AT B T
P, FAID HTaE T8I & 3R capacity T8I &7

ABIG, H JERIGRY & e H iR IAH1 =A1Edl § 6 Sl Red] daa¥id Ao 5, SHHT HIkd
e 3T 6,000 fHeIeR T@T oMl < ATt # 1,500 fFariiey gam 21 |1 A1 #, 4,500 fHraer
FY EN? I PI- MG B B! T, MY $HS IR H A, faaR o iR oA St )
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H 3T aReeT & eer § gar Arear g, il b o7 SRl # € ofrer g1 99 &1 )R W3 ARy
T 3R 3= Y, YT AT I8 HEdl & b §HG! T 37fh BrIST A IR § 8 3R 89 Seal
{ STedl conversion Wﬂ@%lﬁﬁﬁ@ﬁﬁmﬁﬂﬂﬁaﬁﬁ@%ﬁm@m
P, P 18000 fHAMICR &, ITH H 10,000 TR FHa¥iy AT H @M 3R 8,000 fHariex
IRE! YT IS & oY T 17| {1 ol ®19 81 781 87 I financially 94 important 8, I8
JATIPT BTIET <7 dTell 21 H DT AT dAT8d g [P FUAT MU A1 PIA B HUT H IR,

TR, ISAYR e T TR AT, Aol ARATS SaRH a9 Aee! dlg, STIYR, I TUs dargd
H 3o & TR Tt [T R, 9 Defer 81 U &, 95 US ® 3R Y1 AT 9 ysT B

HqEIEY, § ORI & 914 AT A8 gl 98 WRTSE iR gRH1 ARAS @ve Wt g9 avg Sufde 8
TR &1 TIREd] Gaaur IS 3 S 10,000 fEHIER BT @ed T, S99 9§ I a9 7 3,400 fFartes
B3 211,100 fHaIeR 39 aR BT 6,400 fHATHIER qTbT G2, SHD! 3T HH TR B2 Bs 3R
It &, foreet =t § 98 &7 @1 §, § wad A3 QAT a9 1R financial @@t w1 @mEd €,
EIRICERGE]

HEIGY, § ¢ YYrd &b I | Bl A1edl gl 5b YA P B H 2010 TP 5,600 fharex
fIesT ol BRTS o7 1R 2010-11 7 2,300 fFaHIER TT BRI H71 A1 oot e 7,900 fhatriies o1
Rgarer AT 21| 3R Y=garel &1 gafl, Al fhd PR & accident Bl HH &, T8 AT <@ [l ¢
3T 2010 H 3,500 fHaTHIeR 1 ez 1 81 fUwd &1 are! 7,900 fHeHIeR 8 SR $9e forg o
5000 PRIS BUY BT AL [HAT 8, A1 H T8 YR 18] 81 Febdll g

HEISY, H AT ATEYH | AT A3 HS ST Pl 39 a1 P [IQ g=a1e <=1 =18 g b I
FAIR HIed I &b oy STH AT BT MBI 91d @I 21 I H IqPT @R 2 fobg v
T YBHT =TEdl g b ST8l Ul §9R § SUT&T a18 Xeld oflgd IR A oA & 98l AR Al
IRYA. BT TN A7 $H S Fem? S Yrau™ Ao AT 2, 98T B 51 AFNG XA HA
HEIGAT, FUAT HD] 33| 3741 -3} AT TG 7 el b R Yt dufa off, a1 @ s
fran o, B9 A1 WA & 918 F $Had 10 TR AW a8 &l ...(A9T Bl 6. TR $B
arrefl i ARTS 8, e dlLdldl. & Arew & S9! [ivaa wu & i srif § @ Bt
JMMATIRAT Bl 1T TRBR, I& DI WD, financial institutions AT MY, T Y, AT F B

Bl STeal A STeal Y1 B, 39 a1 Bl 98 ATTIHA 2, I8 § e PR e gl
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Hﬁaﬂ,Zﬁ?ﬂ?@ﬁﬁ%ﬂﬁmaﬁappreciateﬁfv_mﬁ?mw@ﬂ?ﬁg,Fg\v_c'TEHT
& 81 H &1 9Het urdT {6 SaT Aded w1 §? Afedma feureHe | BRA? 3Mud S QU €,
T8l g1 A8 B expertise T&I 81 Al ATTD HHART T Al ALS.TH.TH. BT GBRI ol & AT
TRXHR SEIATAT § T T HR_T MM BT Sy a8+ & 6 o9 98 M d aiforg I gamsy
SR AT BT 3BT WH-UTT SIRAQI .. (THT BT ES).... ART I T 96 B350 B BT 79 ...

Suwureaer (. N9, $REA) : MU <59 T 8 T 2

ot afera freR aqdd : <ite, & Far a1 e iR o, # oot g7 e wxe arear g1 H
RN Bl efe F f U a1 FE1 A1eal §) GRE B efee I 519 (N TR o 8, 59 NS &
STa @ EIRT B T B §, S GHBN § SR B Vod ¥, 79 A9 Bl 9gd FE B T,
Sy D! R 31mare s &1

HAEIGY, GR&T B e | AR IO 3! 954 98I WM 81 U I HEDH H 370+ 910 FHI
BT FRIS, GATETd Vefd TR WR G MR Wbt 1 o7 Sl 8, g8f =1a! a1 gs 1 3
fopamd <% <fifTy, Fofa <=a fifTg, ommos @t =la! | S 21 9, g8t T a1 iR 150 TRIT
agi @1 BTSN BRMY, SIfhT Q1 ATeT & I8 Al UST §oT B 4T ) GReTT % 1Y MY Raerars 7
BT SR HIAT I B! DY YRT X B IR BT

BRI MY MR Frae= © fob 319 R &1 S B, WH-UH &) TaRAT SIh PR
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, please.

it fera fpeiR aqgel : WK arell B HA 1 8, 39 €t A BRI Y, Je! (e bR
BT H AU a1 FHTG T JY o1 Hel 71 AT B 39 gt $ gER a7l b AR W arei,
gaforg § MRy 98T 311 =mean g ofiR fhe <1 eresi # J18™T X8 § % 37 calculation & SMTER TR
TR HTaET BT G 91 BT dTedl § (b agi $I bUfIST 9eM &b g Sfae IS 32671 BT
TN R d BTH BRIZY, HlfcTeh e YT BRISY - 8! [da B §Y H (U A1 Dl TR HRAT

gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Chaturvediji. Now, Shri Narendra

Budania. You have eight minutes. Finish in eight minutes.
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#Y TR eI : IURHTEIY HEled, I q31 diei &b g w9y fan, s9& fow § smuer
STARY 1 X HAT ST 1 ST USiieRr et Ut o 8, ST H qHe PRl g A, H HHAT Sif Bl
SIaTE QT ATEdT § fob S8 37U qote # R gRaIsreit @) sond @ §, S o et @
IeI T 391 81 3 39 91 & Tofg ) g=gare <=7 =nedn § b S qMiiTe STRETRId UR YR
SR fear 8, ST 31ST 89R 291 &) I I avghdT 21 IS TARY ART TRASTHIY o9 Y SIHh
N, @1 H wera § {6 wRa &1 98 B, ! oot wAfaefact 3t sravaddr 8, SHST QU
HUI X1 TEl 81 g 2

SUHUTETE] HRIGd, B hrfdeide] & AT W 8l <9 BT [TPRT B Fhd 8 iR pAfeefde! Th

KERESIEICIEE]

H HHT S Bl g=gaTe <1 <TEdl g b el [A5-2020 39 9 < & A ¥ 81 f4si-2020
TG W Y8 T § b STH! £ STOIRIRD © - 39 < Bl W IGM B, 39 <91 H fqbrd B Ty oot
AT T WY AT 21 I8 B Vel IR T DI S F 19 519 BH FAR T B XA 3MR Yed LI D
T T A ATST T AR BIT Tl MM &R < - AR 98 Aprerehial 397 8, 9 AR qwr g - o
TUTETOR <2 ST 71391 9% 32 €, 98 379 397 7 718 Vol ofTg 9991 IR &Y T2 &, Vol & fahry § e w2
g, Prfaciac! & fofg #< 32 T1 § GAsal § {5 89N S8 4 WY 3@ JATeIadT 2 3iR ST 39 I
SIS &I 31 ) A g1 7eled, | fAs-2020 & <% w@1 o7 f& 3o} & 918 89} 9ga &
ST VeTd SIS a1 211950 H 53,966 oY, 31T 64,015 fhariex TARI Yold A8 21 3R g9 foamd
G <Y 718 180 fhairiiex ufiy ad & fma & o) 81 & 791 ST &1 g=aTe <1 a18dl § & S8
39 9T 1000 fHARTeR T3 vl 1S ST &1 Fofd foma 51 9 w@rTd 9 7, ifd 19 agddl o
A T A AN H W1 ST I TS 81 o1 T FUoar f397a S & 1 o9 781 [ I8 TRAIC YRT 78
BT Y B9 AT 98 fUwe ST, 9gd Uio el SITgT gt 7ear Sff 91 Srfemdr W favar & i S
TRAIC 37814 W1 8, 98 TRAIC d Ffead ®u A QR1 3111 § #301 #eiedn bl g=dTe <1 97ed § (&
S8 94 &3l WA &1 HINUT B 31 ST T $9 19 & Ghel® 8 6 MU i1 94 el werd
P €, ST ISR BT Bl 14 8 8l A8Ied, IO Udh U9 SR ueer §, S8t iR fedt
=IST &1 B! eI 81 g8l IR WS 391 8, 981 IR 33 TeH SN &, 98 R <1} wie a1 & b
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AT AR g1 S §1 SAITY TSR & |ey § 89 @l F9dl Sff 9 I8 SRS $Rd o 6 39 sy
YA & 3G IR BT W T FT fewd <7, b e 7 S@ds 56 991 §@ go 21 |
FSI1 § 5 A Sil 94 3MTeRl TR &, 370! AT D 3R TEThR 59 ATel AT ST DI T 387
TS Y| H SATIPT g=IaTE <1 ATl § 16 3MI 93 Ao Hhaeel IR b [FHI0 BT Yo B
2l

HEIGY, U T SSI I S S/ B 8, I A9 I ST & IR H &) 21 7SS, Mol F
75 ol gEeAN g8 €, SUET f399 o1 984 Jfeed 21 difthd 73t 781edr 7 Ui 91d & 3iex
17,000 S 1€ ITH &, 9 W AHIGR oI &1 91 Bl 8, I8 @I A7 g1 I8 99 $TH 89 4,
F wEran g 5 S Vi B €, A @t S STl €, SO g9 o 9| HEIed, $eE i aann
5 2009-2010 # 3000 3THS ITH TN HI WHHT <1 T IR 2010-2011 F 3T 1000 < I
M BT g7e1 (7017 foran & 3fR afra aul # AR a9 1 oy forn 81 ife # s e arean g b
3P HUX ATTR! TH I Bl A1 997+ A1V 3R Bl SATST JITIRAT 8, SHD $HUR SIS
&I <1 AMeY| § P ared] § {5 Ao & 3iER 17T sifdrapier gRan U 8, Siet w9 3fed
PN 21 g & ofex a9 SUTET 3FR 74 f2d e 811 A1 98 TSI & 3fex 81 gafery
AT AT T P G TSR B of, T H SR ISR BT ST MU SHIIG Bl Bl T
FHIT SHH 954 ST 21 FARIT T © B 31T unmanned 1€ {53 &1 919 €1 40-40 A1 § AR UH
TG A AR G, 37 TG F T WAl b 3GR FFTR ABR B, el oAb &b, S, TN oAb &b o
50 |l W, 60 WISl | 59 9 79 T4 & 79 A S I3 &1 b vt T I7ep! A11a Ifeet il Aran
TEI 81 ITPT ATHHOT AT & 3T ATHHY A PR g8f P (PRI BT Sl JHAH Bl § I8 IS
ST 91 B AT 319 ISR & ey fIey IR & AR & 3ig 9+ oirel ol fAffaa dR w
HeT0T BTG, STET ITd 3 e g1 F BIfSe &1 I 37T I8 I q7aTg| 374 ISR P iR 98 4
&R, UeR 9 X2 §1 98 3Afy el 9d W8 © [ I8 ous! e aned € f$ a8 W S
AR 21 I8 IR AT A IRTT B 8T 21 9 A IR & iR 98 SITE, afTed Sl 8l
TS & RTIE RO AR BT A-SIHT I 81 77 81 SAAY S5 AT WIRY IR Ua1 81 718 81 7
o HRAT ﬁ% 3 g1l G § 319 unmanned crossing BT manned crossing a:rr@ Hgﬂ?{\’?ﬁ
31T RIS TR & ToRRAT BT ST I ..( Bl Ee)...

ABIGd, UH-al e 3R ol A28y, 73 ¥ dlgd & aR ¥ H $He-1 aredr g 6 rowermT 4
1997-98 W ATH A BIATT TG Bl q GAT AT| I X ATgT P a7 A I &3 BT (b1 81| 5 IR
ot T TN BT 51 W T BT ATST BRSP 3T o S B Srexd o1 § e o arsar g f
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4.00 P.M.

ATYP TR Vel eATg I8+ d1MBY| AMID] HAIGH & b If2es dHel & 3feR IR & e &
ST TEd € SR faRy dR | g% & fam | 38 € ofR 98 uaT fbe=n wweis &vdl 81 e ¥
HRER W I BIS] ATST a1 §8 6, ARI T8 61 IS I T B Y 81 7T 8198 ST 40 fhariex
BT THS &, T8 I BT I IST g §1 TE M 98 81 T8 31 IR F SN DIcTTal H AT et
9 3R MU R el {5 S1q T dre o1 # IRac 7 8 I8 M 1 T S ARy, are]
IV H ATIDT goraTe < § 3 3 9 ST BT =Te] I &1 SHDT MM IRa< # et H af
EESEE R

JuHTEIE (1. 991 HREE) : 99-39, 8 W

i T I : SUFWTEET HeId, H U 3iR 3ifc a1 P dredn g1 A 3 R T8 A
1S 954 B Ae<ayul 81 981 7 181 & SR &1 g3 9 AR 21 U AR SIAM off &7 HfaR 2
9 AR # QR g 9 &gl A ot 1 <ifdh a8t M) T Are el 8 4 AN bl 1R IR
BT AT ST TSl 51 FHAT ST BT T [ &, S IORATT P fER U s YRooTd a1 A1 &
3SR AT it BT AR iR AR & &% SAM ST b ASR B ATS A SAks il ol 9gd HUT el

SywTee (. R FRIF) : 99-99, Ja1, 10 e BT L

it TR=g geTirn : FRIY, I3 W ARTIR Sl qediel qRTed § 39! forel 9 Sire & forg 1997
H {d g3l oT| I 98 FeaqUl ¥ ATg & SHP! MY HIHBAT ShR P SR ST BRIG| SHP
3rerdT Rarst F 1 IRISR ¢ 1 1IN0 B 21 39 f7g g=are <l g1 ifehT § de aredn g f

et & SR araT ST U Yoo TS Il Sit gd # =rerch! off| e |

SHRI BIRENDRA PRASAD BAISHYA (Assam): Mr. Vice-Chairman, Sir, thank you for giving me
this opportunity to speak on the Appropriation Bill. We are really thankful to the hon. Railway Minister
for making an announcement to set up a railway wagon factory in Guwahati. In the railway history of
the last 63 years, we have seen that Assam and the North-Eastern Region have always been
neglected by all successive Governments at the Centre. Due to this reason, our region, till today, has
not got the double railway line. Sir, there is no electrical railway line in Assam and the North-Eastern

Region. Sir, in her Budget speech, the Railway Minister had announced the establishment of one
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railway wagon factory in Guwahati in the Public Private Partnership mode. In the year 1996, the then
Railway Minister, Shri Ram Vilas Paswan, announced building of a railway bridge over the River
Brahmaputra, connecting North Bank and South Bank of the River Brahmaputra. That was the only
major announcement made by any Railway Minister in the past for the North-Eastern Region. And
now, the present Railway Minister has announced the setting up of a wagon factory. But this Wagon
Factory is to be set up in the mode of Public Private Partnership. The Railway Ministry is going to
spend Rs.65,000 crores in the coming year. We would request the hon. Minister to take our request
very seriously. Instead of the PPP mode, the Railway Ministry should come forward and propose a
Coach Factory in Guwahati in place of the Wagon Factory, and the entire money for it should come
from the Government. It should not be in the mode of Public and Private Partnership because the

economic conditions of Assam and the entire North-Eastern region are known to everybody.

Sir, for the last several years, we, the people of the North-Eastern Region, have been demanding
for a separate Railway Zone in Guwahati excluding Bihar and West Bengal. We have seen in the last
several years that we are not getting anything. So, if a separate Railway Zone comes up in our
region, it will, definitely, be helpful for the development of Railways in our region. Sir, in her Budget
speech, the hon. Minister declared that there should be a Master Plan. She is thinking of a Master
Plan for the North-Eastern Region. It is a welcome move. But from where the money is going to
come has not been mentioned. In her speech, she said that they would consult the North-Eastern
Council. With the help of the North-Eastern Council, this Master Plan is going to be implemented in
the North-Eastern Region. But | am sorry to say that this has not been reflected at all in the General
Budget of our country. Even the Budgetary allocation for the North-Eastern Region has not been
increased. When the allocations have not been increased for the North-Eastern Region and when this
has not been reflected in the General Budget, then, from where will the money come? It is very

difficult to understand.

According to the Report of the World Health Organisation, maximum number of patients of our
country belong to the North-Eastern Region. Every day, hundreds of people from the North-Eastern

Region visit the Tata Memorial Hospital for the treatment of cancer. | am happy that the hon. Railway
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Minister has announced that there will be concession for the cancer patients travelling in the railways.
This is a very welcome move. But there is no super fast train between Guwahati and Mumbai.
Hundreds of passengers travel daily to Mumbai. There is a train between Guwahati and Mumbai
which runs twice a week but that is unreserved. And that does not help the cancer patients. In the
interest of the cancer patients, | request the hon. Railway Minister to introduce a super fast train
between Guwahati and Mumbai. This is very important. Madam, please take care of the cancer

patients. ...(Time-bell rings)... Give me two minutes more, Sir. | will conclude within two minutes.

There is one more thing. In her Railway Budget speech, the hon. Minister had talked about
conducting interviews pertaining to railway recruitment in the local language. This is a welcome
move. Sir, now, thousands of Group 'C' and 'D' posts are lying vacant in the N.F. Railway. Sir, we
are all aware of the conditions prevailing in the North-Eastern Region. It is an insurgency-hit region.
We have unemployment and other problems and there are thousands of posts vacant in the N.F.
Railway. In view of this, | request the hon. Railway Minister to announce a special recruitment policy
for the youth in the North-Eastern Region, otherwise they would suffer. | would like to cite an
example. Sir, during Laluji's time, 200 appointments were made in Group 'C' and 'D' categories
without any interview, without any advertisement, etc. Not a single candidate was there from the
North-East. It is because of such things that the employment situation has worsened there. Madam,
please take care of this situation. At least, try to understand the sentiments of the people of this
region and announce a special recruitment policy like the one you have for the people of Jammu &
Kashmir. The same thing should be made applicable in the case of the North Eastern Region so far
as the railway recruitment is concerned. There is one more thing. Every year, many people from
Bengal and other parts of the country visit the Kamakhya temple. Similarly, many people from
Guwabhati visit the Kalighat temple every day. | request Mamta didi to introduce a train between
Kamakhya temple and Kalighat temple. ...(Time-bell r/‘ngs)... This is the last point, Sir. | welcome
her announcement regarding the establishment of a hospital. It will be very helpful. | support this

move for the establishment of a hospital...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, yes.
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SHRI BIRENDRA PRASAD BAISHYA: ...in the backwaters of Bramhaputra. | request...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is enough.

SHRI BIRENDRA PRASAD BAISHYA: In her speech, the Railway Minister has announced...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made your points. Please conclude.

SHRI BIRENDRA PRASAD BAISHYA: ...that she is going to establish a sports academy for the
North Eastern States. Madam, please announce one sports academy for the North Eastern Region at

Guwahati because Guwahati is the hub of the North Eastern Region.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is all. Now, Shri Shanappa. Take your seat,
Mr. Baishya.

SHRI BIRENDRA PRASAD BAISHYA: Madam, kindly announce an electric rail line and doubling

of lines in the North Eastern Region.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. You have become very aggressive!

Shanappa ji, no time is left for your Party. You can take five minutes.

sft . wrorer (GAfeH) - STwWREE S, A Yo # AR FHar o o 3 e
(X)) =i 3 fadwres, 2010 7@ 71 SBM aRE $AR W 31 IR fafam (o) fadaes <@ o1 ane
SR &1 S B Wt Rofee 7, 98 91 g9 311! & A1 21 31IaT efficiency & IR H ART BIS
fewde =1El 2, Afh 59 A9 3 819 40745 crore &1 TUIST @ 71 596 RANS & qR #
WER-TPJT%, how you are going to collect the money.aﬁﬂﬁmwaﬁmﬂmé,w
<159 ¥l 39 3R B4 # 1 SRS, FAcd & IR # a1 a1 vel off| 7$H, 3y O qR U H
Yed goTe T8 IR IR 1[I TS A1 59 dol 3 Sl 9gd dihee AR ©, dIbee YRAT B, S8l 1)

T fhdl ST BT T8I BT AT o, RIaac A9 H 9gd g1 <7 o1, 9% i Wex
T T, TS ¢ HIS DI U B Nod oS [9ee S 4 g3 off, U afidel & | 4 ol Ferd
2 5 53,000 - odd kilometres were laid before 1950. TS HTeT P AT ATY WTell T BOIR fhaiiiex
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EEIRI %I AMYHT I Hedr %\, "Indian Railways shall provide efficient, affordable, customer-
focussed and environmentally sustainable integrated transportation solutions. It shall be a vehicle of
inclusive growth connecting regions, communities, ports and centres of industry, commerce, tourism
and pilgrimage across the country. The reach and access of its services will be continuously
expanded and improved by its integrated team of committed, empowered and satisfied employees
and by use of cutting-edge technology"". This is your Vision. =1 ®R3T 31T ? 3qeh o & fawme |
2020 ¥ 25,000 fHARIER BT ATS T, ST AT IS AT P iR R T IR [Faries Jad
TS STl & 3IR e fas & A9 | 3Mys! 39 8- | 2020 T V&1 T 9T oo awe
T B 39 EEN qlcs oS! HEA %, You have done a lot of things. You have fought a lot of
battles for the people of that area. ﬁ NESsI %\ 5 3y ust J iﬂ:l?ﬁ ‘EOT@HW EKl FITQ“ﬁ, RERCIRED EX)
ST @1 B & ST AT 87 TR 39 914 &1 & [ G 9red 89R $Aied & o, 3I8qe aed
HA P %, Because of that we could have some lines. 5T § 31T @M = gz ]%?JT %\', Afpa @ qg
91T RSl | 81 et foh oy - et @t o/ wveer Cﬂ'l’s£ 2l Railway is the subject of the Centre.
According to the Constitution, subjects like Defence, Railway, Postal, etc., are provided to the
Centre and you are demanding that the States should contribute 50%. On what basis you are
demanding it? ST ¥CT &1 & T ©, ST TUrSTel 3TTP TR 31T &, ST SIhT FuIoTed 3Nl &, 79
g e ¥ R M weie Q, qa §F o, T 7€ o Rt e § Xawg 7 ¥, e
Trsfaefadt o1 © 3R S9! dihd 81 %\’, 3P YUISTT P 3T W Karnataka is a prosperous State,
arfer yew 2, U¥ 95 @ W ¥, & i, A o 3 g iRy, § Ao €, e of, g aik
3O AR ATeq A AeAHR TR e 21 el 41 A1 € 1 319 ARl &1 verd <=1 8, a1 8q
U PHEIRRA <1, But what about other States? SR 9IRES §, A1 -3 g, 9Pl P TR IS-TS
Q%ERT 2l Are they contributing towards your fund? Are you not violating the Constitution? On what
basis are you demanding from them? 39 Udh T PINTYI AR =T 3 3 freight charges ok
Wﬁ Idie production T dgd dST ?st{ gl Birla is there, ACC is there, Bagalcot is there, JP is

there are millions of tonnes we are producing from Gulbarga because of land stone. Iron ore is in
Bellary. Are you not transporting it through your railway even? Tur dal, It is wonderful place to

transport it to Bombay and somewhere else in the country. You are collecting all the freight charges.
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You are collecting everything and you are asking to contribute money to the Railways. Why? You do
one thing, we will accept it. Some portion whatever you are collecting, you forgo to the States. ﬁ?f
HIcH 2 crores of together you are earning. Last time | told that from Rs.10,000 crores to Rs. 15,000

crores we are giving from Hyderabad and Karnataka itself. In return what have you given to us? B

off 721 faaml ... Y |d))... W), 9 -3 e # I 9 38T §1 M) geld awh A AT

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Two more minutes. $Td fire &

...(Interruptions)... Seven minutes are already over, two more minutes.

#Y F.t. 9o : IR, SR -TAG YeAd AT B 19 1998 H I A18q o el off| g8 Hiorae
3t off e T8 3Tl | am very glad that this year, you have given Rs.50 crores and still Rs.113 are
yet to be given. ﬁmﬁ—c‘mwg, 12-15 ATl T BT 81 71U ¥, 31T FeRa™] B¥b S 3] A1l
W PR BT BIRT PITTI Mr. Munniapa was there, he visited our area. Mr. Kharge was there,
one of the senior members of the Union Cabinet. He discussed with them why the project was not
being completed. Somehow the work is going on. The distance between Hubli and Belgaum is about
60 to 70 kilometers. To reach Belgaum, as it is today, the train has to cover a distance of about 280
kilometers. It is the line which was constructed during British period to collect the wood, to collect
the natural resources from Goa and other places. The same route is there even after 60 to 70 years.
That is why we demanded that in order to overcome all these things, it is better to have a connection
direct from Hubli to Belgaum. There was another proposal from Hospet to Gulbarga. One gentleman,
who happens to be your Member of Parliament, submitted a beautiful project-Hospet-Gangavati-

Sindhanoor-Maski-Lingsugur-Surpur-Shahpur-Jevargi- Gulbarga. These are the areas where no

train is running I8 T9IoTeT o)1 81 7T B

T H, # Tl b IR | P a1 3R Bl aredl gl Ul IR 919 B 997§ HT o1 fh
Sholapur to Bangalore vice -versa U Q?RTQF, S Eﬁvﬂg'\’ 3 ST %ﬂ, T8 39 BIRUC | ST J&T %\'I qrgd
a?T\”?FI, R, E'H—if request fopan T, instead of that the train should come from Sholapur to Bangalore
and vice-versa ...(Interruptions)... W%, H§ Uep-3 e ¥ g deal él

Suwureae (. N9, $RE) : 39 v e 3 @ $ifg

3} .. AOTAT : IR, MY SIH H | 37 ¢1 b IR § $B el goTll H 19 T8I A &, we are the
representative of the people. GH%WHT%PJTﬁEﬁEﬁ?Iﬁ%, ﬁ%ﬂ%mﬁ%%waﬁﬁmling
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Party qTef consider HR %I It is not that we have to speak on the floor of the Parliament for the sake
of our own satisfaction. We are the voice of the people. We bring the problems before you.
Ultimately, you are the people who have to solve it ...(/nz‘erruphbns)... Kindly listen to me and
whatever | have said please give it due consideration and see that the people of Karnataka and

Hyderabad are given their share. With this, | thank the Chair. Thank you.

sit 9 AT (I UST) : UMW HEIGH, ART IR W AT Veld FolC F AN H
..(TALT)...

Suqureae (. W9 $REA) : R I@ 2

off T1 AFAT : TR U A1 A B <2 I P 37Ueh § 91 BRI, A S Hal & I8 7y
3201 & fob ¥ B A arr 7 919 Bl

Soaureer (. .. $RE) - 377 Ko s # e @med 2, S A 99 Sl e i
Ie1 ATEd & A1 SHH 89 DS el 8] B

it Tt AR : R, AR A AT S e 95 TR A oY, R IR-IR ISR AN I
T 3B Al

3 e o &7 roret Sff IR B TR § 91l 3 A1 5 ey A BAR &7 BT 9 TP AT 4fST
TR T, T8 T - FIRNIEE -S| T 170 fheriier o1 dioide © SR 39 AR gy sifeve! dF
AT 8 g 51 AR, T BT Sl YRAT &, T8 U dJhds TRAT 21 3719 A1 ST & b 518l ddds
TRATS &, 981 W ey 1 81 32 T ¥ed & 3TER 50% AR B S 91 7, 37T TH g9 gged
B g8 BT TR Gl 1| AT SN, § =18 § b el Jhds YRATS 9 Yerd drs ol ggdl 8
e, 98t 1R gewIst A el €, 3 Vit Srrel @ oy fore ¥ fediie v Afvig, wiife g -
freTs QR &1 B arn T B, § waerdr g P a8 onfl Wou W Us 99 $RR Rig T8 8
|

T 98 YR I 8, S 5 MMaP! ggel W ars off, f o sl sy el St 7 3R
AT & A5 H A1 & fQ e fHar o1, S 9y I+ 899 UiHg f6an o1 & v 7
fparier ol Yo AT JaTR § geTa% Y% BNl 918 § $iRE 8 & a1 {5 aois 9 S
d2 PR 71 7T, AT § I8 Ared g & Sies W R W 98 Y Bl AT 4 A A1 usd 8 I8
HIoTae AaRH 81 &1 T, Afd oSl a% 39 W) $O B4 T8 ganl &l

it Haet RS 2 319 ATST TR F IR F W e
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off Y AT : TR MY BHRT WS A H B SINTY, IHP 91E IIRES P IR H el

R, T 37T H oY AT H H&R g, cAfh] 399 Ugel § AIGaHT H AT AN Y AT I &
3 BRI U AR UTferTHE | g BR SIQ, AT SR &3 3 98 A P 81 Fbil, s YeTd aAls 37
ST, @ife st ugem & 91e &) &S a1 Ao TS 8

w2, # sarer T8 A feeREe-Asad - 28 fheliier o) g ¥l HAdhHI- AR

TR TIT QIRUIE 7 B, P I8f IR ugam & fofg qasia Sg Hel ol B Ridaxmarg -aedhas -

19 frarieR, Hidmel - FFITR - 21 fFaAMICR, AldTel- SRS - 10 fhAMIeR, TR -IaTa%g
- 8 fraMieR, A T THUHEIU & Hiotaed 8, fTaT B sl IR1 81 g1 8, dfd dfbs sl
3ITST e BehT GAT &1 BHIN AT J9T P <t AR 571 T A1ed 7 Y 591 <1-RigTs &M qR1
HRAT b fo1g o foran 8, ifeh IS arac(g W 39 9 goic & 377a” Swae(s el (ol 1Tl § =1
TRIGY 9§ Y8 IRT BT § 6 Aiiiic) fSHiew & 3fex a8 39 3fa%y A | I8 Iy Bl
RIS T AT € 3R G861 R G & fthes g 1P 81 b1 &1 37 Pl b HIEIH J 37 TA Aol
& forg i Uep aresT A1 Yot Aehdll &, gAY $¥eh fog 3 #elT Sft & s SiRer w1 are g1 #
ST § {6 319 U 98 ook oISt € SR dod &= # o1 €1 § g8 9t 719 g b o usel o
AR I 954 W e & & {5y 2, oifh 9 St 78 €1 gAR oy wawr & uiforamie # 33 SR
AR 3T &

HR, MY S & b Tt TIfemic & Qo H R &) 1 Iefiad el §, Ji1P IR®R 1M &
o &9 agaa TRy 519 ToTerER YE) 9TEd 981 & At e O 39 S § o STt | aEt ey
| 374} 1 T-T 9 3 seats ¢ Gl &1 H 3ATIDb SIRY H2AT 511 A REFRE S, NP last time 37T Tga
TR I .. (JAF)... TIR TP AT G H8 I8 © (b IoRIER g1 A1ed - 9gd 4 B [yl
I TE ATell o 377aR g A HM [BUI AT BHR W Bl Sl 34T &, BAR T B Sl TRl %
2, eI § {5 oISl ¥ Udl IR & 3778 R 571 31ieT ¥ 3 A1 §s ...(FauM)... IR, T8
Fgd U important point g1 S # parliamentary democracy B & dT& TS T health care &
&3 ¥ oo Al T T 1T, <Al ISR Vg1 ATed 1 fhaT| X &1 A1 891 9 H H1%! importance
818 T BT STET qHI T8 1 =T8T g dTa|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Shri Mangal Kisan.

...(Interruptions)...
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it SR TIOT (ST : TSHT &6 IR H FAT ZAT? ..(HAL)...
it <7} g : AT A ) g e © (AT .

THE VICE-CHAIRM N (PROF. P.J. KURIEN) : Shri Mangal Kisan. ...(Interruptions)... Take five

minutes.

sft Wt fheeT (SR - SUIHTETET HRIGY, HHAT ST9iT S 7 919 vofd famT &1 <R fora
TG RIS ITT 3R ST MY 37 21 ST, SRES, BTG M oI 391 & <1 e e
I8 & IR ¥ g8 RAT TP BI$ BR U TP A, 97 R 4, M Y& SN I8 3T SR
TRRTEATRTIT B B TR TS ST B 3R F A e st 7 ve s St 7 Yad v &1 g
ArarSTe 3 § T 9R oewr § i1 QR 8 SR 91 77 B4 A8 g) $9R U< W S memorandum
AT & IHHT HeH Vod e 21T 377 a7 # ST%e% T iR SH $B 67 B G| S Harordt
H A PO S IR H F IA1 BT E ASIG IS A SN B 56 FAFIeR oIt ¥t g 1993-94 H
JFe gs 2, AT S W 1 aga I IR § I @71 21 98 39 Wi A B Fo d 39 56
fPARTIER <l ATST BT BFlIC PR 3 HH-H-HH 50 AT AR | I TRE G IS F AR
BT YT AT 289 fHaries ol € 3R S Y Yord fIMeT ¥ 1994-95 ¥ Faer favar 7, AfteT R
TP W I81 HH T BT & 3R I S | FT Foldl 81 1 $9 1S Bl FFAIC B 1 HH-9-FH
100 AT | SITET FHY TN I JHR SREAYR F URTEIT B 82 fhaiiex o=l Vel dA1sT Bl
Yo A9 ¥ 1996-97 # o foran wvR g8t f R 1 & W 9« @ § 99 faue 9 afs s
T RET A1 3D I QR B H 25-30 AT A AT BT FHA TN

3 I FihsT IS B 90 fhalIey Tl AT DI YeTd fAWRT ¥ 1997-98 H Hawr fHa,
TR g8t ) IS BT T $H A8 W AT o1 &7 F T Il 8T 2 39 2919 9 a8 it 25-30 w1 &
P T H BRAIC B ATl T8 &1 ATeTaR - [T Yeld ogd W 2004-2005 H Hae g3 B
TSI YamTeaR 3R ITShell il RISt Bl Sire & g 1970 9 feATS BIT S 38T &, R 2004-
2005 3 Verd fEuTeiie 3 59 Vel ofs &1 o 51 21 39 foy & &1 it yrag g Anfeg o,
T8 374 T TE] Bl U &1 SHIfTY HRT HeH 9 o1 Ry § b ST, 1 % o sl & 8, 981 &%
fr ot problems %I Without having railway communication to progressive areas of this country Jg
I9g 27 1 SHfIT ST AeH IS, SINES 3R BUI9Te & gR 4 91 a1 98 dH I BH I
ASRA & 37 <9 W TH BT <@ ARY, FIfd g8l BT 9T burning problems B, ATHTNI® problems
2, ST foTg WY Xerd ofTe &1 9gd ST ol
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X, It favmT = gauge converions %ﬁﬂ{ﬁmiﬁsanotion W%I WW&SQWW
TR FIAT-TORIGRA T, SR 1995-96 # sanction a1 TRIT 8, AR 519 TRE & 39T 1 9 &l
8, 3R I8 I ST &1 J Tl Al 59 R BM H HH A ¥ 30-40 AT F STET SgH 1M I
fEATE ¥ FATITST- YR IS S problematic area & 3faR e TS of ST &1 914 &, 91 1997-98
sanction T 7T & 3R SHd1 B M 9gd ST T 81 81 ..(W Y 6. 39 29 & 559
DI YRT B H 50 TS T SIYI| SAAY FRT HSH 79T 7011 4 3751 & % 59 AFT ol fo5 7RI wee #
B €, IR U e i d. # < 3 forg ot 9 T 2 ofR 59 o ot 9 g9 g 81 s o 9
B IS, IREE R BTg, I Tl el & oy Us a1 a1 |iaee, Sl g8t T81 g7 8,
HSH 98 PR P @Y Al 89 M1 R TH ST g=aTe <71 g -9gd g=a1a|

SHRI RAMA CHANDRA KHUNTIA (Orissa): Mr. Vice-Chairman, Sir, | fully support the Railway
Appropriation Bill, which has been introduced today in the Rajya Sabha. | must say that the Railway
Ministry is doing a very commendable job and our Minister always takes special interest to protect the
interests of aam aadmi. 314 m SR &l B Eb_&'ﬁ BT FHY B! %\I eH Qﬁ@ T < gz
URATd & & H FE SATST WA g 314 YT 7 new rail lines projects ® forg S 'two is to one'
system T 21 ISIAT, BRRTIE 3R SIRWS Uttar Pradesh (Bundelkhand) g TRIg ®TH & 3R
B! financial position sﬂ:ﬁ I8! TEl Bl 3‘\’?%1'{’ ERRSE] 1l BT consider HRA gU ¥ system P
'one is to one' HRAT AMRY dTfes 59 TRATST H W rail connectivity SATET 81 Th| The Ministry of

Railway has decided to establish medical colleges. | would like to request the hon. Minister to open

one medical college in Orissa also, especially in Rourkela district, which is a backward area. | would

like to request to open one medical college in Jharkhand also.

There is a proposal, called, Dhamra Port, in Orissa. There are also important temples, called
Akhandal Mani at Aradi. There is also another place, called, Navi Gaya Jajpur, which are Hindu
pilgrimage places of national importance. | have been requesting to connecting the railway lines from
Jajpur Keonjhar to Dhamra Port via Navi Gaya Jajpur and Arek Kshetra Akhandal Mani. This will
collect the important Hindu pilgrimage places. This route can also be used to transport iron ore from

Jajpur Keonjhar to Dhamra Port and also other mining heads. Sir, Jajpur is a very important place,
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which is very close to an industrially developed place, called, Kalinga Nagar. It is a central place for
Dhenkanal Kendujhar and Jajpur. We have been demanding the stoppage of the Coromandel
Express, the Rajdhani Express and Falaknuma Express at Jajpur. But it has not been taken into

consideration till today.

| request the hon. Minister to consider stopping these important trains at these railways stations.
Further, one over bridge at Jajpur road Railway gate and one over bridge at Manpur plot in Sukinda
are required. Recently, four people died in a train accident when the local inhabitants of Bandalla
village of Korai block were crossing the railway bridge over the river Batanaai. A provision for foot lane
should be made to prevent further casualty. It is a fact that some railway projects have been
sanctioned for Orissa. | am not saying that it is enough, but, as | know, the funds allocated to these
projects are not, actually, utilized properly and the balance fund is always reappropriated in the next

year. So, | would urge upon the hon. Minister to see that these funds are utilized in time.

Sir, one important thing, which | had also mentioned last time is — one hon. Member has also
mentioned about this — who has empowered the General Managers, Railways, to give appointment
to hundreds of people in Class-lll and Class-IV posts without any interview, before their retirement. |
would like to know from the hon. Minister whether there is any statute or there is any Government
order or whether it is only a tradition. If, without any proper procedure, the people can be appointed,
wherefrom will the money come? Will the Parliament will also approve the Budget or money which is
being spent on these illegal appointments? Then, the Railways also has to fill up the three per cent
quota in respect of physically-disabled persons. As | know, this quota has not been fulfilled. In fact,
some interviews were held. Personally | know that there was an interview in the East Coast Railways,
Bhubaneswar; candidates were selected; medical examination was completed; but orders have not
been issued till today. On the one hand, we are giving appointment without any proper procedure
and on the other, posts are not being filled up. Sir, | want to say one more thing. Sir, about 1,17,000
posts related to railway safety and some other important areas are lying vacant in the Railways
whereas the people in the States are very much in need of employment. There are 1,17,000 posts
lying vacant. Maybe, some posts in respect of Scheduled Castes, Scheduled Tribes and backward
community are there. | urge upon the hon. Minister to take appropriate steps to complete the

process of appointment in time.
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Sir, | would also like to raise one important matter relating to railway projects. | just want to place
before the House that for Jharkhand, Chhattisgarh, Bundelkhand and other backward areas, some
criterion has now been fixed. But in some States, railway lines are much more as compared to the
backward States like Jharkhand, Orissa. etc. If the criterion has now been fixed, | would urge upon
the hon. Minister of Railways, the Ministry of Railways and also this House to consider having some
policy framework so that we could know how many railway lines are available in a State, what the
population of that State is and what the financial condition of that State is. Based on that, some
criteria should be fixed. | am not naming any State. But in some States, there are enough railway
lines, there are enough roads and enough facilities. But the backward States like Jharkhand and
Orissa and the North-Eastern States are not getting proper justice in respect of railway lines.
...(Time=bell rings)... So, | think based on these things, some criteria should be fixed so that the
States which have no railway line or less railway lines get advantage over the other States and get
proper justice. ...(Time-bell rings)... It should be rational. So, with these words, | thank you and

expect that these suggestions will be considered by the hon. Minister.

it Terif wre (RER) : Suwwiee Aeiey, § et g=arsg o § % o 43 39 Yo
AT fadae 1= e &1 HiaT 33T Fa9 Tget § T8 e arg 6 ot freel 31 S fog =T,
ISP BRI BART o+ BT 12 B, 14 €<, 20 ©, TI-a1 &A1 T IS Fell| 39 g1 g¥ O ST ©,
?{ﬂefSatellitesW@%,Waﬁgwmwﬁﬂgﬁfog%,ﬁﬁqﬁﬁﬂﬂwaﬁqw
W A Ab, Fifh 56 SRV ARN Pl Iga AGaeT g iR &1-31 &A1 I, IR-IR &A1 79,
HEFI AP train jam TET| ST $HB IR H &4 BIs SUTT BT A1y

A a1 SN H e A8l §, 98 I8 © {5 Sil 9P unmanned gates &, dfd AR @R 96
T@‘%Gﬁ??ﬂ’c\[?unmanned crossings Eﬁﬂﬁﬁﬂﬁ%ﬁ%,mwma@causamies 0y &Y
&I § SR @I AR 3T £1 319 o9 |9 T & % T8l &9 91 g ¢, g8f 89 R T8} 9973, 1 IS9P
TR | 3MYP! faR BIAT TS| IFH AT AT mechanism AT TS, IR 3T HUR 4 &1 a1
W,H}Iunderground WW,WW%@%,WW@W#WW%
PR g1 P R AT B

st a7 7= e AT £ 519 &9 AR e o H 9 €, 9 9 AT a1 BRiwH gl
2, 9feaT HRIHA BIAT § 3R S19 89 3T # 10-12 €< o Ugad &, A1 d dled & b B § sy
3R 3 TIST 4 3T & T 31T ggaTe | § I BT arg [ 89 AT ol JISTerl b BRe O.AT. a1
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Hbs QAL H T 8, $Afeg 81 el © b gaep! afean diferan, iR aiRe ferar 2, dfd s
T MSAT €, ST S Abs AL A1 I TALL &, S Mal I B YoRdT 8, IR AT IS5
bedroll S, T 98 SaT &1 81T 2 o ora © 5 9% 10 fa7 qro=m & 91 15 a7 g § A 20 R
RMT &1 IS S A1RH BIT 8, 98 $a1 T1a1 811 & b IHH BIg 81 O Hebell 3R IHH HHI-
HU 1 T At TE BT B 3T B MU A BRAT e b 31U 39 AR ISl Bl UTsdT BTei
H < faar &, 9oy oy fpast weil? SFR Urgde Yokl dTel Bl 84 foges <d € & IRy, a8 )
e B, T8 bedroll e T8 &, AT S RIcITh MY R HRIATE! ey &2

SfeTg § M e S A 15 39 S 3 9 a1 el B, 39 IR 39 STk [9aR Ry 3iiR
3R 3N faIaR H3A1, AT ST passengers' amenities &, memﬁ@ﬁ&ﬁ?ﬂ“ﬁﬁ
QAT 1 $B B BT, i1 3TTH ATGH] BI I AR b BT &

IqTede ST, H iR 91 I8 B dredl § [ I8 il o7 Bl fCdhe 8, S99 984 &id ATdieT
B T8 B U8l 1 $8 A off, < o19 sl ATk 81 W& 71 fordt & 1 9 18 ot amet fewe
& PAT © 3R (S A & R U bl 1S kil 31 JH A ¢ P U AR @Y fepe
BHTIEX U I T ST o7 3 ST FaR ST 7, SAMYST Fa% ST 7, FaR 39 4% o <Ry,
AP ST el 98 HaR e §€ 81 1 B &R fedhe Heey & 918 eidhd U oidl S <&l &
3R il fedhe goie B 8, 3 a8t &l A1 i ave & forg vad 21 safor saw off smaet afdh st
B

T AT A1 gAY £, BAd! B S - ST Ul €, BT ST ISl B 3R WA S Y o H
QM ET o, 3R 9 T AeM & AR 3 BT T @Te, A fh 97at 91 7 S 99 &, Ia!
SIDT SISl HRAT TSI T8 3471 viaT iR ST WRI9 WHT & & 31 SHah! a1 781 Fhd &1 I8 §
eI ST B a1 1 8T §1 A 31 ©R1d GHT Herdr 7, 9fe HIg TOvT Surd T8l 81 8,
ey &9 AR &1 W1 TSal 81 89 Nl 3 B IR $ET 5 ved F @ A TR Bl dF B,
RSP polluted TR AT 8, lfh=T SHB! WY MY RN 7 d5 &1 fha1l T IR A &, $IDI M
SRR 2RAT| 3R 37T 7] I, AN FHS! I © o YeTd | PO 3T<S! 1 BN T W] &b A
H 3rfl a1 WA Rl gl T=IETE|
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i} T TROT ([T Q) : IUFHTR FRIS, § 3MYF AT F AR XA HA SN BT 4
TGS B AR ATHT PIAT AT 8, Hifh gaoikgs <31 H 9gd ol [UoeT Tl &3 2| IRHET 3R
S $AIoY 81 2, P a8i Yol &l JIaeT el 21 SR 9o #3211 3T ARrad| it < yer $241 i
3R X A S 31 oA forg R A 1 & F daads & e & fag 10,000 RIS $UT faam SIrg)
aﬁma?ﬁproposalsésﬁ?ﬁmﬁ@%*,memlﬁﬁﬁﬁﬁiﬁwﬁ
77l g % SR 59 Ioc A Q1-TF Yold Sl1S1 & Faequl o7 3y 33 8, ofd T Haer dderm &
AR BT AT 81 E1TI|

(ft SuRrwTafe fori go)

HEET A IS IS B 8¢ (7S 3R YR A 8HRYR I 3R Bia I ST 81 8¢ Bhe, I
J WP gU &, b I8 |4 § 1996 W I 8T §1 TR I9ic ¥ 94 f S § 3R Fd 81 Sl 21 9
RIS ot #3Tera 7 o S 2, Afs onft 9% U Ut W I Wi & w0 # 21 e 71 § #=
BT ST Y TRIG BT §, G gaorde gl 2, ast et a18 Ia1 g8 i) oirell Sad g8f dar
BU, N W RIS Wt HE R e 978 @l dwE IR €, SAfg § S orgRIY S 5 99 IR
9 gaerds B AR SR &1 <, ST IR 2, IST] 2 3R qul 81 S R FAT Efe Hy| 51 /e RIS
HEET | 16 ST B Y 17 3R SHRYR F BHRYR S BT &, SAD! Hel 81 Y JUYT G Uic &
w9 H S, I8 A fgges 2, 599 91 e 81 9117 &) 781 § 1 5397 forg U ©uan &1 ot 7iie
3, QBT gaF forg wie A9 &, Foraw geadsarial o favar 8 & & 7 ot 98 Yo age
T IR IR BN &R goIC H I o1 © fF 9w o1 J@1 2 Jeadsail o ag wd R
TEI-SE 19 ATl BT Y &, SAfory H U BT Wit ] Wi 9% ' § o 359 goie # g9 fog
39 ST Y ST ATE, MY 37T JAHT b AR 30D ¢ I IS g &1 SR 8, A1 H 3y
MPLAD ¥ UIST SRl § b I FTail ¥t 891 X4 &, 98 319 o of, <ifehT 3 TRATSIT 1 Sl
Jic &b WY ¥ Y BRal &1 G MPLAD H BIg YeTd 1S el a41 &, SN H S Uic & w9
TOIST PR VBT § {3 FTT1 9 MPLAD &1 TR ST =76 & 31k aaies & Sil 89K |ive &, 8N
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TP SIS GUE ... T8T A ST <t St &, <91 B9 S 9gd < a1 8, TR A 8 S A 2
B9 99 AN B TR §aords & fadT 1 TR BT A8 g iR H3AT S § SIRIg FHRA1 91y b
T8t Y gl Bl Y3 B, R s gt Y S A vep fawars ¥ 8, S a8t F geldd @R @
B 39 SR F Yed W W S1RY, TR P F1 H WG e g didft-g=ai & |y wfafe
TATIT TR T & BIg WIS o Y81 7, BIg [aeel off 81 5, IS ATAGEIG -oIRTd ol IET 8, Blg
HERTE I X81 81 3D T} d7rer I Y 1901 Il 81 ¥eT & 3R agi Sadars! sl fRufa 81 afe
Y AP ... G31 AT 8 b I PO AT < I8 €

i STFHTIRY : 377 GifeTY, 9 G & 2

Y T <AR0T : 1 G 37 © b I RSl B O WRIAT <1 AR U Wi H deads
BT SR T HRP FERT AGHETS DI 3T SIS P w9 H F© <7

T, I8 3 S A1 FEAT vl 2 5 gAR 7 off ¥ 7RI & WoRTEl % Y U o Bl &
SIS faar €11 1996 ¥ 519 § Wivg o1, 79 H 98 Wipd B_Ts ol 3R 319 I8 TR IR g3 | H I8 R
FEa o g2 &40 391 Rwm &1 Jat o s, g & 59 ) feama, Afd & s oy o
&l fpar T, R YeTd AT B §HY §99RT 3R 99 9 WR 9 go &) IR 31, l &H
TR ¥ FH=T- I Ao W ARy TE el {9 987 F SLe7R.GH. SR SiLyH. J W FEr i
I8 T 91 © {5 89 N 918 A<l U F e €, Sl g, Wl e arall 9 2 319 8 A1 A s
feEargy, AfhT &1 3 &9 g9 T B o, AT aresT T&dT # o+t St wodt St | weT g
T st oy | .. Y E)...

AR, 3] S TR B .. (A B HD)...

ot STUTFY : 39 SRIT, 3MUhT THT WH B T B

sft T =RT : TR, U A SR S SR | TS U ¢ Fokdl § - Sexfel, H arsdn g f
TGS W ST TP T S gof, T foh St eyl €, i1 SIfSaR) 0 hHaR] 8, S9hl S9
o 9 9gd a1 T frerh, § a9 ga & A exan g1 g, Sl § ot 9ok €, w4 S 9 €,
TS e} off f #5991 € 1 s1ief 1 far B, i ofd A Jrert € T8 €, o9 | 7 a9 2
ST & o) ISTR B1 TS IR 98 S &< &, Tt @il &1 9 IRers el 8l

it SYUTF : 77771 =ROT S, TR FHY ....(FILTH)...

289



i} T =R ; F SRS @ AR BT §1 IS H W T SNARfIST B AN BRAT § SR Brerdt H
TS RIS BT AT AT I 5781 AN S A ST F9T 9911 3R AP YfhAT 37<T P ¢ F
AU I FHIR BT G, gIaTa|

MR. DEPUTY CHAIRMAN: Now, the hon. Railway Minister.

SHRI E. AHAMMED: Sir, with your permission, before the hon. Minister starts, | would like to

speak for one minute.

Sir, there was a serious allegation against the Railway department by hon. Member Shrimati
Brinda Karat. In this House, she said that there was water problem in the train which was arranged
for the disabled people to travel, as a result of which, they were suffering like anything and the
Railway did nothing. Sir, it was denied then and there by the hon. Minister. Had it been informed
earlier we would have taken necessary action with proper attention. Now, being in charge of this
thing, | have got the report from the Railway officers. | think, it will be fair on my part to share this
information with the House. | am reading information from the report which | have got from my

officers. | am not omitting anything.

Sir, the train had a late start from Howrah due to partly arriving late and loading their luggage.
The train for the disabled was run with 18 coaches, 16 sleepers and 02 SLR coaches. The train was
detained at Mughal Sarai railway station because, as per the report, which | have got, the ladies
started taking bath in the toilets and the males came out of the coach and took bath in the open by
using the water hydrants. The Government Railway Police and the Railway Protection Force were
called in to make everyone board the train again. The train started late from Mughal Sarai by 3 hours
15 minutes and lost the path. The train was fully watered at Mughal Sarai. Passengers still used the
water for bathing and reported water shortage at Sultanpur. There is no watering facility at Sultanpur.
Train was detained for 75 minutes at Lucknow for watering. It was six hours late. The train lost path
between Lucknow and Delhi and was stuck up in morning peak hours to enter into Ghaziabad-Delhi
section and arrived at Anand Vihar at 11:23 hrs. It was nine hours fifty seven minutes late. This is the

fact that | have received. Without sharing these things, | do not know why the hon. Member has all of
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a sudden claimed that it is very important, very dangerous, very serious thing and made this
allegation against the Railway and particularly against the Railway Minister. | am very sorry. | just want

to make our position abundantly clear.

FHARY Tl el : WEIeY, # 3wl AT wel o qeré A1 AT S 5 Qe e
# enifiret g1 Mg &l = g1 % Yot Ioie @t =rat & g ua 33 ¥ o ot 6 U o 16 T
T I GHY I TS| U 9N AR U BIS sAHERE el off, {5 a7 uar o 78 gan o
GBI B9 @ ! el § - I8 91 99 © 3lR U] Ul & fh 3R $Ig ¢ Tl 8 I SHHT Uh
RIveH BT 81 3TURY & 2139 | Uk ¢+ Sl ® 3R U 2+, I S9$ A1 Wafdd 7, S8 Bl
BIYE 7 B, AT RIRTH & AT AT Bl 81 §HH TP CH1dhd @ise 2l b 3R
BIS UKt i B, SHD! 98 F 3R ¢ X | Fol O IHD! W ST F w1y T8 ferar 81 99 eiR
ST T STSH FAdT & AT TSI BT STSH TAd &, 19 Gl gofcll & o el o JoT9d el 8,
TG B o okl ® A Albd 9F & Jaiiad derdt 3l $HET NeE Wi 8, TFdd
Wﬁ%ﬂﬁ%,ﬁéﬁﬂﬁaﬁ%,ﬁ@ﬁaﬁaﬁ%\,ﬁgﬁmaﬁwgﬂhis is not that easy a
matter to run seventy thousand trains every day. ®ITT 91 §§ ©, Yaguelc] Hed 1 T8l g8 572 @
FAT DI H? B & Al BF ST b A, USRI Bl A3H b A1, D] AH] b A1 Pls
BT &l B Aol 21 34T I9T8 F 98 oI §s B It is not a fault of the Railways. 3FR AR
Yo W K[ 3q, ‘Tcﬁﬁ_ff S 9P P11 This is not the general train. U Aeret a_*[ I Tdh
TITHE F WM & 10 g @ 71 BIs Xeil Tatie & Raalid 8, SHd forg Werell U o7 4 @t 31
& B T Tl It is their democratic right. | don't have any problem in that. If anybody wants to
book a train, we allow it. That is not a problem. %1 31T <& off, 3T oI @I, IS B § & <l &
Tt SHd 915 AP R & Fofd-er fh T IR # =TI 9dh 8™ A ART I+ T 2
TRT| 319 TBTY, I BRI A G oIc g5 ISP q1S AU Hel {6 89K i Il U1 T8 51 31 |9
S8 U oY @Y, T AR & Baferc] A T8l Skl 8 $Afely o & i o & forg ¢ 75 e
oIT 31 S9F oY T R 711 ==l B T, S A8 e a1 T fh SR 98 $9 81 T, RN

<< TSl Reality should come out. The truth should come out. That is why | asked my colleague to go

through the records and let the House know the actual information. L) W‘cﬁg R |aarg ar a_vi
BT I &, @i Al BT S &, 984 AR IERAT BT BISTTS Bl 51 AP 89 Yod IRAR BT 984TS
ST ATEN fF T AR .Y vl Bl T, SR 351 1, 377 @1 1 &7 & Tl It is also good for
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5.00 P.M.

them and everybody loves the disabled students and passengers. They are all our assets. $9 ?'IQ

D] UifeT TSl BT I 81 Bl

qEIEd, § el $HS forg gware <A1 A # suat ey g1 . 951, pRe St Y
MR § fF 9 957 99 9% TR W IS| T WD Gl 9§ IR THRRE Fore, Radeed
TS HHET A W 31T B, 37T AN & 5t | ot o1y B1 frsel e & g9 39 0= =t ot ot oY

WA HA § I | ugel 759 991 ¥ feTes Tt W g3 oft ok 39 B feTes Rears
foram 2l &% ST Uw B TRE B RS B B STo)d 78! 8l 8, Appropriation Bill ¥ AR forg
SuIcT BT 1 Taie o ff Sredt BT 21 Af I7T S |1-3R a1 wEl TE € 9% IR H FE
A TE A1 H 9eTS 1 A R WerTs el Sft ®1 e g e sfifige
{1 &1 $9F oralTaT 27 g e, 47 RO B I, it gorquor fary, 1. . Ao, =
T et & ASTIRT TATS, 37 H7eT fhr ofiR 87 xpvers <gfean Sif 7 aga afedr gema fau &, §
39 AR BT AR 1 &1-9R aR SR B argdl [P goie U 81 & 918 W B Had | Slb
TRE W ET 2 foh SUa1 Y YT AT ST Hioiae H BTl SRIY &H AT 7 A1 IR e T8
TSI, The Tl I3 Afh a9 W) 8N SHUR 3R UST, Uh A1 HTS9 XI99T BT TS, offh+ UIes Igel

SIS %\r, g Ud continuous process 1 ifpT Arer-arer § S post-budgetary impact 31T g ?ﬂ?ﬁ
Y HSD oil price Rs. 2.50 per litre T S W AR HUR 610 HRIS TIT BT YR ST &1 Then there is
increase in excise duty from 8-10 per cent. sﬂ'ﬁ A} HIRT Rs. 275 crore involved &1 In total, it is Rs.
885 crore. 3141 A1 WA Ta BTs+i9 FAFMRER 1 defer PR 11 3R a8 M EIaT a1 31 Y A1 STl
TR, XA | HIT BT 8, 8 AN Al 3781 3728 ¢ d18dl &, eRPpd o, PeRPpel M, FaRpd
BIIST| Just like an aircraft, we want that everything should look nice here. oifh fegmd g ? &

you cannot compare it with that. There are 1.8 million people who travel by train every day. There are
17,000 trains which run every day. We have more than 8,000 stations. WWWE@TI R
I 99 & o ISR & et 10,000 W fBaARTeR 51 BT 200 fhaHIeR a1 H 250 fparies | T
&1 BIAT 81 <lfd E9 3 SR TST 7Y AIeh } e Bl Bl &l &
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Tdh AT | M b A U I ET% 3R §9 1 fP Prime Minister is very positive and he
means business. d1 & AN 7 IR B ¥ TR $HUR TG TS T IR U HHIIA BT AT 5
TA.31.Y. e dTeR # off 99 fhwer 4 e &1 97 911 S.S. Ahluwaliaji is here and Najmaji is
also here, you can ask them. They faced the burden of the Fifth Pay Commission. We have to
provide money for our employees. We are proud of them. It is not their fault. S1d TaHE BRaT %\ ar
THBT T ISAT T TRT S BT Bl 81 AT RyeRel § e A g9R Yerd f¥urciie w Ja ware]
R ST, FRTfeh YeTd 3 FIY SATET TRASS &l It is above 14 lakh. Yes, it is number one. We have

to provide Rs. 55,000 crore from internal resource generation. 317X 3TYDT AT ot %\' ar BH Pl
IT? We have to give Rs. 55,000 crore towards the implementation of the Sixth Pay Commission.
BT IR 2008-09, 2009-2010 MR 2010-2011 F TST| For pension and salary, 39 {7 Rs. 20,000
crore every year encrease g3ill 3T %créﬁw Eal @aﬂ Tg-He Un‘l?ﬁ?:[ fhlﬁ?ffr I U7 < %\r,
QAP YT T oI B, SAFAY Vold G SIS SR H SO DRl B 3R FART 55 TR BRIS

TYAT HH Tl Y, R 800 FRIS BUAT post-Budgeraty support H I SIY| THRIATES HIwe,

HIRE YT, JURFFE HaHT H Ned BT 500 RIS Il ST

ST H illegal mining @ T WTeT™ Tel X&! 21 1 am losing Rs. 4 crore every day. | am losing
means the Railway is losing. T8 15 ATd 3 Y[ GAT 2| SHB! T A I SATET 81 11 &, Iad Bl
S 200 FRIS BYY A TGN BT JHA &1 17 81 ¥eld Bl PIa MY, YT AT, I A8 =1,
| PO ALY, AT IS BT 41 YT ARY, I8 YAT H MMYM? 5P 18 A 89 ANl o fSdrss ¥
fopa 81 ¥R, 3919 foTg &9 <Y &1 et =nfRy s -t <o o sreet aRFRURY B1cft 2, st
areet BRit 7 3R &t aRIRURT TsasT Sl 81 98 IR-T AT H economic situation was very
good. It was a goldmine kind of situation. @ifF fireel 1-<f ATet & FHIF H TSI §anl B1 I8
Faar $fiean § 7L gen 2, ug [ faea # gon &1 S N wArersT g ¥, sud sfear @ ARy st
TRIE 8T gs &, T &1 TaN $EIS B ©RME g 21 919 IR fa%a 3 SIS garl &, Al 8N Xad
f TAreTST BN 811 BRI 3RS o1ffr ugel Sl off, 3R &9 SHSP! HHRR HY, 3R THRI 55
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BOIR PRI ST e (dhel ST, G FHRT X1 TITH I&T11 3R AR 885 HRIS SUAT U] Je
R goTey WUl & forg e SITar, ot I off 89K UT9 Y81 31K TaIege $ A U, WIS & T
R SR ARGRE & 4 TR, I8 F T TR ¥ 78] Feil, 1S & T/ IR R el §% PR &1, A1 IR, 89
FIT H? XA BT EH ST b HUR F el FARN, FART ST B 1S 9gd important g1 We
cannot run the train. 89 ST BT collidemﬂﬁﬁﬁﬁ, ?Ts'ﬂ’aﬁﬁﬂ?h_cﬂl It is called human. 89
human T AT WP BT B &1 I8 TARI YTd DI Fa TSI TURT 81 THIFAY 519 89 91 & iR
TEd § % B BT Hok TG 8 T 8, I B IR WA T, &, AT IS S, 89 @ W
TS R &, AR T FRIRT 9ga @R 8, <Ifdh T U= Pt 3 17U R 89 B & A ¢
9 Yed W ST ¥ Ul 9w {6 9gd 9R1 Uigde B § faan, e SR W 9gd IR A, HeRT
TIRE-TIRE this and that and so many things. B T‘ﬁﬁ'{ﬁW, IfpT & AR 7 M9 & 918 o
5 & % 3R &9 @1l &1 $8H $B HIAT 7, 1 T A% ¥ T long-term policy and short-term
poIicyEFl'Fﬁ'%I X, long-term policyERIT'%, WFﬁ?WWWwagons gﬁﬁ, coaches ﬁ?lﬁ,
A1 e ot g ST AR, 89 99 Q@ S, ofed g9 9T T8 21 o iR g W = o1ev,
e freTE anfey, o e fireTs e Sioeft, aiftst ®ra 121 fire 1 ora vaw, 9 99 IS
HESEIERIRE LG RN

TR, 3 P fTT 87 long-term policy TTE 1 EHRY 31TST B1 SRR AT B, el b ST 3T 8,
ST AT & I1E DI STOd R 8, ST B Folg 9 2020 I 81 W7, I8 Hf TR 1 1€ oM 3@ & %
3R &Y fhdt BT =7 & oIy 3R < €, <1 98 239 ¥ 781 31 81 U prototype = S &
forg Sta feoms fovan, A1 ST A9 A1 BT THY o7 TN BAR G P I 9gd PH ol I
I ER | A TS §1 3R 89 SAD! dierd ¢ b B8 AM § I SIY, 41 98 o A1 91
T A T ST &9 AR % g & v B 91fe ) X ol e 7, Ardhe # feAts 7, Frudie
T et A firel| oFR WTel # TR Y I TR BT 2, T 8 MEMU TR 8141 &, 9 8 MEMU &
T BT, STafeh I°1H 17 IR Nl Tkl 21 SAP (oIQ TRIDBT IS BT 81 S 7 2T, T8 Fdi 8 77
%; for future, you have to do these thigns.mﬁwélmﬁw%ﬁﬂww
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(Y, T SSEE TN A1RY 3R T WG G Neld DI 9T AT The Railways is not selling the
land. The Railways will provide the land. ST XeTd # TR BT, SHHT PPP § &RA1, H-ifdh YeTd & ard
3T 41 81 81 The Railways will give their land and the private party will set up the infrastructure.
3R I Yl o A1 ST W I, geiifery # wiifge el € f5 wuren it 1 aore sffde frar
AR TP 9 I8 W FE [P TR F Hiee B SRd 2, Sl Alee T B, 1 e o g, |
appreciate your point. e Aiee & fofg fEwiT 23T it 9 W+ U= 2|

May | request you to tell your State Government one thing? Why are they not going to set up their
own industry ? 3R el & A" ?1@1? PR DA %, No problem. | request you to take up the matter with
them. They can set up their own prototype of salt-friendly wagons T HhdT 215 e o STar %,
TE T bl B EH I T e &, Rifep orf) AR <9 7 U8 S %W 21 U8 95 8 A B 3R
T I frera ot 1€ €1 Tell your State Government to do it. You persuade them. 314 I8 B AR

AT HRAT 31TBT BT You have given a good suggestion regarding perishable goods, ST 89T BT
2 3R T@TI 8, 39 oY gl 89 <uil b 89 6T fasT X1 b AR U7 e AC B,
IfpoRed %, A T fh HeAR HIARIH & I @reft 20 917 %\;I There are only 20 bogies, nothing is
there. J& S HEM doe # ¥l 8 o &9 g% g U tharght STGHT1 #3901 b forg et & fob =1t 21
IR TE &, Tl IATID! PIAT &1 NMYP] S | 1 TSH M 374 AT AMS-8F M %1 AR P
et & forg 91eT 31 U a1 et § W) o 781 & 3R BURT, HEYRT, HeRTarel, el $91e 9201 $7h
J1r-[1e 3R 4 €1 H =18 § B All over the country STET W1 TIRITITIET 8, g8t =T =1ieq| &i T8
PRAT AR, AT AN 3HB] HRY| AT A1 (SHTS &1 8F aT8% A 9T A2 IR FAR BR H Aol
oI, <1 3T<eT BT B aTeR IR SR &, clfh 83 few! 8] &1 39 =R ¥ 13171 | will request
the industrial houses to set up more and more wagon industries, coach factories. | will appreciate if
you do it. ﬁagﬁﬁaaﬁméaﬁ? aﬁaﬁﬁ:ﬁﬁmsﬁ? ?ﬂﬁlﬁ?ﬂl Dedicated corridor is

coming up. They will give more and more industries. So, | will request all of you to take care of it and

do it. 3179 7ef, TaTeTet 3 gTerd <Ry, #7 g8f W I SSE 1 1 3R 31! T TaHIE Sgee
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8, A1 PPP # &R o oY 9IfeTg] 3R AR @TeTel H &S 8, | will provide the land from the Railways.
We want to do it. 3T &5 JeITd &, BH BRI U 7 PR 3 Al 3D el e 81| 3R 84 HIRTRT
A B, A1 A T e ol @ 8, TRFEST, Felieli, srest Wige 21 #4 &T fpar, g9 ur
3G BSIR b Y19 W &1 BIC WA b SIABCDEJH &, 99 &, BIC, Hellel, WR W &,
AT Y BT 5 D! T BT BRAT AR, Yod & e Iy €Y 2, @t e 2, O 3795 forg e wun
<71 Q9 1 9g e o 1 7Y &, 319 iR U e el

3R BAR UK 313 BIR W &, Al ST A PRIG-Fd U TR W[ dcs Folld WA
BT T8 B AN T8 9811 TSR B H W g4 IR ATH] Te1 Fed &1 They do not come. There are
some technical problems. | think they have sorted it out. Ug HTH ‘s’ﬂﬁsWT:I Ea) ’*ﬁﬁ?ﬂ, NEFA P
fr o5 I8 =11 ST o &9 atelr o7 3 Sa1 91e” e B, <ifeh 931 Ual & b 376 316R wer
B 91 DI, I STH A 286 B Sl B AT AfH 3R 9 a1 2, SR 6 IR & TRes el
ST ®8 I U, We want more. B I8 YoTd ¥ &A1, 3R 3Mua! dIs Rewe 8, I 37 arf 311
B AIS-91S 3ER W & oy &M &1, Al BIC-AIC $ & oY TR 781 gl 89 596 oy
BT B f 78 BT AT T &9 &R A S 7 51 2 % U 89Tk R e &l ¥eld g8 dce
T, Hoe! B XCIM ST BN O AR 0 89X W SITGT S W9 8, 89 ol
W= BT 3R HSHAT Veld & U BT 927 ST WY Xerd & T X | Somebody will sponsor and
they will beautify the station. T % HIT 81T, Ud ol o= BT, SIRAGET 8NM...| BRI WM
TG, TN A WIAR BT, TR Td-Tdh marketing complex W 81T T area develop BT, T Saed
BINIT, TT1d T ATGHT AT <1, BAR WM A U beautification 3T 8, 950 Iiedl WM 91 8,
Y8 B BRA1 S, el Al € el 8| 47 A1 T ALY, internally U1 S BT ST W1 T8 €, 8F TR
| 98 TR WIH BT FIEHTs S, WINR BTN FT 8?2 T, A9 R 6 o &1 7 2,
Wﬁmé, Wwﬁamﬁuﬁﬁ%ﬁlﬂéé, Fﬁﬂﬁlﬁ%t, sponsored bythis.ﬁm%m‘lﬂaﬁ
FRI| IR JAIBT boarding ¥, HIST 3 SATET TTAT ST B, cost affect BT &, AT {7 HaT 6 T
B, T 3BT a1, offh wie IR fIET 2, 'sponsored by...' &1 B2 BHR IR 9T 81 © @l
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gAY 39 T e Rived farar 81 33 TR A W Saod BR+ $ fou g9 il 3 I fhar 2

Wagon industry, bottle plant g competition 9 89 dll%'\‘, D[ hYAT ﬂll%'\‘, AT 7 business is

ready. Sir, they said regarding the port connectivity and all that. They say, Sir. | appreciate their
point, Sir. TR Q’F{.tﬁ. ﬂ'lg?ﬁ T cost sharing HIRH ‘h2l, cost sharing E?fﬁ P 1%1'(’ ﬂT%K’I internally
THRT T %, Sl project pending %, one lakh crore ¥ SITET project pending %, SEED ﬁﬂ’ BT ET
JMUT? B9 Wd B © 11,000, F FT BAT? We cannot satisfy everybody. SHT BIs system BT
FTEY, WAfP the socially desirable project 3141 T Teb T T&1 TTAT &, <fdbT & 1 BT AMMBYI We
cannot see the things every day. 35T 98 viable el ?, AT the socially desirable project del ar
viable ﬁ NAhdl %\*I If it is not viable today, it can be viable tomorrow. X, Udh-Udh g BT U, o= ¥
STATHS TE1 B DT §, T8 Il SHD! ST B b dNIb A & ST 81 FHT 81 If you set up a
post office, automatically, the village will develop. If you set up a market, automatically, the village

will be developed. If you set up a station, automatically, the people will start coming and it will
develop. Like this, we have to develop the situation. Rﬁ E!% ﬁff@’ eH FﬁTﬁ af Qﬁiﬂ %\ & ¢ Eﬁ@faﬁ 0
P Bl That is why T TUd industry meet 9§ &I i, g9 I Ugd Bl oft, all over the country,
national industries, all the national chambers and the State chambers throughout the country. SER
qrer fo é‘@'{’, IMIHT fo X<t %\r, consultancy B TR Tl %, EERLES %\r, planning Al
ST 8l %\»’; everything is ready. Only invest your money. Y HN? 3R BF economic share &l
éﬁ,ﬁm%wﬁéqﬁm|waﬁé%mmﬁmé, it is not that. | am the last

person to privatize the railways; not I, all the Railway people, we love this family. But they are solidify

with the country. 9, §Td Jg ? f 3R infrastructure EEEL %\, BN SEICEIE %‘, new line feraR
AT & T there are some areas where the industries can invest their money; they can participate,
and they can get their economic share. 37X fasft =1 25 per cent share ﬁa?%’ fraran they will get 25
per cent share.%ﬂwﬁﬁiﬁﬁffﬁﬁéﬁ, Q@Téﬁ’ﬁéﬁ, ﬁmmﬁaﬁﬁ@i
Eitgid ERISSEEN EIE'I%T P f%fl'(’ we want their investment.

sft Irofta yarg w5 (AER) : 797 3 YHATT BT 2 ..(FaE™)...
KUMARI MAMTA BANERJEE : You know the business. | do not know.
sft Trofia gaTg wS : T B YHAE B, 99 TR IR B

PR FAT G : YRSTT BT 82 e, <l 21 We are not. When | was in NDA, at that time,
people raised this issue also. | said, "No. | am not." BAR TH § Y U1 &1 foha e
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4} Trofta ey <t : A, <9 H $B e T2 T 381 B, T W P Afsd W = fear s
FHARY T IFS1 < T8 ATTH! A1 21 ATIPT Sl GIfAfeHe a1d Feeil §, AT B8 A 8, | am

only discussing about the railway; not other things. XX, 89 s?ﬁ Ed forg PV PIE B .(FGEYT)...
PPP is not bad, | am telling you. ...(Interruptions)... For infrastructure, it is not that | am saying
today. If you keep in fact your assets as it is only to create the infrastructure. If you have the money
from your internal sources, no problem. You do it on your own. If you do not have the money, 3‘\‘1@(
3reT € fob el R SUR A Y 8ol 319 Y& §TdRe HR b forq diel| Sl ST SHb! gehiIHD
AR FAer, 1g TEF Mg, 1 TE fHerm BIE SISl ST 7, B Hedl TN 991 &, e IS
N U, <Y, N UHs ST YEd B, 98 99 9HIE § =it F fory 9 ) A S 21 SHa 99
AT 7, TRl TR I 99 ST 8, S 918 SHh I TIAT 31T 1l ¥ AR N AU 7, A0 ART
I T37 3T B IRAT, 3R A0S THX, BIS AT BT &b AT 31T, it is okay.

The Railways can do it jointly and we will give them the economic share. 89 AT land 81 99 8
21 89 NN A S $ad BT B P ﬁﬂ’ e %\, if anybody wants to invest his money. Take for
example Pipavav Port, JSIRTd T P fpar ol 78 BN 99T BT ATI At that time | have done it. ERIEE
I connect B BT ST HTH a1, SE private party = fopan 21, Afh Yerd & Ul operation %\»’, AT B
U maintenance %, Afp they spent their money because it was very helpful for their business
purpose. 3R AT coal mines BT connect HRAT ATEA %, port BT connect BT ATEA %, %F\E?E
P ETFIT % -- that is also an important centre -- our proposal is to connect all these routs. o
P ? R Ehﬁ'sg; money invest ’cﬁ, T 89 ISP economic share <3 This is a very transparent policy.

| think, everybody will accept it. There is nothing wrong in it.

X, Group D recruitment IR A AN 9gd IR Q’H‘ﬁ AT BEIC] ﬁt’l Itis a fact that there was
a backlog. 34T process Yo g, QAP HH-HW BIT FF 814 T1 Fe BT Wt $I 81 Some CAT

cases are there; some court cases are there; some vigilance cases are there. There are some

problems. We are trying to sort out all these issues as early as possible. oAfT 3%@ e} I already
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the notification has been issued for fresh recuitment and also for Group-C. In the case of Group-D
also it is in the process. We need Gangmen very badly. That is why we said let us take ex-
servicemen also because they had given their life for the country. If they have no job, they can join
Group-D or Group-C posts. So, we have decided that we will take 20 per cent from the ex-
servicemen. SUY ¥ WY BRI Sl W& SR 8, SHH Sleq-H-Sies Wil 81 SIYHT| $O 91 98
oAt % & W EHERS T BN apprentice 2\1, RECakl Eﬂ%f absorb & & 87:@{ aﬁé-aﬁé casuals
BT WY absorb B | QW TET B A XA B process Qﬁ?ﬁ delay BT Bl S‘\‘F}f BART sufferings Bt
2l To fill the backlog the Railways will undertake a special drive throughout the country. ¥X, arft
RISTIRT A1 9¢ 81 8 {6 3R U B9IR @Ml B o Bl ST6Rd ©, A1 HHI-HH! G RIS ANl &
applications Y 31T ST %, ey ?ﬁ@ g oft 2l 81 We want every State to get its share. W%I‘Q
B regional language BT W allow fHT Z1 T 4t exam %T’ﬂ, qgg Udh 2 fe=1 Bl m Eﬁ'{? 11 Th
ST PI BTS BR GO S8 interview &1 & Tl &1 3 IoT8 4 &8 1 HIRT &1 2

AR, U 95 AR issues 81 4 AT & I &1-9R important issues &, 376 IR d H STR6% g
Wﬂwﬁﬁﬁ North-Eastern issues & a1 & W-aga ‘Pel, 39 WX 'l-ﬁ%"-‘l?vﬁﬂ SRR &I < %I We
always give priority to Jammu and Kashmir and the North-Eastern States. SIR@S, Jaads,
IS, Ior, fagd, St 4t diferg, &9 Rt &= 94 8, 89 @i 7 IR @ 2
..(@AYT)... Backward & feTQ €1 A1 89 @1 forward §U &1 Backward &1 H&& R & foq 4 fofe
A1 PR TP © ..(FAIM)... TERMEE F Y aga fhar 2 oiR o arer &A1 # 9 $X ...(7aem)...
PICD b [T BH e (&A1 8, 39 S| ..(FqHT). .

fY &Y. 7019 : BSRTETE, Belch B A B! fam|

KUMARI MAMATA BANERJEE : You don't know anything, Sir. | am sorry. You please see the
list. Then you tell me. The Andhra Pradesh people are very happy. You ask the Karnataka people;
they are very happy. You ask the Mumbai people; they are very happy. There are so many.

Everybody is happy. 31 U<l 81 I€ 1 Fd Appropriation Bill 21
Sfor § T SR WeT | 39 a9 B & oY request FReH

MR. DEPUTY CHAIRMAN: Now, | shall put the motion to vote. The question is:
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That the Bill to authorize payment and appropriation of certain sums from and out of the
Consolidated Fund of India for the services of the financial year 2010-11 for the purpose of Railways,

as passed by Lok Sabha, be taken into consideration.
The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the Bill.
Clauses 2 and 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
KUMARI MAMATA BANERJEE: Sir, | beg to move:
That the Bill be returned.
The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at twenty-five minutes past five of the clock

till eleven of the clock on Wednesday, the 21st April, 2010.
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